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LOK SABHA DEBATES

LOK SABHA

Friday, February 22, 1991/Phalguna 3,
1912 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

[English)

MR. SPEAKER: Hon. Members, | have
to inform the House of the sad demise ¢f our
former colleague Shri M.S. Sivasamy.

Shri M.S. Sivasamy was a member of
the Fifth Lok Sabha during 1971-77 repre-
senting Tiruchendur constituency of Tamil
Nadu. Earlier, he had been a member of the
Tamil Nadu State Assembly during 1967-70.

An able parliamentarian, he took keen
interest in the proceedings of the House.
During his membership of the Stote As-
sembly, he served on various Commitieas of
the House, including the Public Accounts
and Estimates Committees.

He took special interest in Agriculture
and Foreign Trade and visited East Germany
and U.S.S.R. to get himself acquainted with
the latest developments in the field of agri-
culture and promotion of Foreign Trade.

ShriSivasamy passed away at Tuticorin
on 17 February, 1991 atthe age of about 74.

We deeply mourn the loss of this friend
and, | am sure, the House will join me in
conveying our condolences to tha bereaved
family.

The House may now stand in silence for
a short while as a mark of respect to the
deceased.

The Members then stood in silence for a
short while

MR. SPEAKER: Question No.1. Shri
Vasant Sathe....

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, we have given notice for the
suspension of the Question Hour... (Inter-
ruptions)

[Translations]

MR. SPEAKER: Malik Saheb, please
take your seat. Why are you troubling Mr.
Acharia. All of you may please sit down.

(Interruptions)
[English]

SHRI BASUDEB ACHARIA (Bankura):
We have also given notices; Sir.... (Inter-
ruptions)

[ Translations)

MR. SPEAKER: Madhu Dandavateji, it



3 Obitvary Reference

is your hour, the Question Hour. It is your
right. Why do you lose your right?

(Interruptions)
[English)

PROF. MADHU DANDAVATE
(Rajapur): The country is ours, the Guif is
also ours. That is also true, Sir. Under rule
388, | am seeking your consent to move for
the suspension of rule 32 regarding the
Question Hour so that we can straight away
take up the Adjournment Motion on the fail-
ure of the Government vis-a-vis the Gulf
contflict... (Interruptions)

[ Transtation)

MR. SPEAKER: Could not it be taken
upin Zero hour? Zero hour is there for raising
such issues. | am only saying this much to
you, Somnath Baboo as 1o why should we
suspend the Question Hour.

(Interruptions)
[English)

SHRI SOMNATH CHATTERJEE: On
such an important issue, we want the
Question Hour to be suspended, Sir, so that
we canimmediately take up the Adjournment
Motion for discussion. Sir, the country's for-
eign policy has been compromised, has been
given a go-by... (Interruptions)

SHRI VASANT SATHE (Wardha): Ad-
journment Motion can be taken up at 12
o'clock after the Question Hour... (Interrup-
tions)

SHRI BASUDEB ACHARIA: Sir, con-
sidering the importance of this subject, the
Question Hour should be suspended and
the Adjournment Motion should be taken up
immediately.

MR. SPEAKER: Mr. Acharia, if you
continue with the Question Hour the impor-
tance of the subject does not lessen. It is
there.
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[English]

SHRIBASUDEB ACHARIA: Thereis a
precegent, Sir.

(Interruptions)
[ Transtation)

SHR! SHARAD YADAYV (Budaun): Mr.
Speaker, Sir, in view of the grave situation
you should suspend the Question Hour,
espacially for this issue. Today your should
suspend the Question Hour and arrange &
discussion on this issue. (interruptions)

[English]

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, even though this issue is
important, you don't consider it. (/nterrup-
tions) The policy about the Gulf despite their
current stand, in fact, originated with them.
That is why they are hesitating to take this
up. They may remember that from 1985
onwards it is their policy, with their intimate
relationship with the U.S. Government, which
ledtothis Gulf question. (Interruptions) What
they are criticising is their own policy.

(Interruptions)

[ Translation)

SHRI VASANT SATHE: Mr. Speaker,
Sir, the matter is very serious. it could be
taken up after 12.00 hrs.

SHRI SHOPAT SINGH MAKKASAR
(Bikaner): Gulf issue is notimportant foryou.
The Quaestion Hour is important.

SHRIVASANT SATHE: Very serious. It
is very important... (Interruptions)...

SHRI KALKA DAS (Karol Bagh): Mr.
Speaker, Sir, Harijans are being massacred.
Such a grave situation is prevailing in the
country. It is most important. | have given a
notice for Adjournment Motion. You should
allow a discussion on this. (Interruptions)
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MR. SPEAKER: | have received your
notice.

(Interruptions)
[English)

SHRI BASUDEB ACHARIA: You sus-
pend the Question Hour immediately. (/n-
terruptions)

PROF. MADHU DANDAVATE: Sir, the
other House also, recognising the primacy of
this issue, is suspending the other business
and taking up this issue. (Interruptions)

MR. SPEAKER: This is Question Hour.
(Interruptions)

PROF. P.J. KURIEN (Mavelkara): M.
Speako‘r. Sir, | would only like to submit..,
(Interruptions) Will you allow me, Sir? (In-
terruptions)

SHRI BASUDEB ACHARIA: We want
that you suspend the Question Hour. (/In-
terruptions)

PROF. P.J. KURIEN: | would only like
to submit to you, Sir, thatthe Gulf crisis need
not be and should not be an issue which
divides the House. (/nterruptions)

[ Translation)

SHRIJANARDAN TIWARI (Siwan): Mr.
Speaker, Sir, please suspend the Question
Hour. Atrocities are being committed on the
Harijans in the country. There shaould be a
discussion on it. (Interruptions)

SHRIKALKA DAS: Atrocities are being
committed onthe Harijans in the country.

[English)

PROF. P.J. KURIEN: Sir, | would only
like to submit that the Gulf crisis need not be
and should not be an issue which divides the
House becausa the nation's interest is up-
permost. If this Hause gives an impression
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that we are divided on this issue, its interna-
tional fall-out will not be good for the country.
| understand, in the Rajya Sabha, the very
same Opposition parties had agreed for a
unanimous resolution and discussion. We
also agree on many of the points which they
are suggested; there is no disagreement.
(Interruptions)

[ Translation)

SHRI JANARDAN TIWARI: Mr.
Speaker, Sir, please suspend the Question
Hour and allow a discussion on atrocities on
Harijans.

SHRI MADAN LAL KHURANA (South
Delhi);: Mr. Speaker, Sir, they have got the
Budget suspended. (Interruptions)

(English)

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, the hon. Member Mr. Kurien
has pointed out that in the Rajya Sabhathey
are having a discussion. In Rajya Sabha,
thare is no provisian for Adjournment Motion.
That is why they are forced to move the
resolution. But here there is a provision for it
and so we can suspend the Question Hour
and start the Adjournment Motion. (/nter-
ruptions)

SHRI BASUDEB ACHARIA: In Rajya
Sabha, Question Hour has been suspended
and they have already taken up the Gulf
discussion. (Interruptions)

PROF. P.J. KURIEN: | would only re-
quest that on such an important issue, the
House need not be divided. So, immediately
after the Question Hour we can take up the

discussion.

SHRI NIRMAL KANTI CHATTERJEE:
There is no time for that, because on Friday
we cannot leave the Private Members’
Business. (/nterruptions)

[ Translation]

SHRI KALKA DAS: Mr. Speaker, Sir,
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atrocities are being committed on Harijans
by the police. Harijans ara being oppressed.
They are being killed. As such the Question
Hour may please be suspended and a dis-
cussion may be allowed on this issue.

(Interruptions)

MR. SPEAKER: | am not refusing to
hold a discussion? (Interruptions)

[English)

MR. SPEAKER: Let us conclude the
QuestionHourfirstandthenthe Adjournment
Motion can be taken up.

(Interruptions)

MR. SPEAKER: Mr. Kundu, please
take your seat; there is no point of order.

(Interruptions)
[Translation)

SHRI KALKA DAS: Mr. Speaker, Sir,
heinous crimes have been committed by the
police. Atrocities are being committed on
Harijans. As such the Question Hour should
be suspended and a discussion should be
arranged on this issue.

MR. SPEAKER: | have heard you. It is
a very important matter. Please take your
seat now.

{(Interruptions)
[English]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, we have given a notice for
suspension of Question Hour to take up our
Adjournment Motion immediately in relation
to Gulf and specifically on the permission
given by the Government to US Air Force
planes to refuel in India.

MR. SPEAKER: My point is that let us
get along with the Question Hour.
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We will decide about it after Question
Hour.

(Interruptions)
[ Translation]

SHRI MADAN LAL KHURANA: The
incident of firing on Harijans is very shame-
ful. (Interruptions)

SHRI MITRA SEN YADAV (Faizabad):
Please take up the case of massacre of
Harijans first. (Interruptions)

MR. SPEAKER: Please go to your seat.

(Interruptions)
[English)

SHRIM. SELVARASU (Nagapattinum):
There is a murder of democracy in Tamil
Nadu. The Prime Minister should resign.
(I!nterruptions)

MR. SPEAKER: Please sit down.

(Interruptions)

[ Translation]
MR. SPEAKER: Please take your seat.
(Interruptions)
MR. SPEAKER: Please goto yourseat.
(Interruptions)
[ Translation]
MR. SPEAKER: Please resume your
seat.

....{Interruptions)

MR. SPEAKER: Yadaviji, please take
your seat.
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....(Interruptions)

SHRIDINESH SINGH (Pratapgarh): Mr.
Speaker, Sir, the issue of Harijans that was
raised just now pertains to my constituency.
| want to say that excesses have been
committed on Harijans and the government
have not taken any step in this regard. The
Prime Minister is present here. | would,
therefore, request him to get this matter
investigated and take immediate action in
this connection.

(Interruptions)
MR. SPEAKER: Please sit down.
(Interruptions)

SHRI KALKA DAS: Mr. Speaker, Sir,
you did not listen to me...... (Interruptions)

MR. SPEAKER: | am listening.
[English]

SHRI P.R. KUMARAMANGALAM (Sa-
lem): After the question hour is over, ad-
journment motion can be taken up.

[Translation]

SHRI KALKA DAS: It is not being dis-
cussed... (Interruptions)

MR. SPEAKER: Who is denying.
...(Interruptions)
[English)

MR.SPEAKER: I havereceived notices
of adjournment motions on several subjects.
| am considering the matter. Let the House
proceed with the question hour which is also
the right of Members.

(Interruptions)
MR. SPEAKER: Afterthe question hour

is over, | would give opportunity to Members
to raise the issues.
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(Interruptions)
[Translation)

SHRIJANARDAN TIWARI (Siwan): In
the past occasions also question hour has
been suspended for taking up important
issues, them what is the hitch now.

(Interruptions)

MR. SPEAKER: The issue relating to
Harijans is of prime importance.

[English]

I am not entering into an argument with
you.

[ Translation)

SHRI MADAN LAL KHURANA: If
Budget can be suspended at the instance of
Congress party then why can’t you suspend
the question hour.

SHRI YADVENDRA DATT (Jaunpur):
The Uttar Pradesh is the biggest state of
Indiaandthesituationinthat stateis alarming.
If you do not want to discuss the situation of
that state then what do you want to do.

MR. SPEAKER: | am not preventing
you.

(Interruptions)

SHRI KALKA DAS: Suspend the
quaestion hour and take up the issue relating
to Harijans.

(Interruptions)

MR. SPEAKER: You are raising the
Harijan issue, they want to discuss a differ-
ent point and there are still others who are
raising some other topic. As such it is not
possible to take up everything at the same
time.

[English)

There are so many issues before the
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Government. | am only requesting you to
proceed with the Question Hour. Let us
proceed with the Question Hour and then |
will hear you what you say.

(Interruptions)

MR. SPEAKER: Let us proceed with
the Quastion Hour and then let us proceed
further. | am not saying no to your Adjourn-
ment Motion.

SHRI BASUDEB ACHARIA: This is a
very serious matter. (Interruptions)

[ Transiation]

SHRI JANARDAN YADAV (Godda):
The Harijan Issue is a very serious matter. As
such it is utmost necessary to discuss it at
the earliest.

MR.SPEAKER: | have never denied it.
The issue pertaining to Harijans will be dis-
cussed.

(Interruptions)
[English]

MR. SPEAKER: Nobody prevents you
from discussing the subject.

[T@nshﬂon]

PROF. VWAY KUMAR MALHOTRA
(Delhi Sadar): Kindly suspend the question
hour.

SHRI KALKA DAS: Out of the Ad-
journment Motions that you have received
the issue relating to Harijans should be given

top priority.
(Interruptions)

SHRI RAM KRISHAN YADAV
(Azamgarh): Thirteen persons have been
killed. In Uttar Pradesh and Bihar the Harljans
and the poor are being brutally murdered. In
Ballia also they have been massacred. In
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view of this first of alt you should take up this
issue. .

MR. SPEAKER: Yadavji, please go
back to your seat. | am looking into it.

(interruptions)

MR. SPEAKER: Khuranaji, | am not
preventing you.

SHRI JANARDAN TIWARI: Mr.
Speaker, Sir, kindly suspend the question
hour and allow this discussion. Grave
atrocities are being committed on Harijans.

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, many people have been killed.
Their deaths should be condoled and.....

(Interruptions)

SHRIRAMKRISHAN YADAV: There is
widespread resentment in Uttar Pradesh.
They want blood for blood. The situation will
become dreadful...

MR. SPEAKER: Yadavj, please go
back to your seat. | have listened to you.
Your approach is wrong.

SHRI JANARDAN YADAV: Mr.
Speaker, Sir, there was a conspriacy to kill
Harijans... because Harijans in this country
are weakest...

SHRIDAUDAYAL JOSHI: The Harijans
have been killed. The Mulayam Singh Gov-
ernment should be dismissed. The Prime
Minister may kindly dismiss the Mulayam
Singh Yadav Government.

(Interruptions)

SHRI KALKA DAS: Mr. Speaker, Sir,
this Government Is deliberately ignoring this
issue. It is scared. The police is instrumental
in the killings of Harijans. The Government is
the culprit. Therefore, this government...

MR.SPEAKER: Yadaviji, please resume
your seat. | have listened to you...
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(Interruptions )

MR. SPEAKER: You go back to your
seat. Yadaviji please take your seat. Kaka
Dasji...

SHRI MADAN LAL KHURANA:
Mulayam Singh government should be dis-
missed.

MR. SPEAKER: | have heard you. Now
you listen to me also.

(Interruptions)

SHRI JANARDAN YADAV: This Gov-
emment is the murderer of Harijans...

SHRI KALKA DAS: |f this issue is not
discussed the Harijans will feel...

MR. SPEAKER: Kalka Das ji, why there
is a suspicion in your mind?

SHRIKALKADAS: If adiscussionis not
held over the massacre of Harijans, there
may be serious repercussions inthe country.

MR. SPEAKER: Kalka Dasiji, | have
heard you. Please resume your seat.

(Interruptions)

PROF. VWAY KUMAR MALHOTRA:
Please suspend Mulayam Singh. (/nterrup-
tions)

MR. SPEAKER: | can appreciate the
anxiety of the hon. Members over various
issues. | have listened to all the hon. Mem-
bers and in the first instance | am calling
various party leaders in my chamberto have
a dialogue with them with regard to ad-
journmant Motion in order to take a decision
in this regard. Till the time we take a decision
on this matter, a Chairman can occupy this
seat and continue with the question hour,
thereafter we shall commance the proceed-

ings. (Interruptions)
[English)
MR. SPEAKER: Please take yourseats.
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I would like the Members to give a patient
hearing to the Prime Minister.

(Interruptions)
[ Transiation)

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): Mr. Speakaer, Sir, |
feel that the points that have been made
relate to serious issues and the government
is eager to hold discussion on both of them.
The Government would hold a full fledged
discussion on the issue pertaining to murder
of Harijans that has been raised by the hon.
Members. Many of our friends have men-
tioned it earlier also. Dinesh Singh ji has just
now sent me in writing also. We are in the
process of getting information from the
Government... (Interruptions)Ourfriend Shri
Madan Lal Khurana has raised that question
in a more effective manner. | am impressed
by what Shri Madan Lal Khurana has said. In
view of this Mr. Speaker, Sir, if we hold a
discussion on it then it should be done in
such an atmosphere in which we can at least
listen to each other. Forfifteen minutes | was
unable to make out as to why Shri Khuranaji
was so much excited? Therefore, Mr.
Speaker,Sir, | would urge upon you to carry
on with the question hour and in the mean-
time you may take a decision as to which
issue you would like to take up first for
discussion. However, | would like to make a
request to hon. Khuranaji that in case he
wants to have a fruitful discussion on it then
we should also be given some time so that
we could gather some information about it...
(Interruptions)

SHRIKALKA DAS: The Prime Minister
is not aware of what has happened. He says
that Dinesh Singhji has informed. (/nterrup-
tions)

PROF. VIUAY KUMAR MALHOTRA:
The Prime Minister has agreed that a dis-
cussion will take place, therefora, you should
also agree and allow the discussion. (/nter-
ruptions)

SHRI CHANDRA SHEKHAR: Boththe
issuas are very serious. But a debate cannot
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be held on both simultaneously. As such you
give your verdict apout the issue which you
wantto take upfirst. You may take adecision
in consultation with the party leaders. (/n-
terruptions)

MR. SPEAKER: Lok Nath Choudharyji,
pleaseresume your seat, now | wantto listen
to the opposition leaders. (/nterruptions)

SHRI L.K. ADVANI (New Delhi): Mr.
Speaker, Sir, the members of the opposition
have expressed their anxiety onthese issues
and they have given notice of adjournment
motion on both the issues. A formal proposal
to suspend the question hour is also there.
Forty minutes have already gone. My sub-
mission is that the proposal regarding sus-
pension of question hour may be adopted
and you may allow discussion on whichever
subject you consider more important, The
hon. Prime Minister and the Government is
ready forthat. One of thetwo subjectsrelates
to the massacre of 18 Harijans in Uttar
Pradesh andtheotheroneis... (Interruptions)
other one is Gulf War. | think discussion
should take place on both the issues, but |
leave it to you as to which issue is to be
discussed first. You may decide as you wish
but it question hour goes on like this for
anothertwenty minutes I do not think it would
serve any purpose. Therefore it would be
better if you allow suspension of question
hour and allow discussion on one of the
above mentioned subjects. Thjs is my sub-
mission... (Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: Sir,
we did not give the notice for suspension of
Quaestion Hour casually. It was not a casual
decision. Because of the very serious issue
that is involved regarding refueling of US
aircrafts which are combat aircrafts, that is a
matter vitally concerning the whole nation.
And because of that, conflicting reports have
been coming in the newspapers about the
Prime Minister's decision. We came to know
that the US has stopped taking fue!l: not that
our Government took any decision. (Inter-
ruptions) That is why, considering the seri-
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ousness of the matter, we gave a notice for
suspension of the Question Hour. It was not
a casual decision. Is it a normal matter? | do
notknow what is the attitude of the Congress
panty on this. (Interruptions) We want to pin-
point on the refuelling issue. That is why we
gave our adjournment motion. After forty
minutes, the Government has responded to
this. We heard the de facto Minister for
Parliamentary Affairs. But what was the
Government doing for the last forty minutes?
There was no response. It is easy to say,
“We are now agreeable to the discussion”.
Why then they were opposing all this time,
keeping quiet and silent about this? Is this
matter important or not impertant? | would
like to know this from the hon. House.
Therefore, | request you to take up the ad-
journment motion on the refuelling issue. |
am not minimising the other issue. That is
also very important. As Shri Advani rightly
said, hardly 15 or 20 minutes lelt for the
Cuestion Hour to be over. Therefore, now let
us start with the acjournment motion on the
refuelling issue. (Interruptions)

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, this issue is important for the
entire Parliament, whether it is the Lower
House or the Upper House.

AN HON. MEMBER: For the entire
nation.

PROF. MADHU DANDAVATE: | am
talking of the procedure in Parliament. Sir,
the very fact is that at the other place—it is .
customary not to refer to the other House, |
can say, other place—suspending the
Question Hour, the issue has been taken up
for discussion. Members in both the Houses
are concermed that the right to have the
Question Hour should not be suspended
normally. But, when a large section of this
country and even many of us in this House
feel that the time-honoured, policy of peace
and non-alignment, in a number of respects
in relation to the Gulf war have been vio-
lated—not only on the question of refuelling,
but ailso other aspects and certain pro-
nouncements—we would like this aspect to
be discussed threadbare and we want to
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discuss it through an adjournment motion,
because there is an element of censure in
that also. Therefore, as in the other place,
here also we are insisting that we should
have the discussion. | request you, since a
few minutes are left, to allow us to move the
adjournment motion and straightway we will
proceed with the discussion on this issue
which is today actually, engulfing the entire
world. (Interruptions)

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur): Sir, the issue of refuelling
of American aircraft during the Gulf War is
important. The Gulf war itself is engulfing the
wholeworld. Refuelling is an important matter
and not a casual one. It is an imponant
matter, which is against alitraditions of India.
Therefore, | request you to allow us to move
the adjournment motion, suspending the
Question Hour. The other issue is also im-
portant, | agree. In view of this, | urge upon
you to suspend the Question Hour and allow
the discussion on adjournment motion. The
Prime Minister said that it should be dis-
cussed. The adjournment motion is to cen-
sure the Government for doing a work which
no Indian would like. Thete* i@, it should be
taken up.

SHRI CHITTA BASU (Barasat): We
have given notice for suspension of the
question hour not in a casual manner. We
have given our thoughts that the question
hour belongs to the Membaers of the House.
We do not, in any way, like to curtail the right
of the Private Members business of the
House. But, Sir, an extraordinary situation
has developed, particularly in relation to the
Gult situation, in our country. We have given
adjournment motion in order to draw the
attention of the entire nation and the world
that the Government of India’s policies have
not been in conformity with the nationally—
accepted foreign policy of peace and non-
alignment. Therefore, the Parliament is the
right forum to condemn the Government and
censure the Government on this issue.

You should not deprive this House of its
right to exercise one of its major tasks.
(Interruptions) | would implore upon you that
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you should give this Parliament the opportu-
nity of condemning and censuring the Gov-
ernment on this national issue. Therefore,
we have given an adjournment motion for
proper consideration. | feel, you should give
usthe opportunity of moving the adjournment
motion.

So far as the other item is concerned,
that is equally important. it should be taken
up later. But attention should be focussed on
the issue of Gulf because that violates the
basic spirit of the nation’s policy of peace
and non-alignment. (Interruptions)

DR. THAMBI DURAI (Karur): Mr.
Speaker, Sir, we are not under-mining the
issues regarding refuelling and also Harijans
which the Hon. Members have raised. But
you have already mentioned in the House.
We are having fifteen minutes of the ques-
tion hour left. Therefore, we can take up the
issue once we have finished the question
hour. The Prime Minister also promised to
take it up as soon as the question hour was
over. (Interruptions) Today, we are having
Private Members' business also. We wantto
know which issue are we going to take up
now? As you have pointed out, the leaders of
the various groups should discusstheissues.
(Interruptions) We have no objection. | re-
questallthe Members and the Prime Minister
to take them up after the question hour. And
after4 o’clock, Private Members'itemcanbe
taken up. (/Interruptions)

SHRIJASWANT SINGH (Jodhpur): Srr,
the submission that | wish to make is that of
the two issues that are under consideration,
one is the atrocities on Harijans and the
other has been rather focussed on the
questionof Gulf. My submissionis, whichever
subject you take up, of course, it is your
decision. But when it comes to the questio
of discussion of the war in the Gulf, | would;
through you, put it across to the House that,
of course, the aspect of refuelling is very
important aspect, but that is not the total
aspect. The war in the Gulf has an impacton
our economy. So, war has a nexus with the
national security. Therefore, if we discuss
Gulf, my submission would be that we discuss
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the totality of the situation of the Guif, not
merely the refuelling issue. Therefore, it is
for you to consider whether adjournment
motion is the best way to do it or some other
method for discussing the Gult. (/nterruptions)

SHRI SAMARENDRA KUNDU
(Balasore): Sir, there are two motions before
you: one, nolice regarding adjournment
motion and the other; motion regarding
suspension of question hour. Now when
these two motions are there, then the notice
for adjournment motion gets priority.

MR. SPEAKER: ! know that.
(Interruptions)

SHRI SAMARENDRA KUNDU: Sir,
this is such an important matter that without
wasting any time, the matteron Adjournment
Motion should be given the top priority. The
Prime Minister has said that there is no
foreign policy involved in this issue... (In-
terruptions)...

MR. SPEAKER: Mr. Kundu, | have got
your point. Please take your seat. Mr. Dinesh
Singh.

(Interruptions)

SHRI DINESH SINGH: Sir, there are
two motions before the House, one is about
the atrocities on Harijans and the other is
about the Gulf. My friend has already given
preference to the motion on the Gulf. Hon.
Member, Shri Jaswant Singh said that the
issua of refuelling is not a limited question. i
is a much wider question of the Gulf as such.
And there is a proposal by President
Gorbachev which is now being discussed
internationally. | think that the time has come
for this House and the Gavernmaent to express
their support to the proposal given by
President Gorbachev. Therefore, it would be
more appropriate 1o take it up in a wider
motion than the Adjoumment Motion......
(Interruptions)... The Adjournment Motion
on Hanjans should be taken up and the Gulf
issue should be taken up in a wider motion in
which we can all expreas our views and
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particularly , we support the proposals by
President Gorbachev. (Interruptions)

[Translation)

MR. SPEAKER: | am taking up ad-
journment motion. Please sit down.

{Interruptions)

KUMARI UMA BHARATI (Khajuraho):
Mr. Speaker, Sir, | have been to Pratapgarh.
On 14th night the police ook away the
harijans forcibly from their houses and shot
them down in the jungle after tying their
hands and feet... (Interruptions) Thereafter
thelr bodies were brought in a jeep and it was
told that the police shot them down in self-
defence... (Interruptions) The Uttar Pradesh
Government was later forced to suspend the
concerned police officials. This proves that
the policemen waere really guilty and except
a couple of persons, the rest were innocent.
Notevent FIR was lodged againstthem. This
proves that the harijans in Uttar Pradesh are
being deliberately killed by Mulayam Singh's
Government... (/nterruptions) Innocent
people havw baen killed. Similarly, harljans
who were wiiled on 14th January were ali
innocent. | would, therefore, urge the Gov-
ernment to give priority to this matter and the
House should accept this proposal. (Inter-
ruptions)

SHRI RAM VILAS PASWAN (Hajipur):
Mr. Speaker, Sir, Shri V.P. Singh and my
friends from the Left Front, Shri Bhogendra
Jha and Shri Saitfudin Chowdhury had also
gone there. The incident is really heart-
rending. The way in Chaura. (/nterruptions)
The District administration forcibly took away
10persons from Chaura under Kunda Police
Station in Pratapgarh area. Apar from these
10 persons belonging to Scheduled Castes,
3 persons belonging to Kormi Community
were also massacred. Nobody was involved
in any case. The police took thum away on
same pretext. They said that they were 0
identify the criminal involved in a dacolly
case. Later they were riddied with bullets. Al
this was dorie by the police. That is why |
think there is direct involvement of the ad-
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ministration. Just now the hon. Prime Minis-
ter said that | am trying to get necessary
information. Mr. Prime Minister this incident
happened on 14 Januatry... (Interruptions)
One month and eight days have passed and
the Prime Minister says today that informa-
tion is being collected. Earlier also | had
demanded the dismissal of U.P. Govern-
ment... (/nterruptions) It is good that you
have decided to suspend the question hour
and aliow discussion on the situation arising
out of the Giulf war. Similarly the issue of
Scheduled Castes should also be given pri-
ority. (Interruptions)

SHRI RAM SAJIWAN (Banda): Mr.
Speakar, S, 13 harijans were brutally mur-
dered near Kunda Police Station in
Pratapgarh area. Shri Ram Vilas Paswan,
Shri Bhogendra Jha and CPM member Shri
Saifuddin Chowdhury had gone these. Many
other Members of this House had paid a visit
to assess the situation there. All of us are
unanimous that it is a criminal case. There-
fore these 1s no need for any investigation
but those policemen should be sent to jail
and prosecution jaunched againstthem. Last
time when a harijan was murdered in
Fatehpur, when Shri V.P. Singh was the
Prime Minister, Shri Rajiv Gandhi had paid a
visit thare, but now when 13 harijans have
been massacred he did not go there nor did
any top leader of his party. Not only this the
opposition leader Shri Advani also did notgo
there. They are just shedding crocodiletears.
Shri Dinesh Singh has shown lot of sympa-
thy for them. | know the entire House has
sympathy for them. The Prime Minister did
not have the courlesy:4e even pay a visit
there. This is a serious matter. The Mulayam
Singh Government should resignor it should
be dismissed. 2-4 years old infants are dying
of starvation. They have not been provided
any relief. The State Government has an-
nounced Rs. 25000 as ex-gratia payment to
the next of kin. Our demand is to pay Rs. 2
lakhs in each case to the next of kin of the
deceased. (Interruptions) Besides they
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should aiso be given Pattas of land and at
least one person from their family should be
given Government employment aiso.

MR. SPEAKER: Please sit down.

SHRIRAM SAJIWAN: The entire House
condemns Prime Minister's not paying a visit
to this area. Where has Shri Rajiv Gandhi
gone? We ask himto explain... (Interruptions)
The BJP raises a lot of hue and cry, they can
reach Ayodhya but they can't reach the
place where Harijans have been massa-
cred. Why didn't Advaniji go there when the
leader of CPM and our party could go these.
The root cause of the problem is the Chief
Minister himself, therefore we should ask for
his resignation.

SHRI KALKA DAS: Mr. Speaker, Sir, |
had raised this matter. The heinous murders
that have taken place in Uttar Pradesh have
notbeen committed by any person but police
itself. Therefore a discussion on it is utmost
necessary. (Interruptions) Mr. Speaker, Sir,
the House is unanimous, that Shri Mulayam
Singh should resign. Itis unfortunate that the
Prime Minister is not aware of the incident
even after one month. He should resign for
being ignorant about the incident.

SHRI YADVENDRA DATT: Mr.
Speaker, Sir, the atrocities committee on
Harijans in Pratapgarh... (Interruptions) This
relates to human lives. This massacre has
been done at the instance of the Chief Min-
ister. Theretore yougive your rulingonthis...

(Interruptions)
{English)

MR. SPEAKER: The question hour is
over,

{Interruptions)



' 23  Written Answers

[English)
Effect of guif war on Indian Economy

1. SHRI VASANT SATHE:
SHRIRAMESHWARPRASAD:

Willthe Ministerof FINANCE be pleased
to state:

(a) whether the Gulf War has affected
every sector of Indian economy;

(b) if so, the details thereof:

(c) the steps taken or proposed to be
taken to meet the economic crisis both by
series of economy measures and resorting
to fresh measures for raising additional re-
sources (both internal and external) and the
results achieved so far;

(d) whether any guidelines have also
been sent to the state Governments in this
regard; and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): (a) and (b). The Gulf
Crisis/war has led to an acute strain on the
balance of payments, a deterioration in the
fiscal situation, accentuation of inflationary
pressures, and an adverse impact on in-
dustrial and agricultural production.

(c) Themeasurestaken/proposedtobe
taken by the Central Government Depart-
ments to deal with problems caused by the
Gulf crisis/war include both direct and indi-
ract tax measures to mobilise additional re-
sources; economy measures to curtail pub-
lic expenditure on petroleum products and
foreign exchange; measuresto boost exports
and contain inessential impons; efforts to
obtain crude oil and petroleum products from
non-Gulf sources; mobilisation of additional
foreign exchange resources from non-resi-
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dent Indians, bilateral and multilateral
sources, including the IMF; and preparation
of action plans on the basis of different
scenarios regarding the supply of POL. The
package of measures are expected tocombat
the emerging difficult situation arising from
the Gulf crisis. ltis, however, too early to fully
assess the results of the above measures.

(d) and (e). Cabinet Secretary has
written to all the Chief Secretaries on 1st
January, 1991, 25th January, 1991 and 12th
February, 1991. Ameeting of Chief Minister's
was held by the Prime Minister on 17.1.91
the day the war broke out in the Gulfs. A
meeting of all Chief Secretaries was also
taken by Cabinet Secretary on 18.1.1991.
State Governments have been advised to
draw Contingency Plans particularly in re-
spect of POL and fertilizers, The plan should
envisage strategic stocking and an orderly
distribution so that minimum dislocation is
caused to the economy. The States have
been advisedto establish close coordination
between Railways and State Road Transport
Undertakings to ensure optimum utilisation
ot HSD. Supplies of POL are to be regulated
in such away as to avoid hardship to the long
distance carriers and dislocation of supplies
of essential commodities and critical inputs
to Industry. They have also been advised to
rationalise the fare structure of State
Transport undertakings and power tariffs.
General measures regarding economy and
reduction in Government expenditure might
also be initiated. The State Governments
are to set up high Level Crisis Management
Groups to deal with any situation which
might might arise in the context of Gulf war.

[Hindi]

Ownershlip Rights to Tribal People in
Maharashtra

*2. SHRI HARIBHAU SHANKAR
MAHALE: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:
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(a) whether the Gavernment have de-
cided to grant ownership rights to tribal
pacple, ot the land which they have been
aoccupying for the last several years in
Maharashtra;

(b} if so, when the decision would be
implemented;

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI MANEKA GANDHI) :(a)
to (c}. Government of India has issued
guidelines to all State Governments includ-
ingMaharashtratoregularise encroachments
on forest lands in such cases where the
State Government had evolved certain eligi-
bility criteria in accordance with local needs
and conditions and had taken a decision to
regularise such cases prior to 25.10.1980.
As per the information received trom the
Government of Maharashtra, encroachments
that had taken place during the period
01.02.72 to 31.03.78 are coverad under the
guidelines, since a decisian for their
regularisation had been taken before the

designatad date.
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[English}

Appointment of Judges in Supreme
Court and High Courts

3. SHRIA.K.A. ABDUL SAMAD:
SHRI K.D. SULTANPURI:

Wilithe Minister of LAW AND JUSTICE
be pleased to state:

(a) the number of judges belonging to
Scheduled Castes/Scheduled Tribes, Back-
ward Classes and minority communities in
the Supreme Court and the High Courts as
on 1 January, 1991, court-wise; and

(b) the steps taken by the Government
to provide adequate representation to these
categories in these counts?

THE MINISTER OF COMMERCE AND
MINISTRY OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) The infor-
mation received from the Registries of the
High Courts in August, 1990 is given in the
attached statement.

(b) The Government have addressed
letters to the Chief Ministers of States an
Chief Justices of the High Courts requesting
them to locate persons from the Bar belong-
ing to Scheduled Castes, Scheduled Tribes,
Other Backward Classes, minorities and
women who are suitable for appointment as
High Count Judges.
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Black Mamey in Circulation

*4. SHRI TARIF SINGH: Will the Min-
ister of FINANCE be pleased to state:

(a) the estimated black maney in circu-
lation at the end of 1990 as compared to the
year 1989;

(b) the overall impact of the paralle!
economy anthe fiscal structure of the country;

(c) the estimated black money gener-
ated annually through evasion of various
taxes, smugglingofvarious contrabanditems
and hoarding and selling of various com-
modities in the biack market;

(d) the deficiencies in varicus measures
takentocurbthe growth of black money; and

(e) the steps proposed to be taken by
the Government in this direction?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINKHA): (a}to (e). Thereis no
official estimate of the amount of black money
in circulation in the country. The National
institute of Public Finance & Pdlicy in their
report titled “Aspects of the Black Economy
in India” have estimated the black money
generated in the year 1983-84 between Rs.
31,584 to Rs. 36,786 crores. The authors
have, however, admitted that their estimate
is based on numerous assumptions and
approximations, each of which can be chal-
lenged. Mo estimate of the quantum of black
maney in circulation in the country has been
attempted thereafter.

Black money generation has an adverse
effect on economy such as fuelling inflation
and conspicuous consumption and under-
mining the equity of the tax system. k also
leads to distortiom of Government’s planning
regarding investiments as black money may
be invested in non-priority sectors.
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Black money istax evaded income which
may be derived trom any economic whether
legal or illegal. Income from ilegal activities
such as smuggling of contraband items and
hoarding and selling of commodities in black
market is not discliosed to the income-tax
authorities and consequently results in
generation of black money. However, it is ot
passible to make an estimate of the tax
evaded income arising from legal or illegal
activities separately.

The causes underlyingthe plrenomenon
of generation of black money aredeep rooted
in the economy. Some of the causes that
have been identified, include, inter-alia,
structure of tax ation, complexity of econamic
controls, deterioration in moral standards,
inflation and weak deterrence against tax
evasion. Changesin economic policies such
as lesser bureaucratic controls and
delicensing have been effected which help
in reduction of black money generation. Other
measures taken are streamlining oftax rates
and strengthening of the enfocement ma-
chinerty to improve tax compliance. Evolving
of steps in this direction is a continuous
process. Necessary legisiative and admin-
istralive steps as deemed appropriate are
taken from time to time.

income Tax Raids in Capital
*5. SHRY R.M. BHOYE:
SHRI MANIKRAO HODLYA
GAVIT:

Will the Minister of FIRANCE be pleased
1o state:

(a) whether raids were conducted by
the income-tax Departrment in and araund
the capital during January, 199%;

{b} i so, the details of each raid including
those made on the petral pumps;

f{c) the outcome of each raid; and
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{d) the action taken or proposed to be {b) to {d). Statement containing details
taken in 8ach case? of searches conducted by the Income-ax
Department in and around Dethi during the

THE MINISTER OF FINANCE (SHRI  month of January, 1991 is attached. Appro-*
YASHWANT SINHA): (a) Yes, Sir. priate follow-up action is taken in each case.
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Trade Deficit

*6. SHR! P.R
MANGALAM:
SHR! YAMUNA PRASAD
SHASTRL

KUMARA-

Wili the Minister of COMMERCE be
Jeased to state:

(a) the present position of balance of
trade in terms of imports and exports;

(b) whether there has been a sharp
increase in trade deficit during November
1990-January 1991;

(c) whether any concrete steps have
been taken by the Governmenticincre-ase
the exports and reduce the imports; and

(d) if so. the details thereot?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) to (d). The
aggregate figures of Indias foreign trade
during current financial year are available
upto April-December, 1990. According to
provisional figures, India's exports during
April-December, 1990 amounted to Rs.
23189 crores as compared to As. 19255
crores during April-December, 1989, there
oy showing an increase of 20.4%. At the
«ame time, India's imports during April-De-
cember, 1890 amountedto Rs. 31724 crores
as compared to Rs. 24773 crores during the
corresponding period of previous year,
showing an increase of 28.1%. The trade
deficit at Rs. 8535 crores during April-De-
cembar, 1990 was higher by 54.7% as
compared to Rs. 5518 crores during April-
December, 1989.

There has been a sharp increase in
trade deficit since September, 1990 as
compared 1o the previous months.
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Government has taken severalinitiatives
to increase the exports and to reduce the
imports. Government has set up an Em-
powered Committee of Secretaries on Bal-
ance of Payments to monitorthe performance
on export front and to explore possibilities of
providing additional exports with a small
subsidy element, mainly in the form of CCS.
Intensive discussions are taking place with
exporters in all the major sectors to explore
possibilities of creating additional exports.
Special efforts have baen taken to bolster
agricultural exports by removing adminis-
trative bottlenecks and ensuring credit
availability. Special efforts have also been
taken to :dentify additional exports and to
take advantage of increases in domestic
production in some areas. Export Promotion
Councils have been requested to initiate
steps to maintain the tempo of exports by
exploring atemative marketto those affected
by the Gult crisis. Indian Missions in the Gulf
region have been requested to identify tems
of export tor which demand would have
increased as a result of outbreak of war.
Given the uncertainities in the world trading
environment, we have initiated intensive bi-
lateral discussion to boost exports. A be-
ginning of this process has been made with
visit of a high level delegation led by Com-
merce Minister to China. Simultaneously,
efforts have also been made to curiail the
non-essential and low priority imports.

Accumulation of Scrap at Steel Plants

*7. SHRIMATI GEETA MUKHERJEE:
Wil the Minister of STEEL AND MINES be
plaased {o state:

{a) the estimated quantity and value of
scrap lying accumulated at the public sector
steel plants, plant-wise;

(b) the reasons for such accumulation
and since whenithas accumulated at difterent
plants, and
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{c) thestepsbeing takenforitsrecovery  (SHRI ASHOKE KUMAR SEN): (a) The
and disposals? estimated quantity and value of ditterent
variaties of scrap lying at the SARL steel
THEMINISTEROF STEEL ANDMINES  plants, plant-wise are given below:-
Ason 1.2.1991
Plant* Approximate Approximate
Quantity Value
(in tonnes) (As. in lakhs)
1 2 3
Bhilai Stee! Plant- -~ 26500 582.00
Durgapur Steel Plant 18000 436.45
Rourkela Steel Plant 33566 206.00
Bokaro Steel Plant 10000 500.00
IISCO (Burnpur) 60000 1800.00
Alloy Steel Plant Durgapur 5000 200.00
Salem Steel Plant 240 27.00
V.LS.L. (Bhadravati) 13856 806.98

*At Bhilai Steel Plant the stock information regarding quantity and value isason 19.2.91.

Production at RINL (Vishakhapatnam
Steel Project) has commenced recently and
so there is no accumulation of scrap. The
plant is in fact procuring some scrap from
outside to meet its requirement.

(b) and (c). Generation of iron and steel
scrap is an integral part of the iron and steel
making process at the steel plants. The
plants, therefore, continously recover the
scrap, recycle it at the plant, despatch to
needy sister plants and also dispose of cer-
tain categories of scrap. The recovery of
such scrap is done usually by the plants

themselves or with the help of public sector
companies like M/s Ferro Scrap Nigam Ltd.
and Metal Scrap Trade Corporation and
HSCL (Hindustan Steetlworks Construction
Ltd.) in soma cases like in Bhilai and §S 7
the private contiactors are also engagyes

this process.

Tha disposal of surplus scrap to outside
parties is done by the plants themselves
through fixes prices, tender or by auction
and also through Metal Scrap Trade Corpo-
ration,
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[ Translation]

Environmental Clearance for Laying of
Raftway Line and Widening of Roads

from Lalpaniya to Dunwi {Bihar)

*8. SHRI R.LP. VERMA: Wil the
Minister of ENVIRONMENT AND FORESTS
be pleasad 1o state:

{a) whether the Union Government
have given environmental and forestry
clearancefor widening of roads and laying of
railway lines along the forest area fom
Lalpaniyato Dumri (Bihar) to carry coal from
collieries to meet the demand of Tenughat
Thermal Power Station;

{b) if not, the reasons theretor; and

{c) the time by which the clearance is
likely to be given?

THE WUNISTER Of STATE OF THE
MINISTRY OF ENVIRONMMENT AND
FORESTS SHRIMATI MANEKA GANDHI):
{a) 1o {c). No, Sir. A statement on the status
of forestry clearanoe is attached.

This Ministry has cleared Tenughat
Themal Power Project from environment
and forestry angle. A proposal from Gov-
wrnment of Bihar for diversion 0f35.72 ha. of

“forest {and for construction of railway track
trom Dumri (Bihar) railway station to
Lalpaniya for Tenughat Thermal Power
Ttation was received in May, 1990 for
<learance under Forest (Conservation) Act,
1980. As the proposal was incomplete and
{acked essential details, compete information
has been sought from the State Government
and reply is awaited. Final decision could be

FEBRUARY 22, 1991
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taken on receipt of complete information.
The Ministry has not received any proposal
for forestry clearance for widening of roads.

[Engtlish]

Leasing of Forest Lands in Keraila to
industrial Units

‘9. SHRI MULLAPPALIY RAMA.-
CHANDRAN: Will the Minister of
EAVIRONMENT AND FORESTS bepleased
10 state:

{a) whether the Union Govermnment
have received any proposals recently from
the Government of Kerala to lease forest
lands to industrial units;

(b) whether any such lease of forest
lands for industrial purposes was made in
Kerala during the years, 1988, 1389 and
1990;

(c) if so, the details thereof;

{d) whaether forest lands in Kerala have
been utilised for any other purpose during
the years, 1988, 1989 and 1990; and

(e) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) and (b). No, Sir.

(c) Does not arise.
« " W 4 Ba

(d) and (e). Yes, Sir. A Statement is
attached.
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[Translation]
Bank Loans to Farmers

*10. SHRITEJ NARAYAN SINGH:
SHRI ASHOK ANANDRAO
DESHMUKH:

Willthe Minister of FINANCE be pleased
fo state:

(a) the extent of implementation of
‘Agricuttural & Rural Debt Relief (ARDR)
Scheme, 1990; State/Union Territory-wise;

(b) the total amount reimbursed by the
Union Government under the scheme sofar,
State/Union Territory-wise;

{c) whether the Government have en-
sured issue of fresh loans from the
nationalised banks and co-operative banks
to the farmers for the coming Rabi/Kharif

FEBRUARY 22, 1991
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crops; and
(d) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): (a) As on 18th Feb-
ruary, 1991, 2.52 crores beneficiaries have
been provided relief to the extent of Rs. 6516
crores. State-wise details are given in
Statement |.

(b) National Bank for Agriculture and
Rural Development has released Rs. 875
crores till date to State Coopaerative Banks
and State Land Development Banks as share
of the Central Government to meet the cost
of the scheme. State-wise details are given
in Statement I,

(c) and (d). Under the Scheme, all
borrowers whose loan accounts are closed
or where the balance overdues are less than
Rs. 1,000/- are provided fresh loans by the
banks.
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Rise In the Prices of Food ltems

“11. SHRI R.N. RAKESH:
DR. CHINTA MOHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of the Union
Government has been drawn to the news-
item captioned “Price situation worsening”
appearing in the ‘Indian Express’ dated 5
January, 1991;

(b) If so, whether the increase in the
prices of general consumer items particularly
food items in first nine months of the current
financial year has been more as compared
to the same period of the last financial year;

FEBRUARY 22, 1901

(c) if so, the details thereof;
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(d) whether there has been less rise in
the prices of manufactured goods as com-
pared to food items;

(e) il so, the total percentage of price
escalation registered during the period from
March, 1890 to December, 1990;

(f) whether the Union Government had
taken any steps to check this price rise; and

(g) it so, the details of the results
achieved as a result of the steps taken by the
Government?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): (a) and (b). Yes, Sir.

(c) to (8). The requisite information is
given below:

Percentage change in
Whole Price Index (WPI)
(Base: 1981-82=100)
March to December
htems 1990-91 1989-90
1 2 3
All commodities 8.7 6.1
Food Articles 16.19 (-)0.12
1. Foodgrains 14.64 (-) 1.814
(a) Cereals 16.06 (-) 3.15
(b) Pulses 8.33 5.43
2. Fruits and vegetables 25.16 (-) 5.57
3. Eggs, Fish and Meat 14.44 6.27
4. Condiments and spices 22.04 (-) 1.79
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1 2 3
Food Products 7.95 7.30

(a) Sugar, Khandsari and Gur (-) 0.07 8.06

(b) Edible Oils 21.65 8.21
Manufactured Products 5.27 8.84

The consumer Price Index for Industrial
workers (Base: 1982=100) recorded an in-
crease of 12.4 per cent during March-De-
cember, 1990 as compared with 5.4 per cent
increase during corresponding period last
year.

(f) and (g). The Government have ac-
corded top priority to control of inflation. The
measures taken/proposed to be taken to
check the rise in prices and inflationary trend
include strict fiscal discipline through moni-
toring of Government expenditure, check on
expansion of liquidity in the economy, more
effective management of supply and demand
of essential/sensitive commodities and a
strict action against hoarders and profiteers.

[English)

Danger to Indian Coastline due to Guif
Oll Slick

"12. PROF. MAHADEO
SHIWANKAR:
SHRI EDUARDO FALEIRO:

Willthe Minister of EVIRONMENT AND
FORESTS be pleased to state:

(a) whetherthe Indian Coastline is likely
to be affected by oil-slick in the Gulf;

(b) if so, the likely effects thereot on
environment and the preventive steps being
taken in this regard;

* (c) whether a joint action plan of all the
affected countries is proposed to be mooted
out to check the ecological disaster; and

(d) it so, the details thergof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) The present assessment is that the
Indian Coastline is not likely to be affected by
oil slick in the Gulf except for possible
deposition of small quantities of tar balls. on
the west coast.

(b) The oil slick is not likely to affect the
Indian environment, However, continuous
watch is being kept on its movemaent.

(c) and (d). There is no proposal under
consideration of Government to have a joint
plan of action as such of all to oil slick.

Loan from World Bank and Interna-
tional Monetary Fund

“13. PROF. VIJAY KUMAR
MALHOTRA:
SHRIMATI SUMITRA
MAHAJAN:

Will the Minister of of FINANCE be
pleased to state:

(a) the details of loans recently sanc-
tioned to India by the Internatinnal Manaten:
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Fund and the World Bank in view of the Guif
crisis and how far these will help in tiding
over the tight foreign exchange reserves
position;

(b) the terms and conditions for the
repayment;

(c) whether any specific conditions have
been laid down for the grant of these loans;

(d) if so, the details thereof;

{e) whether any allocations have been
made or are being made for the utilisation of
the said loans;

(f) if so, the details thereof; and

(g) if not, when such allocations are
likely to be finalised?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): (a) The International
Monetary Fund has sanctioned two credits
to India on Jan. 18,1931, one under the
Compensatory and Contingency Financing
Facility (CCFF) for SDR 716.9 million and
the other under a stand-by arrangement for
SDR 551. 93 million. These credits amount
to about Rs. 3250 crores at the prevailing
exchange rate and are expected to help
India in maintaining a reasonable level of
foreign exchange reserve which had come
under pressure on account of developments
associated with the Gulf crisis.

As forthe World Bank, no separate loan
hasbeen sanctioned formeetingthefinancing
requirements due to Gulf crisis. However,
the World Bank has enhanced their share of
financing in a large number of projects as a
temporary measure for the period Sept. 1,
1990 to Dec. 31, 1991.

(b) Both the credits from IMF are re-
payable in eight equal quarterly instalments
starting three years and three months from
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the date of drawal and completed in the fifth
year. Both credits are subject to a rate of
interest which is determined from time to
time depending onthe prevailing SDRinterest
rate with certain adjustments. On Jan.
23,1991 the calculated rate was about 9
percent. Currently the rate is 8.4 percent.

(¢) No, Sir.
(d) Does not arise.

(e)to (g). No, Sir. The credits would be
utilised to meet the foreign exchange re-
quirements of the country arising from time
to time.

Investment by NRIs

*14. SHRI R. GUNDU RAO:
SHRI B.N. REDDY:

Willthe Ministerof FINANCE be pleased
to state:

(2) the efforts made by the Government
toward simplification of procedures and ex-
tending additional facilities and concessions
forinvestment inthetountry by Nob-resident
Indians; and

(b) the extent to which the NRIs in-
vestment is expected to have an impact on
the Indian economy in view of the critical
situation posed by the Gulf war?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): (a) and (b). A large
number of schemes/tacilities were an-
nounced in 1982 to attract NRI investment.
Government still attaches importance to in-
vestment by NRIs and has been taking a
number of steps to make such investments
attractive. The policies and schemes framed
to attractinvestment by non-resident Indians
are continuously reviewed in the light of
suggestions received from different quarters
including NRIs and NRI organisations.
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Constant effort is also being made to stream-
line the procedures with a view to removing
irritants and bottlenecks for prospective NRI
investors. Government has recently setup a
Coordination Committee to sort out any
problem that might arise in the implementa-
tion of Government decisions and to respond
to advice given by various NRIs and NRI
organisations and to suggestions received
in this regard. While efforts to encourage
NRI investments would continue, the
favourable impact of such investments on
the balance of payment situation would de-
pend on the magnitude of such inflows,
which at present are not too large.

[Translation)
Disposal of Confiscated Gold

*15. SHRICHHEDI PASWAN: Willthe
Minister of FINANCE be pleased to state:

PHALGUNA 3, 1912 (SAKA)
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(a) the total quantity and value of con-
fiscated gold sold during the last three years,
year-wise;

(b) the conditions laid down for the
purchasers of this gold and the places where
it is sold;

(c) whether Government employees
are also eligible to purchase it;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): (a) The total quantity

and value of confiscated gold sold during the
last three years, yearwise, is as under:

Year Quantity To whom sold Value

(in MT) (Rs in crores)
1 2 3 4
1987-88 - .
1988-89 - .
1989-90 5.63 RBI 128.3

(b) Gold was sold to Reserve Bank of
India at the prevailing London Metal Ex-
change price.

(¢) No, Sir.
(d) Does not arise.
(e) There is no justification for such

sales. Government have not considered any
such proposal.

Allotment of Land to Persons Identified
as Encroachers of Forest Land in
Madhya Pradesh

*16. SHRI CHHAVIRAM ARGAL: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Madhya Pradesh Govern-
ment has sent any proposal to the Union
Government for aliotment of land to persons
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identified as encroachers of forest land as on
31 December, 1976;

(b) if so, whether the Union Govemn-
ment propose to handover the entire defor-
ested land 10 the Revenue Department and
permit all the identified encroachers to con-
tinue to occupy the encroached land; and

(c) the details of the cases referred to
the Union Government in this regard and the
time by whichthese cases would be disposed
of?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) Yes, Sir.

(b) and (c). Government of Madhya
Pradesh had submitted proposal seeking
prior approval of Central Government under
Section 2 of Forest (Conservation) Act, 1980
for diversion of 2,72,458.370 ha. of forest
land{or regularisation of forest encroachment
in ditferent districts of the State in May, 1989.
Subsequently on the advice of this Ministry,
the State Government resubmitted district-
wise proposals for diversion of 2,69,326.35
ha. of forest land for regularisation of forest
encroachments in 45 districts of the State.
The Central Government has approved di-
version of 1,03,873.658 ha. of forest land
towards regularisation of encroachments on
the fringe of the forest in favour of eligible
encroachers only in July, 1990 subject to
certain stipulated conditions.

[English]
Uruguay Round of Gatt Negotiations.
*17. SHRIMADHAVRAO SCINDIA:
SHRI ANAND SINGH:

Will the Minister of COMMERCE be
pleased to state:
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(a) whether a Workshop on the ‘Propos-
als before the Uruguay Round of GATT
Negotiations' held on 30th December, 1990
had concluded that if those provisions were
accepted, it would have disastrous effecton
some sections of indian Industry;

(b) it so, what are the precise proposals
to be taken up at the next Uruguay Round of
GATT negotiations and in what way the
same are likely to affect adversely the Indian
Industry; and

(c) the steps taken or proposed to
safeguard the affected sectors of industry?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHR!
SUBRAMANIAM SWAMY): (a) to (c). A
Workshop was held by the National Working
Groupon Patent Laws, aprivateorganisation,
on 30th December, 1990 which concluded
inter alia, that "the magnitude of losses which
the developing courtries would suffer in the
new areas of Trade Related aspects of In-
tellectual Property Rights (TRIPs), Trade
Related Investment Measured (TRIMs) and
services are colossal®.

The Ministerial meeting of the Trade
Negotiations Committee of the Uruguay
Round held at Brussels during 3-7 Decem-
ber, 1990 ended inconclusively. The pro-
posals, particularly in the new areas of in-
tellectual property rights, investment and
services considered at the meeting, had not
reached a sufficient degree of finality to
enable an assessment of the costs and
benefits which the eventual outcome of the
Round would imply for India.

InTRIPsthe text considered at Brussels
reflacts unresolved differances on crucial
aspects. While some participants envisage
asingle TRIPs agreement encompassing all
the areas of negotiations, others have pro-
posed that the agreement on standards and
principles concerning the availability, scope
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and use of intellectual property rights isto be
implemented not in GATT but in relevant
international organisations. Onthe vital area
of patentability while some participants want
exclusions to be kept to the minimum, others
have sought that the agreement shouid in-
clude the possibility of exclusion from pat-
entability of certain products, and processes
for the manufacture of those products, on
grounds of public interest, national security,
public health or nutrition. These include food,
chemicals and pharmaceutical products and
processes for their manufacture. They have
also sought exclusions for plant and animals
and an enabling provision for placing further
limitations in regard to patentability of bio-
technological inventions. All the points of
view are reflected in the draft text which was
considered at the Brussels meeting.

On TRIlds the basic divergences of
view prevented thg presentation of any offi-
cial draft atthe Brussels meeting. There was
no agreement for instance on whether any
disciplines including prohibition should be
imposed on investment measures or there
should be a case by case examination of
these measures to examine any complaint
of adverse trade effects.

On services, although a draft text of the
agreement was submitted by the Chairman
on his own responsibility, there remained
many divergences of view among partici-
pants, and most of these are reflected in the
text. Moreover, commitments on markent
access withinthe framework of the agreement
have not even commenced and only some
participaing countries have given there ini-
tial and conditional offers.

Government will continue to pursue
national interest and try to secure the ob-
jective not only that the overall package ot
results benefits the indian economy but also
that the legitimate interests of individual
sectors of industry are safeguarded.
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import of coconut Oil and Copra

*18. SHRI V. KRISHANA RAO:
SHRI C.P. MUDALA-
GIRIYAPPA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government propose to
import coconut oil and copra from Sri Lanka;

(b) it 8o, the quantity of coconut oil and
copra proposed 1o be imported;

(c) whether the coconut growers and
ceitain States have requested the Govern-
ment not to import coconut oil; and

(d) if so, the reaction of the Government
thereto?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) No such
proposal is presently under consideration of
Government.

(b) Does not arise.

(c) Representations were made to
Government against possible import of co-
conut oil.

(d) Government feel thatthe time is not
appropriate now to import coconut oil.

impact of Gulf War on Price Rise

*19. SHRI D.M. PUTTE GOWDA:
SHRI YUSUF BEG:

Willthe Ministerof FINANCE be pleased
1o state:

(a) whether the Wholesale Price Index
has risen sharply during the month of January,
1991;
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(b) if so, the details thereof and the
reasons therefor;

(c) the impact of the Gulf war on the
Indian economy stating the percentage rise
in inflation and price index during the last
three months; and

(d) the measures taken/being taken by
the Union Government to check the price
rise and inflationary trend and to stabilise the
aconomy?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA) (a) and (b). The
Wholesale Price Index (WP1) has recorded
canincrease of 1.6 per cent during January,
1991 from 186.0 on 29th December, 1990 to
188.9 on 26th January, 1991. The corre-
sponding increase in the WPI during Janu-
ary last year was 1.1 per cent. The build up
of inflationary pressures in the economy is
due to (i) fiscal imbalances resuiting in a
higher increase of money supply and, thus,
effective demand (ii) supply and demand
imbalances in sensitive commodities mainly
due to shortfalls in supply, (iii) liquidity
overhang and the inflationary expectations.
The hardening of international prices of oil
duetothe Gulf crisis andthe consequentrise
in transportation costs have also adverse
impact on prices.

(c) ltis very difficult 10 fully assess the
impact of the Gulf waronthe Indian economy
at this stage. The direct impact of a rise in
petroleum products prices on WPldue to the
imposition of the Guif surcharge at the rate
of 25 per cent in the month of October, 1990
is estimated to be 1.3 per cent (given the
weight of petroleum products in the WPI).
During the last three months (November,
1990 to January, 1991), the WPI has in-
creased by 2.3 per cent from the level of
184.6 on 27th October, 1990 to 188.9 on
26th January, 1991.

(d) The Government have accorded top
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priority to control of inflation. The measures
taken/proposed to be taken to check therise
in prices and inflationary trend include strict
fiscal discipline through monitoring of Gov-
ernment expenditure, check on expansion of
liquidity in the economy, more effective
management of supply and demand of es-
sential/sensitive commodities, and a strict
action against hoarders and profiteers.

Joint Marketing Strategy with Sri Lanka
for Export of Tea

*20. SHRIBALASAHEB VIKHE PATIL:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Government have
worked out a joint marketing strategy with Sri
Lanka for expont of tea and its sale in the
international market;

(b) if so, details thereof; and
(c) the outcome thereof?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) No, Sir.

(b) Does not arise.
(¢) Does not arise.

Environmental Clearance to Rajasthan
for Narmada Project

1. SHRIKAILASH MEGHWAL.: Wilithe
Minister of ENVIRAONMENT AND FOR-
ESTS be pleased to state:

(a) whether the Rajasthan Government
has furnished a report on the ‘study of En-
vironmental and Ecological aspects and re-
medial measures' in regard to Narmada
Project in Rajasthan portion, which will cater
thedrinking water and irrigation requirements
of desert areas of Jalore and Barmer districts
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for examination and clearance;

(b) if so, the reasonsfordelay ingranting
the clearance; and

(c) when the clearance is likely to be
given?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) to (c¢). Environmental clearance to
Narmada Sagar and Sardar Sarovar Projects
was accorded in June, 1987. Environmental
Action Plans are, however, being detailed by
the participating states individually underthe
overall guidance of the Nermada Control
Authority.

Export Target

2. SHRI JANARDHANA POOJARY:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the exports iarget for 1990-
91 is likely to be achieved;

(b) if not, the reasons therefor; and

(c) the measures the Government
propose to take to achieve the target?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAM DAS
PATEL): (a)and (b). Itis expected thatthere
may be a shortfall in the achievement of
export target of Rs. 36,000 crores set for the
tinancial year 1990-91. The main reasons
for shortfall in the export target, inter alia,
include slow down in world economy, re-
cession in developing countries particularly
USA, out break of Gulf crisis, etc.

(c) Government has set up an Em-
powered Committee of Secretaries on Bal-
ance of Paymentsto monitorthe Performance
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on export front and to explore possibilities of
providing additional exports with a small
subsidy element, mainly in the form of CCS.
Intensive discussions are taking place with
exporters in all the major sectors to explore
possibilities of creating additional exports.
Special efforts have been initiated to bolster
agricultural exports by removing adminis-
trative bottle-necks, to identify additional
exports of manufactures to take advantage
of increases in domestic production and to
find alternative markets to those affected by
Gulf crisis, etc.

Scrapping of Priority Sector Lending
Programme of Banks

3. D R.AKK. PATEL:
SHRI SHANKERSINH
VAGHELA:

Willthe Minister of FINANCE be pleased
to state:

(a) the effect on the healith of the public
sectdr banks due to their priority sector
lending programmes;

(b) whether the World Bank has sug-
gested scrapping of the priority sector lending
programmes of public sector banks in order
to improve their viability;

(c) if so, the details thereof: and

(d) the reaction of the Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (d). Reserve Bank of India (RBI) in
consultation with Government had appointed,
in August, 1986, the Agricultural Credit Re-
view Committee (ACRC) under the Chair-
manship of Prof. A.M. Khusro to carry out an
indepth review of the agricultural credit
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system in the country as envisaged in the
World Bank Staff Appraisal Report of
NABARD | Credit Project Presumably, the
Honble M.P.is referring to the Agricultural
Credit Review Committee (ACRC) report.
The Committee has submitted its report to
Reserve Bank of India in August, 1989 and
has not suggested any scrapping of the
priority sector lending programme of public
sector banks, but has stressed upon the
need to ensure that targets set to subserve
social objectives should be within the banks
financial capacity to bear the risk involved.
The concept of priority sector lending was
evolved after nationalisation of major banks
inthe country in 1969 and there is no proposal
with Governmentto give upthe same. Under
the policy of Government and Reserve Bank
of India, the banks have to fulfil the target of
40 percant of their ouststanding credit to the
priority sectors.

Amendment to Foreign Exchange
Regulation ACT, 1973

4. SHRIPARASRAMBHARDWAJ: Will
the Minister of FINANCE be pleasedto state:

(a) whether there is any proposal under
consideration of the Government to amend
section 28 of the Foreign Exchange Regu-
lation Act, 1973 to prevent the use of foreign
brand names and darivatives tothe detriment
of Indian brand names in the consumer
goods sector; and

(b) I so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI DIGVWAY SINGH): (a)
No, Sir.

(®) Does not arise.
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Export from Southern States

5. SHRIC.K.KUPPUSWAMY: Willthe
Ministerof COMMERCE be pleasedto state:

(a) whether aseminar was held recently
in Madras to identify the areas of thrust for
increasing export of different commodities
from the southern States; particularly, Tamil
Nadu; and

(b) if so, the areas so identified and the
steps proposed to be taken to increase the
volume of exports from the southern States?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAM DAS
PATEL): (a) A Seminar on Action Plan for
promotion of Exports from Tamil Nadu State
was held at Madras on 31.1.1991.

(b) The Trade Development Authority
(TDA) had prepared an Approach paper for
the Seminar and identified the following thrust
areas for easo>nt development from Tamil
Nadu:-

(i)  Agro-Based items,

(i)  Leather Goods,
Garments&Footwear,

(iii) Mineral-Based items,
(iv)  Engineering Goods,

(v) Consumer Electronics &
Computer Software,

(vi)  Textile-Based Products,
(vii) Chemicals & Related Products,
(wiii) Handicrafts,

The TDA gives products specific action
plan for implementation by the concemned
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agencies. TDA has also prepared a similar
report for Andhra Pradesh.

Shortage of Steel

6. SHRI MANORANJAN BHAKATA:
Will the Minister of STEEL AND MINES be
pleased 1o state:

(a) whether there is shortage of steel in
the country;

(b) if so, the details thereof and the
reasons therefor; and

(c) the action taken by the Government
to meet the shortage?

THE MINISTER OF STEELANDMINES
(SHRIASHOKE KUMAR SEN) (a) Yes, Sir.

(b) Against the assessed domaestic
demand of 15.35 million tonnes of finished
steel for the year 1990-91 domestic pro-
duction is now estimated to be at about 13.4
million tonnes.

Production plans have not materialised
mainly due to shortage of power and coal,
leading to lower production. Shortages are
also in respect of special types of steel,
e.g.ship-building/boiler quality plates, fully
killed deep drawing and extra deep drawing
quality not and cold rolled sheets/ coils,
TMBP, etc. due inadequate domestic ca-
pacities.

(c) Government is encouraging pro-
duction of steel in the private/secondary
sector. It has also been decided to allow
creation of additional steel making capacity
in the secondary sector with unit capacity
upto one million tonnes based on electricare
furnace/energy optimising technologies in-
cluding small blast furnaces. The integrated
steel plants are also implementing projects
for expansion and modernisation and tech-
nological upgradation. in the case of SAIL
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plants, emphasis is also being laid on better
maintenance of the existing plant and
equipment and imparting technological dis-
cipline to operate them, encouraging re-
search and development activities, and ef-
forts to mould a better work culture, and
ensuring adequate and timely availability of
inputs of the required quality.

Imports of various categories of steel
are allowed as perthe import-export policy in
force for the time being.

Assistance to Small Entrepreneurs in
Karnataka by Banks

7. SHRI M.V.CHANDRASHEKARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whether all the naticnalised banks
located in Karnataka have been making ef-
forts to assist and protect the growth of small
entrepreneurs in the State;

(b) if not, whetherthe Governmenthave
received any complaints from the State
Government agencies againstsomeofthose
banks; and

(c) if so, the facts thereof and details of
the effactive measures proposedtobe taken
in this regard?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS) (a)to (c). Small Industries De-
velopment Bank of India (SIDBI) has re-
ported that it provides refinance assistance,
inter-alia, through Nationalised Banks in
Karnataka againsttheirterm loans to units in
small scale including artisans and tiny units.
During the current year period from April, 90
to January, 91 refinance assistance dis-
bursed 1o the Nationalised Banks stood at
Rs. 23.32 crores out of Rs. 58.22 crores
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availed by all banks in the State during the
period.

NRis Confaerence in New Delhi

8. SHR! B. DEVARAJAN: Will the
Minister of FINANCE be pleased to state:

(a) whether the Second International
Conference on NRIs was organised by the
NRIs Weltare Society of India in New Delhi
racently;

(b) if so, the details and outcome thereof;

(c) whetherany memorandum has been
submitted to to the Government by them;

(d) if so, the details thereof; and

(e) the reaction of the Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (e). The NRI Welfare Society of India
held the Second International Conference of
NRIs on 21st January, 1991 in New Delhi. A
copy of the speech delivered by the General
Secretary of the Society and amemorandum
were received in Government and examined.
Government, from time 1o time, reviews the
policies and procedures with a view to re-
moving irritants for NRI investors, based on
suggestions received from NRI's and NRI
Organisations.

[ Translation)
Banks Loans for Industries

9. SHRI BHOGENDRA JHA: Will the
Minister of FINANCE be pleased to state:

(a) whether three-day entrepreneurial
development camps were organised in
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Madhubani and Darbhanga districts of Bihar
during 1982-83 under the joint auspices of
small scale industries departments of Cen-
tral and State Governments wherein the
representatives of nationalised banks also
participated;

(b) if so, whatwas the contribution of the
banks to promote the manufacturing units;

(c) whether such camps are being
organised during the current year also in the
said districts;

(d) whether Government propose to
formulate any policy for sanctioning loans to
the small scale and self-employment indus-
tries through banks on experimental basis in
the said districts; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE MINISTER AND
DEPUTY MINISTER IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! DIGVIJAY
SINGH): (a) to (e). IDBI has reported that it
had not organised any EDP Camps in
Madhubaniand Darbhanga districts of Bihar.
However, IDBI has been supporting EDPs,
including EDPs, forwomen, in various States
with the main objective of developing entre-
preneurs enabling them to establish their
own enterprises and in turn to create more
job opportunities. IDBI has so far supported
67 EDPs at a total cost of Rs. 21.92 lacs in
Bihar upto the end of March,1990.

In Madhubani District, IDBI has sup-
ported in 1989-90 an EDP for women at a
cost of Rs. 0.63 lacs, benefiting 25 trainees.
Similarly, in Darbhanga District, IDBI sup-
ported one general EDP benefiting 49
trainees at a cost of Rs. 0.40 lacs, in 1988-
89.

In the context of priority accorded to
development of tiny and village industries for
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creating self-émployment in rural areas as
also to provide wider flexibility to the agen-
cies conducting EDPs, IDBI has recently
decided to support rural EDPs.

[English)
Target for Export of Iron ORE

10. SHRIMAT! VASUNDHARA

RAJE:

SHRI SRIKANTHA DATTA
NARASIMHA RAJA
WADIYAR:

Will the Minister of COMMERCE be
pleased to state:

(a) the policy of the Government with
regard to the export of iron ore;

(b) the target set for the export of iron
ore to different countries during the Seventh
Five Year Plan period and the total quantity
of ron ore actually exported during that
pericd, country-wise; and

(¢} the target set for the export of iron
ore during the Eighty Five Year Plan period?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): (a) Export
of iron ore is canalised through Minerals and
Metals Trading Corporation of India Ltd.
(MMTC).
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Iron ore of Goan origin when expourted to
Japan, South Korea, Taiwan and West Eu-
rope is, however, allowed for export under
OGL-3 subject to registration of contracts
with Goa Mineral Ore Exporters Association.

Kudremukh Iron Ore Company Limited
(KIOCL)is also allowed to export its products,
viz.,ironore concentrates and pellets, directly
to all markets.

(b) The year-wise overall target set for
export of iron ore during the Seventh Five
Year Plan period was as under:

Year Target in
million tonnes
1985-86 29.60
1986-87 32.00
1987-88 34.40
1988-89 32.00
1989-90 33.00

Actual exports, country-wise during the
same period are given in the attached
statements. | do lll

(c) Exports of iron ore during the Eight
Plan Period is estimated to range between
33 million to 36 million tonnes per year.
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Loan from World Bank and IMF

11. SHRI A. VINJAYARAGHAVAN: Will
the Minister of FINANCE be pleased to state:

(a) the various loans received by the
Government of India from the International
Monetary Fund (IMF) and the World Bank
from 1984 to 1990 with terms and conditions
thereof: and

(b) the principal amount and interest
repaid so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Noloans were contracted by Government
of India with 1.M.F. during the period 1984 to
1990.In 1984-85 there was a drawal of SDR
200 million from IMF, but this was under the
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Extended Fund Facility (EFF) arrangement
agreed with IMF in 1981. Details of loan/
credit agreements entered into with World
Bank Group during 1984-1990 are given in
the attached statement. The IBRD loans are
repayable over a period of twenty years
inclusive of grace period of five years, carry
variable interest rate and commitment charge
on undiscussed balance which is presently
fixed at 7.73% and 0.25% respectively. 1DA
credits are interest free, carry variable
commitment charge which is at present zero
percent and a service charge of 0.75%. The
IDA credits signed from 1988 onwards are to
be repaid over a period of 35 years and those
agreed to before 1988, over a period of 50
years including in both cases, a grace period
of 10 years.

(b) The repayment of principal and
interest to IMF and World Bank on various
loans as on 31.12.1990 are as follows:

(In US & Million)
Principal Interest
IMF 4673.70 2241.01
World Bank 2252.04 3814.27
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Discounting of Accommodation Bills by
Non-Banking Finance Companies

12. PROF. MADHU DANDAVATE: Will
the Minister of FINANCE be pleasedto state:

(a) whether non-banking finance com-
panies undertake discounting of ‘accommo-
dation bills’ on a very large scale;

(b) if so, whether.such ‘accommodation
bills’ are subsequently rediscounted by them
with nationalised banks;

(c) if so, whether such rediscounting
has the effect of circumventing the Reserve
Bank of India’s credit montoring system and
exceeding the credit limits fixed by the RBI;
and

(d) if so, whether the Government will
advise the nationalised banks to refrain from
rediscounting ‘accommodation bills’ which
are not backed by stocks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Reserve Bank of India (RBI) has reported
that it has no information regarding the ex-
tent of discounting of accommodation bills
by the non-banking finance companies.

(b) Banks are not expected to entertain
accommodation bills.

(c) All bills facilities form part of total
working finance of a borrower which in turn
is determined according to the inventory and
receivable norms. Bills facilities extended
outside such permissible bank finance would
afhtct credit discipline.

(d) RBI has, through its circulars, re-
peatedly exhorted banks to be very cautious
in their bills portfolio. Bills purchased/ dis-
counted by banks are expected to relate to
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genuine movement of goods. Whenever in-
stances of financing of accommodation bills
are noticed by RBI, banks are invariably
asked to eschew such practices and take
suitable corrective steps.

[ Translation}

Bhagirath Gramin Bank Sitapur (Uttar
Pradesh)

13. SHRI RAM LAL RAHI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government have re-
*ceived any complaints in regard to irregu-
larities in the functioning of the Bhagirath
Gramin Bank in Sitapur district of Uttar
Pradesh;

(b) if so, whether the Government have
conducted any enquiry in this regard;

(c) if so, the outcome thereof; and

(d) if no enquiry has been conducted,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(@) Yes, Sir.

(b) to (d). The Chairman, Bhagirath
Gramin Bank, Sitapur was asked to enquire
into the complaints. It has been reported that
one of the complaints was against the alleged
misbehaviour of an emplayce of the bank at
its Rampur Branch and was not found to be
true. The complaints of residents of Gram
Sabha Kuneta Lachi Rampur, block
Machhrehta about the non-granting of loan
waiver to farmers is not correct as the
concernad farmers were not found eligible
for waiver under the Agricultural Rural Debt
Relief Scheme. Another complaint about
Chandpur branch in not disbursing loans to
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farmers has also not been found to be cor-
rect, as since 1.4.1990.93 farmers have been
disbursed crop loans of Rs. 3.03 lakhs.

[English)
Ferro Scrap Nigam LTD.

14. SHRI V. SREENIVASA PRASAD:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether the Ferro Scrap Nigam
Limited, a subsidiary of Metal Scrap Trade
Corporation Limited, has been working
without a Chief Executive;

(b) if so, the facts in this regard; and

(c) when the Chief Executive is likely to
be appointed by the Government?

THE MINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) and (b).
The post of Chief Executive of Ferro Scrap
Nigam Limited fell vacant in January, 1990
consequent upon the completion of the
tenure of the then Managing Director. A
candidate was selected againstthe vacancy,
but he declined to take up the assignment.
Action was therefore taken to select another
candidate. This process was completed re-
cently.

(c) The Chiet Executive of the Company
has been appointed and the order therefor
was issued on 13.02.1991.

Export of Finished Leather

15. SHRIRAJAMOHANAREDDY: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government contem-
plate to ban the export of finished leather in
near future; and
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(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): (a) and (b).
There is no proposal to ban the export of
finished leather in the near future. With a
view to encouraging the exports of value
added products in place of the raw material,
Government have issued a Notification dated
31st August, 1990 stating that with effect
from 1st April, 1991, all kinds of tinished
leather shall be allowed for exports only
under OGL No.3 of the Import & Export
Policy, Volume II.

Hundred Percent Export Oriented Unit
Scheme

16. SHRIPRAKASH V. PATIL: Willthe
Ministerof COMMERCE be pleasedto state:

(a) whether the Government have re-
ceived any representations from the Con-
federation of hundred percent Export oriented
Units pointing out the defects in the EOU
Scheme which are adversely affecting even
the approved export oriented units;

(b) if so, the suggestions given by the
Confederation to improve the performance
of export oriented units; and

(c) the steps taken by the Government
to remove the difficulties faced by EOU’s?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAM DAS
PATEL): (a) Confederation of 100% Export
Units has been making suggestions in regard
to the 100% EOU Scheme, fromtimetotime.

(b) The suggestions, among others,
relate to simplification of customs procedures
and grant of full CCS to 100% EOUs, as are
applicable to units in the Domestic Taritt
Area.
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(c) The problems relating to Customs
have been taken up with the Department of
Revenue at appropriate leaves and that
Department is examining the suggestions
made by the Confederation. Their sugges-
tions for grant of full CCS, instead of 50% of
the normal rate, has been agreedto recently,
subject to the condition that at least 75% of
the raw materials used are of indigenous
origin.

Recovery of dues from Sick Units
17. SHRI MAHENDRA SINGH
MEWAR: Will the Minister of FINANCE be
pleased to state:
(a) the number of sick units and the total
crelit from financial institutions and com-

mercial banks outstanding against such units:

(b) the policy for recovery of dues of
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financial institutions and commercial banks
from these units;

(¢) the existing rules to protecttherights
of workers including their dues from these
units; and

(d) how it is proposed to curb this
spreading menace to financial and employ-
ment stability in the country?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIDIGVIJAY SINGH): (a) As
per RBI's statistics, as on 31.12.1988, the
total number of sick units was 241814 with
outstandingbank creditof Rs. 5528.30crores.
Particulars regarding sick units inthe portfolio
of four major financial institutions as on
31.3.1990 is as follows:

" Rs. in crores

Name of Institution No. of units Amount
outstanding
1 2 3
IDBI 248 532.00
IRBI 283 300.47
ICICI 148 213.32
IFCI 169 200.05

(b) to (d). Detailed guidelines have
been issued by RBIfrom time to time regard-
ing formulation/implementation of rehabilita-
tion packages in respect of sick/weak units
which are potentially viable for their revival.
Rehabilitation package, inter alia, provides
for funding of existing dues of banks and
financial institutions with extended period for

repayment thereof in a phased manner, in-
terest concession, grant of fresh term loan
as also working capital facilities. Protection
of workers due is ensured by grant of fresh
rehabilitation term loans by bank/financial
institutions on 50:50 basis under labour
rationalisation scheme. Where units are
considered non-viable, recovery of dues is
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sought through court procedure, one-time
settlement etc. The Resarve Bank of India
has advised the banks to strengthen their
organisational arrangement for early detec-
tion of sickness as also to review the ad-
equacy of the information system and the
administrative set-up for detecting incipient
sickness.

The financial institutions also have
comprehensive monitoring system consist-
ing of periodical project implementation/
progress reports, plant visits, feed back from
nominee directors of assisted unitsto closely
follow-up the performance of any company.
In cases where poor performance is noticed,
necessary remedial steps are initiated in
consultation with the sick units. While fram-
ing rehabilitation package for units found
viable, the legitimate dues of labour are kept
in view and suitable provisions made for their
payment.

The Board for Industrial and Financial
Reconstruction (BIFR) has been set up un-
der the Sick Industrial Companies (Special
Provisions) Act, 1985 to determine preven-
tive and ameliorative steps in respect of sick
units. The objective of the Act is inter-aliato
secure timely detection of potentially sick
industrial units for speedy determination of
preventive measures.

Honorarium to officials engaged in
defending cases In CAT

18. SHRIMADAN LAL KHURANA: Will
the Minister of LAW AND JUSTICE be
pleased to refer the reply given t Unstarred
Question No.5056 on 7th September, 1990
regarding honorarium to officials engaged in
defending cases in CAT and state:

(a) whether the information has since
been collected:

(b) if so, when the same will be laid on
the Table of the House; and
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(c) if not, the reasons for delay in
collecting the information?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) to (c). Infor-
mation with regard to Question No. 5056 had
been collected and laid on the Table of the
House on 28th December, 1990 in response
to Unstarred Question No. 386, a copy of
which is enclosed herewith

Honorarium to Officials engaged In
defending cases

386. SHRI HARISH PAL: Wil the
Minister of LAW AND JUSTICE be pleased
to refer to the reply given on September
7,1990 to Unstarred Question No.5056 re-
garding honorarium to officials engaged in
defending cases in CAT and state:

(a) whether the requisite information
has since baen collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the
time by which it will be collected?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) to (c). Gov-
ernment has not taken any decision not to
appoint private lawyers to defend the cases
in the courts or tribunals. Since government
cases are defended by government counsel,
the question of cases being defended by
officials or payment of honorarium to themin
this regard does not arise.

Gold Mines in Karanataka

19. SHRI SRIKANTHA DATTA
NARSIMHA RAJA WADIYAR: Wil the
Minister of STEEL AND MINES be pleased
to state:
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(a) the particulars of gold mines in
Karnataka and the extent of gold deposits in
those mines approximately;

(b) the average daily production of gold
in those mines; and

(c) the projection made for gold pro-
ductioninthose mines during the Eighth Five
Year Plan period?

THE MINISTEROF STEEL AND MINES
(SHRI ASHOKE KUMAR SEN): (a) There
are two gold mines in Karnataka-Kolar Gokd
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Fields Mines (KGF) of Bharat Gold Mines
Limited and Hutti Mines of Hutti Gold Mines
Company Limited. Total insitu gold ore re-
serves at KGF and Hutti Gold Mines are 3.87
million tonnes and 5.5 million tonnes re-

spectively.

(b) The average daily gold production at
KGF and Hutti Mines is 1.58 kgs of gold

respectively.

(c) The projections for gold production
at KGF and Hutti Mines during the Eighth

Plan are:

Year KGF Mines Hutti Mines
(kgs) (kgs)

1 2 3
1990-91 475 900
1991-92 440 1000
1992-93 440 1000
1993-94 440 1000
1994-95 440 1000
[Translation] make them more effective?

Lok Adalat Movement

20. SHRI GULAB CHAND KATARIA:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether the Lok Adalat movement
has been able to achieve the objective for
which it was started; and

() i not, the reasons therelor and the
steps being taken by the Government to

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) and (b). The
Lok Adalat Movement, by and large, had
been started in the country around the end of
1985. As per information available with the
Committee for Implementing Legal Aid
Schemes, ason 7-2-1991, 4,319 Lok Adalat
were held, where over 25.71 lakhs cases
have been settled. The Lok Adalats are at
present voluntary efforts for resolution of
disputes through persuasive an conciliatory
method. The above achievements reflect
the success of the Lok Adalat Movement.
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Transfer of Unlon Bank of indla Offi-
cisls

21. SHRI NANDLAL MEENA:
SHRI PRATAPRAO B.
BHOSLE:

Willthe Minister of FINANCE be pleased
to state:

(a) the tenure for which the employees
of the Union Bank of India may remain inone
branch and at one station:

(b) the number of officials working inthe
branches of the Bank in Delhi over the pre-
scribed tenure and the reasons therefor:

(c) the steps taken to rotate all such
employees; and

(d) the number of employees of the
Bankwhb havebeenfoundto possess wealth
and assets disporportionate to their known
sources of Income.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHR! DIGVIJAY SINGH):
(a) Union Bank of India has reported that the
tenure of officers .and clerical staff in one
place of posting is generally for 3 and,5
years, respectively, subjectto administrative
exigencies.

(b) and (c). 69 Officers to the bank in its
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branches in Delhi are reported to have com-
pieted the stipulated time period and are due
for transter. The rotation of the staff is pro-
posed 1o be done by the banks in a phased
manner on the close of th academic year
subject to its administrative exigencies.

(d) Nil.

Tax Arrears Against Companies in
Kerala

22. SHRIP.C.THOMAS: Will the Min-
ister of FINANCE be pleased to state:

(a) the details of the companies/ffirms in
Kerala against whom tax arrears amounting
fo rupees ten lakhs or more are pending
realisation:

(b) the amounts due from each of them;
and

(c) the steﬁs taken or proposed to be
taken to recover the outstanding tax dues?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
{a) and {b). Alist ofthe names of Companies/
firms with tax arrears amounting to Rupees
tan lakhs or more is given in the attached
statements.

(c) Legal, administrative and other
measures as are considered necessary are
taken from time 1o time to recover the out-
standing tax dues.

S.No. Name of the Company/Firm Arrears
Central Excise
arrears ason 1.1.1991
1 2 3
1. Kerala State Electronic 19.45

Development Corporation,
Trivandrum.
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1 2 3
2. Punalur paper Mills,
Punalur. 735:00+
105.00
(Penaity on Co.)
3. L.N. Dalmia of Punalur 25.00
Paper Mills.
4. Ram Rubbers. 10.65
5. Priya Rubbers 62.30
6. Poabs Battery 13.10
containers.
7. Ruby Rubber 21.35
Changanacherry.
8. Triveni Rubbers 15.04
9. National Rubber 66.35
Factory
10. Premier Tyres 223.76
Kalamasserry
11. Kerala Agro Machinery 21.34
Corpn. Angamally
12. Usha Rubbers, 17.91
Kalamasserry
13. Travancore Rayons, 10.27
Perumbavoor.
14. Vitco Rubbers, 19.53
Kizhakkambalam.
15. Arathi Rubbers, 15.75
Products.
16. Sedsel Rubbers, 31.28

Kothattukuram.
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1 2 3

17. Rubicon Rubber Products 21.16

18. Paulose & Mathen Gases, 19.84
Eloor.

19. Fact, Udyogamandal. 16.98

20. Janso Soft Drinks, Aroor 30.59

21. Jonacaps, Alleppey. 14.00

22, Tata Oil Mills Co. Ltd. 79.16
Ernakulam.

23. Metal Box India Ltd. 11.01
Edapally.

24. Tecson Rubber Products, 124.63
Moorkanikkara.

25. Teesun Rubbers 59.68

26. Steel Industrial 35.57
Forgings Ltd., Athani.

27. Chandrika Printers, 46.31
Irinjalakuda.

28 Jyothi Rubbers, 58.90
Vallivattom

29. Pakshy Mark Beedi, 15.35
Kollangode.

30. Gwalior Rayons fibre 21.51
Division.

31. Calicut Rubber Co. 77.30
Calicut.

32. Mayin Beedi Co. Calicut 25.25

33. Steel Industries Kerala 25.34

Ltd, Shertallai.
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37.

38.

39.

40.

41.

42.

43.

44,

45.

46.

47.

48.

49.

50.

51.

Polymer Products, Manjeri

Bharath Plywood & Timber
Products, Cannonore.

Shalimar Rubber
industries.

Ms, TELK, Aganamally.

N.S Rathinam & Sons, Ship
Breakers, Cochin,

Gnat Rubber Works.

M/s Rubby Rubbers, Aramuls, Aramula.

Internatinal Rubber, Works
Standard Rubber.

Lamera Rubber Works.

M/s Joseph Mishael & Bros.

Travancre Electric Chemical
Industries Ltd.

M/s Kerala Small Industries
Development Corpn. Ltd.

Rajmphan Cashew (P) Ltd.
Shree Rama Cashew (P).

M/s Travancore Sugar &
Chemical Ltd.

M/s The Malayala Manorama Co. Ltd.

M/s The Neroth Qil Mills Co. Ltd.

13.77

77.32
14.44

11.03

25.73

15.00
51.13
4160
35.00
11.00
income Tax
arrears as on 30.8.90

109.59

148.97
77.68

76.60
60.78

92.92

46.08

37.16
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52. M/s The National Tyre 30.26
& Rubber Co. of India Ltd.
53. M/s Tha Tropical Plantating Ltd. 3121
54. MWs Alliance iron & Steel 45.43
55. M/s Upasana Hospital & Nursing Home. 2595
56. M/s Antoser (P) Lid. 13.97
57. M/s Durallex Coir 13.82
Industries Pwvt. Ltd.
58. Ws Excel Glasses Lid. 12.44
59, M/s Kerala Kaumudi (P) Ltd. 12.85
69. M/s N.C. John & Sons Lid. 21.28
61. M/s The Padinjarekara 22.09
Agencies Ltd.
62. M/s Mangalam Publications. 15.35
63. M. Sree Murugam Trading Co. . 14.93
64. M/s Oriental Finance & Exchange Co. 18.09
65. M/s Olympic Wines. 17.21
66. M/s Mesna Handioom Centre 20.09
67. M/s K.G. Purshothaman 17.28
Associates.
Nalco’s Production nium by the National Aluminium Company

Ltd. (NALCO) during 1990-91;

23. SHRI GOP! NATH GAJAPATHL:

Will the Minister of STEEL AND MINES be

pleased to state:

(a) the target set for production of alumi-

(b) whether the target has been

achieved;

(c) i so, the total production achieved
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during 1990-91 so far; and

(d) the steps taken by NALCO to in-
crease production?

THE MINISTEROF STEEL ANDMINES
(SHRIASHOKE KUMAR SEN): (a) NALCO
had initially set a target of production of
1,80,000 tonnes of aluminium metal and
7,60,000 tonnes of alumina. Because of
accidental fire in the Captive Power Plant in
March, 1990 the estimated target for pro-
duction of aluminium metal was revised
downwards to 1,50,000 tonnes.

(b) and (c). By end of Juanuary, 1991
NALCO has achieved production of 1,20,878
tonnes of aluminium metal and 5,18,370
tonnes of alumina. During the year 1990-91
NALCO is likely to achieve the revised target
of 1,50,000 tonnes of aluminium metal.
However, there will be shortfall in production
of alumina which is mainly due to disruption
in railway movement in Damanjodi sector
following a cyclone in Andhra Pradesh coast
in May, 1990 because of which the alumina
plant had to be shut down for total period of
more than two months.

(d) Steps like increasing the number of
pots and stablising the pot parameters have
been taken to achieve higher efficiency in
pot output and further increase of aluminium
production.
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[ Translation)
Bank Loans to Rural Péople In Orissa

24, SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of FINANCE be
pleased to state:

(a) whether the facility of granting bank
loans has been provided to rural people of
Keonjhar, Mayurbhanj and Sundergarh dis-
tricts in Orissa, particularly the Scheduled
Castes and Scheduled Tribes;

(b) if not, the reasons therefor and
whether it is proposed to chalk-out ascheme
to make loans available to the people of the
said districts; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MINIS-
TER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI DIGVIJAY SINGH): (a) to
(c). The banks provide loans in rural areas
in all parts of the country including the said
districts in Orissa to borrowers belonging to
all categories including Scheduled Castes
and Scheduled Tribes. The credit institu-
tions panricipate actively in financing the
beneficiaries identified under the various
development schemes of the Government.
Under the Integrated Rural Development
Programme during the half year period from
Aprilto September, 1990, the credit institu-
tions have disbursed loans in the said dis-
tricts as under:-

(Amount in lakhs)

Keonjhar Mayurbhanj Sundargarh
Cooperative Banks 1.32 - 0.42
Commercial Banks 12.44 14.41 29.34
Regional Rural Banks 7.86 11.23 3.18
21.62 25.64 32.94
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Falil in Prices of Pepper, Ginger,
Coconut and Cardamom

25. SHRI PALAI KM. MATHEW: Wil
the Minister of COMMERCE be pleased to
state:

(a) the steps taken by the Government
to prevent the fall in the prices of pepper,
ginger, coconut and cardamom as a result of
the Gulf war;

(b) whetherthe Government propose to
seek new and alternative avenues for in-
creasing exports of these products; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAM DAS
PATEL): (a) Steps taken by the Spices
Board in respect of cardamom are .ndicated
below:

(1) Regulate arrnivals at auctions

(2) Ensuring larger bidding

(3) Monitoring the system of auction
through cardamom planters,
auctioneers and traders asso-
ciations.

(4) Ensuring higher exports

(5) Providing CCS and air freight
subsidy on exports in consumer
packs to Middle East.

The average auction price forcardamom

has been substantially higher than the pre-

vailing international prices.

Information in respect of other spices is
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being collected and will be laid on the Table
of the House.

{b) and (c). The following measures
have been taken to increase exports:-

(1) Exploring new markets, like
China, Korea, Australia, etc.

(2) Participation in trade fairs/exhi-
bitions in various overseas mar-
kets.

(3) Sponsoring of sales delegations.

(4) Promotion of Indian brands in
foreign markets.

(5) Developing of markets for oils
and oleoresins.

Drop in Remittances from Gulf

26. SHRI S. KRISHNA KUMAR: Wil!
the Ministerof FINANCE be pleasedto state:

(a)whetherthe Government have made
any assessment of the loss suffered by the
country due to drop in the remittances from
the Gulf and the loss to various projects etc.
due to the Gulf war; and

(b) if so,the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). For 1988-1989 the Reserve
Bank of India estimates total private transfer
receipts (remittances at US dollars 2350
million of which US doilars 1060 millioncame
from the middle East {including Gulf). About
US dollars 200 million i.e. 8.5% of the total
remittances came from Kuwait while the
contribution made by iraq was US dollar 5
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million. R is estimated that the loss suffered
by the country due to drop in remittances
fromthe Gulf is likely to be around US dollars
200 million. As regards projects, two projects
are currently funded by Kuwait Fund and no

disbursements could take place owing to the
disturbances in the Guif area since August
1990. Regarding details of the projects
statement is attached.
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Clearance of Cheques and Drafts of
Gulf Returnees

27.SHRISURESH KODIKKUNNIL: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Union Government are
awareofundue delayin clearance of cheques
and drafts of persons returning from Guif by
banks in Kerala;

(b) if so, the reasons therefor; and

(¢) the action taken/proposed to be
taken by the Union Government to alleviate
hardships being caused as a result thereof
to persons returning from the Gulf?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (c). On account of disturbed/war
conditions in Gults area: commercial banks
have put certain restrictions on the
encasehment of financial instruments ema-
nating from the Gulf countries. This is based
on the dictates of commercial judgement
and prudent banking with a view to ensuring
that sufficient balances are available in ru-
pee account of the banks issuing financal
instruments. However, with a view to allevi-
ating hardships caused to indians returning
from the Gulf, the State Bank of India has
since relaxed these conditions and given
directions to their branches to encash In-
struments issued by Exchange Companies
in the Gulf region managed by them. In
regard to financial instruments issued by
correspondent banks and other Exchange
Companies, SBlhavedirectedtheirbranches
to encash instruments upto Rs. 10,000/- on
presentation. Amounts in excess of Rs.
10,000/- are to be drsbursed on verification
of balances of the drawing banks/Exchange
Companies.
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Balance of Payment Position

28. SHRI K.S. CHAVDA: Will the
Minister of FINANCE be pleased to state:

(a) the latest position in the deficit of
balance of payment;

(b) towhat extent this has been affected
due to Guit war; and

(c) the preventive measures being
considered by his Ministry in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI! DIGVIJAY SINGH):
(a)and (b) The available data on balance of
payment are for the period 1988-89 (provi-
sional) only. Howevaer, the latest Balance of
payments position in mainly reflected in the
level of foreign exchange reserves. The
Foreign exchange reserves level had fallen
to Rs. 2152 crores by the end December,
1990 from Rs. 5787 crores at the end of
March, 1990. The extent of the impact of the
Gulf Crisis on balance of payments is evi-
denced by the depletion of foreign exchange
reserves.

(¢) The Government has initiated a
numberof measures to promote exports and
curtail non-essential imports. Attempts are
also being made to augment foreign earn-
ings through capital inflows including accel-
erated disbursement of external assistance.

Computerisation Scheme to Monitor
Implementation of Compensatory
Forestation in States

29. SHRI AJIT KUMAR PANJA: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a)whetherthe Union Government have
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introduced any computerisation scheme to
monitorthe implementation of compensatory
forestation and other stipulations laid down
while clearing projects in the States;

(b) whetherthe Government have found
any State Government lacking seriousness
in implementation of these schemes; and

(c) i so, the detalils thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) Yes, Sir.

(b)and (c). Not all States have achieved
the compensatory Afforestation targets in

full in respect of all the proosals approved
under the Forest (Conservation) Act, 1980
and the position is being reviewed with
them.

Concessional Loan from ADB

30. SHRIK.S.RAQO: Willthe Minister of
FINANCE be pleased to state:

(a) whether India has recently been
able to get the concessional soft loan from
the Asian Development Bank (ADB);

(b) if so, the quantum of the loan; and

(c) the terms for repayment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) No, Sir.

(b) and (c). Does not arise.
import of Cast Scrap

31. SHRI CHANDRESH PATEL:
SHRI S.N. VEXKARIA:
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Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government proposeto
allow import of cast iron scrap under the
Open General Licencs;

(b) i so, when; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAM DAS
PATEL): (a) and (b). No, Sir.

(c) The suggestion for allowing import
of cast iron scrap under Open General Li-
cence has been examined recently in con-
sultation with concerned Departments.
However, it has not been found possible to
include this item inthe OGL List in view of the
present balance of payment situation.

Effect of Gulf War on Exports from
india

32. SHRI Y.S. RAJASEKHAR
REDDY:
SHRI V. SREENIVASA:
PRASAD:
SHR!I MONORANJAN SUR:
SHRI M.V. CHANDRA
SHELABA MURTHY:

Will the Minister of COMMERCE be
pleased to state:

(a) the effect of Gult war on exports to
iraq and other Gulf countries and inward
remittances from these countries; and

®) tﬁo efforts being made to boost
exports to other countries to offset the fali in
exporis to Gul countries?
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): (a) Inview
of the UN Security Council resolution im-
posing economic sanctions of Iraq and kuwait,
trade with these countries has been banned.
As a result of Gulf war, normal exports to
West Asian countries and inward remittances
from these countries are also adversely af-
fected.

(b) Some of the important measures
taken are the foliowing:-

() An inter-Ministerial Empowered
Committee has been constituted to
rasolve tha problems of exportars
to the Gulf countries. This Com-
mittee took a number of decisions
to facilitate continuance of exports
to the Gulf region.

(iiy Export promotion Councils have
been requested to initiate steps to
maintain the tempo of exports by
exploring alternative markets for
their products.

(i) Indian Embassiesinthe Gulf region
were asked to identify the potential
areas for stepping up exports in a
big way. Feedback received from
our Missions were disseminated to
the Export Promotion Councils/
Commodity Boards.

Modernisation of IISCO
33. SHRI INDRAJIT GUPTA:
SHRI DHARIMPAL SINGH
GUPTA:

Wilithe Ministerof STEEL ANDMINES
be pleased to state:

(a) whether the modernisation plan of
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the Burnpur unit of Indian Iron and Stesl
Company Limited has not yet been finalised;
and

(b) it so, at what stage it is?

THE MINISTER OF STEEL AND
MINES (SHR1 ASHOKE KUMAR SEN): (a)
and (b). The Government is in the process of
finalising the Modernisation Scheme of
IISCO, various aspects regarding which are
under examination at present.---

Efect ot Gulf war on Bombay weather

34. SHRI SHANTARAM POTDUKHE:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the National Society for Air
Pollution Control has attributed the warming
of Bombay weather to the enormous fuel
combustionin missile rockets and supersonic
flights deployed in the Gulf War,

(b) it so, whether Government have
made any study of the Bombay warming up
as a result of the Gulf War; and

(c) its outcome and the steps being
taken to countenance the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) Yes, Sir.

(b) and (c). The Indian Meteorological
Department have conducted studies of the
above normal temperatures in Bombay be-
tween 23rd January to 30th January, 1991.
These studies show that the above normal
temperatures in Bombay during this brief
period of about one week were not in any
way related to the Gulf War. These are
normal meteorological variations and do not
call for any action.
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Deposits in Indian banks from Gulf
Countries

35, SHRI P.M. SAYEED:
SHRI VAMANRAO MAHADIK:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Indian banks have
received any deposits in foreign currency
from the residents of the countries in the Gulf
region;

(b) if so, the details thereof; if not, whether
there is such a possibility;

(c) whether the Government have con-
ducted any negotiations with private enter-
prises and also at Government level in this
regard;

(d) if so, the results achieved; and

(c) the special incentives; if any, being
demanded by these depositors?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (e). Reserve Bank of India (RBI) has
reported that they are not aware about the
keenness or otherwise of big depositors in
the gulf countries to keep their money in the
Indian Banks due to Gulf War. However,
Reserve bank of India received some pro-
posals through banks operating in India for
acceptance of large deposits from outside
the country but those proposals have not
materialised.

Steel Production In Secondary Sector
37. SHRI KUSUMA KRISHNA

MURTHY: Will the Minister of STEEL AND
MINES be pleased to state:
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(a) The quantity of crude steel produced
in the secondary sector during the last three
years;

(b) the role assigned to the secondary
sectorfor augmenting the productionof crude
steel during the Eighth Five Year Plan; and

(c)the steps taken for the modernisation
of existing steel plants and also for the
commissioning of the first phase of
Visakhapatnam Steel Plant and the present
status thereof?

THE MINISTEROF STEELANDMINES
(SHRI ASHOKE KUMAR SEN): (a) The
quantity of crude steel produced in the sec-
ondary sector (Electric Arc Furnace) during
1987-88, 1988-89 and 1989-90 was 3.11
million tonnes, 3.17 million tonnes and 3.13
million tonnes, respectively.

(b) Six million tonnes of crude steel is
expected to be produced by the secondary
sector by the end of the Eighth Plan.

(c) Modernisation of Durgapur Steel
Plant at an estimated cost of Rs. 2667 crores
has been approved by Government in Feb-
ruary 1989 and is under implementation.

Modernisation of Rourkela Steel Plant
at an estiamted cost of Rs. 2461 crores has
been approved by Govt. in October, 1989
and is under implementation.

The proposals for modernisation of
ISCO and Bokaro Steel Plants are under
Consideration of the Gowt.

All the major units under Stage-l of
Visakhapatnam Steel Plant have been
commissioned excepting Bar Mill and Coke
Oven Battery No. 2 which are now scheduled
to be commissioned during the first half of
1991. The units under Stage-ll are proposed
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to be progressively commissioned during
1992,

Contral Assistance for Development of
Environment and Forests In Eastern
States

38. SHRI N. TOMBI SINGH: Will the
Ministerot ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Union Government
have received any request from Manipur for
financial and technical assistance for the
development of Environment and Forests in
that State, particularly inthe hilly areas during
the last three years;

(b) i 80, the details thereof and the
action taken by the Union Government
thereon;

(c) whether the Government are con-
templating to appoint an expert committee to
study the matteér in the context of the whole
North Eastern States; and

(d)if 30, the time by which this committee
would be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA GANDHI):
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(a) Yes, Sir. Request for financial assistance
was received from the State Government of
Manipur for the following schemes during
the years 1987-88 to 1989-90:

1. Development of National Parks

2. Development of Wildlife Sanctuar-
ies

3. Captive Breeding and Rehabilita-
tion ot Endangered Species

4. Control of Poaching and lliegal
Trade

5. Development of Minor Forest Pro-
duce

6. Wildlife Educationand Interpreta-
tion

7. Operation Soll Watch
8. Rural Fuelwood Plantation

8. Conservation and Management of
Loktak lake.

{b) Cuntral assistance released for the
development of Environment & Forests in
Manipur during 1987-88 10 1889-90 is

given below:
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(¢) No, Sir.

(d) Does not arise.
[Transiation) =

Revenue earned through Implementa-
tion of FERA etc.

39. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of FINANCE
be pleased to state:

(a) the revenue earned by the Govern-
ment through the implementation of ‘FERA',
MRTP and other related Acts during the last
three years;

(b) whether any review has been made
in this regard; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (c). Information regarding revenue
earnedthrough implementation etc., of MRTP
and FERA Acts is being collected and would
be laid on the Table of the House.

Penslon scheme for employees of
Financial Institutions

40. SHRI HARISH RAWAT: Will the
Minister of FINANCE be pleased to state:

(a) whether the re is a demand for
implementation of Pension Scheme as third
retirement benefit for the employees of the
Al India Public Financial Institutions?

(b) whether the Government have
agreed to accept this demand?

(c) if so, the time by which a formal
decision is likely to be taken in this regard;
and
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(d) if not, the reasonsA therafor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-

'NAL AFFAIRS (SHRI DIGVWAY SINGH):

(a) Yes, Sir.
(b) No, Sir.
(c) Does not arise.

(d) Retirement benefits in the form of
contributory Provident Fund (CPF) and
Gratuity are already available to employees
of the Public Sector Banks/Financial Insti-
tutions. The demand of the employees of
banks/Ainancial institutions for pension as a
third retirement benefit has notbeen possible
for the Government to accept in view of the
financial liabilities involved. In Reserve Bank
of India, a pension scheme, broadly on the
lines of the scheme asobtaininginthe Central
Government, hasbeenintroduced and made
effective from 1.11.1990.

Challan of vehicles causing poliution

41. PROF. PREM KUMAR DHUMAL.:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of Government and
private vehicles Challaned upto 31 Decem-
ber, 1990 with a view to check pollution in
Delhi; :

(b) the details of the fines imposed; and

(c) whether any efforts have been made
to ascertain the extent of poliution reduced
as a result thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDRHI):
(a) The Directorate of Transport, Delhi, Ad-
ministration, has challaned 1798 vehicles
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upto 31st Dec. 1990, under the provisions of
Section 190 (2) of Motor vehicles Act, 1988,
for violation of pollution standards. This in-
cludes 1205 private vehicles, 384 Delhi
Transport Corporation vehicles and 209
Government vehicles.

(b) Fines of Rs. 1000 each has been
imposed by the competent courts in 969
casas for violation of pollution standards till
14.2.1991.

(c) The data collected by Transport
Department indicate that of the vehicles
checked the proportion of polluting vehicles
has gone down to 15.4% between March,
1990 and December, 1990, as compared to
36% between December, 1987 to February,
1990.

Environmental Courts

42. SHRIMANDHATA SINGH: Willthe
Ministerof ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government have
finalised the scheme of setting up Environ-
mental Courts in States and at the Centre;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the
time by which these courts are likely to be set
up?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA GANDHI):
(a) to (¢). The matter is under examination.

kraql dues to Indian exporters

43. DR. C. SILVERA: Will the Minister
of COMMERCE be pleased to state:

(a) whether Iraq owes crores of rupees
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to Indian Exporters under the Deferred
Payment Agreements;

(b) whether such dues are not forth-
coming trom Iraq;

(c)whether Government propose to offer
some financial assistance to these Indian
exporters to enable them to survive and
keep their trade alive; and

(d) if so, the details thereof and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) Yes, Sur.

(b) In terms of the Deferred Payment
Agreement signed in March 1990 with the
Government of Iraq, dues of the order of US
$ 85 million were expected to be realised
dfuring 1990-91 through purchase of crude
oilfrom Iraq. However till August 1990 dures
to the tune of US § 21.17 million only were
realised. In view of subsequent ban on trade
with Iraq, there is practically no possibility of
realisation of the balance dues of the com-
panies during the current year.

(c) and (d). A proposal for financial
assistance linked with additional export ob-
ligation on the project exporters concerned,
is under examination for the unrealised
portion of the amount due in 1990-91.

[ Translation)

Theft in Directorate of Revenue intelli-
gence

44. PROF. YADU NATH PANDEY. Wil
the Minister of FINANCE be pleasedto state:

(a) whether Government's aftention

has been drawn to the news-item captioned
“Rajaswa Guptchar Nideshalaya ke
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Mukhyalaya main panch lakh ki chori” ap-
pearing in Jansatta dated 2 February, 1991;

(b) if so, the facts thereof;

(c) the details of persons found re-
sponsible for this alleged theft; and

(d) the action taken against the guilty?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Yes, sir.

(b) to (d). An amount of Rs. 5 lakhs
which was kept in a brief case in an almirah
in the Administration and Accounts Section
of Directorate of Revenue Intelligence,
Indraprastha Bhavan, Indraprastha Estate,
New Delhi was found to be stolen on 31/1/
91. A First Information Repornt was lodged
with the Indraprastha Estate/ Central District
Police Station on 31/1/91 and a case under
Section 457/380 of Indian Penal Code has
been registered by the Police. The case Is
presently being investigated by them. In
addition, an internal departmental enquiry is
also being conducted. The amount of Rs. 5
lakhs was however? recovered on 11.2.91
from a seized truck parked in front of the
office building.

Disastrous effect on Indian environ-
ment due to Gulf War

45. PROF. YADU NATH PANDEY:
SHRI KIRPAL SINGH
SHRISURYA NARAYAN YADAV.
SHRI VAMANRAO MAHADIK:

~ Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Indian environment has
been affected by the use of missiles and
nuclear weapons on large scale in the Gulf
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war and the smoke billowing out of the
devastating fire in oil wells in the Gulf coun-
tries;

(b) ¥ so, the details of the damages
caused to the Indian environment since
December, 1990 till date;

(c) whether Government have chalked
out any plan/scheme for protecting the Indian
environment from the effects of war; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA GANDHI):
(a) No, Sir.

(b) Does not arise.

(c)and(d). The movement of the ol slick
is being continously monitored by the De-
partment of Space using satellite imagery.
An inter-departmental committee is closely
monitoring the developments for any reme-
dial measures considered necessary.

Vacant posts of judges in High Courts

46. SHRI JANARDAN YADAV:
SHRI K.D. SULTANPURIL:

Willthe Minister of LAW AND JUSTICE
be pleased to state:

(a) the number of new judges appointed
in different High Courts during the last two
months coun-wise;

(b) the number of posts of judges stil
lying vacant in these courts court-wise; and

(c) the steps being taken by the Union
Government to fill up the vacant posts?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
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SUBRAMANIAM SWAMY): (a) and (b). The  in High Courts the process of consultation
requisite informationis givenintheenclosed  among the constitutional authoriies con-
statement. cerned has been expedited.

(c) Forfilling upthe vacancies of Judges

STATEMENT
S.No. High Count No. of Fresh No. of vacancies
appointments made ason 15.2.1991
from 15.12.1890
to till date
1 2 3 4

1. Ailahabad 3 3

2. Andhra Pradesh — 4

3. Bombay 1 s

4. Calcutta —_— 3

5. Delhi —_ 3

6. Gauhati —_ 1

7. Gujarat — —_

8. Himachal Pradesh —_ 1

9. Jammu and Kashmir 1 —
10. Karnataka — 2
1. Kerala - 2
12. Madhya Pradesh 1 S
13. Madras 2 —_
14. Orissa 2 -—
15. Patna - 6

16. Punjab and Haryana - 2
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1 2 3 4
17. Rajasthan —_ 3
18. Sikkim — 1

Total 10 41
Supreme Court — 3

[English)
Recovery of Agricultural Loans

47. SHRIM.S. PAL: Will the Minister of
FINANCE be pleased to state:

(a) the estimated amount of agricultural
loans excluding the amount covered under
the loan waiver scheme outstanding at the
end of 1990, State-wise;

{b) the amount of loan recovered during
1990, State-wise;

(c) whether there has been slow recov-
ery of the recoverable farm loans during
1990, if so, the reason therefor;

(d) the amount of farm loans, extended
during 1990, State-wise; and

(e) what are the possibilities of recovery
of the recoverable loans during 19917

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIDIGVIWAY SINGH): (a) and
(d). The total loan outstandings as atthe end
of June 1990 (latest available) of agricultural
and allied activities was Rs. 10,345 crores
for cooperatives, Rs. 1,838 crores for re-
gional rural banks and Rs. 16433.53 crores
for public sector banks. A Statewise state-

ment of the agricultural loans of all the
scheduled commercial banks as at the end
of December, 1988 (latest available) is at-
tached. It is not possible to identify as to how
much out of these outstanding loans would
have been written off under the debt relief
scheme. However as at the end of Decem-
ber, 1990, Rs. 4947.24 crores has been
written off by the public sectorbanks, regional
rural banks and cooperatives for the ben-
eficiaries, which cover farmers, artisans and
weavers in rural areas.

(b), (c) and (e). The recovery perfor-
mancae of the public sector banks for the last
three years (latest available) was as under:

Year Percentage of Recovery
to demand
1 2
June 1987 57.1
June 1988 56.8
June 1989 58.1

The figures after that date is still not
available. it is not possible to make any
estimate at this stage about the recovery
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performance ofthe banksforthefutureyears.  watch is also kept by the Reserve Bank of
However, the recovery of agriculturaldues is India and Government in this regard.
monitored by the banks themselves and a

STATEMENT
Name of the State/Union Territory Balance outstanding
1 2

. Northern Region 264016
Haryana 58726
Himachal Pradesh 6789
Jammu & Kashmir 4956
Punjab 95053
Rajasthan 687884
Chandigarh 17053

Delhi 12663

L. North-Eastern Region 17374
Assam 11877
Manipur 541
Meghalaya 915
Nagaland 1476
Tripura 1798
Arunacha\l Pradesh 211
Mizoram 169
Sikkim 386

. Eastern Region 148705
Bihar 62227
Orissa 33050

West Bengal 53204
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1 2

Andaman & Nicobar 223
IV.  Central Region 215575
Madhya Pradesh 80912
Uttar Pradesh 134663
V. Western Region 220487
Gujarat 78699
Maharashtra 138891
Goa Daman & Diu 2821
Dadra & Nagar £61

Haveli
VL Southern Region 529438
Andhra Pradesh 182680
Karnataka 128168
Kerala 58312
Tamil Nadu 156733
Pondicherry 3106
Lakshadweep 36
All India 1395672

National institute of Secondary Steel
Technology

48.  SHRI KAMAL CHAUDHRY:

DR.

LAXMINARAYAN

PANDEYA:

Wilithe Minister of STEEL AND MINES

be pleased to state:

(a) whetherthe Government proposeto
set up a National Institute of Secondary

Steel Technology;

(b) it so, the details and the proposed
location thereof; and

(c) the steps taken by the Government
so far in this regard?

THE MINISTEROF STEELANDMINES
(SHRIASHOKE KUMAR SEN): (a) and (b).
No final decision for the setting up of &
permanent complex forthe National institute
of Secondary Steel Technology and its loca-
tion has yet been taken.
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(¢) The question does not arise.

[ Translation)

Violation of Anti-Pollution laws by
factories adjoining Delhl

49. DR. LAXMINARAYAN PANDEYA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) The names of the factories in the
industrial areas adjoining Dethiwhich violated
the anti-poliytion laws during 1990 and up till
31 January, 1991;

(b)the numberoftactory owners against
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whom legal action has been taken for violat-
ing anti-poliution laws and the number of
persons prosecuted out of them; and

(c) the steps taken or proposed to be
taken by Government to stop the violation of
the anti-poliution laws in future?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) According to the information available
with the Gowvt. the names of the factories
identified 1n the industrial areas adjoining
fied Delhi which violated anti poliution laws
are given below:-

HARYANA

Kundli Industrial Area

Bahadurgarh Industrial Area

M/s. Cepham Laboratories
M/s. Cepham Organic

M/s. Rollatainers :.1d.

M/s. Surya Rubber Industries
M/s. Kashmir Kaiha Industires Pwvt. Ltd.
M/s. Belco Pharma

M/s. Sri Krishna Paper Mill
M/s. Saint Leathars

M/s. Advanced Chemical
M/s. Flow Pech Industry

M/s. Ajanta Poltymer Works
M/s. Sattyam Synsav Ltd.
M/s. Pharma Chem

M/s. United Steel & Allied Industries
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Gurgaon Industrial Area

Faridabad Industrial Area

UTTAR PRADESH

Mohan Nagar Industrial Area
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M/s

M/s

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

Mrs.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

. Surya Plastic Cizers & Chemicals
. Suntek Industires

Sun Flow Industries

Longwell For; Ltd.

K.G. Khosla Compressor Ltd.
Khosla Foundary Ltd.

Samanta Pwt. Ltd.

Jagsonban Pharmaceutical Ltd,

Mobhan Crystal Glass Work

Alps Textile

Rituraj Textile

Chandak Textile

Chandak Export and Import (P) Ltd.
Kamal Board Mills

Kumar Board Mills

Shital Board Mills

DOON Synthetics and Chemical
Sumit Chemiqal

Rachna Chemicals

Sanja: Chemical

Bharat Chemical Co.

Batra Chemical

Surya Chemical
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Sahibabad Industrial Area M/s. Mahish Paper and Board Mills Ltd.

Mrs. Pragati Paper Mill (P) Ltd.

M/s. Jain Processing & Weaving Mills

M/s. Sahibabad Dyeing & Printing Mills
M/s. Gupta Paper Mills Ltd.

Mrs. Jain Processor & Engineering Pvt. Ltd.
Mss. Kapri International Pvt. Ltd.

M/s. Pawan Export Pvt. Ltd.

M/s. Malvyia Chemicals & Pharmaceuticals
Pvt. Ltd.

M/s. Rohni Chemicals Pvt. Ltd.

M/s. Continental Plastic Pvt. Ltd.
M/s. Cryogenic India Ltd.

M/s. Neslam Textile

M/s. Premdyeing and Printing Mill
M/s. Magnum Paper Mills

M/s. Munjal Steel Pvt. Ltd.

Mrs. Meriteek India Ltd.

M/s. Advance Steel Tube Ltd.

M/s. Rani Sati Paper Mill

M/s. Hapuriya Paper Milis

M:s. Shiwani Board and Paper Mills
M/s. Sen Processors and Weaving Mills
M/s. Chandrawati Polymers Pvt. Ltd.

M/s. Jawhar Metal Industires
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M/s. United Export (P) Lid.

Ms. Arihant Export (P) Ltd.

M/s. H.N. Chemical

Ms. Pal Chemical

M/s. Ambikal Steel Pvt. Ltd.

M/s. G.D. Steel

M/s. Mohta Plywood Ltd.

M/s. Modern Industries

M/s. Sundeep Paper Mills

M/s. Singal Paper Mill

M/s. Shiwani Board and Paper Mill
M/s. Grewal Paper Mill

Ms. Sachdeva Dyeing and Bleaching Mills
M/s. Vijai Processors Pvt. Ltd.
Mrs. R.C. Elorics

M/s. Rama Textile and Printing
M/s. Radhika Vitamitt Industires
M/s. Style dyers

M/s. Naveen Chemicals (P) Ltd.

(b) The concerned State Pollution Con-
trol Boards have initiated legal action against
the following industries under the provisions

of Water (Prevention and Control of Pollu-
tion) Act, 1974 and Alr (Prevention and control
of Poliution) Act, 1881 :-

Haryana

Kundtli industrial Area

Ms. Ceplon Lab
M/s. Cepion Organic
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Uttar Pradash

Mohan Nagar Industrial Area

Sahibabad Industrial Area

NOIDA INDUSTRIAL AREA
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M’s. Kashmir Katha Industries

M/s. Elco Farma

M/s. Mohan Mekins

M/s. Rituraj Textile

Ms. Chandok Textile'

M/s. Pragati Paper Mill

M/s. Sahibabad Dyeing & Printing
M/s. Jain Processor and Eng. Pvi. Ltd.
M/s. Kapri International

M/s. Pawan Export

M/s. Rohini Chemicals

M/s. Wardex Pharmaceuticals

M/s. Grewal Paper Mill

(c) A time bound action plan for control
qf pollution has been prepared in consulta-
tion with the State Governments, underwhich
polluting units are required to meet the stan-
dards by December 31, 1991,

Eco Task Force by Ex-Servicemen .

50. SHRI MAHESHWAR SINGH: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pieased to state:

(a) whether the Union Government
have received any proposal from Himachal
Pradesh Government with regard to forma-
tion of ‘Eco Task Force of Ex-Servicemen' in
the State; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMAT! MANEKA GANDHI): (a)
and (b). Yes, Sir. The proposal will be exam-
ined on merits in the context of overall
availability of funds in the Eighth Plan.

Felling of Trees In Bihar

51. SHRI RAMDAS SINGH: Will the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government are aware
that illegalfelling of trees is being done in the
forests of Bihar on a large scale;

(b) whether felling of trees at the Betla
Tourist Centre in the Palamu District of Bihar
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is also being done without any check; and

(o) it so, the action taken by the Govern
ment to check the illegal felling of trees in the
said forests and tourist centres?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA GANDHI);
(a) to (c). The information is being collected
from the State Government and will be laid
on the Table of the House.

Income Tax Outstanding against Liquor
Producers In Maharashtra and Madhya
Pradesh

52. SHRIPYARELAL KHANDELWAL.:
Will the Minister of FINANCE be pleased to
stata:

(a) the amount of Income Tax out-
standing against the liquor producers in
Maharashtra and Madhya Pradesh; and

(b) the action taken so farto recoverthe
same?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIDIGVWAY SINGH): (a) and
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(b). The information is being collected and
will be laid on the Table of the House.

[English)

Sele of Indlan Goods Iin International
Market

53. SHRI L.K. ADVANI:
SHRI SHANKERSINH
VAGHELA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the sale of Indian goods in
British and European markets has reduced;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken by
the Government toincrease the sale of Indian
goods in foreign markets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAM DAS
PATEL): (a) No, Sir.

In fact India's overall exports to Britain
and European markets (both East & West )
have actually been increasing during the last
three years as given below:

(Rs. in Crores}

1987-88 1988-89 1989-90 1990
(Apr. Nov.)
UK. 10.33.38 1164.89 1601.63 1349.42
Waest
Europe 4362.85 5473.31 7660.76 5889.47
East
Europe 2593.00 3356.00 5§336.00 4034.00

Source: DGCI&S, Calcutta
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(b) Doses not arise.

(c) ltis the continuous endeavour of the
Gowt. to facllitate increased exports of Indian
goods.

(Transiation]
Effect of Gulf War on Tea Industry

54. SHRI RAMASHRAY PRASAD
SINGH: Willthe Minister of COMMERCE be
pleased to state:

(a) whether the Government have
prepared a two point programme for making
good the loss incurred by the tea industry on
account of gulf war and for improving the
position of India in the world tea market;

(b) if so, the details thereof;

(c) whether the export price of tea has
come down due to Gulf War; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) No, Sir.
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(b) Does not arige.

(c) and (d). No, Sir. Per Unit export
realisation of Indian tea during the period
from Aprilto December 1990 is Rs. 52.76 per
kg. as compared to Rs. 42,10 per kg. during
the corresponding period of last year.

Irrigation Projects of Madhya Pradesh
Pending Forestry Clearance

55. SHRI SATYA NARAYAN JATIYA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the names of major, madium and
small irrigation projects from Madhya
Pradesh pending forestry clearance; and

(b) the present position of those projects
and when they are likely to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) and (b). The details of irrigation cases of
Madhya Pradesh pending forestry clearance
together with their present status is furnished
in the statement. Cases are disposed of on
consideration of their merits and on receipt
of complete information about the proposal.
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Chacking of Pollution at Religlous
Places

56. SHRIMITRA SEN YADAV: Willthe
Ministerof ENVIRONMENT AND FORESTS

be pleased to state:

(a) whether the Government are work-
ing on some scheme to preserve environ-
ment and check pollution at religious places
of national importance.

(b) if so, the names of such religious
places; and

(c) the progress of the work-undertaken
to check pollution in Ayodhya?:

THE MINISTER OF STATE OF THE
MINISTRY OF ENVRONMENT AND FOR-
ESTS (SHRIMATI MANEKA GANDHI): (a)
There is no scheme with the specific objec-
tive of preserving the environment and
checking pollution at religious places of na-
tional importance.
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(b) and (c). Does not arise.

Schemes to Make Ganga and Yamuna
Pollution Free

57. PROF. RASA SINGH RAWAT: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) the amount spent by the Govern-
ment on various schemes to make Ganga
and Yamuna rivers poliution free, scheme
wise;

(b) whether Government have also for-
mulated any scheme to evaluate the out-
come of these measures; and

(c) if so, the details therect?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI MANEKA GANDH]I): (a)
Amount spent by the Government under
Ganga Action Plan, schemewise is given

below:-

S.No. Name of Scheme Amount spent
(Rs. in Crores)
1 2 3
1. Sewage Interception and Diversion 89.12
2. Sewage Treatment Plants 50.22
3. Low Cost Sanitation 18.55
4. Electric Crematoria 11.93
5. River Front Facilities 11.70
6. Others 9.81
Total 191.13

No expenditure has been incurred in
respect of Yamuna River.

(b) and (c). The water quality of River
Gangais being continuously monitored at 20

locations on the main river and one location
each on its 7 major tributaries. The changes
in the water quality parameters are being
observed before and after complation of
Poliution Abatement Schemes. The param-
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eter values observed at Allahabad where a
major part of Pollution Abatemaent
Programmes has been completed, show
trends of improvement in the water quality.

Denudatlon of forests in Gujarat

. 58. SHRI CHANDUBHAI DESHMUKH:
Will the Minister of ENVIRONMENT AND
- FORESTS be pleased to state:

(a) whether the Government are aware
that illegal denudation of forests has been
made on a large scale in Bharuch and Surat
districts of Gujarat during the last five years:
and

(b) if so, the steps taken or proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE OF THE
© MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a)and (b). Theinformation is being collected
from the State Government and will be laid
on the Table of the House.

[English]
Barter Trade with China

59. SHRI PRAKASH KOKO
BRAHMBHATT:

SHRI'K.S. CHAVDA:

Will the Minister of COMMERCE be
pleased to state:

(a)whether Indiaand China have agreed
to enter into barter trade; and

(b) if s0, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTHAL PURUSHOTTAMDAS PATEL):
(a) and (b). India and China have agreed, in
principle, to resume border trade which in-
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cludes barter trade possibilities.

Effects of oll Slick In Arablan Sea and
Fire in Oil wells of Kuwalt on Migratory
Birds

60. SHRI BANWARILAL PUROHIT:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the oil slick in the Arabian
Sea and fire in the oil wells of Kuwait have
threatened the return of thousands of mi-
gratory birds including Siberian cranes
(Sarus) and other Wild fowl which are at
present at the Keoladeo national Park
(Ghana) Sanctuary in Bharatpur (Rajasthan).

(b) if so, whether the Government have
since contemplated any steps to save the
migratory birds; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) There has been no indication that the
return of migratory birds is threatened due to
the oil slick in Gulf of oil well fires in Kuwait.

(b) and (c). Do not arise.

Reduction in consumption of Petrol and
Diesel by Government Vehicles

61. SHRI!J. CHOKKA RAO:
SHRI MADAN LAL KHURANA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether in view of the crisis created
by the Gult war, any directives have been
issued to curtail petrol and diesel consump-
tion by the Government and Public Sector
Undentakings vehicles;
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(b) if so, the detalls thereot;

(c)whetherthe Governmenthave issued
instructions to the State Governments also
in this regard;

(d) whether there is a proposal to give
car allowance to officers instead of providing
car to them so as to further reduce con-
sumption of petrol/diesel;

(e) if so, the details thereof; and

(f)the target and the results achieved so
far in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). Even before the Middle-East
crisis, Government had initiated action to
reduce oil consumption in Ministries De-
partments. Instructions were accordingly
issued that the consumption of petrol/diesel
in Government vehicles including staff cars
should be reduced by 20% over the con-
sumption during 1989-90. As a part of
programme for further curbing the demand
for oil, instructions were issued prohibiting
the use of Gowt. vehicles including staff cars,
except deploymant of Government vehicles
for emergency and unavoidable operational
duties, on Sundays. These instructions have
been reiterated. Orders have also been is-
suedthatthere willbe nopurchaseof vehicles
until 31.3.1991.

Similar instructions on curbing the use
of petrol and diesel have been issued in
resport of Public Sector Undertakings also.

(¢) Instructions have also been issued
to State Governments to take suitable steps
to reduce the consumption of petrol and
petroleum products.

(d) No, Sir.
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(e) Does not arise.

(f) As a result of the measures indicated
at (a) and (b) above, it is noticed that the
consumption of petrol/diesel has reduced in
some Government organisations. However,
itis not possible to quantify the exact reduction
achieved so far.

Funds for Construction of Assembly
Complex of Goa

62. PROF. GOPAL RAO MAYEKAR:
Wil the Minister of FINANCE be pleased to
state:

(a) whether Goa State has sought fi-
nancial assistance from the union Govern-
ment for the construction of the Assembly
Complex there; and

(b) if so, the details thereof; and the
amount sanctioned by the Union Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). Yes, Sir. The State Government
requested for Central assistance of Rs.8
crores during 1990-91 for construction.of
Assembly Building inthe State. The matteris
under consideration.

External Debt

63. PROF. K.V. THOMAS:
SHRI RAJAMOHAN REDDY:

Willthe Minister of FINANCE be pleased
to state:

(a) the details of India’s external debt
position during the last five years;

(b) whether more borrowings are pro-
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posed from International Monetary Fund
during 1991; and

(c) if so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
(a) India’s outstanding foreign debt (excluding
NRI deposits) during the last five years is as
under:-

Debt Outstanding Rs. (in Crores)
at the end of

31.3.86 39691
31.3.87 48348
31.3.88 54650
31.3.89 69361
31.3.90 79982

(b) and (c). On 23.1.91, the Executive
Board of the IMF approved a loan of SDR
1268, 825,000 to India. Out of this SDR
551,925,000 (equivalent Rs.
1243,51,68,371) is under Stand by Ar-
rangement and SDR 716,800,00 (equivalent
Rs. 1615,21,44,232) under Compensatory
and Contingency Financing Facility (CCFF).

Contracts for Trade with USSR

64. SHRIPRATAPRAO B. BHOSALE:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether some Indian firms have
bagged contracts worth Rs. 25 crores for
trade from USSR;

(b) if so, the details thereof with par-
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ticulars items involved in these contracts;
and

(c) the steps the Government propose
to take to boost the trade of more ltams with
USSR?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(@) Contract-wise details of contracts con-
cluded by Indian firms with organisations in
Soviet Union are not maintained by the
Government of India.

(b) Does not arige.

(c) In order to boost trade, Government
has been taking various steps. These include
participation in trade, fairs, exhibitions and
buyer-seller meets, exchange of commercial
and business delegations, etc. As imports
generate rupee funds for financing exports
arising from the balanced rupee trading
system with the USSR, the imports from that
country are also being encouraged.

[ Transiation)
Export of Engineering Goods

65. SHRI RAJVEER SINGH: Wil the
Ministerof COMMERCE be pleasedto state:

(a) the extent of engineering goods ex-
ported during 1988-89 and 1989-90;

(b) whether the Government are mak-
ing efforts to promote the export of engl-
neering goods; and

(c) it so, the detalls thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) The value of engineering goods, excluding
electronic items, exported during 1988-89
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and 1989-80 were as under:
Yoar (Rs. in crores)
(Provisional)
1988-89 1589
1989-90 2350

(b) and (¢). The Government have taken
several steps 10 promote export of engi-
neering goods. Some of the important steps
taken are: grant of cash compensatory
support, provision of inputs for exports at
international prices, supply of exportfinance
at concessional rates and other incentive
schemes such as replenishment licence
scheme and import of capital goods at
concessional rate for export production un-
der the import and Export Policy.

(English]
Procurement of Rubber by STC
66. SHRI P.J. KURIEN:
SHRI SURESH
KODIKKUNNIL:

Will the Minister of COMMERCE be
pleased o state:

(a) whether the State Trading Corpora-
tion has started the procurement of rubber;

(b) if not, the reasons therefor;

(c)the quantity of rubber proposed to be
procured; and

(d) the rates at which itis proposed to be
procured?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAMDAS PATEL): (a) Yes, Sir.

(b) Does not arise.
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(c) and (d). S.T.C. has been advised to
procure RMA V Grade of rubber at the best
price at which the rubber is available in the
market. S.T.C. will purchase such quantities
as to bring the price of rubber within the
prescribed range.

Commerce Minister's Visht to China

67. KUMARI UMA BHARAT!I: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether he visited China recently to
attend the second meeting ot India-China
joint group of trade and economic relations;

(b) if so, the subjects discussed in the
said meeting;

(c) whether any trade protocol was also
signed;

(d) whether he also met the Chinese
Prime Minister and other leaders; and

(@) if so, the salient features of the talks
held?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) to (c). Commerce Minister led the indian
delegation to Beijing for second meeting of
the India-China Ministerial Joint Group on
Economic Cooperation and Trade, Science
& Technology (February 6-8, 1991). The two
sides reviewed developments in the fields of
economic, trade, scientific and technological
cooperation in the two countries and dis-
cussed specific measures needed to be
adopted in this regard. The meeting con-
cluded with the signing of Agreed Minutes
and Trade Protocol covering the period
February, 1991 to February, 1992,

(d) and (e). Commerce Minister made
calls on H.E. Mr. Song Jian, State Councillor
& Minister-in-Charge of the State Science &
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" Technology Commission, H.E. Mr. Wu
Xuegian, Vice Premier, H.E. Mr. ChenJinhua,
Chinese Minister of the State Commission
for Restructuring the Economic Systems and
H.E. Mr. Gan Ziyu, Vice Minister of the State
Planning Commission and discussed mattars
such as expansion and diversification of
trade, furthar strengthening of economicties
and cooperation in the fields of science
telecommunication, railways, civilaviation,
metallurgy, pharmaceuticals, etc.

Setting up of Project In Guif
Countries

68. SHRI KADAMBUR M.R.
JANARDHANAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether India has got extensive in-
volvement in the Gulf countries In different
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projects and the present war has adversely
aftected the same;

(b) if so, the details regarding Indian
project exporters working in Iraq and their
dues outstanding at present; and

(c) the reaction of the Government in
this regard so far as the question of exploring
the possibilities of pooling the resources with
any other country for the setting up projects
in the Gulf countries is concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) Yes, Sir.

(b) A Statement is attached.

(c) No such proposal is under consid-
eration of the Government.
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Opening of Bank Branches in Kerala

69. SHRI K. MURALEEDHARAN:
SHRI SURESH
KODIKKUNNIL:

Willthe Ministerof FINANCE bepleased
to state:

(a) whether the Government propose 1o
open new branches of the public sector
banks in Kerala during 1991-92;

(b) the number of 5;>plbmbns received
by the Union Government so far in lhis
regard; and

(c) the locations, if any, identified for
opening bank branches in Kerala, so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a)to(c). Reserve Bank of India (RBl) issues
licences to the banks under the provisions of
Banking Regulation Act, 1949 {or opening af
branches. The new branch licensing policy
was issued by RBI in September, 1990 and
the commercial banks were asked by them
to submit their proposals for opening of
branches in rural areas before 30th June,
1991 through lead banks ans State Gov-
ernments concerned. Any application or
proposal received from individuals,
organisations etc., in this regard, are also
considered by RBlon merits. is not possible,
at this stage, to indicate the number of
branches that will be opened by banks in
Kerala during 1991-92.

[ Translation)
LIC Loan for Jodhpur Lift Canal Project

70. SHRIGIRDHARILAL BHARGAVA:
Will the Minister of FINANCE be pleased to
state:
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(a) whether the Life Insurance Corpo-
ration hasrefusedtogive loanforthe Jodhpur
Lift Canal Project under the Plan Head de-
spite approval of the Ministry of Planning;
and

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
{a) The Lite Insurance Corporation of India
has already decided to sanction financial
assistance for the Jodhpur Water Supply
Project.

(b) Does not arise.
[English]
Modernisation of VISL

71. SHRI JANARDHANA POOJARY:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether the Government have for-
mulated the detailed plans for the
modernisation of Visveswaraya lron and
Steel Ltd. (VISL) a subsidiary of SAIL; and

(b} it so, the details thereot?

THE MINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) and (b).
SAIL is currently axamining various options
for modernisation and optimum utilisation of
the facilities installed at Bhadravati works ot
VISL. As part of the overall modernisation,
SAIL's proposal for installation of a 530
cu.m. Blast Furnace at a cost of Rs. 49.35
crores 10 yield 216,000 tonnes of hot metal
per annuin, as replacement to the existing
powaer intensive four electricpig iron furnaces,
is under consideration of the Government.
The proposal has been recommended for
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approval by the SFC at the meeting held on
January 28, 1991.

Lapsing of LIC Policies

72. SHRI M.V. CHANDRASHEKARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government have re-
ceived any representations against lapsing
of insurance policies issued under the Life
Insurance Corporation’s Salary Saving
Scheme in Bombay and Bangalore;

(b) whether the onus of collecting pre-
miums under the Schemae rasts with the LIC;

(c) if so, whether the LIC has in some
cases under the above scheme failed to
collect such premiums and to keep these
policies in force; and

(d) it so, the facts in this regard and the
effective steps proposedto betakento protect
the interest of small policyholders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a)to(c). Generally, almost alithe employers
are regularly payingthe premiums in respect
of insurance policies issued under the Life
Insurance Corporation's Salary Saving
Scheme. However, in respect of a very few
employers, the premiums are not being re-
ceived in time for variety of reasons, namely
financial trouble, lock-out, strikes, etc. The
number of such cases is negligible as com-
pared to the volume of business. Under the
Salary Saving Scheme, the recovery of
premiums from the salary of the policyholder
is effected by his employer on the basis of
the authority letter submitted by the employee
(policyholder) to his emplayer through LIC.
This is only a facility extended by LIC for
convenience of the policyholder. The onus
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of keeping the policy in force by payment of
premiums in time rests with the policyholder.

(d) The procedure in vogue in Life In-
surance Corporation of India for deducting
the premiums from the salaries of the em-
ployees concerned (before or after transfer)
under its Salary Saving Schemes works
satisfactorily and prevents lapses to a great
extent. However, the Corporation has
decentralised the servicing of policies in-
cluding policies taken under Salary Saving
Scheme to the Branch Offices and also
introduced micro-processors to improve the
services to the policyholders.

Anomalies in Tax Laws

73. SHRI M.V. CHANDRASHEKARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whether a tax seminar on ‘Penalties
and prosecutions’ was recently organised by
the Income Tax Appellate Tribunal Bar As-
sociation, Delhi;

(b) whether eminent personalities who
attended the seminar expressed views
against any prosecutions forfiscalomissions;

{c) whether anomalies in the tax laws
were also debated in the seminar; and

(d)if so, the steps, if any, proposed tobe
taken by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Yes, Sir.

{b) and (c). Newspaper reports indicate
that various issues relating to the penalty
and prosecution provisions in Direct Tas
Laws were discussed in the seminar.
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(d) Tax Laws, including penalty and
prosecution provisions therein are reviewed
periodically, taking into account all relevant
views expressed in this regard.

Commerce Minister’s Visit to Brussels

74. SHRI MADHAVRAO SCINDIA:
SHR! ANAND SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether during his recent vistt to
Brussels he had a meeting with an Israeli
Minister;

(b) whether this meeting was formal or
personal in nature;

(c) whether this has caused a misun-
derstanding in Government, diplomatic and
international circles; and

(d) if so, what steps have been taken to
clear the misunderstanding?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) to (d). No official meeting took place
between the Indian and Israeli delegation at
any level during Commerce Minister’s visit to
Brussels. However, as the sitting arrange-
ment in international conferences are in al-
phabetical orderand consequently the Indian
and Israelidelegation were seated near each
other, conversation between the Commerce
Minister and his Israeli counterpart was in-
evitable. As we do not maintain any official
level contact with Israel and have no trade
issues with Israel, such conversation caused
no misunderstanding.

Expenditure by Nationalised Banks

75. SHRI MULLAPPALLY
RAMACHANDRAN: Will the Minister of FI-
NANCE be pleased to state:
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(a) the first seven nationalised banks
whose expenditure has been highest during
1989-90 and 1990-91, separately;

(b) whether any directions have been
issued by the Government/Reserve Bank of
India to the nationalised banks to curb ex-
penditure; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) The names of the seven nationalised
banks whose expenditure as per their pub-
lished balance sheets has been highest for
the period ended March, 1990 are indicated
below:

S.No. Name of the Bank

1. Bank of India

2. Bank of Baroda

3. Canara Bank

4. Punjab National Bank
5. Central Bank of India
6. UCO Bank

7. Syndicate Bank

The accounts for the period ending
March, 1991 are yet to be finalised.

(b) Yes, Sir.

(c) Government have impressed upon
the public sector banks including nationalised
banks the need for effecting economy in
expenditure. Banks have been specifically
advised to take measures to curtail expendi-
ture on consumption of petroleum/diesel,
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publety, entertainment eic. Resarve Bank
cif India dur.ng the course of discussions with
tanks have impressed upen them the need
to cftact economy in axpenditure on travel,
stationery etc. Banks have aisc been advised
tc regulate their racruitment.

Selzure of Smuggled Gotd and Silver in
Kerala

78. SHRI  MULLAPPALLY
RAMACHANDRAN: Wi the Minsster of Fi-
NANCE be pisasad 1o state:

(a) tha value and guantity of smuggied
gold and silver contfiscaied along and off the
coast of Kerala during 189¢;

(b) whather the incidents of smugglira
have increased in Kerala during 1990-31 as
compared o 19382-89 and 1989-92; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER N THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (). The information is being coliacted
and wiil be laid on the Table of the Hous#.

Selzure of Smuggled Goods at Alrporis

77. SHRI MULLAPPALLY
RAMACHANDRAN: Wiil the Minister of FlI-
NANCE be pleased to state:

(a) the number of smuggling incidents
and quantity and value of gold confiscated at
the different airports in the country during
1990; and

(b) the steps taken to check the smug-
ghng activities at airports?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
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NAL AFFAIRS (SHRI DIGVIJAY SINGH):
{a)and (b). The informationis being collected
and will be laid on the Table of the House.

Effect of Financial instruments an
Coilections under National Savings
Certificates

78. PROF. MADHU DANDAVATE: Will
the Ministarcf FINANCE be pleasedtc state:

(a) whether more attractive financiai
nstruments introduced recentiy by financial
mstitutions like the Life Insurance Corpora-
tion, mutual funds ot banks invoiving
taxbenefits ioth= participants have adversely
alfected the cullections under National
Savings Certiticates (NSC);

{b) f so, whether the quanium of funds
available to Slates, which are reiated to the
collections under the NSCs, wili be relatvely
less; and

{¢) i so, the action proposed 1c ko taken
by the Government to ensure thatthe States
ara not short of funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MIRISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
{aj No Sir.

{b) and {c). Does not arisa.
Less of Ravenue Due to Stay Orders

79. PROF. MADHU DANDAVATE: Will
the Minister of FINANCE be pleased o state:

(a) whether large amounts of Govern-
ment revenue are locked up in “Stay” orders
issued by Judicial authorities;

(b) it so, whether such “"Stay” orders
arise from defective notifications, misinter-
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pretatiorvharassment by revenue coliectmg
officers etc.;

(c) it so, the time taken in securing
vacation of the “Stay” orders as wall as the
amount of revenus pending collection; and

(d) the steps taken or proposed to be
taken to expedite the revenue coliections?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a)te {d). The amount of Central exclse duty
biocked in High Court/Supreme Courtcases,
as on 31.12.90, is esfimated at Rs. 2048
crotes. The income-tax demands staysd by
the courts, as on 30.8.9G, i Rs. 342.18
wreres. The issues invoived in allthesecases
sizie 1o the interpratation of the relevam
faws and ordenwnotificefions issued thure-
undsr. Legal, administrative and other
measures, asare considerad nacessary frorn
time o fime, are taken In mavinise the
colisction of taxes andio racoverthe amears
inthuding the aresrs blotked incount cases.
Thas High Counts have also been requasied
0 constitute special benchss for cuick is-
posal of such cases.

iDB! Study for Tannery end Footuaar
Corporation of India

80. SHRIV. SREENIVASA PRASAD:
Wili the Minister of FINANCE be pleasst io
state:

(@) whether the indusirial Developmat
Bankof india {iCBy had uadertekenadetaisd
study for providing assisipacs 1o improve e
periormance of the Tannery and Fottwear
Corporation of India, a public sector under-
taking;

{b)whetherthesamehas been approved
by the Government and other publicfinancisi
institutions; and
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(c) it s0, the details theraot?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to {c). Industrial Development Bank of
India (iBD1) has reporied that a viability study
of the diversification/modernisation and
renovation scheme for Tannery & Footwear
Corporation of india (TAFCO) was carried
out at the instance of Departmant of Public
Enterprises, Ministry of Industry, based on
the data fumished by TAFCQ. The report
was discussed in & maeting convened by
Ministry of Industry on December 24, 1990,
where the main finding that the scheme
formulated by the company did not establish
iong term viability of TAFCO, was accepted.
However, TAFCO was advised o resubmii 2
rgvised broadbased proposal to DB for its
consideration which is yat to be received,
The institutions do not have any financial
wolvement in the company nov was any
assiztance South rom these instilutions at

. any point of fime,

Loans o Farmers in Andhra Pradesh

831. SHRI HAJAMOHAN REDDY: Wi

- Spddisigtercd FINANDGE be pleased io stse:

fa)the schaones unter which credite are
Suen to e taxmers of Andhra Pradesh;

{tYmnather the Bovernmenl Brepose s

‘Roprafise and snpily the procedure tor

granting o lopns 1D The (arvees, parieulerly
smaliandrmrgnermefsinniingtoboco
GIEUIELS,

) ¥ s, i Sighatis MeBsREH; Busdl

{Dore sthbines Wiely 3 e infrotuced
B Apdhm Pradeih in (e eoar future for
providing loans 10 lntnes?y
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI DIGVIJAY SINGH): (a) to
(d). The farmers in Andhra Pradesh are
being provided loans by commercial banks,
regional rural banks and cooperative banks
for all agricultural activities including tobacco
cultivation. The financing of such activities
by the credit institutions is a pant of their
normalllendingon acontinuedbasis. Reserve
Bank of India has issued detailed guidelines
to commercial banks for simplifying and
liberalising lending procedures. These
guidelines provide for:

1 Prescription of scales of finance for
crop loans as worked out by the
Technical Committee constituted in
the districts for various crops and
their uniform adoption by banks.
These scales of finance are revised
annually to take care of escalation of
cost.

2. Disposalofloan applications upto Rs
' 25,000/-within a fortnight and those
over Rs. 25,000/- within 8to 9 weeks.

3. Delegationof appropnate sanctioning
powaers to the rural Branch Managers
so that majority of ioan applications
are sanctioned at branch level itself.

4. Nocollateral security should be taken
by way of mortgage/charge of land or
third party guarantee on crop loans
upto Rs. 10,000/- and term loan upto
Rs. 10.000/- where moveable assels
are created.

5. No margin is required for agncultural
loan upto Rs. 10.000/- for both short
term, medium/ong-term loans. The
ratesof interast charged on such louns
are concassional.

FEBRUARY 22, 1991

Written Answers 228

ﬁroposal to Reshuffle Economic
Departments

82. SHRIPRAKASH V. PATIL: Will the
Ministerof COMMERCE be pleased to state:

(a) whether the Government propose to
reshuffle economic departments like Imports-
Exports and Customs and Central Excise;
and

(b) it so, the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) No such proposal is under consideration
of the Government.

(b) Does not arise.
Customs Duty Concession to NRls

83. SHRIPRAKASH V. PATIL" Will the
Minister of FINANCE be pleased to state:

(a) whether there is any proposal to
offer concassions in Customs duty to NRls
on the basis of the remittances made by
them; and

(b) if so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
{a)and (b). In view of ensuing Union Budget,
it is not possible to reply this question.

Reorientation of Export Promotion
Councils

84. SHRI VASNAT SATHE: Will the
Ministerof COMMERCE be pleased to state:

(a) whether attention of the Government
has been drawnto the news report captioned
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“Reorienting export promotion councils” ap-
pearing in the “Economic Times” dated 3
February, 1991;

(b) if so, the reaction of the Government
to the various observations made therein,
particularly regarding the need for restruc-
turing of the Export Promotion Councils and
Commaodity Boards;

(c) the particulars of Exports Promotion
Councils and Commodity Boards presently
functioning and whether their performance
has been assessed objectively in terms of
the set objectives; and

(d) the measures taken/ proposed to
make them more effective and result-ori-
ented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) Yes, Sir.

(b) The observations made in the news
report have been taken note of.

(c) and (d). Particulars of Commuodity
Boards and Export Promotion Councils are
indicated in the attached statement. The
performance and functioning of Commodity
Boards and Export Promotion Councils is
reviewed from time to time against annual
targets. In orderto improve thefunctioning of
the Councils, a study was entrusted to the
Indian Institute of Management, Ahmedabad
and the recommendations made therein are
under consideration.

STATEMENT

1. Tea Board,
Calcutta

2. Coffee Board,
) Bangalore
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Coir Board,
Cochin

Central Silk Board,
Bangalore

Tobacco Board,
Guntur

Spices Board,
Cochin

Rubber Board,
Kottayam

Export Promotion Councils

Engineering Export
Promotion Council,
Calcutta

Overseas Construction
Council of India,
New Delhi
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Basic Chemicals Pharmaceuticals

and Cosmetics Export
Promotion Council
Bombay

Chemicals and Allied Products,

Export Promotion Council,
Calcutta

Plastic and Linoleums
Export Promotion
Counclil,

Bombay

Councii for Leatner
Exports,
Madras,

Sports Goooe Export
Promotion Council,
New Dethi
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11,

12.

13.

14.

15.

16.

17.

18.

19.
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Gem & Jewsllery Export Promo-
tion Council,
Bombay

Shellac Export Promotion Council,
Calcutta

Cashew Export Promotion Council,
Cochin

Electronics and Computer
Software Export Promotion
Council,

New Delhi

Cotton Textiles Export
Promotion Council,
Bombay

The Synthetic & Rayon Textiles
Export Promotion Council,
Bombay

Indian Silk Export Promotion
Council,
Bombay

Apparel Export Promotion
Council,
New Delhi

Wool & Woollens Export Promotion
Council,
New Delhi

Carpet Export
Promotion Council,
New Delhi

Handloom Export
Promotion Council,
Madras

Export Promotion Council
For Handicrafts,
New Delhi
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Additional DA to Central Government
Employees

85.  SHRI VASANT SATHE:
SHRI V. KRISHNA RAO:

SHRI C.P. MUDALA
GIRIYAPPA:

PROF. VIJAY KUMAR
MALHOTRA:

SHRI H.C. SRIKANTAIAH:
DR. C. SILVERA:

SHRI VAMANRAO MAHADIK:
SHRI GOPI NATH
GAJAPATHI:

Willthe Minister of FINANCE be pleased
to state:

(a) the increase in the Consumer Price
index number of Industrial workers from
July,1890 to December, 1990;

(b) whether with the sharp increase in
the Consumer Price Index upto December,
1990, the Government are considering
suitable neutralisation in theformof additional
dearness allowance to their employees and
pensioners; and

(c) if so, the details of the steps taken
and the relief proposed to be provided to the
Central Government empioyees and pen-
sionars?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTLR-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) The AllIndia Consumaer Price Index {Base
1360=100) as on 31.12.1990 was 981, as
against 912 as on 30.6.1990.

(b) and (c). The matter regarding grant
of additional dearness allowance/dearness
relief to Central Government employeas/
pensioners is under consideration and a
decision will be taken soon.
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[ Translation)

Advocates Wellare Fund Scheme in
Maharashtra

86. SHRI HARIBHAU SHANKAR
MAHALE: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whetherthe Advocated Welfare Fund
Schemae is in operation in Maharashtra:

(b) if s0, the details thereof;

{c) the details of the assistance being
provided to the advocates under the said
scheme and the purpose thereof; and

(d) the number of advocates provided
such facilities since the adoption of the
scheme?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) Yes, Sir.

(b) to (d). Information is being collected
and will be l2id on the Table of the House.
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Performance of Regional Rural Banks
in Maharashtra

87. SHRI HARIBHAU SHANKAR
MAHALE: Will the Minister of FINANCE be

pleased to state:

(a) the total number of branches of the
regional rural banks in Maharashtra and the
number of employees and officers working
therein, district-wise;

(b) the total expenditure being incurred
yearly on these banks;

(c) the details of the achievements of
these banks during the last one year; and

(d) the steps being taken by the Gov-
ernment to strengthen the rural economy in
the State through these banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEFPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) The National Bank for Agricuiture and
Rural Deveiopment (NABARD) has reported
that there are 589 branches of Regional
Rural Banks functioning in Maharashtra as
on March, 1890. While the district-wise de-
tails of number of empioyees and officers ot
RRBs working in Maharashtra s not available
the Bank wisg position as under:-
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(b) The RRBsI, is Maharashtra has in-
curred an expenditure of Rs. 1867.14 lakhs
during 1989-90, out of which Rs. 986. 38
lakhs accounted for interest expenditure. Of
the balance of Rs. 880.76 lakhs, as much as
Rs. 636.01 lakhs was on salary and allow-
ances efc. of officers and staff of the Regional
Rural Banks.

(¢) and (d). The RRBs working in
Maharashtra put together disbursed a sum
of Rs. 3144,18 lakhs in 73,857 accounts
during the year ended March, 1990. The
outstanding advance as of March, 1990 stood
atRs. 12,671.77 lakhs in 2,70,752 accounts
and mobilised deposits amounting to Rs.
11105.45 lakhs in 9,17,127 accounts. The
Banks have already assisted 2,70,752 ac-
counts of weaker sections. They have also
been actively participating inthe Government
sponsored programmas such as IRDP, DRI
etc. which are exclusively meant for the
weaker sections.

[English]
Indo-US Herpetological Project

88. SHRI TARIF SINGH: Will the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether under the Indo-US herpeto-
logical Project, the country has been losing
rare fauna since 1984;

(b) if so, the details thereof and the
action taken by the Government, in this
regard,

(c) whether the period of the project
which hasto lasttill 1987 has been extended

till 1993; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF EYIRONMENT AND FOR-
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ESTS (SHRIMATI MANEKA GANDHI): (a)
and (b). The Indo-US Herpetological Project
is a research project, undertaken by the
National Museum of Natural History, New
Delhi, incollaboration with Carnegie Museum
of Natural History, Pittsburgh, USA, to study
the environmentaldiversity of the amohibians
and reptiles in selected regions of Kerala,
Karnataka, Tamil Nadu and Maharashtra.
Such of the specimens collected by field
teams from selected sites as require further
examination and analysis are sent to
Carnegie Museum. The project Provides
that 50% of the collected specimens will be
returned to the National Museum of Natural
History after completion of their study at the
Carnegie Museum.

{c) and (d). Very limited field work was
reported to have been completed upto 1990.
Therefore, an extension of the project for
another three years was approved in terms
of the Memorandum of Understanding gov-
erning the project.

Merger of Public Sector Banks Incur-
ring Losses

89. SHRI R.M. BHOYE:
SHRI MANIKRAO HODLYA
GAVIT:
SHRI R.N. RAKESH:

Willthe Ministerof FINANCE be pleased
to state:

(a) whether the Government propose to
merge some public sector banks, which are

incucing heavy losses, with other public
sector banks:

(b) if so, the details of the proposal;

(c) the names of the banks which are
incurring losses;

(d) the time by which these banks are
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likely to be merged with other public sector
banks; and

(e) ff the reply to part (a) above be in the
negative, the steps taken/proposed to be
taken to improve the performancs of those
banks which are incurring heavy losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):

{2) There is no proposal at present to merge.

any public sector bank with other public
gector banks.

{b) Does not arise.

" {€) UCO Bank and New Bank of ladia
have raported lossses in their pperations dur-
ing the year 1985-40.

{d) Does not aniss.

{8} Government and Reserve Bask of
india have taken a saries of measuies ©
imgrove the performance and profit saming
capacity of the public secior banks. These
include augmentetion of their capital,

rafionalisation ol service changes ant inter -

est rales structurs, contginment of stuff
grawth and levy of commitment chamges on
wnutfised portion of operating fimits. Banks
kave aled been advised to lake measures 1
tonisol expenditure in consumption of pe-
¥roleum, publicily, ete., draw up action plans
1o improve their operational efficiency and
tzke siaps to strengthen their viability and
orofiability by means of sffective business
HManning and development.

Gold Seilzed at Delhi Alrponrt

50. SHRIR.M. BHOYE
SHRI MANIKRAO HQODLYA
GAVIT:
Willthe Ministerof FINANCE be pleased
© state:
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(a) whether attention of the Union Gov-
ernment has been drawn to the newsitem

" captioned "Gold Seized' which appeared in

the ‘Hindustan Times' dated February 2,
1991;

{b) if so, the details thereof; and

(c) what further action has been taken
by the Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
{a) 1o {c). Yes, Sir. The Customs Officers of
Indira Gandhi iternational Airped, New
Delhi, intevcapied 2 -passenger, neamed
Jagdich Chander, who had anived fom
Hongkont: o5 15t February 1901. Seerch of
his persor menlied in the recovery and sei
ZFore OF 22 okt bars of iordgn origin colles-
Ygly weighing 2458 o amns of 24 carat purity
vedhued st Rs. §.38 akh appradimeately. The
goid was concealed n & Bladk colowast
Chander was arresiad and a somplaid has
beanfist inihe furisdictional count urgderthe
provisions of the Cusioms A, 1982,

Dwiorestation for providing UHiRy
Services

91. SHAIP.R. KUMARAMANGALANM:
Wil ths Mirister of ENVIRONMENT AND
FORESTS be pieasad 1 states

{a) whether any guidelines have been
laiddoam by the Union Covernmen? togrant
pesriissionyiorsinrosiation forlthsaanoses
of providng v 1 services T elecuithy,
weler, roseds, 8¢ 1D villages; and

{0) #:8p, e dstails thoredf?
THE MINIBTER OF STATE OF THE

MINISTRY OF ENVIRONMENT AND
FORESTS {SHRAMATIMANEKABANDHI):

1
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{a) and (b). Detailed guidelines for submis-
sion of proposals for diversion of forest
lands for non-forest purposes under the
Forest (Conservation) Act, 1980 were issued
by the Ministry of Agriculture from time to
time and consolidated guidelines havebeen
issued vide this Ministry’s letters dated 31.7.
86, 23.6.89 and 24.10.89

Some of the guidelines concerning for-
mulation of proposals seeking permission
for diversion of forest land for utility services
like providing electricity, water, roads, etc. to
the villages are as under:-

1. The State Governments are required
to submit proposals in prescribed
proforma alongwith essantial details
ofthe project such as (a) map (b) area
required for diversion (¢) number of
treesto befeiled (d} recommendation

_of the Principai Chief Conservator of
Forest/Chief Wildlife Warden (wher-
ever needed) and the State Govern-
ment (e) details of compensatory af-
forestation etc. Forest diversions in-~
volving area less then one ha. are
decided by the Regional Chief Con-
servator of Forest of the respective
Regional Offices of the Ministry and
forestdiversions of one ha. and above
are decided by the Ministry.

2. Some relaxations have been incor-
porated in the guidelines relating to
the public utility services like:-

(i) Incasesoflayingof Transmission
line or pipelines for drinking wa-
ter supply where felling of tree is
not involved, a simplified
proforma has been prescribed.

(iiy Diversion of forest iand for con-
struction of building is not nor-
mally considered. However, such
diversions are allowed for con-
struction of buildings for schools,
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Hospitals, Dispensaries, Com-
munity Halls, Co-operatives,
Panchayats, tiny rural industrial-
shedsof Government, etc., which
are to be put up for banefit of the
people of that area, but such
diversions shouid be strictly lim-
ited to the actually needed area
and should not exceed one
hectare in each case.

(iify In hilldistricts and in other districts
having forest iands exceeding
50 per cent of the total geo-
graphical area, compensatory
afforestation on non-forest land
is not insisted upon and is per-
mitted on degraded forest land
twice in extentof the area diverted
provided forest land involved is
less than 5 hectares and the
purpose of diversion is for con-
struction of link rogd, small wa-
ter-works, minorirrigation works,
schest building, dispensary,
hespital, tiny ruralindustrial shed
of the Government or any other
similar works which directly

" beneiit the people of the area.

Permission for Manufacture of Hazard-
’ ous Chemicals

22. SHRIP.R. KUMARAMANGALAM:
Will the Ministar of ENVIRONMENT AND
FORESTS be pleased to state the criteria or
parameters laid down to define hazardous
chemicals and the grounds on which per-
mission is granied to manufacture such
hazardous chemicals without damaging the
environment?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
The criteria to define Hazardous chemicals
has been laid down in rule 2 (e) of manu-
facture, Storage and impornt of hazardous
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Chemical Rules, 1989, under the Environ-
ment (Protection) Act, 1986, details of which
are given inthe attached statement-I. Details
of the grounds on which permissionis granted

to start and manufacture such hazardous
chemicals, are given in the attached state-
ment-Il.

STATEMENT-I

(a) Toxic Chemicals:

Chemicals having the following values of acute toxicity and which, owing to their
physical and chemical propaerties, are capable of producing major accident hazards

S, Degree of Medium lethal Medium lethal Medium lethal
No. Toxicity does dose concentration
by the oral by the dermal in inhalation
route (oral route (dermal route (four-
toxicity) toxicity) hours)
LD 50 (mg/Kg LD 50(mg/kg) LD 50 (mg/1)
body weight body weight inhalation in
of test of test test animals)
animals) animals)
1 2 3 4 5
1. Extremesly 1-50 1-200 0-1-0.5
toxic
2. Highly toxic 51-500 201-2000 0.5-2.0
(b) Flammable Chemicals:
(i) Flammable gases: chemicals which in the gaseous state at normal pressure and

mixed with air become flammable and the boiling point of which at normal pressure

is 20°C or below;

(ii) highly flammable hquids: chemicals which have aflash point lowerthan 23°C and the
boiling point of which at normal pressure 1s above 20°;

iii) flammable liquids: chemicals which have a flash point lower than 65°C and which
remain liquids under pressure, whare particular processing conditions, such as high
pressure and high temperature, may create major accident hazards.

(c) Explosives:

Chemicals which may explode under the effect of flame, heat or photo-chemical
conditions or which are more sensitive to shocks or friction than dinitrobenzene.
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STATEMENT-I

Details of Grounds on which permission is
Granted for Manufacture of Hazardous
Chemicals:

(i) Notification of sites:- An occupieris
not permitted to undertake any in-
dustrial activity in respect of haz-
ardous chemicals unless he has
submitted a written report contain-
ing details specified at least 3
months before commencing that
activity or before such shorter time
as the Chief Inspector of Factories
may agree.

(i) Safety reports:- An occupier is not
permitted to undertake an industrial
activity in respect of some hazard-
ous chemicals unless he has pre-
pared a safety report on that in-
dustrial activity containing the
specified information and has sent
a copy of that report to the Chiet
Inspector of Factories at least 90
days before commencement of that
activity.

(li) Preparation of on-site emergency
plan:- An occupier handling haz-
ardous chemicals is required to
prepare anon-site emergency plan
detailing how major accidents shall
be dealt with on the site before
commencement of the new indus-
trial activity.

(iv) Preparation of off-site emergency
plan:- The District authorities are
required to prepare an off-site
emergency plan detailing how
emergencies relating to all possible
major accidents on that site, shall
be dealt with before commence-
ment of the new industrial activity.
information for preparation of the
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off-gite plan is to be made available
by the occupier to the District au-
thorities.

(v) Information to be given to persons
liable to be affected by a major
accident:-

The occupier is required to take appro-
priate steps to inform persons outside the
site regarding the major accident that could
occur and the '‘Do’s’ and ‘Don'ts’ before
commencement of the new industrial activ-

ity.
Decentrallsation of D.G.S.& D

93. SHRI P.R. KUMARAMANGALAM:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether there is any plan to
decentralise the Directorate General of
Supplies and Disposals (DGS&D);

(b) if so, the reasons therefor; and

(c) the stage at which the proposal
standsat present?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILALPURUSHOTTAMDAS PATEL):
(a)to(c). On areview of policy for centralised
purchase of stores and equipments for the
Government Departments/Ministries through
DGSAD, it was decided last year to transfer
from DGS&D all procurement of items for a
Ministry/Department's own use to the various
indenting Ministries/Departments alongwith
the officers and staff doing such work in
DGS&D. However, in response to the rep-
resentations received from officers and staff
Associations of DGS&D, from industry, and
other quarters, and keeping in view various
other aspects of the matter, the aforesaid
decision is being reviewed and re-considered.
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Pending Cases in Supreme Court and
High Courts

94. SHRIP.R. KUMARAMANGALAM:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the number of cases in which the
Government of India are a party, pending in
the Supreme Court and in various High
Courts, Court-wise; and

(b) what steps the Government have
taken to ensure expeditious disposal of these
pending cases?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): (a) and (b). In-
formation is being collected and will be laid
on the Table of the House.

Office Bullding Complex in Madras
Steel Stockyard

95. SHRI! R.L.P. VERMA: Wil the
Minister of STEEL AND MINES be pleased
to state:

(a) whether a large office building
complex has been constructedinthe Madras
steel stockyard of the Steel Authority of india
Limited (SAIL) at Santanagadu;

(b) if so, the total cost of construction
and name of the authority which approved
the construction;

(c) whether the constructed floor space
of the above complex is fully utilised; and §

(d) is not, the reasons thereof alongwith
the financial loss per gnnum due to non-
utilisation? ‘ .

- .

-

THE MINISTER OF STEEL ANDMINES
(SHRIASHOKE KUMAR SEN): (a) SAIL has- l
- called from the

constructed an office building having a floor .
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area of about 900 sq. metres, within its
stockyard at Santanagadu in Madras.

(b) About Rs. 34 Lakhs. The construc-
tionwas approved by the competent authority
who in this case is the Deputy General
Manager, Special Projects Division of SAIL.

(c) Yes, Sir.
(d) Does not arise, in view of (c) above.
[Translation)

Mining Work in Forests of Kodarma and
Ganwa Tisrl (Bihar)

96. SHRIR.L.P VERMA: Will the Min-
ister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the number of mining leases granted
for mining mica and stone in Kodarmaforests
and in the valley and forests of Ganwa Tisri
of Giridih, district;

(b) whether the minirig work has been

' brought to a stop at the above places;

4
(c) if so, the reasons therefor and the
steps taken by the Government to allow the
mining work to continue unabated on the
condition that the lease holders would plart
trees in an area equal to the iand of limited
mining leases; and

(d) the action taken by the Government
against those persons who are responsible
for destruction of hundreds of square
kilometres of forest cover by illegal defores-
tation where no mining work is being under-
taken? :

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAZIMANEKA GANDHI):
(a) to (d). Detsiles® smlormation has been-
State Govéernment and the
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same will be laid on the Table of the House.
[English)

Rubber Prices

97. SHRI MULLAPPALLY
RAMACHANDRAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether the price of rubber has
stabilised during the current year;

(b) the variations in the price of rubber
recorded during 1990, month-wise;

(c) whether the Government have im-
ported increased quantities of raw rubber
during 1990;
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(d) if so, the reasons therefor;

(e) whether the Government propose to
import more raw rubber during the current
year; and

(f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) The price of rubber during January, 1991
and upto 14th February, 1991 fluctuated
between Rs. 2010 and Rs. 2100 per quintal
for RMA IV Grade.

(b) Variations in price of RMA IV Grade
rubber during 1990;

Monthly price in Rs. per qtl.

1990 MAXIMUM MINIMUM
JANUARY 2180 2140
FEBRUARY 2180 2100
MARCH 2190 2150
APRIL 2250 2175
MAY 2300 2240
JUNE 2500 2300
JULY 2300 2225
AUGUST 2050 - 2020
SEPTEMBER 2150 2050
OCTOBER 2125 1975
NOVEMBER 2000 1965
DECEMBER 2025 1960
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(c) No, Sir.
(d) Does not arise.

(e) and (f). The quantum of rubber to be
imported during 1991-92 will depend upon
the demand-supply gap.

[ Translation)
Exports Earning by Export Houses

98. SHRITEJ NARAYAN SINGH: Wil
the Minister of COMMERCE be pleased to
state:

(a) whether most of the Export Houses
are unableto earn sufficient foreign exchange
through the export of their products;

(b)y whether major chunk of foreign
exchange is earned through the export of
products of the small-scale units;

(c) if so, whether the Government pro-
pose to make any change in the existing
policy with a view to boost the exports; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILALPURUSHOTTAMDASPATEL):
(a) No, Sir.

(b) No, Sir. The share of the small scale
sector out of the total exports made by the
Export House and Trading Houses is less
than 50% during 1987-88, 1988-89 and 1989-
90.

(c) and (d). No, Sir. Sufficient incentive
is being given by way of giving double
weightage inthe calculation of NFE earnings
to products manutactured in the small scale
sector while determining the eligibility for
grantof Export House/Trading House status.
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Foreign Loans

99. SHRI R.N. RAKESH:
DR. CHINTA MOHAN:
SHRIMADAN LAL KHURANA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government have de-
cided to seek fresh loan from foreign coun-
tries keeping in view the critical condition of
the balance of payments in respect of foreign
trade; and

(b) if so, the total foreign debt outstanding
against India as on Decembaer, 19907

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Yes, Sir. The Government seeks loans
from time to time keeping in view the trade
deficit, balance of payments and need to
maintain debt servicing within reasonable
limits provided the terms are acceptable and
consistent with National Development pri-
ority.

(b) The total amount of foreign debt
outstanding against India as on 31.3.1990
was Rs. 79982 crores. The figures for a part
of the year are not available.

[English]
Gold and Silver Selzure by D.R.l.
100. SHRIR.N. RAKESH:
SHRI MANIKRAO HODLYA
GAVIT:

Willthe Ministerof FINANCE be pleased
to state:

(a) whather the Directorate of Ravenue
Intelligence has seized contraband gold in
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Delhi and silver bars worth crores of rupees
near Indore on 16th January, 1991;

(b) if so, the full details in this regard;
and

(c) what further action has been taken
by the Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (c). The officers of the Directorate of
Revenue Intelligence have seized 40 gold
bars weighing approximately 1 kg. each
valued at Rs. 1.48 crores (approx.) in Delhi
on 16th January, 1991. A mini bus valued at
Rs. 1.6 lakhs and foreign currency worthRs.
74,320/-have also been seized. Twopersons
have been arrested and subsequently de-
tained under the provisions of the Conser-
vation of Foreign Exchange and Prevention
of Smuggling Activities Act, 1974.

Insofar as the seizure near Indore is
concerned, the Hon'ble MP is presumably
1eferring to a seizure of 344 bars of silver
weighing 10.7 tonnes approximately valued
at Rs. 8 crores approximately seized from
two trucks which were intercepted near the
border of the States of Madhya Pradesh and
Orissa on 14th January, 1991, by the officers
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of the Directorate of Revenue Intelligence.
Both the trucks and a Maruti van, collectively
valued at Rs. 5 lakhs were also seized. 8
persons have been arrested and subse-
quently detained under the provisions of
Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act, 1974.

[ Translation)

Irrigation Projects of Maharashtra
Pending Forestry Clearance

101. PROF. MAHADEOQO SHIWANKAR:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the details of the major, medium and
small irrigation projects of Maharashtra
pending clearance from the forestry angle;
and

(b) the reasons for not giving approval
to these projects?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) and (b). The details of the pending
irrigation cases upto 31st January, 1991
alongwith their status are shown in the
statement annexed.
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1

Working of New Bank of India

102. SHRI CHHEDI PASWAN:
SHRI RAMASHRAY PRASAD
SINGH:

Willthe Ministerof FINANCE be pleased
to state:

(a) whetherthe Government proposeto
take any concrete stepstoimprove the work-
ing of the New Bank of India;

(b) if so, the details thereof; and

(¢) whether a proposal to merge the
New Bank of India with another nationalised
bank is also under consideration of the Gov-
ernment?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIDIGVIJAY SINGH): (a) and
(b). Government and Reserve Bank of India
have taken a series of measures to improve
the performance and financial position of all
the public sector banks including New Bank
of India. These include augmentation of their
capital, nationalisation of service charges
and interest rates structure, containment of
staff growth andlevy of commitmentcharges
on unutilised portion of operating limits. Banks
have alsa been advised to take measures to
control expenditure in consumption of pe-
troleum, elficiency and take other measures
to strengthen their viability and profitability
by means of effective business planning‘and
development.

(c) There is no proposal at present to
merge New Bank of India with another
nationalised bank.
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[ Translation)

Granting Approval to Projects Under
Forest (Conservation) Act, 1980

103. SHRI CHHAVIRAM ARGAL: Wil
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to stats:

(a) the details of difficulties in granting
approval to the projects under the Forest
(Conservation) Act, 1980;

(b) whether any circular has been issued
by the Union Government regarding grant of
approval under this Act;

(c) whetherthe proposals of projects on
which work had been started before 25 Oc-
tober, 1980 are to be kept out of the purview
of this Act or they are to be considered on
easy terms by the Union Government;

(d) whether it is proposed to grant
approval to such projects where both forest
land and non-forest lands were involved and
work was started, without considering it as a
violation of the said Act; and

(e) whether in view of the special con-
ditions prevailing in Madhya Pradesh, the
condition of non-forest area plantation will
not be enforced and the plantation will be
recognised?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) Some of the main difficulties faced by this
Ministry in clearing the proposals received
from the State Government under the Forest
(Conservation) Act, 1980 are due to incom-
plete formulation of proposals by the State
Government confirming to the guidelines
issued by this Ministry like:—

(i) Inadequate maps.
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(i) Non-identification of equivalent
non-forest area for compensa-
tory afforestation and its details.

Specific comments of Principal
Chief Conservation of Forests/
Chiet Wildlife Warden are not
given by the State Government.

(i)

Non-formulation of proper re-
habilitation scheme by the State
Government, whare displace-
ment of people is involved.

(iv)

Non formulation of reclamation
plan by the State Government in
respect of mining projects.

(v)

(b) Yes, Sir.

(c) Casses in which specific orders for
dereservation or diversion of forest areas in
connection with any project were issued by
the State Government prior to 25.10.80,
need not be referred to the Central Govern-
ment. However, in cases where only ad-
ministrative approval for the project was
issued without specific orders regarding
dereservation or deforestation of forest land,
prior approval of the Central Government
would be necessary under this Act.

(d) Projects involving both, non-forest
land and forest land and where wotk was
started in non-forest land can only be ap-
proved subject to justification of forest di-
version and merit of the case.

(e) No, Sir.
[English]

Export of Indian Engineering and
Chemical Items to USA

106. SHRIBALASAHEB VIKHE PATEL:
Willthe Minister of COMMERCE be pleased
to state:
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(a) whetherthe Government havetaken
up with the US Governmaent the matter re-
garding lifting of curbs on export of Indian
engineering and chemicalitems and to allow
export of these items liberally under the
generalised scheme of preference;

(b) if so, the details thereof; and

(c) theresponse of the US Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) to (c). Most of the engineering and
chemicalitems of interestto India are already
eligible for exemption of duty in the USA
underthe Generalised System of Preferences
(GSP). However, during the annual review
procedure the US Government considers
exclusion of specific items from the GSP on
application made by the domestic industry.
In recent years a number of products e.g.
steel wire ropes, clinical thermometers,
ibuprofen and oleoresins have been sub-
jected to such review. Following represen-
tations made by the exporters the petitions in
respect of oleoresins, ibuprofen and clinical
thermometers were rejected. However,
subsequently clinical thermometers were
removed from GSP only for India as Indian
exports having a share of more than 50
percent were hit by the competitive need
criterion. Steelwireropes were also removed
from GSP for all countries. Another petition
inrespect of ibuprofen is under consideration.

Duringthe annual meetingsin UNCTAD
for review of GSP schemes we exhort all
developed countries to improve and
strengthen the GSP schemes inter-alia
through expansion of product coverage and
bringing about greater stability. The matteris
also taken up at the bilateral meetings peri-
odically, the most recent one being the
meeting of the indo-US Economic and



263  Written Answers

Commercial Subcommission held in Wash-
ington DC on April 2-3, 1990.

In response the US Government gen-
erally emphasises the autonomous nature of
the concessions under the GSP.

import of Gold by NRis

107. SHRI BALASAHEB VIKHE
PATIL:
SHRI B. DEVARAJAN:

Willthe Minister of FINANCE bepleased
to state:

(a) whetherthe Government propose to
allow non-resident Indians to bring gold into
the country to contain gold smuggling;

() i so, the terms and conditions
thereof;

(c) the estimated quantity of gold likely
to be brought annually and the results ex-
pected to be achieved in containing goid
smuggling;

(d) whether the Government also pro-
pose to make amendments in the criteria for
recognition of Trading and Expont Houses;
and

(@) if 80, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
(a) to (c). At present Government is not
considering any proposal to allow NRis to
bring gold into the country.

(d)and (e). Review of Import and Export
Policy and procedure is a continuous process
and necessary corrective measures aretaken
from time to time inter-alia with regard to the
criteria for recognition of Trading and Export
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Houses, keeping in view the needs of the
economy.

[ Translation)
CBI Railds at Premises of Bank Officlals

108. SHRI RAMESHWAR PRASAD:
Will the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 176 on March 23, 1990 and state:

(a) the details of the action taken against
the officers from whose residentialoffice
premises, llegal assets had been discovered
during the said search operations; and

(b) the present position of these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
(a) and (b). Information is being collected
from the Central Bureau of Investigation and
will be laid on the Table of the House to the
extent available and feasible.

[English)
Ecological Balance in Gangotri Region

109. SHRISHANTARAM POTDUKHE:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether any plan has been chalked
out to save Gangotri region in the Himalayas
and 1o restore the seriously disturbed eco-
logical balance of the area; and

(b) it so, the broad features and finan-
cial implementations thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) and (b).



265 Written Answers

1. Thefollowing action has been taken
by the Government of Uttar Pradesh
to save the Gangotri region:

(a)

(®)

(©

(d)

A Special Area Development
Authority has been consti-
tuted.

A draft master plan for the
region has been prepared by
the State Government.

A notification to establish a
sanctuary and a national park
inthe Gangotriarea has been
tssued.

issue of permits to cut timber
has been completely stopped.

2. The following further steps have
been suggested:

(a)

(b)

(c)

(d)

(e)

M

(@

A policy decision not to grant
additional pattas or allow
addition residential facilities.

Strict contro!l over mountain-
eering expeditions in the re-
gion.

Control of pollution from
sewage from Uttara Kashi.

Eviction of encroachments in
the Gangotri valley.

Not allowing any additional
over-night accommodation
for stay in Gangotri.

Promotion of alternate

sources of energy and supply
of kerosene and LPG to save

the forests.

Orienting the Special Area
Development Authority to-
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wards conservation and
management of the water-
sheds rather than propagas-
tion of tourism.

Performance of Foreign Banks

110. SHRISHANTARAM POTDUKHE:
Wil the Minister of FINANCE be pleased to
state:

(a) the share of foreign banks operating
mlhecoumy in the total branch network;

(b) the total profit eared by the public
sector banks during 1989-90;

(c) the total profit earmed by the foreign
banks from their operations in the country

(d) the names of these foreign banks
and which out of them have gamered most of
the profit; and

(e) the reasons for better performance
of the foreign banks as compared to the
Indian banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHR! DIGVIJAY SINGH):
(a) Reserve Bankof India (RBl) has reported
that the percentage share of the foreign
banks’ branches vis-a-vis the branch network
of all scheduled commercial banks in india
as of March, 1990 stood at 0.2%.

(b) As perthe published annual accounts
for the year 1989-90, all the public sector
banks, except New Bank of India and UCO
Bank, have shown profits aggregation to Rs.

«366.88 crores.

(c¢) The total net profits earned by the
foreign banks from their operations in the
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country during the year 1989-90 aggregated
to Rs. 183.80 crores.

(d) Out of 22 foreign banks functioning
ih the country as on 31.3.90, the net profit of
six banks viz. American Express, ANZ
Grindlays Bank, Bank of America, Citi Bank,
Hongkong Bank and Standard Chartered
Bank, together aggregated to Rs. 158.96
crores which constituted 86.5 percent of the
total profits of all the foreign banks in India.

(e) Better performance of foreign banks
could be attributed, among other things, to
their concentration in metropolitan and port
towns, mechanisation and computerisation
of operations, lower priority sector lending
and high level of non-fund business.

Situation Created by Gulf War in the
Field of Stock-Exchange etc.

111. SHRI P.M. SAYEED: Will the
Minister of FINANCE be pleased tq state:

(a) whetherthe Government havetaken
any measures to meet the situation created
by the Gulf War, parnticularly in the field to
stock exchanges and other financial institu-
tions which have a bearing on the Indian
economy; and

(b) if so the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). Government have already taken
appropriate measures forconservingforeign
exchange, increasing inflow of foreign ex-
change to the country and bringing about
economy in expenditure. Government have
initiated several austerity measures for
minimising expenditure on account of con-
-sumption of petrol, official entertainment,
staff training programmes, tours etc. RBlhas
advised the scheduled commercial banks to
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make substantive efforts to support exports.
The Industrial Development Bank of India
has been continuing its efforts inthe different
international markets to mobilise foreign
currency resources to the maximum extent
possible with a view to providing support to
the balance of payments position of the
country. Further, it has also been making
efforts to draw down the bilateral and multi-
lateral sources as quickly as possible. The
Stock Exchanges have alsotaken measures
with aviewto ensuring the smoothfunctioning
of the Stock Exchanges.

Elections to Tamil Nadu Assembly

112. SHRI P.M. SAYEED: Will the
Minister of LAW AND JUSTICE be pleased
to state:

(a) whether any steps have been taken
to conduct elections to the Tamil Nadu As-
sembly after the State was put under
President’s Rule;

(b) if so, the action taken in the matter
so far; and

(c) the approximate time by which the
elections are expected to be conducted?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (DR.
SUBRAMANIAM SWAMY): (a) to (c). The
State is presently under President’s rule. A
decision for holding elections to the Legis-
lative Assambly of Tamil Nadu will be taken
at appropriate time, keeping in view the
situation obtaining in the State. Election
Commission has, in the meanwhile, taken
necessary steps to be in a position to hold
elections at short notice.

Import of Machinery by M/s. Pepsi
Foods Pvt. Ltd.
113. SHRI PHOOL CHAND VERMA:
Will the Minister of FINANCE be pleased to
state:
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(a) whether M/s. Pepsi Foods Pwt.
Limited is alleged to have over-invoiced the
machinery imported by it from USA through
M/s. Crunch Barrel Foods Inc., Dallas, Texas,
USA;

(b) if so, the details thereof;

(c) whether the case has been investi-
gated by the Government; and

(d) if so, the outcome thereof and action
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a)to(d). Investigations regardingthe alleged
over-invoicing of import of machinery by M/
s. Pepsi Foods (P) Ltd. through M/s. Crunch
Barrel Foods Inc. Dallas, Texas, USA have
been initiated by the Directorate of En-
forcement.

Trade with China

114. SHRI V. SREENIVASA
PRASAD:
SHRI SUKHENDRA SINGH:

Will the Minister of COMMERCE be
pleased to state:

(@) whether new areas and identifica-
tion of items for import and export between
India and China have been worked out re-
cently;

(b) whether during his recent visit to
China, any kind of new assurances have
been given; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
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(a) to (c). Commerce Minister led the Indian
delegation to Beijing for the second meeting
of the Joint Ministerial group on Economic
Cooperation and Trade, Science and Tech-
nology. The two sides recognised potential
for development of Trade, Economic and
Technological Cooperation and discussed
measures needed to be adopted to realise
this. On conclusion of the meeting, Agreed
Minutes and a Trade Protocol covering the
period February, 1991 to February, 1992,
were signed.

Both sides agreed to expand and di-
versify bilateral trade.

The Trade Protocol lists non-traditional
items such as oil field. Chemicals, Agro-
chemicals, Power generation equipment,
tele-Communication equipment, Photocopi-
ers, Railway rolling stock, Computer
softwares as items of export interest to India.
Coking coal, Oil drilling equipment, Petroleum
and petroleumproducts have been included
in Chinese items of export. It has been
agreed that China would import more iron
ore from India and supply larger quantities of
rawsilk and silk yarn. Both sides have agreed,
in principle, to resume border trade.

Demand for separate bench of Andhra
Pradesh High Court at Vishakhapatnam

115. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether the Union Government
have received any representation demand
from the general public of Andhra Pradeshto
set up a separate bench of Andhra Pradesh
High Court at Visakhapatnam;

(b) if so, the action taken by the Gov-
ernment in this regard; and

(c) the time by which the bench is likely
to be set up?



271  Written Answers

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (DR.
SUBRAMANIAM SWAMY): (a) Yes, Sir.

(b) The proposais for the establishment
of benches of High Courts away from their
principal seats, are entertained only & re-
csived from the concemed State Govermnment
in consultation with the Chief Justice of the
High Court. No proposal has been received
from the Government of Andhra Pradesh in
this regard.

() Does not anise.
Review of Credi Card Scheme

116. SHRI KUSUMA KRISHNA
MURTHY: Wil the Minister of FINANCE be

pleased 10 stale:

(a) whetherthe commercialbanks were
asked by the Reserve Bank of india o review
the operation of credit cand scheme; and

(b) ¥ so, the main points brought out in
the review and steps taken 10 rectily the
drawbacks, & any?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
(a) Reserve Bank of India (RBI) has reported
that the banks engaged in credit card busi-
ness were advised by RBI in November,
1890, to prepare comprehensive review re-
ports onthe operations of credit card schemes
in their banks and place such review reports
before their respective Boards. The review
teports are required to cover, inter-alia, de-
tails of the number of cards issued and
outstanding, numberof active cards, average
turn over per card, average time taken for
recovery of dues from the card holders, cost
banelit analysis of the credit card business,
elc.
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(b) RBlhas received such review reports
from some of the banks engaged in credit
card business. These indicate thal credi
card business has contributed 10 the overall
profitabiity and customer service of those
banks. On the basis of the reviews, the
boards of the concemed banks have im-
pressed the need 10 shorten the time taken
for recovery and 1o closely follow up the
overdue accounts.

indo-China Border Trade

117. SHRIMATI VASUNDHARA
RAJE:
PROF. YADU NATH PANDEY:

Wil the Minister of COMMERCE be
pleased 10 stale:

(a) when the indo-China border trade
had been suspended and the reasons
therefor;

() whether the Govemment have de-
cided 1o reocpen border trade with Chine;

(c) ¥ s0,the new areas identified therefor;
and

(d) whenthe indo-China border trade is
expected to0 be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) A Border Trade Agreement was signed
with China on 29th April, 1954, for a period of
8 years. With neither country having ex-
pressed desire to further extend it, the
Agreement expired in 1962.

(b) to (d). India and China have agreed,
in principle, to resume border trade. Actual
resumtion of border trade can take place
only after detaiis are mutually finalised be-
tween the two countries.
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Geological Survey in North Eastern
States

118. SHRIN. TOMBI SINGH: Wilithe
Minister of STEEL AND MINES be pleased
to state:

(a) whether the Geological Survey of
India has undertaken or proposes to conduct
mineral surveys in the North Eastern States,
especially in Manipur and Nagaland; and

(b) if so, the details thereof and if not,
the reasons therefor?

THE MINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) Geo-
logical Survey of India has undertaken and
also proposes to conduct mineral surveys in
North Eastern States including Manipur and
Nagaland.

(b) Current mineral surveys of Manipur
and Nagaland indicate cement grade lime-
stone and chromite/platinoids in Ukhrul dis-
trict in Manipur and basemetal in Ziphu-
Washello area, Phek district in Nagaland.

Opening of Permanent Bench of
Guwahati High Court In N.E. States

119. SHRIN. TOMBI SINGH: Will the
Minister of LAW AND JUSTICE be pleased
to refer to the reply given on 30 March, 1990
to Unstarred Question No. 2967 regarding
setting up of benches of High Courts and
state:

(a) the progress made in the opening of
permanent benches of the Guwahati High
Court in the States of Manipur, Tripura,
Meghalaya, Mizoram, and Arunachal
Pradesh;

(b) whether necessary infrastructural
facilities for establishment of these benches
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have been provided by the concerned
States;

(c) if so, when these benches are likely
to be set up; and

(d) if not, the reasons for deiay in this
regard?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (DR.
SUBRAMANIAM SWAMY): (a) to (d). A
permanent bench of the Guwahati High Court
has since been established at Aizawl in
Mizoram w.e.f. 5.7.90. The Governments of
Manipur, Tripura, Meghalaya and Arunachal
Pradesh have not yet reported completion of
pre requisite Infrastructural facilities for es-
tablishment of High Court benches iA the
respective State capitals to the satisfaction
of the Chief Justice of Guwahati High Court
The matter is pursued regularly with the
State Governments.

[ Translation]

Imports during November 1990 to
January, 1991

120. SHRI YAMUNA PRASAD
SHASTRI: Willthe Minister of COMMERCE
be pleased to state:

(a) the names and the value of goods
imported during the period from 10 Novem-
ber, 1990 to 31 January, 1991; and

(b) the value of goods exported during
the same pariod?

THE DEPUTY MINISTER IN THE M#N-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): (a) and (b)
Information for the period 10th November,
1990 to 31st January, 1991 is not available
as date-wise data are not maintained.
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Expenditure incurred in BBIL

121. SHRI SANTOSH KUMAR
GANGWAR: Wil the Minister of COM-
MERCE be plsased to state:

(a) the details of expenditure incurred
on Bharat Business International Limited
B.B.I.L. from its formation to dissolution:

(b) the names of institutions from which
the said amount has been drawn; and

(c) how the Government propose to
repay the said amount to the concerned
institutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) Total provisional expenditure on BBIL
since its inception till January 1991 is Rs.
169.88 lakhs.

(b) The amount has been disbursed by
MMTC and STC and debited to BBIL.

(c) The expenditure would be shared by
the subsidiary companies of BBIL in pro-
portion of their turnover.

Opening of Zonal Office of Bank of
Baroda in Bareilly Uttar Pradesh

122. SHRI SANTOSH KUMAR
GANGWAR: WiIii the Minister of FINANCE
be pleased to state:

(a) whether any request has been re-
ceivedfor opening a Zonal Office of the Bank
of Baroda in Bareilly, Uttgnfradesh:;

b) if so, the action taken or proposedto
be taken in this regard; and

(c) the time by which the said Zonal
Office is likely to be cpened?
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIDIGVWJAY SINGH): (a) No,
Sir.

(b) and (c). Do not arise.
Export Oriented Units in U.P.

123. SHRI HARISH RAWAT: Will the
Ministerof COMMERCE be pleased to state:

(a) whetherthe Government propose to
setup hundred percent Export Oriented Units
in Uttar Pradesh; and

(b) if so, the details thereof and the time
by which these units will be set up?

dioh

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) and (b). 100% EOUs are set up by
entrepreneurs and Government only con-
siders such proposals through the Board of
Approvals.

[English]
Price of Natural Rubber

124. SHRI P.C. THOMAS: Wil the
Ministerof COMMERCE be pleased to state:

(@) the bench mark price of natural
rubber recommended by cost Account study
of Ministry of Finance and the bench mark
price fixed by the Government;

(b) whetherthe Government proposeto
review and enhance the bench mark price;

(c) whether the Government have
started to purchase rubber at bench mark

price through agencies; and

(d) if not, the steps taken by the Gov-
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ernment in this regard and to ensure the
declared price for cultivators?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) and (b). Bench mark price of RMA-4
grade of Natural rubber recommended by
the Cost Accounts Study of the Ministry of
Finance and fixed by the Government w.e.{.
15.1.1991 is Rs. 21,450/- per Metric Tonne.

(c) and (d). Government has advised
STC to purchase RMA-5 grade of natural
rubber and STC has started purchase of the
same through agencies at the best price at
which rubber Is available in the market.

[ Translation]
Effect of Gulf Crisis on Trade

125. PROF. YADU NATH PANDEY:
Willthe Minister of COMMERCE be pleased
to state:

(a) the difficulties faced dueto recession
in Indian and foreign trade and in business
as aresult of present Gulf war and the extent
of the total loss suffered;

(b) the names of the countries with
which trade relations have been adversely
affected andthe details of goods exchanged
with these countries; and

(c) the steps taken by the Government
to normalise our trade relations with these
countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) lItis estimated that overall impact of Guif
war onthe Balance of Payments position will
be of the order of US $ 2.8 billion over a 12
month period from October 1990, assuming
oil prices at US $ 25/barrel.
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(b) and (c). As a result of economic
sanctions imposed by the UN Security
Council against Iraq and Kuwait, trade with
these countrigs has been banned. Prior to
the ban on trade, major items imported from
these countries included crude oil, sulphur
and chemicals. ltems exported to these
countries included engineering goods, rice,
tea, spices, textiles, processed foods etc.
Our trade relations will be normalised once
the embargoontrade with Iraq and Kuwait is
lifted.

Modernisation of Bokaro Steel Plant

126. SHRI JANARDAN YADAV: Wili
the Minister of STEEL AND MINES be
pleased to state:

(a) whether there is any proposal for
expansion and modernisation of Bokaro Steel
Plant; and

(b) if so, the details thereof?

THE MINISTER OF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) and (b).
Whilethe Governmenthas already accorded
approval in principle to the modernisation of
Bokaro Steel Plant, SAIL has proposed to
implement the scheme in two phases. Gov-
ernment has received the proposal on the
first phase which aims primarily atintroducing
continuous steel casting technology and fa-
cilities. The proposal ts currently under ex-
amination. It will be taken up for implemen-
tation if it is found to be techno-economically
viable.

[Enghsh)
Suspension of IIFT Employees

127. SHRI KAMAL CHAUDHRY: Wil
the Minister of COMMERCE be pleased to

state:

(a) the number of employees in his
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Ministry and the Indian Institute of Foreign
Trade (/IFT) under suspension for more than
5 years, separately;

() the reasons for keeping them under
suspension for such a long period ignoring
Govemment directives/instructions on the
subject and for not revoking the suspension
orders even after starting enquiry proceed-
ings in each case; and

(c) the remedial taken to avoid undue
hardship to the suspended officials and loss
to the Government by paying the suspended
officials without their doing any work?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILALPURUSHOTTAMDASPATEL).
(@) 2 (two) employees of the Ministry of
Commerce and 1 (One) employee of Indian
Institute of Foreign Trade are under sus-
Jpension for more than 5 years.

(b) Two emplioyees working in the
Ministry of Commerce had been placed un-
der suspension upon their conviction by the
trial count, in a criminal case in which they
had been charge sheeted by the C.B.l. inthe
Court of Metropolitan Magistrate, Delhi. The
matter is still pending in the Supreme Court
asthe accused employees preferred appeals
in the higher courts.

The lIFT employee continues tobe under
suspension due to his non-cooperative atti-
tude in completing the enquiry. He filed a suit
for declaration and injunction in the coun
against the enquiry in 1985. For soma in-
tervening period, the court had stayed the
enquiry. Even after vaction of th injunction in
May, 1988, the enquiry could not proceed
because the charged oflicer has been ob-
structing the enquiry proceedings on one
pretext or the other including allegations of
bias against aimost all persons connected
with the enquiry including the Inquiry Offic-
ors because of which enquiry officer had to
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be changed a number of times. To meet the
allegation of bias, one officer of the level of
Director in the Ministry of Commerce was
appointed as Inquiry officer who has since
submitted his report. The reportofthe Inquiry
Officer is presently under consideration of
the Disciplinary Authority.

(c) The suspension of these employees
is being reviewed regularly by giving due
weightage to the Government directives/
instructions on the subject as also the
hardship likely to be causedtothe suspended
officials and the loss td the Government on
account of payment of subsistance allowance
without their doing any work. The suspended
officials are being paid subsistance allowance
admissible as per Government rules.

Fraud Cases in Banks

128. SHRI KAMAL CHAUDHRY:
SHRI K.D. SULTANPURI:

Willthe Minister of FINANCE be pleased
to state:

(a) the number of fraud cases reported/
detected in banks during 1990, Union Terri-
tory/State-wise and bank-wise;

(b) the amount involved in these cases,
Union Territory/State-wise and bank-wise;

(c) the number of bank officials involved
in the varnious cases,

(d) the number of bank officials found
guity and punished Union Territory/State-
wise and bank-wise; and

(e) the amount of money recovered
from these officials during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
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(a) to (d). Reserve Bank of India (RBI) has
reported that existing management informa-
tion system does not yield information re-
garding bank frauds State/Union Territory-
wise. However, a Statement-1 showing num-
ber and amount of frauds as reported by the
public sector banks during the year 1990 is
attached. Another Statement-Il showing the
number of bank employees awarded pun-
ishment during the year 1990 and those
against whom action is pending in respect of
fraud cases is attached bank-wise.
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(e) RBI has reported that separate
figures of recoveries made from bank em-
ployees are not available. However, ac-
cording to latest information available with
the RBI, as reported by the commercial
banks, an amount of Rs. 795 lakhs ap-
proximately has been recovered during the
year ended December, 1990. This amount
of recovery is in respect of all cases of frauds
pending with different commercialbanks and
not only those of 1990.

STATEMENT
Sl. No. Name of the Bank No. of frauds Amount involved
(Rs. in lakhs)
) 2 3 4
1. State Bank of India 506 990.94
2. State Bank of Bikaner & Jaipur 32 113.94
3. State Bank of Hyderabad 24 74.16
4. State Bank of Indore 13 335.60
5. State Bank of Mysore 34 30.86
6. State Bank of Patiala 12 36.04
7. State Bank of Saurashtra 8 21.87
8. State Bank of Travancore 1 33.77
9. Allahabad Bank 31 24.97
10. Andhra Bank 38 799.40
1. Bank of Baroda 80 181.83
12. Bank of India 81 255.73
13. Bank of Maharashtra 6 1979.19
14, Canara Bank 1568 2205.96
18. Central Bank of India S0 148.63
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Sl No. Name of the Bank No. of frauds Amount involved
(Rs. in lakhs)
1 2 3 4
16. Corporation Bank 17' 49.16
17. Dena Bank 22 24.35
18. Indian Bank 45 87.10
19. Indian Overseas Bank 46 11.04
20. New Bank of India 25 774.63
21. Oriental Bank of Commerce 12 26.10
22. Punjab National Bank 63 268.40
23. Punjab & Sind Bank 15 33.70
24. Syndicate Bank 113 123.36
25. Union Bank of India 59 343.70
26. United Bank of India 42 17.36
27. UCO Bank 29 131.88
28. Vijaya Bank 33 1069.81

(Data provisional)
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Punjab Representation Regarding New
import Export Policy

129. SHRI KAMAL CHAUDHRY: Will
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Union Government has
received any representation from Punjab
Goyernment in regard to new Import Export
Policy;

(b) if so, the issues raised therein; and

(c) the reaction of the Union Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) Yes, Sir.

{b) and (c). The issues raised in the
representation related to reduction in the
minimum prescribedthreshold of Rs. 4 crores
to Rs. 2 crores (on NFE basis) for recognition
as an Export House. The matter was con-
sidered by the Government However, it was
not found possible to accept the suggestion.

Destruction of Forests in South

130. SHRI C.K. KUPPUSWAMY Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state.

(a) whetherthe Union Government are
aware that forest wealth has been destroyed
systematically in the southern states: and

(b) if so, the action Government have
taken or propose 1o take to punish the of-
fenders indulging in large scate destruction
of forests as well as the wild life in thé.South
thereby creating environmental probles"
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):

" (a) and (b). The State Government look after

the protection of Forests and Wildlife. No
reports of systematic destruction of forest
wealth in the Southern States have been
received. But on specific cases of destruc-
tion being reported the State Governments
act to curb them and take punitive action as
warranted.

Alleged Harassment to Persons
Coming from Abroad

131, DR.LAXMINARAYAN PANDEYA:
Will the Minister of FINANCE pleased to
refer to the reply given to Unstarred Ques-
tion No. 3946 on 31 August, 1990 regarding
alleged harassment of persons coming from
abroad by Customs officials and state:

(a) whether the information has since
been collected;

(b) if so, when it will be laid onthe Table;
and

(¢) if not, the reasons for delay in
collecting the information?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) The information is being collected

(b) In response to assurance given in
reply to Question No. 3946 dt. 31.8.90, time
had been sought from Lok Sabha Sectt to
placetheinformationonthe Tableby 28 2 91.
After compilation, the information is expected
to be laid on the Table by 31 391.

(c) Information had to be collected from
vartious International Airports who have to
scrutinize all records {ar last wo years.
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Delsgation of Powers Under Imports
and Exports (Control) Act, 1947

132. DR. LAXMINARAYAN PANDEYA:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Union Govemnment
have delegated the powers to make provi-
sions for controlling imports and exports
under section 3 of the Imports and Exports
(Control) Act, 1947 to the Chief Controller of
Imports and Exports; and

(b) if so, whether the Government
propose to lay a copy of such delegation
orders on the Tale of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
() and (b). The matter regarding delegation
of powers under Section 3 of the Imports and
Exports (Control) Act, 1947 to the Chief
Controller of Imports and Exports is under
active examination and as soon as it is
finalised, the same will be placed on the
Table of the House.

Revision in Royalty Rates on Major
Minerals

133. DR. LAXMINARAYAN PANDEYA:
Will the Minister of STEEL AND MINES be
pleased to state;
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(a) whether revision in royalty rates on
major minerals has been effected by the
Union Government;

(o) i so, the details thereof; and

(c) # not, the reasons for delay and
when the revision in rates is likely to be
made?

THE MINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) The
rates of royalty on various minerals exciud-
ing Coal, lignite and sand for stowing were
last revised with effect from 5§.5.1987.

(®) The present rates of royalty on
minerals are given in the attached statement.

(c) As per Section 9 (3) of the Mines and
Minerals (Regulation and Development) Act,
1957 the Central Government is empowered
to enhance or reduce the rate at which
royalty shall be payable in respect of any
mineral subject to the condition that no en-
hancement in the rate of royalty in respectof
any mineral shall be made more than once
during a period of three years. As such
enhancement in the rate of royalty in respect
of any mineral excluding coal, lignite and
sand for stowing became permissible only
with effect from 5.5.1980. No final decision
has yet been taken by the Central Govem-
ment as to whether the States of royalty on
minerals other than coal, lignite and sand for
stowing are to be revised.
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Maintenance Cases of Divorced Wives
in States

134. DR. AK.PATEL:
SHRI L.K. ADVANI:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the number of cases of maintenance
for divorced wives filed in various courts
during the last three years and the current
year; year wise and State-wise;

(b) the number of such cases disposed
of; and

(c) the steps taken by the Government
o expedite the disposal of all the pending
cases?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (DR.
SUBRAMANIAM SWAMY): (a) and (b). The
information is being collected and will be laid
on the Table of the House; and

(c) Various steps have been taken to
reduce the pendency of cases in the Courts.
The recommendations of the Arrears Com-
mittee, constituted by the Government to
make an indepth study of the problems of
arrears and 10 suggest remedial measures,
havebeensentto all the State Governments/
High Courts for necessary action. The vari-
ous State Governments have also been re-
quested from time to time to set up Family
Courts under the Family Courts Act, 1984,
expeditiously where these have not so far
been set up.

" [Transiation)

Bank Loans to Sick Units

135. SHRI RAM LAL RAHI: Will the
Minister of FINANCE be pleased to state:
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(a) whether the Government are aware
that many big industrialists after obtaining
bank loan worth crores of rupees, set up
industries, declare them sick and again ap-
ply for loans;

(b) whether any cases of loans
realisation against these big industrialists
are pending in courts;

(c) whether the Government propose to
take any action in such cases; and

(d) i not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (d). IDBI has reported that financial
institutions grant assistance to such indus-
tries as are in conformity with national pri-
orities as set outinthe National Development
Plan. Each individual project is appraised in
regard to technical feasibility and commer-
cial profitability, financial soundness,
managerial competenca etc. and only such
projects that satisfy the criteria laid down are
assisted. Subjectto thesecriteria, preference
is given to projects in backward areas,
projects promoted by new and technically
qualified entrepreneurs, projects with large
employment generating capacity and those
which are export-oriented and imporn sub-
stitutive. While considering sanction of as-
sistance the institutions generally go into the
background and antecedents of the pro-
moters including their track record in man-
aging other units. Financial institutions aiso
have separate cells for handling cases which
are sick or showing signs of incipient sickness.
These celis closely monitor problems faced
by the assisted units and the involved in
working out need-based remedial measures.

IDBI has further reported that when all
measures to revive the sick unit fall, the
institutions take recourse to referring the
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cases for realisation of loans to the Courts.
There are some cases of loans against big
industrialists which are pending in the courts

in respect of IDB! and other participating
institutions/Banks.

Credit Camps

136. SHRI RAM LAL RAHI: Will the
Minister of FINANCE be pleased to state:

(a)the number of creditcamps organised
80 far since 1 January, 1989;

(b) the amount of loans distributed by
each bank in these credit camps;

(c) whether the loans so distributed
have been recoverad by these banks; and

(d) ¥ not, the reasons for non-recovery?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (d). Forthe scheme of Integrated Rural
Development Programme (IRDP), credit
camps may be organised at the village level
where the cases of beneficiaries upto the
stage of sanction can be finafised. The data
reporting system under the schems doss not
generate information of the number of credit
camps organised in this behalf. The banks
can also organise the credit camps on their
own in order to provide assistance to weaker
sections. As per available data with Reserve
Bank of India the percentage of recovary of
Integrated Rural Development Programme
(IRDP) loans in respect of public sector
banks was 39 percent iast year.

Representations from SC Bank
Employees

137. SHRI RAM LAL RAHI: Will the
Minister of FINANCE be pleased 10 state:
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(a) whether Government have received
represontations from the officers and em-
ployees belonging to Scheduled Castes
working in banks wherein complaints have
been made regarding their harassment;

(b) if so, the number of such complaints
received since 1 January, 1990;

(c) the action taken by the Govemment
to alleviate the grievances of those officers/
employees; and

(d) i no, action has been taken, the
reasons therefore?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (d). The information is being collected
and to the extent available will be laid on the
Table of the House.

Financial Assistance for Setting Up
Small Scale Indusiries in Blhar

138. SHRI RAMDAS SINGH: WHI the
Minister of FINANCE be pleased to state:

(a) whaether people in rural areas of
Bihar do notget adequate financial sssistance
fromthe banksto start small scele industries;
and

(b) # so, the steps being taken by thw)
Governmerit 1o ensure that rural paople o
Giridih and Dhanbad districts get agegue...
financial assistance o star? smak stiie n-
dustries?

THE OEPUTY MINISTIR IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRE (SHRI DIGVWAY KINGH):
{a) and (b). Reservs Bank of Incia has
reported that it has advised banks to pay
special attention to credit requrements of
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small scale industries. To facilitate timely
sanction of adequate credit facilities, banks
have been asked to ensure that branch
managers are vested with sufficient discre-
tionary powers and enforce strict time disci-
pline in dealing with such credit proposals.
Reserve Bank has prescribed simplified
formats for applications to be filled in by
intending borrowers. SIDBI has also been
assisting units in SSI Sector through its
Refinance Scheme. The Refinance Assis-
tance sanctioned to small scale units in
Giridih and Dhanbad districts of Bihar during
April to December, 1990 amounted to Rs.
26.51 and 392.31 lakhs respectively. RBI
has also reported thatthe number of borrowal
accounts and outstanding bank credit in-
volved in the SSI Sector in Bihar show an
increasing trend.

Payment of Power Dues by Bhilal Steel
Plants

139. SHRIPYARELAL KHANDELWAL:
Will the Minister of STEEL AND MINES be
pleased 1o state:

(a) the total amount of Madhya Pradesh
Electricity Board outstanding against Bhilai
Steel Plant; and

(b) the reasons for the non-payment of
this amount till date by Bhilai Steel Plant?

*  THEMINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) and (b).
The matter perfaining to the outstanding
dues from Bhilai Steel Plant to Madhya
Pradesh State Electricity Board has been

FEBRUARY 22, 1991
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settied to the mutual satisfaction of Bhilal
Stee! Plant and Madhya Pradesh State Elec-
tricity Board on the 17th February, 1991 and
alloutstanding amounts dueto MPSEB have
been fully paid by the Bhilai Steel Plant.
There is now no outstanding payment to be
made to MPSEB.

Election Petition pending in Supreme
Court and High Courts

140. SHRIPYARELAL KHANDELWAL.:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the number of election petitions filed
during the last Lok Sabha and Assembly
elections in Supreme Court and various High
Courts in the country, count-wise; and

(b) the number of suchpetitions pending
before the various High Courts/Supreme
Court?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (DR.
SUBRAMANIAM SWAMY): (a) and (b). The
Election Petitions relating to Lok Sabha and
Assembly elections are filed before the High
Courts and only appeals against the orders
of the High Courts in such election petitions
liewiththe Supreme Court. Three Statements
I, Il and [ll) showing the number of election
petitions and appeals filed, disposed of and
pending before the various High Courts and
the Supreme Court pertaining to the last Lok
Sabha and the Assembly elections held in
November, 1989 and February-March, 1990
as on 13.2.1991, as made available by the
Election Commission, are attached.
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Environmental Clearance to
Govindpura Irrigation Project of
Madhya Pradesh

141. SHRIPYARELAL KHANDELWAL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Madhya Pradesh Govern-
ment has completed all the formalities in
regard to Govindpura Irrigation Project in
Guna district and have sent the proposal to
the Union Government for environmental
clearance;

(b) if so, the reasons for not granting
environmental clearancse 1o this project so
far; and

(c) when it is likely to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDH]):
(a) to (c). Minor irrigation schemes do not_
require environmentalclearance. Therefore,
Govindpura Tank Irrigation Project has not
been referred to the Ministry for environ-
mental clearance.

Forest clearance to this proposal has,
however, been granted in September, 1990.

\
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Setting Up of EOU in Madhya Pradesh

142. SHRIPYARELAL KHANDELWAL.
Willthe Minister of COMMERCE be pleased
to state:

(a) the number of Export Oriented Units
set up in Madhya Pradesh together with their
names, promoters name, outlay and export
commitment;

(b) the names of units which have been
able to meet their export commitments and
the amount of export during the last three
years;

(c) the names of units which have not
been able to meet their export commitment
and reasons for the same; and

(d) the steps taken by the Government
to see thatthe Expe Oriented Units perform
well and meat theit export commitment?

THE DEPUT ¢ MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): (a)to (d). A
Statement iz attached.
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Opening of High Court benches in
States

143, SHRI CHANDRESH PATEL: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) the broad principles, criteria and
procedure followed by the Government for
the opening of a bench of High Coun;

(b) whether some High Court benches
have been opened during the last ten years;
and

(c) it so, the details thereof?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (DR.
SUBRAMANIAM SWAMY): (a) In its report
submitted to the Government on 30.4.85 the
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Jaswant Singh Commission suggested the
broad principles and criteria to be followed
while deciding the question of expediency
and desirability of establishment of a bench
of a High Court away from the principal seat
and the factor to be kept in view in selecting
the venue of the said bench. The reportof the
Commission was placed in the Parliament
Library on 15.10.86 and was laid on the
Tables of the Rajya Sabha and Lok Sabha
on 20.4.87 and 21.4.87 respectively, which
may be referred to. The question of opening
a High Court Bench is considered by the
Central Government in the light of these
principles and criteria as and when a proposal
is received from the State Government in
consultation with the Chief Justice of the
concerned High Count.

(b)and (c). Thedetails of the High Court
benches opened during the last 10 years are
given below:—

Sl. No. Name of the State Name of the Date from which
Bench of the the Bench began

High Court functioning

1 2 3 4

1. Goa Panaiji (Bombay) 30.10.1982

2. Maharashtra Aurangabad (Bombay) 27.8.1984

3. Nagaland Kohima (Guwahati) 10.2.1990

4, Mizoram Aizawl (Guwahati) 5.7.1990
Gold Selzure In Gujarat (c) the action taken by the Government

144. SHRI CHANDRESH PATEL: Wil
the Minister of FINANCE be pleasedto state:

(a) whethergold worth Rs. 4 crores was
seized in Decamber, 1990 from a ship/ves-
sel on the Jamnagar sea coast in Gujarat;

(b) if so, the details thereof; and

in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
(a)to (c). itis presumaed that the Hon'ble MP
is referring to one of the two cases In'which
significant quantities of contraband goid have
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been seized by the officers of Collectorate of
Customs (Preventive), Gujarat, during De-
cember 1990 in Jamnagar. In one case,
2060 gold biscuits weighing 20600 tolas
(approx.) were seized from a cargo vessel
‘MSV-SAIFALA’ on 9.12.1990. In the other
case, 2500 gold biscuits weighing 25000
tolas (approx.)worthRs. 9.77 crores (approx.)
were seized from a cargo vessel ‘NSV-
NARANPRASAD'on 12.12.1990. 5 persons
have been arrested in connection with the
above cases.

Policy of Restricted Imports

145. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Government have re-
cently changed their policy of restricted im-
ports to save foreign exchange; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILALPURUSHOTTAMDAS PATEL):
(a) and (b). Yes, Sir. A number of import
eompression measures have been taken by
the Government recently to conserve limited
resources of Free Foreign Exchange. These
include, inter-alia:—

(i) A cutof 15% has been imposed
on the import entitlement,
whether under OGL or against a
licence, of ActualUsers engaged
in the manufacture of automo-
biles, electronic items and con-
sumer durables.

(i) A number of items of raw materi-
als, components and Capital
Goods have been removed from
OGL list in view of indigenous
angle.
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(i) A closer scrutiny of Supplemen-
tary Licensing applications is
being made where value exceeds
Rs. 2 crores. Actual users are
required to surrender REP/AddI.
licences of value equivalent to
50% of the amount in excess of
Rs. 2 crores.

(iv)  The facility for import of items of
raw material, components,
consumables and spares as well
as jigs, fixtures, moulds etc., not
specified in the Import Policy,
under OGL, hasbeen suspended
for a period of 8 months with
effect from 6th Novembaer, 1990.

Free Legal Aid in cases of maintenance
for Divorced Wives

146. SHRI L.K. ADVANI: Will the
Minister of LAW AND JUSTICE be pleased
to state:

(a) whether thers is any proposal to
provide free legal assistance in cases of
maintenance for divorced wives;

(b) if so, the details thereof; and

(c) the time by which this proposal is
likely to be implemented?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (DR.
SUBRAMANIAM SWAMY): (a) to (c).
Womenincluding divorced wives are already
being provided free legal assistance at all
levels right from the Subordinate Courts to
the Supreme Court without any limitation as
to income.

Decontrol of Steel

147. SHRIMANORANJAN BHAKATA:
Will the Minister of STEEL AND MINES be

pleased to state:
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(a) whether the Union Government are
contemplating to review the steel distribution
policy and r:o decontrol the supply of steel to
the domesti> consumers; and

(b) if so, the details in this regard?

THE MINISTER OF STEEL ANDMINES
(SHR! ASHOKE KUMAR SEN): (a) and (b).
The report of the Task Force constituted by
the Government forthe review of the existing
Guidelines of the Joint Plant Committee for
the Distribution of Iron and Steel is under
consideration.

There is no statutory control on the
supply of iron and steel.

Pending Projects for Environmental
Clearance

148. SHRIMANORANJAN BHAKATA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) the number of projects pending with
the Union Government for environmental
clearance for more than six months, State/
Union Territory-wise;

(b) whether Government have fixed
any norm and time limit for expediting the
Environmental Ciearance; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) A list of 64 projects pending for enwvi-
ronmental clearance for more than 6 months
is given in the attached statement.

(b) and (c). Yes, Sir. Decision regarding
environmental clearance is taken within a
period of 90 days afterthe receipt of complete
environmental data and action plans.

STATEMENT
SI. No. Name of the State/U.T. No. of projects pending for
Environmental Clearance for
more than six months
1 2 3
A STATES
1. Andhra Pradesh 5
2.  Assam 1
3. Bihar 12
4. Goa 1
5. Gujarat 1
6. Haryana 1
7. JaK 1
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1 2 3
8. Karnataka 3
9. Kerala 1
10. Madhya Pradesh 5
11.  Maharashtra 6
12. Punjab 1
13. Orissa 4
14. Rajasthan 2
15. Sikkim 1
16. Tamil Nadu 4
17. Uttar Pradesh 6
18. West Bengal 8
B. UNION TERRITORIES
1. A & N Islands !
64

[ Translation)
SAIL’'s Production

150. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there has been record
production of steel by the Steel Authority of
India Limited (SAIL) in the month of January,
1991;

(b) if so, to what extent the total pro-
duction achieved by different units of SAIL in

this month exceeds their target and capac-
ity; and

{c) the month-wise details of the steel
production by different units of SAIL during
the last five years?

THEMINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) and (b).
Yes, Sir.

The saleable stael production achieved
during the month of January, 1991 by different
plants ot SAIL has been the ‘best ever’. The

details are as under:
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(Unit: ‘000 T)

Plant Plan Production % Fulfilment % Capacity
of Target Utilisation
1 2 3 4 5

BSP 257.0 2701 105 101

DSP 66.0 76.1 115 95

RSP 99.0 102.5 104 103

BSL 248.8 229.6 92 86
IISCO 29.4 33.1 113 115
SAIL 700.2 711.4 102 96

(c) A Statement giving details of sale- last tive years has been given in the

able steel production monthwise during the Annexure.
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Trade with Neighbouring Countries

151. PROF. RASA SINGH RAWAT:
Willthe Minister of COMMERCE be pleased
to state:

(a) the items being exported to
neighbouring countries and imported there-
from;

(b) the value of export and import trans-
acted with the neighbouring countries during
the last three years; country-wise;

(c) the steps being taken by the Gov-
ernment to further strengthentrade relations
with the neighbouring countnies;

(d) whether any discussions regarding
trade have taken place in the SAARC

FEBRUARY 22, 1991
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meeting; and
(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) to (c). Etforts are constantly being made
to improve India’s mutual trade with various
countries of the world including her
neighbours. The major items being exported
arae Engineering goods, Marine Products,
Basicchemicals, Machinery, Transport, Coal,
ores and Minerals and lron and Steel, etc
The tain imports include:— Pluses,
Metalliferrous ores, Metal Scraps, Raw-Silk,
Alloys, Oil-seeds, Plastic Materials, Paper
Board, etc. The value of Exports and Imports
during the last 3 years with these countries
have been as under:—

(Rs. Crores)

Country 1987-88 1988-89 1989-90
1 2 3 4

Bangladesh E 186.81 261.94 458.03

| 14.79 14.53 19.60
China E 33.70 64.40 39.10

| 159.30 132.40 65.80
Maldives E 2.72 5.01 6.83

| 0.01 0.01 0.005
Myanmar E 0.99 2.25 1.34

| 56.62 77.38 83.85
Nepat E 93.68 97.28 83.41

| 44.66 34.74 56.27
Pakistan E 20.12 36.43 51.39
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1 2 3 . 4
I 30.59 72.58 53.79
Sri Lanka E 101.63 146.92 97.38
I 11.71 27.54 23.40
E — Exports; | — Imponts; Figures are provisional.

Source — DGCI & S. Separate figures for Bhutan are not maintained.

(d) and (e). Bilateral issues are not
raised in SAARC meetings but ways to im-
prove trade and economic relations in the
region have been discussed, SAARC Sec-
retariat is bringing out a Regional study on
Trade and Regional Cooperation.

Expenditure incurred on Protection and
expansion of Forests and to check
denudation In Rajasthan

152. PROF. RASA SINGH RAWAT:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the amount spent on protection and
expansion of forests and to check their
denudation in Rajasthanduringthe lastthree
years, year-wise and the results achieved
therefrom;

(b) the extentofforest areain Rajasthan
at present;

(c) whether the Government have for-
mulated any special policy in order to check
the increasing desert; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) The required information is being col-

lected and will be laid on the Table of the
House.

(b) Theextent of forest areain Rajasthan
is around 31,151 Sq.Kms.

(c) Yes, Sir.

(d) The Government of India are pro-
viding 100% assistance to the State Gov-
ernmerit under the Desert Development
Programme to check the increase of the
desert. The Programme is being implemented
in the selected 11 districts of the State viz.,
Jodhpur, Bikaner, Ganga Nagar, Jhun-jhun,
Sikar, Nagor, Churu, Barmer, Jalor, Pali and
Jaisalmer.

[English]

Creation of Economic Zone for NRIs

183. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister of FI-
NANCE be pleased to state:

(a) whether any proposalforthe creation
of an exclusive economic zone for NRis to
improve the balance of payments situation
was put forward to the Union Government;

(b) if so, whetherthe Union Government
have considered the proposal; and
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(c) to what extent it has been agreed to
implement the same? .

THE DEPUTYMINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI DIGVIJAY SINGH): (a) to
(c). Government receives from time to time,
various suggestions to streamline proce-
dure, review policies and provide better in-
centives to create a more favourable climate
for NRlinvestments. These suggestions are
duly examined and implemented to the ex-
tent they fit in with the over objective of
economic development and increasing for-
eign exchange inflows.

Restrictions on indian Exports by USA

154. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister of COM-
MERCE be pleased o state:

(a) whetherthe Government have urged
the United States Government to ease the
present restrictions on Indian exports so as
to increase trade and investment flow be-
tween the two countries; o

(b) i so, the reaction of the U.S. Gov-
emment thereto; and

(c) by what timefinal decision in likely to
be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) to (c). At the meeting of the Indo-US
Economic and Commercial Sub Commission,
held in Washington in April, 1990 the Indian
delegation mentioned a number of impedi-
ments that still exist on Indian exports, in-
cluding counter-vailing duties and anti-
dumping investigations, textiles quota and
health and sanitation regulations. The US
side took note of our concern and promised
to examine them.
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Similar matters are also being discussed
multi-laterally in the Uruguay Round of Ne-
gotiations. The Round was expected to be
completed by December, 1990, but has had
to be extended. It is not possible to say when
these negotiations would be completed.

Rehabilitation of Sick Units

1565. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister of Fl-
NANCE be pleased to state:

(a) whether it is a fact that the Gov-
ernment have stipulated that the promoters
of the sick/weak industrial units considered
as potentially viable will have to give contri-
bution of fresh funds as distinct from internal
generations and proceeds from sale of as-
sets aiready charged as a part of the reha-
bilitation package of that particular unit;

(o) if so, whether any detailed guidelines
in this regard have been issued by the Re-
serve Bank of India to the public sector
banks; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
{(a) Industrial Development Bank of India
(IDB1) has reported that invariably sick in-
dustrial units do not have internal generation
of surplus cash for meeting the cost of their
rehabilitation scheme. If at all, any small
surplus generation during the period of
implementation of rehabilitation scheme
could be attributed to the reliefs and con-
cessions granted by institutions and banks.
As regards proceeds from sale of assets, it
has been reported that invariably, assets
stand charged to institutions/banks and any
proceeds from their sale could reasonably
be expected to be applied towards reduction
ofloan ortowards acquisition of frash assets.
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The promoters' contributions are, therefore,
by way of fresh injection of funds as distinct
from internal generation and proceeds from
sale of assets already charged. Proceeds
from sale of assets not so charged are,
however, taken as promoters’ contribution.

(b) and (c). Information is being collected
andtothe extent available, will be laid on the
table of the House.

Setting up of Special Courts to Try
Economic Offenders

156. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister of Fl-
NANCE be pleased to state:

(a) whether the Government have de-
cided to set up special courts to try economic
offenders in metropolitan cities; and

(b) if so, the details thereof and when
these courts will be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). There are 14 Special Courts
already functioning in different cities, in-
cluding some of the metropolitan cities, for
speedy trial of aconomic offenders.

Bottlenecks In Exports

158. SHRI BANWARILAL PUROHIT:
Will the Minister of COMMERCE be pleased
fo state:

(a) whether the National Council of
Applied Economic Research (NCAER) has
urged the Government to remove the
bottlenecks in export activities; and

(b) if so, the reaction of the Government
thereto and the steps proposed to be taken
to boost exports?

PHALGUNA 3, 1912 (SAKA)
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): (a) and (b).
The National Council of Applied Economic
Research (NCAER) has conducted a study
on ‘India’s Export Performance and Policy'”
at the instance of the Planning Commission
and submitted a draft Report to them which
has not been accepted by the Planning
Commission who have suggested alterna-
tives and modifications to be carried out.

Gold Prices

159. SHRI BANWARILAL
PUROHIT:
SHRI B. DEVARAJAN:

Willthe Minister of FINANCE be pleased
to state:

(a) whetherthe prices of gold increased
to an alltime record high level as the news of
the Gulf war spread;

(b) if so, whetherthe Government have
since contemplated any steps to bring down
the prices of gold; and

(c) if so, the details thersof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVWAY SINGH):
(a) The price of standard gold recorded a
peak of Rs. 3850/-par 10gms. inthe Bom#:~.
market on 17.1.91 on the first day of Gui
War. Inthe Madras market it recorded a peak
of Rs. 4000/- on 18.1.91. But subsequently
the price declined gradually and is currently
prevailing at the level Rs. 3356/- per 10 gms.
in Bombay market on 20.2.91.

(b) and (c). Since Gold is not an essen-
tial commodity Government do not regulate
its price.
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Rate of Interest on G.P. Fund

160. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of FINANCE
be pleased to state:

(a) whetherthe Government proposeto
increase the rate of interest on General
Provident Fund;

(b) if so, the details thereof;

(c) it not, whether the Government
employees will be permitted to withdraw
finally the amount contributed by them in
excass of the compulsory contribution to GP
Fund to enable them to invest the money in
Indira Vikas Patra, etc; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). No such proposal is under
consideration.

(c) and (d). Subscriberstothe GP Fund
are eligible to make final withdrawal subject
to the conditions specified in the GP Fund
Rules.

Setting up of Steel Plant In Private
Sector in Karnataka

161. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of STEEL AND MINES be pleased
to state:

(a) whetherthere is a proposal to set up
a steel plant in Karnataka in the private

sector; and

(b) if so, the details in this regard?
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THE MINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) and (b).
A few proposals, for isGue of letters of intent,
for manufacture of steel by the private sector
in the state of Karnataka have been received
by the Government. The proposals are atthe
initial stages of examination.

[Translation)
Extinction of Wild Animals

162. SHRIGULAB CHAND KATARIA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether wild animals are on the
verge of extinction even where the game
sanctuaries have been established for their
preservation;

(b) if so, the steps proposed to be taken
in this regard;

(c) the amount spent on Jaisamand
sanctuaries in Udaipur, Rajasthan during
the last 10 years; and

(d) the number of wild animals there at
present?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) No, Sir.

(b) Does not arise.

(c) The State Government of Rajasthan
has spent Rs. 43.929 lakhs during 1989-81
to 1989-90 on the maintenance and devel-
opmentof the Jaisamand Wildlife Sanctuary.
in addition to this, Rs. 2.00 lakhs was
sanctioned in 1989-90 for the development
of the Sanctuary under the Centrally Spon-
sored Scheme “Assistance for Development
of Sanctuaries”.
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(d) The populations of various species
of wildlife in the Jaisamand Sanctuary, as
perthe 1990 census carried out by the State
Forest Department are reported to be as:
Leopards 19; Hyaenas 31; Wild boars 311;
Sambhars 14; Four horned antelope 41;
Chinkara 217; Porcupines 75; Hares 458;
Mongoose 60; Langurs 4000; Peacocks 307;
Civets 21;Foxes 48; Wild cats 26 and Cheetal
38.

Efforts for Afforestation

163. SHRI GULAB CHAND KATARIA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the area under forests at present Iin
the country, State and Union Territory-wise;

(b) the efforts made by the Government
for afforestation and the achievements made
so far;
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(c) whether there is any proposal to
involve the local people in protecting the
existing forests and developing new ones by
giving them title rights; and

(d) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):
(a) Thetotal area inthe country under actual
forest cover is 64.01 million hectares.
Statewise details are given in Statement-I.
This assessment is based on the interpre-
tation of satellite imagery for the period 1985
to 1987. It has been carried out by the Forest
Survey of India and published in the State of
India’s Forest Report 1989.

(b) The targets and achievements un-
der the Twenty Point Programme for affor-
estation/tree planting activities, during the
Seventh Five Year Plan are given below:—

1985-86 1986-87 1987-88 1988-89 1989-90
1 2 3 4 5 6
Targets 1.45 1.71 1.79 2.0 1.68
Achievements 1.51 1.76 1.77 2.12 1.71
(Area in million hectares)
The targets and achievements in the year 1990-91 are given below:—
Target Achievement

(upto 31.12.90)

1 3
Farm Forestry (Seedlings) 250 crore 117.38 crore
Area (in million ha.) 0.55 0.67
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(c) and (d). There is no proposal to
involve the local people in protecting the
existing forests and develop new ones by
giving them title rights on forest land. How-
ever, the local people are being involved in
forest protection and development by giving
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them usufructory benefits etc. Detailed
guidelines on the subject have been issued
by the Ministry of Environment and Forests
on 1st June, 1990 and are given in
Statement-11.

STATEMENT-I

Actual Forest cover 1989 assesment

Sl No.  State/Union Territory Forest Cover 1989 Assesment
(area in million ha.)
1 2 3
1. Andhra Pradesh 4.7911
2. Arunachal Pradesh 6.8763
3. Assam 2.6058
4. Bihar 2.6934
5. Goa 0.1300
6. Gujarat 1.1670
7. Haryana 0.0563
8. Himachal Pradesh 1.3377
9. Jammu & Kashmir 2.0424
10. Karnataka 3.2100
11. Kerala 1.0149
12. Madhya Pradesh 13.3191
13. Maharashtra 4.4058
14, Manipur 1.7885
15. Meghalaya 1.5690
16. Mizoram 1.8178
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1 2 3
17. Nagaland 1.4356
18. Orissa 4.7137
19. Punjab 011681
20. Rajasthan 1.2966
21, Sikkim 03124
22. Tnpura 0.5325
23. Uttar Pradesh 3.3844
24. Tamil Nadu 1.7715
25. West Bengal 0.8394
26. A & N Islands 0.7624
27. Chandigarh 0.0008
28. D & N Haveli 0.0205
29. Daman & Diu 0.0002
30. Delhi 0 0022
31. Lakshadweep —

32. Pondicherry —
) 64.0134

Source:— The State of Forest Repon-1989.
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STATEMENT-II

No. 6-21/89-F.P.
Governmaent of India
Ministry of Environment of Forests
Department of Environment, Forests and
Wildlife
Paryavaran Bhawan, C.G.O. Complex, B-
Block,
Lodi Road, New Delhi

Dated: 1st June, 1990
To

The Forest Secretaries
(All States/UTs)

Subject:  Involvement of village commun-
ties and voluntary agencies for
regeneration of degraded forest
lands

Sir,

The National Forest Policy, 1988 en-
visages people’s involvement in the devel-
opment and protection of forests. The re-
quirements of fuelwood, foddar and small
timber such as house-building material, of
the tribals and other villagers living in and
near the forests, are to be teated as first
charge on forest produce. The Policy docu-
ment envisages it as one of the essentials of
torests management that the forest commu-
nities should motivated toidentify themselves
with the development and protection of for-
ests from which they derive benefits.

2. InaD.O. letter No. 1/1/88-TMA dated
13th January, 1989 to the Chief Secretary of
your State, the need for working out the
modalities for giving to the village commu-
nities, living close to the forest land,
usufructory benefits to ensure their partici-
pation in the afforestation programme, was
emphasised by Shri K.P. Geethakrishnan,
the then Secretary (Environment and For-
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ests).

3. Committed voluntary agencies/NGOs,
with proven track record, may prove par-
ticularly well suited for motivating and
organising village communities for protection,
afforestation and development off degraded
forest land, especially in the vicinity of habi-
tations. The State Forest Departments/Social
Forestry Organisations ought to take full
advantage of their expertise and experience
in this respect for building up meaningful
people's participation in protection and de-
velopment of degraded forest lands. The
voluntary agencies/NGOs may be associated
as interface between State Forest Depart-
ments and the local village communities for
revival, restoration and development of de-
graded forests in the manner suggested
below:

(i) The programme should be
implemented under an arrange-
ment between the Voluntary
Agency/NGO, the village com-
munity (beneficiaries) and the
State Forest Department.

(i) Noownershiporleaserights over
the forest land should begivento
the beneficiaries or to the Vol-
untary Agency/NGO. Nor should
the forest land be assigned in
contravention of the provisions
contained in the Forest (Con-
servation) Act, 1980.

(i) The beneficiaries should be en-
titled to a share in usufructs to
the extent and subject to the
conditions prescribed by the
State Government in this behalf.
The Voluntary Agency/NGO
should not be entitled to
usufructory benefits.

(iv) Access to forest land and’
usufructory benefits should be
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)

(vi)

(vii)

only to the beneficiaries who get
organisedinto avillage institution,
specifically for forest regenera-
tion and protection. This could
be the Panchayaat or the Coop-
erative of the village, with no
rastriction on membership. It
could also be a Village Forest
Committee. In no case should
any access ortree pattas be given
to individuals.

The beneficiaries should be given
usufructs like grasses, lops and
tops of branches, and minor for-
ost produce. It they successfully
protect the forests, they may be
given a portion of the proceeds
trom the sale of trees when they
mature. (The Government of
West Bengal has issued orders
to give 25% of the sale proceeds
to the Village Forest Protection
Committees. Similar norms may
be adopted by other States).

Areas to be selected for the
programme should be free from
the claims (including existing
rights, privileges, concessions)
of any person who is not a ben-
eficiary under the scheme. Al-
ternatively, for a given site the
selection of beneficiaries should
be done in such a way that any
onewho has aclaimto any forest
produce from the selected site is
not left out without being given
full opportunity of joining.

The selected site should be
worked in accordance with a
Working Scheme, duly approved
by the State Government. Such
scheme may remain in operation
for a period of 10 years and re-
vised/renewed after that. The
Working Scheme should be
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prepared in consultation with the
beneficiaries. Apart from protec-
tion of the site, the said Scheme
may prescribe requisite opera-
tions, eg. inducement to natural
regeneration of existing root
stock, seeding, gap filling, and
wherever necessary, intensive
planting, soil-moisture conser-
vation measures etc. The Work-
ing Scheme should also pre-
scribe other operations eg. fire-
protection, maintenance of
boundaries, weeding, tending,
cleaning, thinning etc.

For raising nurseries, preparing
land for planting and protecting
the trees after planting, the ben-
eficiaries should be paid by the
Forest Departmentfromthefunds
under the social forestry
programme. However, the village
community may obtain funds
fromother Government agencies
and sources for undertaking
these activities.

It should be ensured that there is
nograzing at all in the forest land
protected by the village commu-
nity. Permission to cut and carry
grass free of cost should be given
so that stall feeding is promoted.

No agriculture should be permit-
ted on the forest land.

Along with trees for fuel, fodder
andtimber, the village community
may be permitted to plant such
fruit trees as would fit in with the
overall scheme of afforestation,
such as aonla, Imli, mango,
mahua etc. as well as shrubs,
legumes and grasses which
would meet local needs, help soil
and water conservation, and
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(xii)

(xiii)

(xiv)

enrich the degraded soils/land.
Evenindigenous medicinal plants
may be grown according to the
requirement and preference of
beneficiaries.

Cutting of trees should not be
permitted before they are ripe for
harvesting. The forest depart-
ment also should not cutthe trees
onthe forest land being protected
by the village communities ex-
cept in the manner prescribed in
the Working Scheme. In case of
emaergency needs, the village
communities should be taken into
confidence.

Thebenefit of people’s participa-
tion should go to the village
communities and not tocommer-
cial or other interests which may
tryto derive benefitintheir names.
The selaction of bensficiaries
should therefore, be done from
only those families which are
willing to participate throughtheir
personal efforts.

The Forest Department should
closely supervise the works. If
the beneficiaries and/or the Vol-
untary Agency/NGO fail or ne-
glect to protect the area from
grazing, encroachment or do not
perform the operations pre-
scribed in the Working Scheme
in a satisfactory manner, the
usefructory benefits should be
with drawn without paying com-
pensation to anyone for any work
that might have been done prior
to it. Suitable provisions in the
Memorandum of Understanding
(MOU) for this purpose should
be incorporated.

Yours faithfully,

Sd/-
(Mahesh Prasad)

Secretary to the Government of India
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Poliution of Water In Udaipur Lakes

164. SHRI GULAB CHAND KATARIA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the steps taken or proposed to be
taken by the Government to check poliution
of water in the lakes of Udaipur;

(b) whether the Union Government
propose to enact special laws to check pol-
lution of water in lakes in various states; and

(c) it so, when?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIMANEKA GANDHI):

(a)

(i) The Government of Rajasthan
hastaken up phased construction
and augmentation of sewerage
and drainage systems and
treatment facilities, including
peripheral sewerlines, to prevent
and control sewage outfall into
the Pichola Lake.

(i)  The Rajasthan State Pollution
Control Board has directed the
management of major Hotels to
effectively treat domestic sewage
before discharge into the lakes.

(i)  TheState Pollution ControlBoard
has also directed the industries,
particularly those discharging
industrial effluents into the
Udaisagar Lake, to treat their
effluents to meet the prescribed
standards.

(iv) Prosecutions have been filed
against two major units which
have failed to comply with the
prescribed standards.
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(v) The Central Government has
identified the Pichola Lake as
one of the sixteen wetlands in
the country where measures for
conservation and eco-rastoration
are to be taken up . The State
Government has prepared a
management action plan in this
regard.

(vi) The State Government has re-
leased Rs. 7.0 lakhs during 1989-
90 for removal of weeds in the
lakes, and for programmes gen-
erating environmental aware-
ness.

(vii) It is proposed to intensify all the
measures needed to check the
pollution of Udaipur Lakes.

(b) No Sir, The Water (Prevention &
Control of Pollution) Act, 1974 as amended

in 1988 includes adequate provisions to
control pollution of lakes.

(c) Does not arise.
[English)

Trade With Pakistan

165. SHRIMATIVASUNDHARA RAJE:
Will the Minister of COMMERCE be pleased
to state:

(a) whether any efforts have been made
to improve the existing trade and economic
relations with Pakistan;

(o) if so, the details thereof;

(c) whetherthe matter had figured inthe
SAARC mesting; and

(d) the details of the joint plans
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programmes drawn up by both the countries
on the expansion of Indo-Pak trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) and (b). Efforts to improve trade and
economic relations with Pakistan have been
made through discussions at officiai level
and by exchange of trade delegations.

(c) Bilateral issues are not raised In
SAARC mestings but proposals for improv
ing trade and economic relations regionally
have been discussed.

(d) No spacitfic joint plans/programmes
have been drawn up for the expansion of
Indo-Pak Trade.

Target for Tea Export

166. SHRIMATI VASUNDHARA RAJE:
Willthe Minister of COMMERCE be pleased
to state:

(a) the target set for the export of tea
during the Seventh Plan period and the
actual achievements made;

(b) whether the Government have a
proposal to increase the export of tea during
the Eighth Plan period;

(c) i so, the target set therefor, and

(d) the steps taken or proposed to be
taken in this regard?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL). (a) The
target set and achievement made for the
export of tea during the Seventh Plan period
is as under:
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Year Targets Achievement

7 2 3
1985-86 235 214
1986-87 244 196
1987-88 ) 252 202
1988-89 267 204
1989-90 281 203 (Est)

(b) and (c). In the Approach paper for
the Eighth Plan the following targets have
been proposed for export of tea:

Year Targets
1 2
1990-91 255
1991-92 265
1992-93 277
1993-94 291
1994-95 305

(d) The important measures for export
promotion are as under:

(i) Cash Compensatory Support on
tea bags (8%), Packet tea cad-
dies (18%), instant tea (8%) and
Quick brewing black tea (12%)
has been allowed.

(i) To counter misbranding of other
teas as Darjeeling teas, a new
logo for Darjeeling tea has been
launched. Only packet teas (In-

dian & Foreign) containing a
minimum of 60% pure Darjeeling
tea will be allowed to use that

Logo.

(ii)  Tea bags have been exempted
from Excise duty.

(iv) Customs Duty onfilter paper used
in manufacture of tea bags has
been abolished.

(v) Tea Board also undertakes pro-
motion campaign through its of-
fices abroad.

(vi) A rebate of Excise Duty at the
rate of 50 ps./ 150 ps./kg on
export of bulk tea.

(vii) Full rebate of additional Excise
Duty on packet tea exports.

Parmission to Cut Trees in View of LPG
Shortage

167.SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state:
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(a) whether any State Government
have requested the Union Government to
permit them to cut trees for fuel purposes in
view of the shortage of LPG due to Gulf
crisis;

(b) if so, the reaction of the Government
thereto; and

(c) the action taken thereon so far?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AD FOR-
ESTS (SHRIMATI MANEKA GANDHYI): (a)
No, Sir.

(b) and (c). Questions do not arise.

Gas-Based Sponge Iron Plants
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Minister of STEEL AND MINES be pleased
to state:

(a) whether some gas-based sponge
iron plants are proposed to be set up in the
country;

(b) if so, the number of such plants and
the places where these are proposed to be
set up; and

(c) the names of the companies which
are setting up these plants?

THE MINISTER OF STEEL AND MINES
(SHRIASHOKE KUMAR SEN): (a) Yes, Sir.

(b)and (c). Fourgas-based spongeiron
projects have been sanctioned “in principle”
by the Government. The names of the

168. SHRI SRIKANTHA DATTA  companies andthe locations wherethe plants
NARASIMHA RAJA WADIYAR: Will the are proposed to be set up are given below:-
Sl. No. Company Location

1 2 3

1. Grasim Industries Ltd. Distt. Raigad, Maharashtra.
2. Nippon Denro Ispat Ltd. Distt. Raigad, Maharashtra.
3. Usha Rectitier Ltd. Distt. Sultanpur, U. P.

4. Kalyani Steels Ltd. Distt. Raigad, Maharashtra.

Bauxite Deposits in Orissa

169. SHRI GOPI NATH GAJAPATHI:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether some new bauxite mines
have been discovered by the Geological
Survey of India or the State Directorate of
Mines in Orissa;

(b) if so, the name and the location of

such mines; and

(c) the extent of bauxite deposits dis-
covered in the new areas?

THE MINISTER OF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) to (c).
During the 70's there was discovery of major
bauxite deposits in Koraput and Kalahandi
districts of Orissa by Geological Survey of
India (GS1) with the help of State Directorate
of Mining and Geology. Out of the total
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reserve of about 2,600 million tonnes of
bauxite in Indiathe daposits in Orissa account
for about 1,600 million tonnes. Consequent
upon discovery of Panchpatmali bauxite
deposit a Mining and Refinery Complex of
National Aluminium company Ltd. (NALCO)
has been set up at Damanjodi is Koraput
district.

Recently the Directorate of Mining and
Geology of Orissa has taken up further in-
vestigation and has discovered three new
bauxite deposits at Sargighatimali, Ratamadi
and Karki within an area of one square
kilometre near Laxmipur is Koraput district of
Orissa. Investigation is still is progress and
reserve estimation has not yet been com-
pleted.

Export of Hides and Skin

170. SHRI P. C. THOMAS: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether there is a scope to increase
export of hides and skin;

(b) the quantity and value of export of
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these items during the last five years;

(c) whether the Government propose to
encourage the export of these goods; and

{(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDASPATEL):
(a),(c) and (d). The Government policy is to
progressively displaca the exports of the
raw material by value added products. To-
wards this end exports of hides and skins
and semi finished leather have been pro-
gressively restricted from 1973 onwards.
Exports of semi-finished leather were totally
phased out by April 1990. Government have
alsoissued a Notification dated 31st August,
1990 indicating that with effect from 1st April,
1991, exports of finished leather will be al-
lowed only under OGL No. 3 of the Import &
Export Policy, Volume II.

(b) Exports of semi finished and fin-
ished leather during the preceding five years
have been as foliows:

(Value in Rs. crores)

S. No. Item 1985-86 1986-87  1987-88 1988-89 1989-90
1 2 3 4 5 6 7
1.  Semi Finished 49.07 52.50 72.59 45.00 21.07
leather
2. Finished leather 288.20 400 89 485.97 649.88 693.53

Environmental Awareness

171. SHRIPALAIK. M. MATHEW. Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

{a)whetherthe Government have taken

any steps to create environmental aware-
ness in the country;

(b) ¥ so, the results achieved; and

(c) the future plan in this regard?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI MANEKA GANDHI): (a)
and (b). Yes, Sir. A National compaign has
been launched for creating environmental
awareness. The Government agencies and
non-governmental organisations including
voluntary agencies, educational institutions
and professional societies in several States
and Union Territories have been involved in
the campaign. Various target groups such
as legislators, administrators, professionals,
studentcommunities and general public have
been covered under this compaign.

(c) The Campaign will be continued
with wider coverage of programmes
throughout the country.

Export of Iron Ore

172. SHRI A. K. A. ABDUL SAMAD:
Willthe Minister of COMMERCE be pleased
1o state:

(a) the quantity of iron ore exported
duringthe last3 years; year-wise and country-
wise;
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(b) the average value per unit, FOB
Indian pont, year-wise and country-wise in
SDR's and in Indian rupees; and

(c) the target of quantity and viaue of
export of iron ore during 1990-91?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILALPURUSHOTTAMDAS PATEL):
(a) and (b). Details of the quantity and value
of iron ore exported during the last 3 years
year-wise and country-wise in respect of
MMTC, KIOCL and GOANS are given in the
attached | to |l statements. The unit value
realisation ranges widely and is not compa-
rable as it depends on various factors like the
type of ore (lumps fines, cocentrates or
pellets) grade of ore (low, medium, high
grades depending on Fe contents) size of
vessels loaded, rate of loading etc. The SDR
exchange rate during 1987-88, 1988-89 and
1989-90 was ISDR = Rs. 17.21, Rs. 19.262
and Rs. 21.368 respectively.

(¢) The target for export of iron ore
during 1991 is 33 million tonnes at an esti-
mated value of Rs. 1160 crores.
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Foreign Exchange Reserves

173. SHRI A. K. A. ABDUL SAMAD:
Wiil the Minister of FINANCE be pleased to
state:

(a) the siatus of foreign exchange re-
serves in S.D.R.'s and in rupees as on April
1, 1988-89, and 90 onthefirst of every month
during 1990-91; and

(b) the value of the foreign loans in-
cluding institutional loans, and commaercial
borrowings during 1990-91, actually credited
to our accounts in SDRs/rupees?
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIDIGVNAY SINGH): (a) The
status of india's foreign exchange reserves
comprising foreign currency assets of the
RBI, Special Drawing Rights and gold held
by the Reserve Bank of India on April 1,
1988, 89 and 90 and on 1st of every month
during 1991 (up to February 1991) in rupee
and SDR terms is given in the statement-1.

(b) The value ofthe foreign loans credited
to our account during 1990-91 in SDRs and
rupees is given in the Statement Il.

Statement - |

Foreign Exchange Reserves

Ason Rs. Crores* SDRS Million**
1 2 3
1.4.1988 7887 4486
1.4.1989 7040 3715
1.4.1990 6251 3045
1.5.1990 §700 2783
1.6.1990 5882 2821
1.7.1990 5843 2784
1.8.1990 5541 2801
1.9.1990 6001 2712
1.10.1990 5656 2523
1.11.1990 11241 4324
1.12.1990 10343 4001
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1 2 3
1.1.1991 8302 3659
1.2.1991 11973 4492

Note: * Gold is valued at Rs. 84.39 per 10 Grammaes up to October 16,1990 and clozer
to its International Market price thereafter.

**  Gold is valuad at SDR 35 per fine troy ounce as in the International Finamncial
Statistics up to October 16,1990 and closer to its International Market price
thereafter.
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Capacity Utllisation of Steel Plants

174. SHRI A. K. A. ABDUL SAMAD:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) the quantity of steel produced, im-
ported and exported during 1987-88, 1988-
89, 1989-90 and 1990-91 (so far);

(b) the capacity utilisation of the in-
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stalled and operational steel plants in the
country, separately for public and private
sector during these years; and

(c)the stepstaken or being taken during
1990-91 to improve the capacity utilisation?

THE MINISTER OF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) The
quantity of finished steel produced, imported
and exported from 1987-88 onwards is as
under:

(in lakh tonnes)

Production Imports Exports*

1 2 3 4
1987-88 116.84 16.9 0.42
1988-89 128.43 16.0 @ 1.13
1 989:90 129.96 136 @ 2.32
1990-91 108.68 N/A @ 3.05 (Likely)

(upto Jan.’90)
@ — Imports through Major Ports only-Authoritative figures have not yet been published
by the Director General of Commercial Intelligence & Statistics, Calcutta.
*—  Roelates to exports by main producers only.

(b) The capacity utilisation of the Steel Plants in terms of installed capacity is as under:

1987-88 1988-89 1989-90 1990-91
(likely)
SAIL 77% 81% " 76% 78%
TISCO 110% 112% 94% 93%
(Expected)
Secondary N/A 72% to 90% 65% to 90% N/A
Producers”

* There are 169 commissioned units and the range of capacity utilisation is given above.
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(¢) The steps taken to improve the
capacity utilisation in the SAIL plants are as
under:-

1. Ensuring adequate availability of
inputs of right quality and in the
required quantity including import
of low ash coking coal.

2. Augmentation and optimisation
of captive power generation.

3. Improved maintenance of plant
and equipment for better avail-
ability.

4. Strict adherence totechnological
norms.

5. Change in work culture condu-
cive to higher production and
productivity.

6. Increasing awareness and spirit
of accountability.

7. Modernisation and technological
upgradation of Plants.

The capacity utilisation of TISCO is al-
ready above the licenced capacity.

Secondary producers are allowed to
modernise their plants and instal energy
efficient equipment with a view to improve
their capacity utilisation.

Inflation Rate

175. SHRI S. KRISHNA KUMAR: Wil
the Minister of FINANCE be pleased to state:

(a) whether the rate of inflation has
increased further during the past two months;

(b) if so, the detalils thereof;

(c) whether the Government have taken
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any effective steps to contain inflation; and

(d) it so, the details thereof and the
result achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). During the past two month (De-
cember, 1990 and January, 1991) the
Wholesale Price Index (Base 1981-82=100)
has registered an increase of 1.9 per cent
from the level of 185.3 on 24th November,
1990 to 188.9 on 26th January, 1991.

(c) and (d). The Government have
taken several measures to contain inflation.
These include strict fiscal discipline through
monitoring of Government expenditure,
check on expansion of liquidity in the
economy, more effective management of
supply and demand of essential/sensitive
commodities, and a strict action against
hoarders.

Waiver of Agricultural Loans in Kerala

176. SHRiI SURESH KODIKKUNNIL.:
Will the Minister of FINANCE be pleased to
state:

(a) the total amount of assistance given
by the Union Government to the Kerala
Government for waiving loans under the
Agricultural and Rural Debt Relief Scheme,
1890;

(b) whether the Government of Kerala

has demanded more funds for waiving loans
under the Scheme.

(c) 1 so, the details thereof; and

(d) the reaction of the Union Govern-
ment in this regard?



413  Written Answers

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI DIGVIJAY SINGH): (a)
National Bank for Agriculture and Rural
Development (NABARD) has reponted that
till 18th February, 1991, they have released
Rs. 28.33 crores to Kerala State Cooperative
bank and Kerala State Land Development
Bank as grant to wards 50% Government of
India share forimplementation of Debt Relief
Scheme and similar amount of Rs. 28.33
crores has been provided to the above co-
operative banks as loan for meeting 50%
share of the State Government under the
Scheme.

(b) Yes, Sir.

(c) and (d). State Government of Kerala
had represented to the Government of India
to bear the full burden of debt relief towards
cooperative loans under the Agricultural and
Rural Debt Relief Scheme. However, the
Central Government is following a uniform
policy for all the States in meeting only 50%
of the cost of Scheme for Cooperatives.

Punalur Paper Mill

177. SHRI SURESH KODIKKUNNIL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the management of the
Punalur Paper Mill has asked for loan tfrom
the Industrial Credit and Investment Corpo-
ration of Indian (ICICl) and the Canara Bank

for reopening of the Mill;

(b) if so, the details in this regard;

(c) whether there is any proposal under
consideration of the Union Government for

re-opening of the Mill; and

(d) if s0, when the Mill is likely to be re-
opened?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS._ (SHRI DIGVIJAY SINGH):
(a) No, Sir.

(b) Does not arise.
(c) No, Sir.

(d) Sincethe company and its promoter
have not yet arrived at a settlement with the
financial institutions and bank for payment of
their dues, it is not possible to indicate time
frame regarding likely date for re-opening of
the Mill.

Exemption to Cement Concrete Blocks
from Excise Duty in Rajasthan

178. SHRI KAILASH MEGHLAL: Wil
the Minister of FINANCE be pleasedto state:

(a) whether the Indira Gandhi Nahar
Board, Rajasthan has requested the Central
Board of Excise and Customs for allowing
clearance of pre-cast cement concrete tiles/
blocks manufactured by the Rajasthan State
Bridge Construction Corporation Limited for
exclusive use as lining material in the con-
struction of canal system of the IndiraGandhi
Nahar without payment of Central Excise
Duty so that the high cost of construction
may be reduced; and

(b) if so, the action taken or proposed to
be taken by the Union Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Yes, sir.

(b) Exemption from payment of Central
Excise duty under Section 5(A) (2) of the
Central Excises & Salt Act, 1944 has been
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given by order No. 1/91, dated 23rd January,
1991.

Fraud and Theft Cases in Bank
Brafiches In Jamnagar, Gujarat

179. SHRI CHANDRESH PATEL: Wil
the Minister of FINANCE be pleasedto state:

(a) the number of fraud and theft cases
detected in the branches of some banks in
Jamnagar, Gujarat from 1 January, 1990 to
31 January, 1991;

(b) the amount involved therein; and

(c) the number of persons involved in
these cases and the action taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGYIJAY SINGH):
(a) to (c). Reserve Bank of India (RBI) has
reported that no caseoftheftoccurring during
1st January, 1990 to 31st January, 1991 in
Jamnagar has been reported to them by any
bank. As regards frauds, RBI has reported
that such information is not maintained City-
wise and, therefore, the sameis not available.

Complaints Against Bank Officials in
Jamnagar and Rajkot Districts in
Gujarat

180. SHRICHANDRESH PATEL:
SHRI S. N. VEKARIA:

Willthe Minister of FINANCE bepleased
to state:

(a) whether complaints have been re-
ceived against bank officials in Jamnagar

and Rajkot districts in Gujarat;

(1) if so, the number of such complaints
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received during January, 1990 to 31 Janu-
ary, 1991; and

(c) the action taken in such case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (c). Information is being ascertained,
and will be laid on the Table of the House to
the extent available and feasible.

[ Translation)
Setting up of Mini Steel Plant in Bihar

181. SHRICHHEDIPASWAN: Willthe
Minister of STEEL AND MINES be pleased
to state:

(a)whetherthe Union Government have
received any proposal from Bihar Govern-
ment to set up a mini steel plant in Bihar;

(b) if so, the details thereof; and

(c) the action taken by the Union Gov-
ernment thereon?

THE MINISTER OF STEEL AND MINES
(SHRIASHOKE KUMAR SEN): (a)to (c). An
application was received in June, 1989 from
Bihar State Industrial Development Corpo-
ration Ltd. (a Government of Bihar Under-
taking) for an Industrial license to set up a
2,50,000 TPA hot rolled coils and low alloy
sheets project at Chandil, district Singhbum,
Bihar. The capacity applied for was subse-
quently raised to 5,00,000 TPA. This appli-
cation was submitted under Press Note No.
37 (1988). Subsequently, all those who had
applied under Press Note No. 37 (1988)
were advised to apply afresh under Press
Note No. 6 (1990), if they so desired. How-
ever, no application has been received from
the Bihar State Government or any of its
undertakings under Press Note No. 6 (1990).
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Internal Resource Generation by Sail

182. SHRI K. S. RAO: Will the Minister
of STEEL AND MINES be pleased to state:

(a) whether the Steel Authority of India
Limited has undertaken a massive plan to
generate largerquantumofinternalresources
during the Eighth Plan period;

(b) if so, the quantum of the internal
resources proposed to be generated; and

(c) the purpose for which these re-
sources will be utilised?

THEMINISTEROF STEEL AND MINES
(SHRIASHOKE KUMAR SEN): (a) and (b).
During the VIlith Plan period, SAIL (exclud-
ing sub sidiaries) plan to generate gross
internal resources to the extent of Rs. 4,785
crores.

(c) The resources will be utilised for
repayment of loans and financing part of the
investments on various capital schemes for
modernisation, technological upgradation,
additions, modifications and replacements
etc. of plants and equipments.

Investment Instruments Introduced by
SBI Capiltal Markets Ltd.

188. SHRI K. 8. RAQO: Will the Minister
of FINANCE be pleased to state:

(a) whether the SBI Capital markets
Limited has any proposal to introduce a
package of investment instruments to suit
the needs of both the domestic and the non-
resident investors;

(b) if so, the details of the proposal and
the objective behind the same;

(c) whether there is also a proposal to
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constitute a special non-resident fund forthe
NRis;

(d) if so, the objectives behind the
constitution of the funds; and

(e) the measures proposed to make the
new instruments more attractive?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) to (e). Information is being collected and
will be laid on the Table of the House.

Merger of Regional Rural Banks with
Commercial Banks

184. SHRIK. S. RAO: Willthe Minister
of FINANCE be pleased to state:

(a) whether the Government have de-
cided not to merge the regional rural banks
with the commercial banks;

(b) if so, the reasons therefor;

(¢) the steps proposed to make the
regional rural banks viable and usefui in the
rural sector; and

(d) the approximate amount involved
for subsidising these banks per annum?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) and (b). There is no proposal to merge
Regional Rural Banks (RRBs) with com-
mercial banks. The RRBs were specially
created to serve rural clientele in their area of
operations and are apart of the multi-agency
approach to rural credit.

(c) and (d). Soma of the steps taken to
make RRBs viable are as follows:-
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(1) Enhancement of issued capital.

(ii) Refinance interest rate of spon-
sor banks reduced from 8.5to 7
per cent annum.

(iii) Posting of Senior and experi-
enced Officers in Scale IV and
above as Chairman.

(iv) Sponsor Banks have been as-
signed greater responsibility in
helping and guiding RRBs.

Theperformance of RRBs are also being
monitored by Government of India and
NABARD periodically to improve their func-
tioning.

The Government has provided Rs. 5.25
crores to be given as additional share capital
to42RRBsin 1990-91. The sameis proposed
to be enhanced in the coming year.

Export of Gem and Jewellery

185. SHRI K. S. RAQ: Will the Minister
of COMMERCE be pleased to state:
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(a) whether diamonds, coloured gem-
stones, gold jewellery and non-gold jewellery
registered in impressive growth in exports
during 1989-90;

(b) if so, the break-up of the exports of
these items during the last three years; and

(c) the targets set by the Gem and
Jewellery Export Promotion Council for the
year, 1990-91?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILALPURUSHOTTAMDAS PATEL):
(a) Exports of gems and jewsllery during
1989-90 were Rs. 5479.37 crores (Provi-
sional) as compared to Rs. 4580.96 crores in
1988-89, representing anincrease of 19.6%.

(b) The export performance of gem and
jewellery items is given in the attached
statement.

(c) The projection as reported by the
Gem and Jewellery Export Promotion Council
for 1990-91 is Rs. 5950 crores.
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Coffee Tax In Karnataka

186. SHRI R. N. RAKESH: Will the
Minister of COMMERCE be pleasedto state:

(a) whether the Government’s attention
has been drawn to the news item that ap-
peared in the “Hindustan Times” dated 10
January, 1991 underthe heading “Karnataka
coffee tax worries Centre”;

(b) i so, the factual position thereof;
and

(c) the action taken by the Union Gov-
emment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) and (c). The factual position and the
action taken by the Union Government are
as follows:

(i) The Government of Karnataka is
maintaining the rate of purchase
tax at the rate of 13% as against
6% in the States of Kerala and
Tamil Nadu. The State Govern-
ment of Karnataka has been re-
quested to bring down its rate at
least in tune with rates prevalent
in the neighbouring coffee
growing States.

) The target set for coffee export
for the year 1990-91 is Rs. 400
crores. The export of coffee
during the first ten months of the
current financialyearwas 87,134
tonnes valued at Rs. 239.99
crores. Thisis duetothe lowcrop
of 1989-90 available for market-
ing in 1990-91. In addition, the
international prices for coffee
which has declined considerable
after the suspension of interna-
tiona! cofiee quotas has also af-
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fected the total export earningon
coffee in 1990-91.

(i)  The domestic consumption of
coffee has been stagnating
around 55 thousand tonnes for
the last many years. In order to
increase the domestic con-
sumption of coffee, the Coffee
Board has formulated a three
year pilot project at a cost of Rs.
63 lakhs and afive year project at
a cost of Rs. 9.5 crores. These
projects are being examined by
the Planning Commission.

Amount Coliected by Way of Small
Savings

187. SHRIK. D. SULTANPURI: Will the
Minister of FINANCE be pleased to state:

(a) the amount collected by the States
by way of Small Savings during the last two
years, till date;

(b) the details of the amount collected
by the Union Government from the States,
State-wise; and

(c) the amount, out of that, proposed to
be spent in the priority sectors by the Union
Government, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) No amount is collected by the States by
way of small savings.

(b) The net small savings collections in
various states are indicated in the attached
Statement-l.

(c) New small savings collections in a
State are advanced as long-term loan to that
State fordevelopmental purposes. The loans
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. sanctioned to State Governments during  statement Il.
1990-91, (till date) are given in the attached

STATEMENT - |
(Rs. in lakhs)
S. No. Name of State 1989-90 1990-91
(Upto Nov' 90)
1 2 3 4
1. Andhra Pradesh 48718 31214
2. Arunachal Pradesh 122 73
3. Assam 24055 9038
4, Bihar 42108 25800
5. Goa 4366 1214
6. Guijarat 78076 40036
7. Haryana 24505 9628
8. Jammu & Kashmir 18061 2723
g. Himachal Pradesh 14725 5647
10. Karnataka 44176 10457
11. Kerala 21839 9292
12. Madhya Pradesh 30702 11021
13. Maharashtra 43409 19135
14, Manipur 294 161
15.  Meghalaya 2888 340
16. Mizoram 95 ' 95
17. Nagaland 260 81

18. Orissa 18205 8374
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1 2 3 4
19. Punjab 38237 16817
20. Rajasthan 33470 21369
21.  Sikkim 124 95
22.  Tamil Nadu 32464 11491
23.  Tripura 2503 755
24. Uttar Pradesh 113234 65937
25.  West Bengal 100414 55557

STATEMENT - il
(Rs. in lakhs)
S. No. Name of State Amount
1 2 3
1. Andhra Pradesh 38026
2. Arunachal Pradesh 369
3. Assam 11707
4. Bihar 46350
5. Coa 3348
6. Gujarat 58906
7. Himachal Pradesh 7827
8. Haryana 13791
9.  Jammu & Kashmir 4941
10. Karnataka 21780
11. Kerala 13142
12. Madhya Pradesh 20696
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1 2 3
13. Maharashtra 71292
14. Manipur 531
15. Meghalaya 806
16. Mizoram 383
17. Nagaland 479
18. Orissa 9120
19. Punjab 25008
20. Rajasthan 26868
21.  Sikkim 401
22.  Tamil Nadu 20109
23. Tripura 2344
24, Uttar Pradesh 81653
25. Waest Bengal 68933

Floor Price of Natural Rubber

188. PROF. K. V. THOMAS: Will the
Minister of COMMERCE be pleased to state:

(a) whether the floor price of natural
rubber has been increased;

(b) if so, the details thereof;

(c) whether S.T.C. propose to import
natural rubber in 1991-92;

(d) if so, the quantity proposed to be
imported; and

(e) the steps taken to keep the price of

natural rubber in the market at a reasonable
level?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): (a) and '%).
Government does not fix any floor prica {or
natural rubber. However, it has been fixin,
the Bench Mark Price for RMA IV Grada ot
natural rubber. The Bench Mark Price for
RMA IV Grade of Natural Rubber has been
increased from Rs. 17800 PMTto Rs. 21,450/
- PMT with effect from 15.1.1991.

(c) and (d). The quantum of rubberto be
imported during 1991-92 will depend upon
the demand supply gap.
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(e) The Government has introduced the
.Buffer Stocking Scheme for natural rubber to
- keepthe price of natural rubber atreasonable
level.

Financial Assistance To Industrial Units
in Punjab

189. SHRI KAMAL CHAUDHRY: Will
the Minister of FINANCE be pleased to state:

(a)the numberofbranches ofthe Punjab
National Bank and the State Bank of India
functioning in Punjab, bank-wise and district-
wise;

(b) the number of small industrial units
in Punjabfinanced by the above banks during
the last three years, bank-wise:
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(c) the number of small industrial units
in Punjab which have sought additional fi-
nance or the benefits of revival of sick units;
and

(d) the number of sases where revival
benefits have been granted by the above
banks during the last three years, bank-
wise?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF FINANCE AND DEPUTY MIN-
ISTER IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRIDIGVIJAY SINGH): {(a) The
Number of branches of Punjab National Bank
(PNB) and State Bank of India (SB{) func-
tioning in Punjab as on 30th June 1990 are
given below:-

Name of District Number of branches
PNB S8/
1 2 3
Amritsar 55 30
Bhatinda 19 17
Faridkot 20 24
Ferozepur 28 22
Gurdaspur 34 23
oshiarpur 35 11
Jullundur 52 37
Kapurthala 17 3
Ludhiana 35 27
Patiala 17 9
Rupnagar 11 5
Sangrur 15 12
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(b) to (d). As reported by State Bank of
India, they had financed 2896 units in Punjab
during the period from January 1988 to
January 1991. The bank was approached by
nine sick units for the benefit or revival, and
the same have been granted to five units
during the last three years.

Punjab National Bank has reported that
they have financed 13,558 small industrial
units in Punjab during the last three years
(1988-1990). The bank was approached by
39 sick units to seek benefit of revival and
during the above period, the same have
been granted to 12 units.

Validity of REP Licences

190. PROF. K. V. THOMAS: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the Federation of Indian
Export Organisations, New Delhihave made
any requestto the Governmentto extend the
validity of REP Licences under issue or
already issued from 18 to 24 months; and

(b) if so, the Government's reaction
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
- SHANTILAL PURUSHOTTAMDAS PATEL):
(a) and (b). The Federation of Indian Export
Organisation, New Delhi, has suggested that
the existing validity of all REP/Additional
Licences may be extended to 24 months
instead of 18 months. However, this sug-
gestion has not been agreed to.

Concesslons to Export of Handicrafts
and Other Products for Recognition of
Export Houses

191. PROF. K. V. THOMAS: Will the
Minister of COMMERCE bepleasedto state:

(a) whether Government have given
concessions for export of handicrafts in the
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matter of eligibility requirements for recogni-
tion as Export Houses; and

(b) whetherthe Government proposeto
extendthese concessions to other products,
particularly to readymade garments manu-
factured by smallscale and cottage industries
which are also labour intensive?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILALPURUSHOTTAMDAS PATEL):
(a) Yes, Sir.

(b) Review of Import and Export Policy
and Procedures inacontinucus process and
necessary corrective measures are taken
from time to time keeping in view the needs
of the economy.

Free Port or Free Trade Zone in East
Coast

192. SHRIMATIVASUNDHARARAJE:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Government had a
proposal to develop a free port or free trade
zone in the East Coast;

(b) if so, the place identified for its
location; and

(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDASPATEL):
{a)to (c). Acommittee has recently been set
up to examine the desirability and feasibility
of setting up aFree Port in the country and to
recommend a suitable location therefor.

Export Inspection Authority

193. SHRIPRATAPRAOB. BHOSALE:
Willthe Minister of COMMERCE be pleasad

to state:
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(a) whether some requests have been
received by the Government to scrap Export
Inspection Authority;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) A report to this effect has appeared in
some news papers.

(b) and (c). There is no proposal under
consideration of the Gowt. to do away with
Export Inspection Agencies.

IMF’s Contingency Compensatory
Financing Faciiity

194. SHRIPRATAPRAOB.BHOSALE:
Will the Minister of FINANCE be pleased to
state:

(a) whether India has taken some loan
from the International Monetary Fund under
the arrangements of the Contingency Com-
pensatory Financing Facility?

(b) If so, the details thereof and the
reasons therefor;

(c) what are the terms of this loan; and

(d) the steps Government propose to
take to avoid such a situation in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Yes, Sir.

(b) India approached the IMF for access
to resources under the Compensatory and
Contingency Financing Facility, available to
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member countries, to cover the large in-
crease in the cost of oil imports. On 18th
January, 1991 India was authorised to draw
SDR 716.9 million under the CCFF. The
amount was drawn on 23rd January, 1991,

(c) The amount drawn is to be repaid in
eight equal quarterly instalments with the
first instaiment due 3 years 3 months from
the date of the drawal-(Jan,23, 1991). The
amount is subject to a rate of interest which
is determined from time to time depending
on the prevailing SDR interest rate with
certain adjustments. (On Jan. 23, 1991, the
rate was about 9 percent. Currently the rate
is 8.4 percent).

(d) finance Minister is his statement to
the Parliament on 27th December, 1990
detailed the problems and the intended
course of action.

Import of Cardamom

196. SHRIK. MURALEEDHARAN: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Spices Board has rec-
ommended to stop the import of cardamom;
and

(b) if so, the Government'’s reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) and (b). Import of cardamom is not
allowed except under the Advance Licens-
ing Scheme, for re-export on a minimum
prescribed value addition.

Production and Export of Coffee

197. SHRIK. MURALEEDHARAN: Will
the Minister of COMMERCE be pleased to
state:
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(a) the quantity of coffee expornted dur-
ing 1990-91, till date;

(b) the quantity of ébffoo produced
during 1990-91;

(c) whether there is any increase in
coffee production as compared to previous
years; and

(d) if so, the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) Atotal quantity of 87,134 tonnes of coffee
has been exported from April 1990 upto the
end of January, 1991.

(b) a quantity of 1,73,000 tonnes of
coffee is expected to be produced during
1990-91.

(c)and (d). The coffee productionduring
1989-90 was far lower than the immediately
Preceeding year i.e. 1988-89. The produc-
tion of coffee during the last five years were
as under:-

Year Crop in tonnes
1985-86 1,22,450
1986-87 1,92,260
1987-88 1,23,000
1988-89 2,15,000
1989-90 1,17,800

Coffee Prices

198. SHRIK. MURALEEDHARAN: Will
the Minister of COMMERCE be pleased to

state:
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(a) whether the Government propose to
increase the present financial subsidy to the
coffee growers; -

(b) whether the Government have
considered the demand of coffee growers to
increase the support price for coffee;

(c) it so,the decisiontakenthereon; and

(d) the steps proposed to be taken to
increase the coffee cultivation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTTAMDAS PATEL):
(a) No, Sir.

(b) There is no suppon price for cotiee.
(c) Does not arise.

(d) Inthe VIl Five Year Plan, the main
thrust is on increasing the procuctivity per
unit area and nct for increasing area under
cultivation.

[ Translation)

Assistance by State Financial Corpora-
tions for Development of Indusiries

199. SHRI GIRDHAR! LAL
BHARGAVA: Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 5764 on 20 April,
1990 and state:

(a) whether any arrangement has been
made to provide livelihood to the technical
entreprencurs who are not allowed to un-
dertake any other project or diversification of
the project in case the industries assisted by
the institution become sick;

(b) whether the Financial Corporation
of Rajasthan has imposed a restriction on
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the entreprensurs that they cannot publish
any political literature;

(c) if so, the rationale behind such
restriction; and

(d) the reaction ofthe Union Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a)to (d). Information is being collected and
will be laid on the Table of the House to the
extent available and permissible under the
rules. -

Abolition of Sales Tax

200. SHRI GIRDHARI LAL
BHARGAVA: Will the Minister of FINANCE
be pleased to state:

(a) whether a number of meetings of the
Chief Ministers were held ¢uring the last five
years to discuss the 1ssue of aboltion of Sale
Tax;

(b) whether any consensus was arrived
at in this regard,;

(c) if not, whetherthe Union Government
propose o issue directive to the State Gov-
ernment to abolish the Sales tax or to bring
uniformity in the rates of Sales tax; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) No, Sir.

(b) and (c). Do not arise in view of
answer to (a) above.
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(d) No, Sir, since sales tax is a State
subject under the Constitution.

(e) Does not arise in view of answer to
{(d) above.

Ralsing of Funds by International
Financial Agencles

[English]

201. SHRI S. KRISHNA KUMAR: Will
the Minister of FINANCE be pleased to state:

(a) whetherthe Government are laware
of any proposal under consideration of in-
ternational financial agencies to raise funds
to help the countries which have suffered
great loss due to the Gulf war; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH):
(a) Yes, Sir.

(b) The World Bank Group has proposed
a phased programme for additional lending
to countries affected by Gulf Crisis in the
form of special emergency assistance in-
cluding resettlement of displaced workers,
strengthening adjustment programmes,
higher cost sharing arrangements to accel-
erate disbursements and extension of |IDA
concessional assistance to a number of
lower middle income countries which are
currently IBRD borrowers. The IMF has re-
cently amended the Contingency and
Compensatory Financing Facility (CCFF) to
include an oil import element into the CCFF.
This dispensation would be available till the
end of 1991 and would cover excess costs
of imports of crude petroleum, petroleum
products and natural gas. Asian Development
Bank has in identified several countries in-
cluding Bangladesh, India, Nepal, Pakistan,
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Phillip. ines and Sri Lanka as severely af-
fected Developing member countries and
additional assistance is being proposed by
utilising the savings from loans, enhancing
the Bank's share in project finance, use of
Imprest Fund and emergency loans.

Sale of Steel Ralls by Sall

202. SHRIR. L. P. VERMA: Will the
Minister of STEEL AND MINES be pleased
o state:

(a) whether a huge quantity of rails were
sold by the Steel Authority of India Limited
(SAIL) to Northern Leasing and Industries
Limited (NLIL) for resale to Uttar Pradesh
State Electricity Board (UPSEB)during 1988-
89, 1989-90 and 1990-91;

(b) if so, the year-wise quantities sold;

(c) whether the individual lengths of
supplied rails were more than eight metres;

(d) the listed price of rails of SAIL having
individual lengths of more than eight metres
and the actual price charged;

(e) whether the rails were of tested
Industrial Use (IU) category.

(f) what are the stipulated markingon iU
rails;
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(g) whether any formal power of Attor-
ney was issued by UPSEB in favour of NLIL
to obtain the supplies;

(h) whether SAIL had ever sold any
quantity of material on account of any other
slectricity board, directly to any such agent
or financier; and

(i) if not, who approved the supplies and
the circumstances under which the supplies
were made?

THEMINISTEROF STEEL ANDMINES
(SHRI ASHOKE KUMAR SEN): (a) and (b).
About 3600 tonnes of untested rails (52 kg)
were supplied by Steel Authority of India
Limited (SAIL) to M/s. Northern Leasing &
Industries limited (NLIL) during 1988-89, on
the basis of a letter of authority issued by the
Uttar Pradesh State Electricity Board in
March, 1988. No rails were supplied to them
during 1989-90 and 1990-91.

(¢) Yes, Sir.

(d) Rails are supplied by SAIL at JPC
prices prevailing from time to time. The base
prices are announced by JPC on the basis of
the quality of rails and not on their length.
The details are as given below:-

Prices of Untested Rails

Rs./Tonne (for Rail Head Station Exclusive

of Excise Duty

Profile With Effect from
24.12.87 1.4.88 8.1.89 2.6.89
1 2 3 4 5
37 kg 4990 5030 5630 5765
45 kg 4960 5000 5600 5735
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Prices of Untested Rails Rs./Tonne (for Rail Head Station Exclusive
of Excise Duty
Profile With Effect from
24.12.87 1.4.88 8.1.89 2.6.89
1 2 3 4 5
52 kg 4960 5000 5600 5735
60 kg 4960 4980 5580 5715

The actualprice charged from M/s NLIL
for raiis was the JPC price applicable on the
date of delivery for the quality and quantity
concerned

(£) No &,

(©) Industrial use rails are tested cat-
egory rails conforming to the specifications
evolved by the Indian Railways These
specifications prescribe the marking on the
rails as under:-

"MARKING": In addition to marking
mentioned in IRS specificationNo. T-12
for first class rails and draft specification
for 80 UTS rails, the letters 'IlU GR. I ur
U GR. II' (iIndustrial use grade l/ll) as
the case may be in 18 mm size shall be
stamped on both end faces of flange
and on both sides of flanges for a dis-
tance of 500 mm from each end for easy
identification”.

(q) A letter of authority was issued by
Uttar Pradesh State Electricity Boardin favour
of M/s. NLIL to obtain the supplies from
SAIL.

(h) Iron and Steel are supplied by SAIL
to customers directly or to their authonsed

representatives or agents, as desirad by the
customaers concerned

(i) Does not anse.

12.00 hrs.
|English)

PROF. SAIF-UD-DIN SOZ (Baramulla)
Sir, now the quastion hour is over and it is
zero hour. Actually | have moved amotion. In
your wisdom, you may decide about the
adjournment motion as aiso the subject of
the motion. You are supreme here and you
have to take the decision. But | have to
express my opinion. | feel that it will be better
not to divide the House on the question of
Gulf War. So, | would appeal to
you...{Interruptions)

SHRI NIRMAL KANT! CHATTERJEE
(Dumdum): There must be a division There
can be no unity between the Treasury
Benches and the Opposition.

PROF. SAIF-UD-DIN SOZ: Mr. Speaker
Sir, you are the supreme judge. | would
request you to kindly confine the issue of
adjournment motion to the refuelling of US
planes...{Interruptions)

MR. SPEAKER: Pleass sit down.
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12.02 hrs.

[English)

1.

2.
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18. Shn Anad) Charan Das
RE. MOTION FOR ADJOURNMENT 19.  Shri A.K. Roy
20. Shn Basudeb Achara
MR. SPEAKER: | have to inform the 21. Dr. Biplab Das Gupta
House that | have received thirty four notices
of adjournment motion regarding failure of 22.  Shri Sudarshan Raychaudhuri
Government to take timely decision about
stoppage of refueliing of U.S. planes and 23. Smt. Subhashini Al
proper initiatives in regard to Gulf War com-
patible with the pronounced national foreign 24. Shri Gopal Pacherwal
policy from the following members.—
25.  Shri Somnath Chatterjes
Shri Yamuna Prasad Shastry
26.  Shri Saifuddin Choudhury
Shri Sontosh Bhartiya
27.  Shn Harishankar Mahale
Shri K.S. Chavda
28. Shri Ram Vilas Paswan
Prof Saif-ud-din Soz
29. Shri Bhajaman Behera
Prof. Madhu Dandavate
30. Shri Harsh Vardhan
Shri Indrajit Gupta
31. Shn Yusuf Beg
Dr. Chinta Mohan
32. Shri Ganga Charan Lodh:
Shri Manjay Lal
33. Shri K.P. Unniknshnan and
Dr. Venkatesh Kabde
34. Shri Chitta Basu

10

11.

13.

14.

15.

16.

17.

Shri M.S. Pal

Shn Hari Kishore Singh
Shri Ram Singh

Shri Taslimuddin

Shri 1.K. Gujral

Or. S.P. Yadav

Shri Palas Barman

Shri Srikant Jena

1 give my consent to Shri A.K Roy who
has secured first place in the ballot to move
the motion in the following form.

“Failure of Government to take timely
decision about stoppage of refuelling
of U.S. planes and proper initiatives in
regard to Gulf War compatible with the
pronounced national foreign policy "

~

[Transiation]

SHRI YADVENDRA DATT (Jaunpur):
Mr. Speaner, Sir, when will the matter of
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Pratapgarh be taken?

MR. SPEAKER: | am also thinking about
it. | will centainly take it, | will inform you later
on.

(Interruptions)

MR. SPEAKER: I will tell you. Extensive
discussion will take place on Pratapgarh.

{(Interruptions)

SHRI PHOOL CHAND VERMA
(Shajapur): When will the matter of Harijans
be taken?

MR. SPEAKER: | am telling that exten-
sive discussion will be held on the issue of
the Harijans of Pratapgarh.

(Interruptions)
[English]

SHRIA.K. ROY (Dhanbad): I seek leave
of the House to move my Adjournment Mo-
tion regarding tailure of the Government to
take timely decision about stoppage of re-
fuelling of U.S. Planes and proper initiatives
in regard to Gulf War compatible with the
pronounced national foreign policy.

MR. SPEAKER: Is the leave opposed?

Leave is not opposed

Leave is granted

DR. THAMBIDURAI (Karur): How much
time you are going to allot?

MR. SPEAKER: 2 1/2 hours.

PROF. SAIFUDDIN SOZ: It should be
four hours. -
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MR. SPEAKER: Before Shri A.K. Ray
starts his speech, let the Papers be laid,
which will take only one minute.

12.07 hrs.
PAPERS LAID ON THE TABLE

Notifications under Customs Act, 1962
and Central Excise and Salt Act, 1944
etc.

[ Translation]

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): On behalf
of Shri Digvijay Singh | beg to lay on the
Table:

(1) A-copy each of the following Notifi-
cations (Hindi and English versions)
under section 159 of the Customs
Act, 1962:—

(1 G.S.R. 686(E) published in
Gazette of India dated the 1st
August, 1990 together with an
explanatory memorandum
making certain amendments to
Notification No. 86/90-Cus.,
dated the 20th March, 1990 so
as to substitute the word ‘Firm’
by the word ‘Unit’.

() G.S.R. 843(E) published in
Gazette of India dated the 16th
October, 1990 together with an
explanatory memorandum
seeking to partially exempt
specified furskins of white artic
fox, Persian lamb and Rabbits
(Black and White) from basic
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(i)

(iv)

(v)

(vi)

(vii)

customs duty so as to levy 20
per cent basic customs duty.

G.S.R. B44(E) published in

Gazette of India dated the 16th
October, 1990 together with an
explanatory memorandum
seeking to prescribe 5 per cent
auxiliary duty on specified
furskins.

G.S.R. 845(E) published in
Gazette of India dated the 16th
October, 1990 together with an
explanatory memorandum
seeking to include names of
sevenmorecentres inthe Table
of the authorised work centres
annexed to the Notification No.
228/88-Cus., dated the 1st Au-
gust, 1988.

G.S.R. 909(E) and G.S.R.
910(E) published in Gazette of
India dated the 15th November,
1990 together with an explana-
tory memorandum regarding
exemptionto heavy water when
imponrted for use in atomic power
stations frombasiccustoms duty
in excess of 40 per cent ad va-
lorem and whole of the addi-
tional and auxiliary duties of
customs leviable thereon.

G.S.R. 951(E) published in
Gazette of India aated the 15th
Decembaer, 1990 together with
an explanatory memorandum
seeking to prescribe a basic
customs duty of 40 per cent ad
valorem on raw wool.

G.S.R. 952(E) published in
Gazette of India dated the 15th
December, 1990 together with
an explanatory memorandum
seeking to raise basic customs
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duty on carpet grade wool from
S per cent ad valorem to 10 per
cent ad valorem.

G.S.R. 953(E) published in
Gazette of India dated the 15th
December, 1990 together with
an explanatory memorandum
regarding exemption to pulp
(exceptrayongrade wood pulp)
derived by mechanical or
chemical means from any fi-
brous vegetable material when
imported into India from the
basic customs duty in excess of
10percent advaloremand from
the whole of the additional duty
leviable thereon.

G.S.R. 954(E) published in
Gazette of India dated the 15th
December, 1990 together with
an explanatory memorandum
regarding exemption to rayon
grade pulp when imported into
India from the basic customs
duty in excess of 25 per cent ad
valorem and from the whole of
the additional duty of customs
leviable thereon.

G.S.R. 955(E) published in
Gazette of India dated the 15th
December, 1990 together with
an explanatory memorandum
making certain amendments to
Notification Nos. 322/76 Cus.,
dated the 2nd August, 1976 and
386/86 Cus., dated the 29th
July, 1986, 140/88-Cus., dated
the 22nd April, 1988, 97/89-
Cus., dated the 1st March, 1989
and 35/90-Cus., dated the 20th
March, 1990.

G.S.R. 956(E) published in
Gazette of India dated the 15th
December, 1990 together with
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(xu)

(xiii)

(xiv)

(xv)

an explanatory memorandum
making certain amendments to
Notification Nos. 178/90-Cus.
and 179/90-Cus.,datedthe 31st
May, 1990.

G.S.R. 957(E) published in
Gazette of India dated the 15th
December, 1990 together with
an explanatory memorandum
seeking to prescribe partial ex-
emption from auxiliary duty in
excess of 5 per cent on certain
goods which are partially ex-
empted from basic duty.

G.S.R. 958(E) published in
Gazette of India dated the 15th
December, 1390 together with
an explanatory memorandum
seeking to prescribe exemption
from auxiliary duty in excess of
25 per cent on certain goods
which are partially exempt from
basic duty by the Notification.

G.S.R. 959(E) published in
Gazette of India dated the 15th
December, 1990 together with
an explanatory memorandum
rescinding Notification Nos.
183-Cus., and 184-Cus., dated
the 31st May, 1990.

G.S.R. 969(E) published in
Gazette of India dated the 17th
December, 1990 together with
an explanatory memorandum
seeking to exempt imported re-
plenished raw matenals and
components used in the manu-
tacture ot the final products
supplied to a hundred per cent
export-oriented undertaking or
a unit within free trade zone
from payment of the customs
duties.
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G.S.R. 970(E) published in
Gazette of India dated the 17th
December, 1990 together with
an explanatory memorandum
regarding exemption to raw
materials and components im-
ported as raplenishment for
manufacture of goods for sup-
phes 1o oil sector from the pay-
ment of customs duties.

G.S.R. 972(E) published in
Gazette of India dated the 17th
December, 1990 together with
an explanatory memorandum
making certain amendments to
Notification No. 181/87 cus.,
dated the 29th April, 1987.

G.S.R. 980(E) published in
Gazette of India dated the 18th
December, 1990 together with
an explanatory memorandum
regarding exemption to ma-
chinery and equipment for gen-
eration of electrical power (in-
cluding generating sets) of ca-
pacity of 1 MW and above from
the basiccustoms duty inexcess
of 35 per cent ad valorem and
trom the whole of the additional
duty of customs leviable
thereon.

G.S5.R. 981(E) published in
Gazette of India dated the 18th
December, 1990 together with
an explanatory memorandum
making certain amendments to
Notification Nos. 155/86-Cus.,
dated the 1st March, 1986 and
59/87-Cus., dated the 1st
March, 1987. [Placed in Library
See No LT 2127/91)

(2) A copy each of the following Notifi-

cations (Hindi and English versions)
under sub-section (2) of section 38
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of the Central Excises and Salt Act,
1944.—

)

(1)

(i)

(iv)

(v)

G.S.R. 781(E) published in
Gazette of India dated the 17th
September, 1990 together with
an explanatory memorandum
seeking to provide that exemp-
tion will not be avaitable to plas-
tic bags or sacks made from
strips or tapes of plastics.

G.S.R. 782(E) published in
Gazette of India dated the 17th
September, 1990 together with
an explanatory memorandum
seaking to withdrawthe exemp-
tion available to plastic bags or
sacks made tfrom strips ortapes
of plastics.

G.S.R. 800(E) published in
Gazette of India dated the 20th
September, 1990 together with
an explanatory memorandum
making certain amendments to
Notification No. 53/88-CE, dated
the 1st March, 1988.

G.S.R. 823(E) published in
Gazette of India dated the 5th
October, 1990 together with an
explanatory memorandum re-
garding partial exemption to
aero-tyres from excise duty so
as to levy 30 per cent excise
duty on these tyres.

G.S.R. 960(E) published in
Gazette of India dated the 15th
December, 1990 togsther with
an explanatory memorandum
seeking to rescind the Notifica-
tion No. 23/88-CE, dated the
1st March, 1988.

G.S.R. 961(E) published in
Gazette of India dated the 15th
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December, 1990 together with
an explanatory memorandum
making certain amendments to
certain Notifications.

(vii) G.S.R. 982(E) published in
Gazette of India dated the 18th
December, 1990 together with
an explanatory memorandum
regarding exemption to electric
genaerating sets of capacity of 1
MW and above from the wholg
of the duty of excise leviable
thereon. [Placed in Library See
No LT 2128/91]

(3) Acopy of the Post Otfice Recurring
Deposit (Amendment) Rules, 1991
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
186(E) in Gazette of India dated the
9th January, 1991 under sub-sec-
tion (3) of Section 15 of the Govern-
ment Savings Bank Act, 1873.
[PlacedinLibrary. SeeNolLT 2129/
91)

Annual Report of and review on the
working of Agricultural and Processed
Food Products Export Development
Authority, New Delhli, for 1990-91

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRISHANTILAL
PURUSHOTTAM DAS PATEL): Mr.
Speakaer, Sir, | beg to lay on the Table:

(1) (i) A copy of the annual Report
(Hindi and English versions) of
the Agricultural and Processed
Food Products Export Devel-
opment Authority, New Deilhi,
for the year 1989-90 along with

~ Audited Accounts.

(i) Acopy of the Review (Hindi and
English versions) by the Gov-
ernment on the working of the
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Agricultural and Processed
Food Products Export Devel-
opment Authority, new Delhi,
for the year 1989-90.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-

tioned at (1) above [Placed in
Library See No LT 2130/91)

12.08 1/2 hrs.
BILLS PASSED BY RAJYA SABHA
[English]

SECRETARY-GENERAL.: Sir, | lay on

the Table the Legal Services Authorities

(Amendment) Bill, 1994 as passed by Rajya
Sabha.

12.08 1/2 hrs.
ASSENT TO BILLS
[English)

SECRETARY-GENERAL.: Sir, | lay on
the Table the following five Bills passed by
the Houses of Parliament during the last
session and assented to since a report was
last made to the House on the 5th October,
1990;—

1. The Cantonments (Amendment)
Bill, 1991

2. The Taxation Laws (Amendment)
Bill, 1991

3. The Appropriation Bill, 1991

4. The Assam Appropriation Bill, 1991
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5. The Jammu and Kashmir Appro-
priation Bill, 1991.

Sir, 1 also lay on the Table copies, duly
authenticated by the Secretary-General of
Rajya Sabha, of the following six Bills passed
by the Houses of parliament during the last
session and assented to since a report was
last made to the House on the 5th October,
1990:—

1. The Public Liability Insurance Bill,
1991

2. The Salary and Allowances of
Leaders of Opposition in Parlia-
ment (Amendment) Bill, 1991

3. The Reserve Bank of India
(Amendment) Bill, 1991

4. The Reserve Bank of India (Sec-
ond Amendment) Bill, 1991

5. The Jammu and Kashmir Criminal
law Amendment (Amending) Bill,
1991

6. The Chief Election Commissioner
and Other Flection Commission-

ers (Conditions of Service) Bill,
1991,

12.09 hrs.
RAILWAY CONVENTION COMMITTEE
Third Report
[ Trans/ation]
SHRI PURUSHOTTAM KAUSHIK
(Durg): Mr. Speaker, Sir, | beg to present the

Third Report (English and Hindi versions) of
the Railway Convention Committee (1989)
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on Rate of Dividend for 1991-92 and other
Ancillary Matters.

12.09 hrs.

[English)

SHRI L.K. ADVANI (New Delhi): Sir,
with your permission, | rise to record my
Opposition’s protest against the
Government's decision not to present the full
Budget and instead to come forth and seek
a Vote on Account. It is something unprec-
edented.

PROF. MADHU DANDAVATE
(Rajapur): Unanimous Opposition.

SHRI L.K. ADVANI: Entire Opposition.

| think that the decision is extremely
unwise. It is improper. It has serious conse-
quences for the economy. | am sure that
after two or thres months, the Government
itself—whaether it is still the Government or
not—would realise that it has done great
disservice to the country by agreeing to this
proposal from whicheverquarter it may have
emanated. This is a Session which is called
the Budget Session; and by this decision,
that appellation has become a misnomer. It
is no longer the Budget Session. In fact, we
received formal communications from the
Lok Sabha Secrstariat. |saw a Bulletin dated
15th February in which we were told; ‘Mem-
bers are informed that in pursuance of rule
204 of the Rules of Procedure and Conduct
of Busjness in the Lok Sabha, the President
has been pleased to fix the following dates

for the presentation of the Railway and

General Budgets for the financial year 1991-
92; Railway Budget—Monday, the 25th Feb-
ruary 1991..."(Interruptions)

PROF SAIF-UD-DIN SOZ (Baramulla):
| am on a point of order...(Interruptions)
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[ Translation] *

MR. SPEAKER: Under which rule you
are raising the point of order. Which rule has
been violated.

(Interruptions)
[English)

PROF SAIF-UD-DIN SOZ: | have no
objection to Advani Ji making a statement
regarding the proposition of Vote on Ac-
count, or his suggestion that a full Budget
should be presented; but my objection is that
you took notice of Mr. Roy’s adjournment
motion, and said that now we were taking up
the adjournment motion. Under what rule is
Mr. Advani speaking now...(Interruptions)

[ Translation)

MR. SPEAKER: There is no point of
order in it.

[English]

The Speaker has to regulate the pro-
ceedings of the House. You know that.

(Interruptions)

MR. SPEAKER: Please take your seat.
Now Mr. Advani.

(Interruptions)

SHRI L.K. ADVANI: | was quoting from
the Lok Sabha Bulletin No. 1152 which goes
on to tell us that the General Budget would
be presented on Thursday, 28th February
1991. | have no information, because it is
under the President's direction that this Bul-
letin has been circulated, and this direction
also is obviously under Article 112 of the
Constitution which requires the President to
fix the dates for the presentation of the
Annual Financial Statement. | do not know,
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Slr, whether this particular decision of the
President has been formally rescinded, be-
cause all that we know is that the Prime
Minister has announced that the Govern-
mentdoes notintend to present afull-tiedged
Budget...(/nterruptions)

SHRI VASANT SATHE (Wardha): Sir,
what he is saying can be taken up any time..
That is the rule now. We have all respect for
you, Sir; but once you say that the adjourn-
ment motion is taken up... (/nterruptions) Mr.
A.K. Roy moved the adjournment motion.
You gave your consent. (Interruptions) Now
under what rule...(/nterruptions) Sir, you are
the master of this House, we agree. But
under what rule do you say that the adjourn-
ment motion is now suspended and Advani
Ji has to make these points?

MR. SPEAKER: | have given permis-
sion to Mr. A.K. Roy. | will allow him to move
the Motion. | am here to allow the adjourn-
ment motion.

SHRI VASANT SATHE: Once the ad-
journment motion is on, can any hon. Mem-
ber get up and start saying all these?

MR. SPEAKER: | have allowed the Min-
isters to lay the papers first.

SHRI VASANT SATHE: Laying of pa-
pers is different. Sir, are you exercising your
discretion to stop the adjournmant motion?
Please tell me.

MR. SPEAKER: No, who told you so?

SHRI VASANT SATHE: Then why do
you allow a different subject to be raised by
the hon. Leader of the Opposition? | would
liketo knowthis. Pleasetellus. (/nterruptions)

MR. SPEAKER: | will allow Mr. A K Roy
to move the adjournment motion.
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SHRI VASANT SATHE: The entire
Quaestion Hour was wasted, and now we are
having this, instead of the adjournment mo-
tion. I would like to know under what rule you
are allowing this.

MR. SPEAKER: With the permission of
the House | allowed the papers 1o be laid,
and allowed Mr. Advani also to make this
statement.

(Interruptions)

PROF. P.J. KURIEN (Mavelikara): Then
we should also be allowed.

SHRI VASANT SATHE: Then let us
discuss this subject, and not the adjourn-
ment motion. (/nterruptions)

PROF. P.J. KURIEN: If you are allowing
him to make his submission, then you should
also allow us to react to that. (/Interruptions)
This is violation of the rules. If you allow the
Leader of the Opposition to say somsthing
on this, then we should also be allowed to
say something on this. (Interruptions)

MR. SPEAKER: | have allowed Mr.
Advani...

(Interruptions)

PROF N.G. RANGA (Guntur): Are we
supposediodo like this here? (Interruptions)

MR. SPEAKER: | will call upon you to
speak.

(Interruptions)

PROF. N.G. RANGA: Surely the
Speaker is not above the rules that he can
allow anybody and everybody to raise any
point at any time. (Interruptions)

MR. SPEAKER: 1 have allowed the
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Leader of the Opposition 10 make his sub-
mission.

(Interruptions)

SHRI KAMAL CHAUDHRY
(Hoshiarpur): Have you given your ruling
that the Adjournment Motion be adjourned?
(Interruptions)

MR. SPEAKER: | will also allow any-
body from this side to speak.

(Interruptions)

PROF. P.J. KURIEN: This is violation of
the rules. (Interruptions)

[ Translation)

MR. SPEAKER: | said if any hon. Mem-
ber from the Congress Party wants to react,
he could do so.

[English)

SHRIVASANT SATHE: Neitheryou nor
the Leader of the Opposition nor anyone of
us are abave the rules. We are governed by
the rules. | would request you to tell us under
what rule are you going to allow Mr. Advani
to make his submission when the Adjourn-
ment Motion has been taken up? Please
quote the rule to us. We do not know whether
you have suspended all the rules.

[ Translation)

MR. SPEAKER: | allowed him after tak-
ing Leave of the House and after consulting
the Minister.

[English]

SHRI VASANT SATHE: | am not on
that,

(Interruptions)
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MR. SPEAKER: Mr. A.K.Roy has yet to
mova his motion. He has taken the leave.

(Interruptions)

SHRI VASANT SATHE: No, no. (Inter-
ruptions) He has moved it.

PROF. MADHU DANDAVATE: As far
as Adjournment Motion procedure is con-
cerned, there are two parts. The first pant is
that the concerned members seeks leave of
the House. i the leave is granted, the
Speaker, in consultation with the House,
decides the time. So, moving an Adjourn-
ment Motion and moving for leave are two
different motions. The first motion has been
moved. Leave has been granted; and when
you call them to move an Adjournment Mo-
tion, that is the time at which he gets up and
move the motion. (Interruptions)

PROF. SAIF-UD-DIN SOZ: Sir......

MR. SPEAKER: | am not permitting you
again. | had heard you. There is no point of
order.

(Interruptions)

PROF. SAIFUDDIN SOZ: Prof.
Dandavate has misinterpreted it. (/nterrup-
tions)

MR. SPEAKER: Yes, Mr. Advani.
(Interruptions)

SHRI L.K. ADVANI: | had sought the
permission of the Speaker yesterday. (/n-
terruptions)

MR.SPEAKER: Iwillcallyou afterwards.

SHRI L.K. ADVANI: | am aware of this.
(Interruptions)
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PROF. MADHUDANDAVATE: Letitbe
on record that only first motion is moved: “|
seek leave of the house to move the follow-
ing Adjournment Motion.” Leave is granted.
Now he will move the motion and start
speaking. That is the procedure. (Interrup-
tions)

SHRI L.K. ADVANI: Mr. Speaker, as |
said, | would like to know from you whether
this particular direction given by the Presi-
dent under Article 112 of the Constitution,
which in pursuance of Rule 204 you have
informed us; has it been formally rescinded
or is it still there? Has any formal communi-
cation been given to you that hereafter this
requirement made by the President under
the Constitution is no longer there? Thisis a
very pertinent question which the House
would like 1o know. Because, | am, along
with the entire Opposition, of the view that
this particular decision taken by the Gov-
ernment is going to hurt the economy very
badly, that it will accentuate the climate of
political uncertainty and instability which has
been there ever since the formation of this
Government and therefore on the whole this
is a decision which is against the interests of
the country. It should not have beentaken. If
the Government has any explanation, | would
be happy to listen to it.

SHRIA.K.ROY (Dhanbad): Aliow meto
speak, Sir.(!nterruptions)

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): Mr. Speaker, Sir, |
do notwantto enterintothis controversy. But
| do not want that any misgivings should be
created onthis ground. Whenthe notice was
issued, subsequently, the President was in-
formed of the changed situation and what
has been done, has been done, with the
knowledge and consent of the President.

MR. SPEAKER: Mr. A.K. Roy.

SHRI SOMNATH CHATTERJEE

(Bolpur): We have something to say on this.
(Interruptions)

SHRI L.K. ADVANI: The Lok Sabha
Saeacretariat received a communication in this

\ regard on February 14. One day after that

\this Bulletin was issued. Had that particular
communication been rescinded?

12.22 hrs.
MOTION FOR ADJOURNMENT

Fallure of Government to take timely
decision about stoppage of refuelling of
U.S. Planes and proper Initiatives in
regard to Gulf War compatible with
pronounced national foreign policy

[English]

MR. SPEAKER: Mr. A K. Roy, will you
please move the Adjournment Motion?

SHRI A.K. ROY (Dhanbad): | have al-
ready moved.

MR. SPEAKER: You are to move that
“The House do now adjourn.” You have not
said that. You should know the procedure of
the House.

(Interruptions)
MRSPEAKER: Mr. A.K. Ray, you should
know the Rules. You must say “That the

House do now adjourn”.

SHRI A.K. ROY: | have already said. |
have already said it.

| beg to mova:
“That the House do now adjourn’.

We are in the midst of a very serious ~
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situation and my elderly colleagues have
rightly pointed out certain serious develop-
ments in the country and there were defi-
nitely reasons for being agitated on that. |do
support them on the question of abandoning
the Budget, Harijan murder and all sorts of
things have been said. But today the biggest
problem to which attention has been drawn
which is of concern to us and also to the
world outside, is the Gulf War. And we, the
people of India are very much concerned
with that. We are concerned notonly with the
big devastation which is taking place there.
Every day we are reading all sorts of miser-
ies and destruction and death. |t appears
that all those things have ceased to be new
now. Obviously, people used to be agitated
even for a very fraction of that. But now we
are also getting immune to the routine of
information of how many people are dying
and about their miseries. Blatant aggression
is being committed with from outside in the
name of liberation. But, it appears, some
times | feel that we are halpless 1o the sick
tragedy which is taking place openly. More
than one lakh sorties have beern taken and
more than one lakh tonnes of TNT have
been dropped which is six to seven times
more than whatever was dropped on
Hiroshima and Nagasaki, and people died.

Only afew days back we have seen how
women and children are being killed within
the safest bunkers and ultimately the U.S.
Government, the so-called leader of the al-
lied forces, hadto agree that it was a mistake
andtheir information had to be up-dated. But
that was not being done. And in this we are
witnessing helplessly the crime which is be-
ing committed in the name of liberation and
justice,

llike to say here that we, the Indians are
agitating on two fronts...(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Who is the Foreign Minister of this
Government?...(Interruptions)

stoppage o
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MR. SPEAKER: The Prime Minister,
Sir. He just went out with my permission.

(Interruptions)
[English]

MR. SPEAKER: The Parliamentary Af-
fairs Minister is here. He will depute for the
Prime Minister.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, every ounce of fuel is given
to U.S. Airorce. Therefore, the generator is
not functioning...(/nterruptions)

SHRI A.K. ROY: We know the serious-
ness of the Government towards this issue.
But atleast we want that the seriousness
should notbe demonstrated inthis way in the
House itself. They are exposing their cal-
lousness to the entire tragedy. It is being
manifested in the House. When they are
taking up this debate on Gulf war in this
House, atleast 1 desire that some of the
senior Ministers and the Prime Minister
should have been present to hear what we
say on the policy they were pursuing so far.

Sir, the Gulf war alfects us In varicus
ways. It affects us economically, it effects us
politically and it affects us culturaily. India
was tied to the Arab world since 'ong time in
the history. And after that aiso, in the recent
time also, our relationship with the Arab
people especialiy the lraqgi’ people, is very
good. On every occason, in every crisis, the
Iraqi Government has shown its respect
towards secularism and it has been support-
ing the cause of India in every affair, and not
to enceurage the communalforces and other
things, which have always been playing
mischief in this continent.

Sir, now our fliendly country in the
friendly region is in trouble and they are
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being bornbarded every day and our people
are agitated over it. But the Government is
callously watching the scene. Not only that
but conniving with aggression in different
ways. This is the first thing.

Secondly we are economically con-
nected with the Gulf war aiso. Nearly four-
tean lakh indians live in the Gulf region. More
than Rs. 200 crores are being remitted from
that place. After the breakout of the Gulf war,
our entire economy is in troubls because
most of the petroleum products are in short
supply. The Gulf war has created scarcity of
the petroleum products. Thiscrisis is atfecting
our entire economy and our Budget. Today
itself, in the answer to one of the questions,
which could not betaken up, the Minister had
to agree thatthe Gulf war had affected all the
aspects of our economy. So, when the Gulf
war s affecting us economically, politically
socially and culturally and when our trusted
friends are in distress, it was the responsibil-
ity of the Government to take initiative to
entorce peace and peace with honour so
that the people of the Gulf, especiaily the
Arab world, would remember the contribution
of India in bringing peace to them.

Soms people are trying to squate the
iraq's annexation of Kuwait with the Ameri-
can intarvention in the Gulf. The two cannot
be compared We must have some sensao of
rasponsibility in doing that it was an intra-
Arab affair. | have aiways hold so. If you go
through the history. you will find that all those
small countries were created by the imperi-
alist machinations because they were all
under the Ottoman Empire in the beginning.
Now afler 1920 when the Ottoman Empire
collapsed, those countries ware created.
The iraq also came into being as an indepen-
dent nation at that time. And also, the Saudi
Arabia and other countries actually divided
the Arab world. Lebanon and Syria went to
French and the rest of the countries went to
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England. After US granting independence to
Iraq which became independent In 1932,
Kuwait was kept under their control because
of theiroil wells and other economicinterests.
Ultimately Kuwait, which was always a part
of iraq culturally, politically and in every
respect and a district of Basra—it was a
small area of hardly 20 lakh of people and
that too mostly outsiders and some 18000
square miles area—was made independent
in 1961 by the British after keeping its eco-
nomic interests there. Iraq at that time ob-
jected. Not only that but at that time also
those who were ruling Kuwait, the feudal
rulers, brought Britishers there for their safety.
So it must be observed and realised that this
was a dispute inherited from the history. So
annexation of Kuwait by Iraq may not be
supportable in that way, but it mustbe under-
stood thatthere are certain historical reasons
behind that. It is a legacy of the history. It is
the same continuing process. ltwas adispute
which was continuing and the hands of the
imperialists were always there in creating all
those smail States in order to further their
exploitatn.n. It was something like
balkanisation of the Arab world which they
did after the First World War.

The fight between Kuwait and Iraq is
something, between Iraq and Syria and be-
tweon Iraq and Iran is something butjumping
of America with the entire NATO strength is
somathing else. If some wrong was done to
Kuwait, Kuwait people and Arab pecple wers
free to figirt that and in that way we could
have decided on which side the justice be-
longed. But Arab people are silent. You have
not seen any resistance in Kuwait. You have
never heard any people's agitation in any of
the Arab countries including iran against
iraq’s annexation of Kuwait. That means,
there are certain profound reasons for those
actions which, of course, may not be sup-
portable in that form. But why are the Ameri-
cans being agitated? It is not because they
have graat love forthe liberty and freedom of
smaller nations but because of their ot in-
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terests tnere-the entire oll of Kuwait, the
entire oil of Saudi Arabia and entira oil of
other people including previously lraq also
which has now been removed after the
nationalisation of Iraq petroleum companies
where the Britishers were to hold the entire
share. Bacause of that, thay have to keep
their puppets in the entire region and at the
ruling place. So it is nothing but a blatant
aggression by one of the so-called super
powers of the world against an Arab country.
So the intra-Arab conflict which was histori-
cally descended is one thing but the aggres-
sion from outside, from the super powers
withthis ruthless bombing is something else.
So it 1s the duty of the country, of our Gov-
emment and also of our paople to protest
against this aggression and against

12.34 hrs.
[MR. DEPUTY SPEAKER in the Chair)
this type of nakad attack on a country.

Here from the very beginning we have
seen that the Government has taken a
decision in the name of neutrality of actually
appeasing, actually supporting, actually
condoning, actually approving all those na-
ked crimes of the US imperialist on a small
country like Iraq. It has equated lraq’s with-
drawal with American withdrawal. It is not so
America with its entire NATO force must
withdraw unconditionally. They have no
business there. If there is some element of
grievance among the Arab countries. The
Arabs should fight it outin whatever way they
like but the Amaericans and the NATO pow-
ers have no business to interfera. So, that
must be condemned first. Secondly, we
shouldtell Iragthattheirs also is not a proper
way of settling the inter-Arab dispute. Butour
Government has not acted in that way. | had
also sent atelegram asking the Government
to call a special sassion of the Parliament to
decide this issue but nothing has been done.
Not only that, what is more shameful is the
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continuation of the refusliing of the Amaerican
combat planes at the Bombay airport. Every
party, including theirgodfather, their mentor,
the Congress(l) party, warned them that this
is something where we are moving away
from our policy of non-alignment, but they
did not listen. Ultimately perhaps some se-
cret dealings tock place to save their face
and the America had to stop the refuelling.
America stopping the refueliing atthe Bombay
airport shows somsthing morae. it shows that
the U.S. Government is more intimately and
secretively linked with the present Govern-
mant. That is why to save this Government
and to save their face, they have themselves
stopped refuelling at the Bombay airport. It
shows that there is a collusion between the
two Govarnments, which is a shame to us.
You remember, Sir, that when the Korean
war took place, there also Americans playsd
the same role. | was reading a book on
Radhakrishnan by his son Mr. S. Gopal. He
says that when the news came that the
Resolution on the Korean war was sup-
ported by India, he reacted sharply. He said
that this Resolution should not have been
supported by the Indian Government in that
way because that would have tarnished the
Indian Government’s non-aligned posture.
After his great efforts, the relationship was
corrected and ultimately India took a posi-
tion which was appreciated by all. But now it
is something even more horrible, more
criminal. In this way we are giving support to
the American aggression which has no ba-
sis. Nobody in the world has authorised
America t¢ act as a policeman for the entire
world. Who has authorised America to act
like that? It is not a United Nations’ force, it is
Amesrican-led allied force. It is beyond the
ambit of the so-called Resolution No. 678 of
the United nations which did not authorise
America to go and bomb Baghdad and that
too to kill the women and children. it has
authorised any country, if they can, to liber-
ate Kuwait. But here, they could not move an
inch. They do not have the courage to move
an inch into Kuwait and that is why they are



471 Motion for Adjournment
Failure of Gowt. to take

[Sh. A.K. Roy]

bombing Baghdad. These are the super
powers which have come not to liberate
Kuwait, not to liberate Saudi Arabia but to
save their puppets ruling in those areas so
that their oil interests may continue.

Here | would like to say that it has been
reasonably raised here that if the United
Nation's Resolution No. 678 is to be ac-
cepted and respected, why not the two
Resolutions of the UNO also which call for
withdrawal of Israel fiom the Golan Hsights,
the West Bank of Gaza Strip and all those
places which they occupied? There i1s no
reasons why it should not be done. | would
like to ask how many U.N. Resolutions have
not been honoured where the allied forces
have not come. Their conscience did not
prick at that time. For example, the imple-
mentation of Security Council Resolution
No. 242 of 1987 calling for the withdrawal of
Israeliforces fromthe territories (West Bank,
Gaza Strip) occupied after the 1967 conflict,
of Resolution No. 465 of 1980 demanding an
end to Israeli settlements in occupied Arab
lands and of Resolution No. 478 to 1980
again condemning legisiation in Israeli Par-
liament that declared Jerusalem an indwis-
ible capital of Israel. Thus you will find that
nowhere the conscience of Americans and
all those Western people has pricked them
andtheur desireforkeepingfreedomis naver
there. But here it comes Why? because the
fear is there that 1000 billion barrels of oil is
in the Gult area and the people are coming
up against their governments, against those
Amirs, Sheikhs and Sultans, who have still
kept up their grip on the Government main-
taining a total feudal and neo-colonial rule.
So, the people’'s movement is there now.
The American aggressors, therefore, came
there and you know how many places have
been bombed. More than one lakh tonnes of
TNT bombs were dropped there. Many
people died. | would like to know if America
willaccept the logic that if America has a nght
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to bomb Baghdad and if the Soviet Union
has the same right to bomb Tel Aviv to
enforce the U.N. Resolution No. 242, what
would have been the reaction of the entire
world today? So, Sir, itis nothing but a naked
aggression on the Arab countries by the
Imperialist West and intimidationonthe Arab
aspirations. Even with the neutral position
India should stand solidly with the Arab
people, the aggressed peoplg of iraq. Sume-

. times Ifeel such type of aggression could not

have been possible earlier. Everybody is
silent including the Soviet Russia. If the
Sociatist world did not get weakened, America
could not have dared to attack the Arab
lands. They have done it because the socialist
worid became weak. If the would was in the
position of 1950, they could not have dared

to attack the Arab lands. So, this is also -

something which the entire world should
know. The socialist weakness gives them
the courage to attack the Arab lands. These
have also brought to light certain other as-
pects. We have always criticised funda-
mentalists or the religious politicians who
mix religion with politics. They arethe agents
of big bourgeois class and big landlords and
capitalists of the country. Similarly, in the
Gulf war it is demonstrated that allthose who
used to export politics mixed with religion like
Saudi Arabia and Pakistan posing as the
embodiment of Islam, are nothing but the
puppet agents of US imperialism sheltering
the Americans to bomb their fellow Muslims
in Iraq. This 1s the character of these people
who mix religion with politics.

A few days back we are hearing the
speeches ofthe Pakistan Prime Minister. His
position has become shaky because people
have gone in revolt against him. Not only
that. The Prime Minister of Pakistan has
become so shaky that he had to telephoneto
our shaky Prime Minister. He has come to
such a position to ask as to what to do in this
Matter. Pakistan has taken its forces to sup-
port America which the people of Pakistan
are resenting and they are revolting against
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it. Those are very good lessons for all the
peopla. All those people who mix religion
with politics are nothing but agents of the
imperialist and capitalist forces and they
cannot representthe aspirations of the people
in my hour of crisis. This is what we have
seen in the name of Ram Janambhoomi-
Babri Masjid in India and we are seeing it in
the Middle East now. So, in the present
circumstancaes, India should take a positive
move, India should condemn the American
aggression of Iraq and India should take a
peace initiative connaecting the withdrawal of
Iraq from Kuwait with the withdrawal of Israel
from the entire Arab territory. India should
stop tha refuslling also. They say, itis stopped
but it is continuing. I thing the other speakers-
will expose it. But | would like to know one
thing. Even if that was continuing it would
have been continuing in the normal time, but
once the war has broken out, once our
friendly country is attacked, India has every
right to review all the past agreements and
contracts and suspend the same in this
abnormal period. lran also has not taken a
very correct position. All the lraqgi planes
have landed there. They have immaobilised
them saying that so long as the war contin-
ues they will not be allowed to be used. India
should have come out with a statement that
whatever contracts might have been there
earlier, they are meant for normalitimes and
not for the war time. But they have rnot done
that. They are afraid that our IMF loan will be
affected. This is an invisible conditionality of
the IMF loan and it has dishonored our
nation before the Arab world. | would like to
say thatthis Governmentstands condemned
for appraving this blatant US impernialist ag-
gression on a friendly Arab country who
stood by us in all our hour of crises. This
American aggression on lrag cannot be
equated with Irag's annexation of Kuwait
because it was a continuation of historical
dispute. Kuwait has unilaterally reduced the
price of oil theraby suddenly putting Iraq and
other countries to loss. So, the entire Arab
conflict should be solved by the Arab people
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themselves. America and NATO have no
business to come and act as policemen for
the whole world.

Wa censure this Government strongty
tor its failure to rise up to the occasion in this
hour of crisis and to uphold the honour of this
country. With these words, | conclude my
remarks.

MR. DEPUTY-SPEAKER: Today being
Friday, the House is to take up Private Mem-
bers’ Bills at 3-30 p.m. as usual. Since the
House is discussing adjournment motion
which may go up to 4 p.m. or beyond that, if
the House agrees the Private Members’
business may be taken up afterthe disposal
of the adjournment motion and some other
business aliso.

SHRI IBRAHIM SULAIMAN SAIT
(Manjeri): The House must adjourn atons O'
clock for lunch. Today is Friday.

MR. DEPUTY-SPEAKER: As par the
decision, on Friday, there will be lunch hour.
Butif you agree, we can continue this discus-
sion.

SHRI IBRAHIM SULAIMAN SAIT: We
must hava lunch hour to go for Namaaz.

MR. DEPUTY-SPEAKER: We will have
Lunch hour.

AN HON. MEMBER: Atwhat time voting

will take place?
»

MR. DEPUTY SPEAKER: it will be
around 5 O'clock. Motion moved:

“That the House do now adjourn”.
Now, Shri M.J. Akbar.
SHRI M.J. AKBAR (Kishanganj): Mr.

Deputy-Speaker, the motion on which i rise
to take part today in my view is a very simple
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one—whather India shall be a nation—State
or municipality; whether the foreign policy of
the nation shall be guided by independent
morality or by somebody else; whether India
shall be a municipality which runs at the
behest of foreign powers, particularly those
powers which have controlled us in the past
which had subjugated us to the colonialism
which we thought left us on 15th August,
1947.

Sir, we are today also discussing this
issue when we have heard this morning
news that President Gorbachev and Prasi-
dent Saddam Hussein have agreed on a
particular peace policy. It is a 8-point peace
policy, which | think, all of us in the House,
readily welcome it. All of us in the House
would, infact, only regret that it did not come
soonaer. But the reasons why it did not come
earlier, have been briefly hinted by my col-
league, Shri A.K. Roy when he said that the
Socialist world to an extent has abdicated its
responsibility. But for me, the sadness is not
whether the Soviet Union has abdicated the
rasponsibility or the Socialist world has
abdicated the responsibility. What | feel sad
about itis, to a large extent, | think, we have
also abdicated our responsibility in respond-
ing to a very serious situation in the Gulf.

Today we hear of the Soviet Peace
policy. | know on the date of war began,
President Gorbachev sent the message 10
the Government of India saying that India
and Soviet Union should have regular, per-
haps even daily discussion, on how to bring
about peace. If the Soviet initiative,
Gorbachev initiative had been. followed
through with the kind of promptitude—I think
only belatedly we have responded now—
today we would have Indo-Soviet peace
initiative rather than merely the Soviet initia-
tive. That saddens me.

Ithink, the reason why there is a debate,
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anguish today is partly to what we have done
with the popular response, popular anger, as
we seemaed to shift from the distictive deep
ideological commitmantto our popularvalus,
in a sense, a shift from ideology of this nation
called India. Polices, particularly foreign
policies are not made by Budgets alone.
Government of India cannot be an accoun-
tant manipulating profit and loss which is a
very illusory arithmetic in any case. Policy,
particularly foreign policy, if it does not evolve
out of ideology, it leads to confusion and to
betrayal. If we need any example of this,
then we have 1o look no farther than at our
neighbour, Pakistan. if you look at the history
of the last 40 years, almost consistently
Pakistan’s policy has been completely at
variance with the declared wishes of is
people. Mr.Nawaz Sheriff, being a good little
tail of Mr. Rambo Bush, sent 10,000 soldiers
towards the Gulf and today he does not know
how to get out of that muddle because the
people of Pakistan have risen virtually
unanimously, | can say. K Mr. Nawaz Sheff
goes and checks the opinion of the peopie,
he will realise what they will do to him

Pakistan is built on false ideoclogies.
Therefore, it its Government bows to th.:
false ideology and takes up essentially fal-e
policy, there is not very much we can cay
That is expectad. if we do that, then we aie
betraying something very deep and funda-
mental to our very existence.

| believe that the shiit, the abdication of
our foreign policy commitments began a
long time ago, at leasta year ago. | hope that
Mr. Gujral will reciprocate the affection that |
have for him. But | cannot have said that the
refuelling issue which we are debating today
is not something that was done in isolation.
The refuslling decision was preceded by,
something even worse, by a larger and a
bigger sell-out of the Indian interests and
that sell out took place in August and that
sell-out took place in September and that
seli out took place by the V.P. Singh Govern-



477 Motion for Adjournment PHALGUNA 3, 1912 (SAKA) timely decision about 478

Failure of Gowt. to take

ment when it, by an unprecedented deci- -

sion, allowed the use of air corridor for US
military planes.

Alotof dust is being soughtto be thrown
upon this whole issue of refuelling. People
who have a great deal to hide are trying to
mislead the nation. One of the ways in which
they are trying to mislead the nation is by
saying “Oh! there is nothing wrong. This
refuelling, this and that, this has been going
on for the last 40 years.

SHRI TARIT BARAN TOPDAR
(Barrackpore): Are you referring to your own
party?

SHRI! M.J. AKBAR: No. | am not refer-
ring to my own Party. | am referring to your
particular politics on this issue. | have abso-
lutely no hesitation in saying that foreign
policy in this country was run by certain
consensus. Within that consensus, bilateral
relations betweenfriendly nations of refuelling
was allowed. That refuelling was allowed in
peace time. There is nothing wrong with it.
We still insist there is absolutely nothing
wrong with refuelling our planes. 1 do not
know the details of it. But | am absolutely
sure that our military aircraft mush have

taken fuel from countries either hostile,

friendly, in between or wherever, in the past.
Refueling is always done. But, there is a
fundamental and a very formidable differ-
ance between refuelling in peace time and
refuelling on support basis during war time.

The situation that arose in the Gulf did
not arise and did not begin on 17th January.
On 17th January, something called Opera-
tion desert storm began. Before Operation
desert storm, there was something Opera-
tion desen shield. In case you do not know
about it, { would only advise you to check up
with Mr. Gujral and with Prof. Madhu
Dandavate. They willtellyou ali about desert
shield.

stoppage of refuelling of U.S. Planes

Americadeclaredits intentions. America
had openly and publicly over and over again
declared its intentions about what it was
going to do in the Gulf. There is one thing
about the Amaericans. This is the difference
between the Americans and the British. The
British put itin a more sophisticated way. Let
us at least thank the Americans for this
much, that they say everything they want to
say quite bluntly. if they want President
Sadam Hussein dead, then the President of
America publicly says “l want him
dead.”(In terruptioni)

SHRI! INDRAJIT GUPTA (Midnapore):
What were you doing. (/nterruptions)

SHRI M.J. AKBAR: When the crisis in
the Gulf b August, inthis House lwas
sitting there, Prof. Madhu Dandavate and
Shri Gujral wera sitting here. At that ime wa
were all seized of that issue. (Interruptions)

[ Translation}

SHRI YAMUNA PRASAD SHASTRI

~ (Rewa): At that time only the ,s0int ot issuing

economic sanctions was under conside:-
ation. When the question of refuelling their
A.F. planes was taken up....

{English]

MR. DEPUTY SPEAKER: Mr. Shastri,
you can make your speech later on.

[ Translation]

SHRI YAMUNA PRASAD SHASTRI: It
is not proper to make such wrong statements
here. heshould notlevel stichtype of charges
here.

MR. DEPUTY SPEAKER. You can
speak latter on.

SHRI M.J. AKBAR: Plaase do not be
afraid of the truth. Truth is a very great thing.
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More such things will come to fore. You
cannot escape it.

SHRI YAMUNA PRASAD SHASTRI:
The Janata Dal and the people all over the
country condemnedthe question of refueliing
A.F.planes of the V.S.A. Only the Congress
(1) is supporting this move. This action on the
part of the Government has tarnished the
image of the Government.

MR. DEPUTY SPEAKER: Shastriji, if
you want to make a speech, | will give you
time.

[English]
Don't disturb.

SHRI M.J. AKBAR: At that time, we
were in the House. We were all seized of the
Gulf issue for very immediate reasons apart
from the reasons of foreign policy. When
there was a difficult situation, our peaple in
the Gulf wanted to come back and so on and
so farth. [do remember sitting there, hearing
the Foreign Minister of Shri V.P. Singh who
stood up and said certain things.

SHRI IBRAHIM SULAIMAN SAIT: Sir,
let us adjourn for Lunch.

MR. DEPUTY-SPEAKER: Let him fin-
ish his speech and then we will adjourn.

SHRI INDRAJIT GUPTA (Midnapore):
He will not finish now.

MR. DEPUTY-SPEAKER: Mr. Akbar,
will you continue after Lunch?

SHRI M.J. AKBAR: Yes.

MR. DEPUTY SPEAKER: All right. The
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House stands adjourned for Lunch to meet
at2p.m.

13.02 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at Five minutes past Fourteen of the Clock

[MR. DEPUTY SPEAKER in the Chair
[English]

DR. THAMBI DURAI (Karur): Sir, Iwant
a clarification from the Chair. So many
speculations are going on regarding the time
factor as to whether the voting is going to
take place at 4 p.m. 4.30 p.m. or 5.30 p.m.
because today the Private Members’ Busi-
ness i1s going to be there at 3.30 p.m. | would
like to know whether you are going to extend
this debate till 4 O’clock or 4.30 p.m. and
carry on withthe Private Members’ Business
in the remaining time. Otherwise are you
going to take up the Private members’ Busi-
ness at 3.30 p.m, finish it and then resume
the debate on the adjournment motion?

MR. DEPUTY SPEAKER: | have al-
ready made a statement in the House that
the Private Members’ Business will be taken
up after the adjournment motion is disposed
of. Ihavesaid thatbetween4 p.m.and5p.m.
Members should be here for reply also.

DR. THAMBI DURAI: When the voting
Is taken up we have to be here. That is why
I raised this point.

MR. DEPUTY SPEAKER: Shri M.J. °
Akbar to continue his speech.
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MOTION FOR ADJOURNMENT

Failure of Government to take timely
decision about stoppage of refuelling of
U.S. Planes and proper initiatives in
regard to Gulf War Compatible with the
Pronounced National Foreign Policy

[English]

SHRI M.J. AKBAR (Kishanganj): Sir, |
would like to pick up from where | stopped
and thatis inthe origin of the whole refuelling
controversy. Once again | repeat that an
unnecessary amount of dust and confusion
is being created. We repeat that there is
nothing wrong in refuelling as long as it is
peace time. The issue before us, is what is
the purpose of refuelling, whatis the purpose
of the permission that was sought by the
America as it was granted by them. | want to
revive the memory of this House that there is
now today—in February—a feeling that the
war has started only on the 17th January or
that the situation in the Gulf started post
United Nations Security Council Resolution.
It must be remembered that the situation in
the Gulf began to deteriorate and turned into
a war situation as early as August last year
| quote from a captionin Life magazine—and
| seek your permission to quote it—in order
to give the background of what exactly was
the situation.

SHRI MALLIKARJUN (Mahbubnagar):
There is no Defence Minister present here
Sir.

THEMINISTEROF PETROLEUMAND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): | am present here
Sir. (Interruptions)

SHRI M.J. AKBAR: | think these facts
are extremely relevant to our understanding
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of what the situation was in August. Not
since D-day World War-ll has the United
States moved its military so swiftly and so
decisively within days of lraq’s August 2
lightening attack on the oil rich Kuwait.
American men, women and material were
poured into the inhospitable Saudi Arabia's
desert at a rate of one plane load every
seven minutes. | repeat, one plane load
every seven minutes, forming a crescent
shaped bulwark against the aggression. By
the end of November, US military capability
of Saudi Arabia had grown from two Gener-
als armed with a single pocket knife—I trust
there is an element of journalistic exaggera-
tion here;but | canconvey what lam saying—
to a quarter million soldiers and reservists
equipped with one hundred fanks, fifteen
hundred planes and fifty warships.

About the Operation Desert Shield—I
repeat that Operation Desent Shield is the
father of the Operation Desert Storm

[ Translation)

SHRI SHOPAT SINGH MAKKASAR:
You start from 15th January.

[English)

SHRI M.J. AKBAR: The combat situa-
tion started when the American military build
up started in August. At that time the House
was in session. We were then very much
agitated about the situation because of the
refugees problem and all sections of the
House were also agitated.

Mr. Gujral is here now, | remember, one
sentence was etched deeply in my mind
when talking about it, maybe it came out
inadvertently, when he said that how can |
talk to Saddam Hussain, we have no policy.
Irepeat, itis nottrue that there was no policy.
There was apolicy exceptthat it was a secret
policy. There was a policy excapt that it was
a secret deal. It was in August that the
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Americans asked for an air corridor, for a
space in order to build its military build-up
that we have just heard about—a plane load
every seven minutes. These planes were
coming from all directions of the world, in-
cluding the bases in Manila and | understand
from Thailand also. At this moment, | may
add that we must know the technicality of the
refuelling in the past. Refuelling in peace-
time has been acceptable to everybody and
there is no debate about that. Even then,
refuslling has been given, | think, on a flight
to tlight basis. Forthe first time in August, an
omnibus permission was given to the air-
corridor and | would say that, that 15 even

moredangerous because those planeswere.

not halting. When a plane halts, in our coun-
try, we have our sovereign right to examine
those planes and see whether they are car-
rying the things inside, which they have
allegedly said that they are carrying such
and such things. That free air-corridor was
an open sanction to the Amaerican build-up.
| would also say firmly that Parliament was in
Session and the Government of the day,
despite the fact that discussions regarding
Gult came up day-after-day, did not take this
House into confidence about its secret deal.
The questionis, why did it not take the House
into confidencae, if it was not guilty? If it was
rot quilty, if it was firm about its cecision, if it
did not have any reservation about i, it
should have come and said, “We have al-
lowed this; this is the secret deal which has
come about; and this is the deal which we
have made in the interest of India's policy or
national interest or whatgver you may call it.

Why did they not come and tell this
House? It 1s because of the guiit; because
they wanted to hide; because they know and
| can say this that the Communist {nends
wotlld rot have/supported this policy. | am
right about that. (Interruptions)

SHRI INDRAJIT GUPTA (Midnapore):
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why are you raising it only now? What were
you doing all the time? (Interruptions)

SHRIM. J. AKBAR: Because we did not
know; because it was secret. (Interruptions)
Sir, the August decision was (a) secret deci-
sion; the country was not told about it by the
last Government. {believe that certainly more
than a hundred planes used the air-corridor.
| raised this outside Parliament. It was not a
peace-time; it was a combat situation. (/n-
terruptions) If you still think that it was not a
combat situation, | cannot help it. But, it was
a combat situation; it was a war situation is
was a situation when the Americans were
building up the military strength. And you
allowed the air-corridor then. When i raise it
first, outside the House, immediately on be-
half of Janata Dal, there were immediate
denials. My good friend, Shri Satya Pal Malik
said,

[ Translation)
A very ridiculous thing.
[English]

Shri Gujral also said effectively and
denied it; it was broadcast all over. | would
like to ask this and this is a very good point
to clarify. Shri Gujral is sitting here.

SHRI I. K GUJRAL (Jallandhar): | will
speak afterwards.

SHRIM. J. AKBAR: May I know whether
air-corridor was allowed in August/Septem-
ber or not. 'Yes’, or ‘no’ will clarify the posi-
tion. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Damdum): You talk about refuelling. (/n-
terruptions)

SHRI M. J. AKBAR: Refuelling is the
child of air-corridor. The genesis, the father
of the decision lies in air-corridor given and



485 Motion for Adjoumment PHALGUNA 3, 1912 (SAKI)} timely decision about 486

Failure of Gowt. to take

it there was sub-services, that sub-servience
took place in the Government of Shri V. P.
Singh and Shri Gujral. This is an opportunity
and 'yes’ or ‘'no’ would clarify the position. |
ask them. (Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Why don't you give your views on
the present situation?

(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur): You put somse questions 1o the
present Government aiso. {Interruptions)

SHRIM. J. AKBAR" Sir, | am seeking an
answer from the. {Interruptions)

MR. DEPUTY SPEAKER: Mr. Akbar,
answers wiil not be given like this; he will
reply when he speaks: you may continue
now {Interruptions)

[ Transiation)

SHRI M. J. AKBAR: He is not replying.
It is very sad that he 1s not replying.

MR. DEPUTY SPEAKER: No. it should
not be so.

[English)

SHRIM. J. AKBAR: Sir, 1 am still waiting
because the country must know.

{!nterruptions)

PROF. MADHU DANDAVATE: He will
put the records straight. You put some quss-
tions to the present Government. (Interrup-
tions)

MR. DEPUTY SPEAKER: Mr Akbar,
you may continua now.

SHRI M. J. AKBAR: Sir, | suppose that
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silence would imply consent. (Interruptions)
| would now like to tumn to the reason why
refuelling was stopped. Our party has made
its position clear on the subject. From the
moment the news broke out, we have been
against refuelling. We have conveyed out
views to the Government. Very categori-
cally, our leader, the Congress President,
has written to the Prime Minister. After as
exchange of views, refuelling has been
stopped. We arerelieved. (Interruptions) We
raised the voice first. The moment The Times
of India published the news in the morning,
my colleague Shri V. N. Gadgil from the
AICC office denounced it by 4 O'clock at the
first briefing.

[ Translation]

They have besen a littie bit late in the
matter.

[English]

PROF. MADHU DANDAVATE: | think,
your statement came before refuelling.

SHRI M. J. AKBAR: Sir, it is not a
substitute for an answer We shall await Mr,
Guyral's answer when the time comes. (/n-
terruptions) Sir, the Prime Minister said that
he would listen to public opinion. He did not
wan! the country divided on ths issue. {In-
terruptions)

SHRIANIL BASU (Arambagh): Why did
you not take any cognisance of the refueling
issue? (Interruptions)

SHRI M. J. AKBAR. | am airaid that the
fiends of Shri V. P Singh are a & more
loyal than the Raj@a intesruptions) | wouwk
like 1o draw the altention 16 bne jatt which, |
think, is very important to our country. There
has been an atfort in the tountry Yo Ity and
label the reaction into #» coemmunasi probism.
Some parties hava sought 1o do that. Gae ot
the happiest facts of this wiole crisa-h may
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be a little subsidiary-is the fact that the coun-
try has reacted not in the least of Hindu-
Muslim problems. The country has reacted
asacountry. The country has reacted without
falling into the trap of any fundamentalists
whather twas Shri Ashok Singhalorwhether
it was Shahi Imam. One of the most hearten-
ing things that I find inthe response is not just
this but in this silence of those particularly
among our Muslim community who make
them-selves self-appointed guardians of so-
called Muslim interests. | mentioned Shahi
lmam by name. Shahi Imam is dear friend.
His men have been made MPs. He has been
awarded status and so on by the last Gov-
ernment.

[ Translation]

Today, there were Friday prayers and
he did not raise his voice in today's congre-
gation. When it comes to the real issues,
when it comes to people’'s issues, these
fundamentalists do not represent anything
but their own interests and their interests
have been purchased by Government, have
been purchased by vested interests inside
and outsids.

[ Translation]

Today Shri Imam is silent, because he
has been purchased.

[English]

They have been bought either by dol-
lars or petro-dollars. | do not know but they
have been bought. {Interruptions) | hope you
will send some measure of desperation in
the irrelevance of the comments. (Interrup-
tions)

Sir, returning o the specifics of the Gulf
situation, we would again like to clarify that
we are not and we cannot be for the usurpa-
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tion of any country by another country. When
Iraq invaded Kuwait, which was an inde-
pendent country and a Member ofthe United
Nations, we have made it clear that we
cannot support the invasion. From the very
beginning, our point is clear. Our point is,
whetherthe Resolution of the United Nations
18 asking for vacation of Kuwait by Iraq or
whether it has been usurped by a larger fact,
that Is, the USA military aid, this in fact far
exceeds the jurisdiction and the mandate of
the United Nations Security Council Reso-
lution 678. We believe that the American led
alliance, in particular, exceeded the mandate
aof the United Nations Security Council
Resolution. And when peace is still very
much an option, this is now no longer, | may
say, acommentary. It is now, after the tran-
script of the talks betwean De Caullar and
Saddam Hussein has been released, that
we still have an opportunity, when the

* American led alliance launched into a mur-

derous and even barbaric assault on lraq
Sir, | do not want to take much time by going
into the details of the UN Security Council’'s
Resolution and their consequences. | am
sure other speakers will discuss it in more
detail. But | want to end on two points.

MR. DEPUTY SPEAKER: Please try to
complete. Time is shon.

SHRI M. J. AKBAR: | would like to say
one thing and | cannot help saying it. | am
extremely impressed and amused by the
dedication with which the United Nations
has sought to impose the United Nations
Security Council's Resolution as ifthey have
never been in the history of United Nations
Security Council's Resolutions before. Leave
aside South Africa. Were were their great
troops? Sir, the palestinian issue is there
with us. Its linkage with the whole situation in
the Middle East is quite obvious. Those who
deny that linkage, | think, are doing injustice
to the Palestinian cause.

To sum up, | would like to end with what



489 Motion for Adjournment PHALGUNA 3, 1912 (SAKA
stoppage o refuel!mg of U.S. Planes

Failure of Gowt. to take

might be called the origin of Indian foreign
policy. I think it is not widely appreciated that
India's foreign policy, in fact, is a little older
than even India's freedom. In 1946, when
Jawaharlal Nehru became what could be the
equivalent of the Prime Minister but not quite
so, he took the Foreign Relations portfolio
with him and even before freedom, he char-
tered the cause for India's foreign policy.
One of his very first speech that he made
after joining the interim Government in 1946
was his speech on foreign policy. It was
mada in September 1946.......... (Interrup-
tions) ...... Sir, the Asian Relations Confer-
ence was a landmark....

MR. DEPUTY SPEAKER: Mr. Akbar,
you have taken more than half an-hour.
Please try to complete.

SHRIM. J. AKBAR: | will just end by two
quotations which | hope are relevanton 23rd
march, 1947, he said:

"For too long, we, of Asia, have been
petitioners in Western Courts and
Chancsllaries. That story must now
belongto the past. We propose to stand
on our own feet and cooperate with all
others who are prepared to cooperate
with us. We do not intend to be the
plaything of others.”

Onhisvery firstvisittothe United States,
Shri Jawaharlal Nehry, in fact, showed that
he how to implement what he said. At that
timethere was a very serious food crisis. And
America was awash with food and there was
a lot of pressure from the Government and
from the bureaucrats that Shri Jawaharlal
Nehru went and asked for it. There are very
interesting stories about it how Shri
Jawaharlal Nehru reacted to
this.......(Interruptions)

MR. DEPUTY SPEAKER: Please con-
clude now.
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SHRI M. J. AKBAR: | would just like to
end up with one sentence. When Shri
Jawaharlal Nehru was summing up his visit,
he spoke on this issue and said that Ameri-
cans expected something (nore than grati-
tude and that more he could not supply. |
think this is extremely relevant and extremely
important as we continueto charterthe course
of our national and international policy.

Ithank you, Sir, for having given me the
opportunity to speak on this.

PROF. MADHU DANDAVATE: You
have forgotten to tell the House whether you
support the Adjournment Motion or oppose
it.

SHRI M. J. AKBAR: You shall know a
little more after Shri Gujral’s clarifications.

MR. DEPUTY SPEAKER; ShriJaswant
Singh.

SHRI JASWANT SINGH (Jodhpur): |
request you to permit Shri Gujral to speak
first. | would be obliged it you permit me to
speak soon afterthat, because that would be
more relevant.

MR. DEPUTY-SPEAKER: Al right.

SHRI INDRAJIT GUPTA: Shri Akbar
had said that he would reply to me questio
at the end, namely why they are supporting
the Government, which he says, has abdi-
cated its responsibility........(Interruptions)

MR. DEPUTY-SPEAKER: He will reply
to your question outside the House.

SHR' SOMNATH CHATTERJEE: He
will tell that after
Gujral......(Interruptions)

SHRIM. J. AKBAR: The Prime Minister
was here when | was making the point re-
garding refuelling of USA planes. After our

he heard Shri -
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discussions, the refuelling was
stopped........ {lnterruptions)

MR. DEPUTY-SPEAKER: | am not go-
ing to allow this question answer.

Shri Gujral.

SHRI |. K. GUJRAL (Jallandhar): Mr.
Deputy-Speaker, Sir, it is not very pleasant
for me to speak on an Adjournment Motion
on a vital issue like the Gulf becausse { feel
that foreign policy is one such sphere where
we have over the years built a national
consensus. it wold have been more pleasant
for me to talk about the Gulf crisis as such, to
talk about the new scene that is emerging, to
talk about the new scenario that is coming up
and then try to see if India unitedly can
respond to the situation or not.

Our foreign policy was not made yester-
day, nor was it made day belore yesterday,
nor was it made by those who preceded us
in the Government. The principles of India's
foreign policy, one could say with pride, were
spelt by the freedom struggle and one could
say with equal satisfaction that after freedom,
Nehru worked out its details and placed it on
a firm ground. Very often in this Hose and
outside, we have discussedthose postulates.
Vary often here, we have tried to remind
ourselves of the famous speech of Nehru
after freedom wherein he said that India
woke up as a nation when the whole world
was sieeping on that particular night. | say
with concern that today what we witness is
that Government of India is sleeping, when
the whole world is awake. This is a sad
aspect of the situation that we have come to.

ltisimportantforusto knowthattheafore
of events is close to us. The Gulf is not far
away from us, that anything happening in the
Gulf not atfect us. But for several reasons
and and several counts, one could say that
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whatever happens there, uitimately affects
us. There is a long history of it. It happened
inthe days whenthe colonizers were coming
via that side. We also can recall what effect
the Gulf region had on us then. We have
close relations with people who live in that
ares, Cultural relations, relations of religion,
relations of common bonds, relations of
should History of colonial erase and rela-
tions forged during our freedom struggles.
Therefore, whatever happens there ultimately
affects us and vice versa.

This mini-would war which was un-
leashed amonthago shattered many dreams.
Oneofthe shattered dreams partainedtothe
new situaticn that emerging at the end of the
Could War We were hopping and expecting
that this new epoch would be an period of
cooperation, wherein issues would be settted
by discussian and mutual cooperation. But
unfortunately. the war which was unleashed
has shattered such dreams.

Here, on ona point | agres with Mr
Akbar. The war was neither sanctioned by
the United Nations, nor was it ever fought
under the auspices of the United Nations.
The Secretary General of the United Nations
is on record, having said so. | feel that
unfortunately in the sweep of events and
also bacause of the barrage of propaganda
of disinformation, war was not be avoided.

We feel that there were four occasions
at least when the war could have been a
verted.

The war could have been avoided when
the Guif Countries met in Riyadh soon after
2nd of August. There was every prospect
and there is enough evidence available that
Mr. Saddam Hussain was not only willing to
withdraw but had actually started withdraw-
ing. But this may not be the occasion for me
to tel! you in detail what | was told buy the
King of Jordan himself, who confirmed to me
that but for strident attitude taken by a par-
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ticular power that was extremely keen on
war, the war would have been avoided.

The war could have been evaded sec-
ond time too during the Cairo meeting of the
Arab nations. There also it was possible, the
discussions could have been led inthat way.
But again, the way the President of Egypt
conductaed the maeting all such possibilities
were neutralised. That was about the 12th of
August; At that time as | have said it was
possible to avoid war.

it was again possible in January itself
when the United Nations Secretary General
went to Baghdad and had meetings with
both the Foreign Minister and Saddam
Hussain. | do not know why his report was
not made public then. This report clearly
states that Saddam Hussain was willing to
listen. And that was my impression also,
when | met Saddam Hussain in August as
well, | did not think that Saddam Hussain
was inflexible. Alithose who now project that
war was foreseeable all that time live in a
world, that is tar away from reality. All of
those who were dealing with diplomacy at
one level or the other were not only hoping
but also believing that war could be avoided
and the lingering problem could be sorted
out peacefully. Now we seen that it is the
peaceful citizens who have suffered and are
in the midst of misery.

Saything this, | do not mean that in any
way India at any stage condoned the occu-
pation of Kuwait by Iraq. We were in step with
the rest of the world Very frequently in this
House, | had myself presented and enunci-
ated details of other policies as the Gulf
Crisis was developed.

| had stated that our policy was three-
pronged rather four-pronged. One we were
againstthe occupation of Kuwait. We wanted
Kuwait to be evacuated. We were keen that
this problem should be sorted over peace-
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fully. That is why, even while voting in the
United Nations every time we said it.

Last time when | addressed the United
Nations at the end of September, | insisted
on it. | said that the problem could be and
should be sorted out peacefully. The third
aspect that persistently emphasised was
that if should be possible to work out a
solution of entire problem of West Asia. This
is the three-pronged policy.

Then there was a fourth dimension of it.
That dimension was very close to our Jeasts,
it was the fate and lot of our fellow citizens
living in Kuwait and in Iraq.

My hon. friend Shri M. J. Akbar whom i
respect a great deal knows it. Very often, |
had talked to him about it those days. He
would also kindly recall that while ] am avery
humble person who went to these countries,
to Baghdad and to Kuwaiton my return. | was
done a unique honour in this House and in
the Rajya Sabha by all sides of the Houses
have applauded the pursuit of my foreign
policy at that time. It might not suit Mr. Akbar
now to remember it. It might not suit Mr.
Akbar’s party to think that anybody else can
also underétand the policies of foreign af-
fairs apart from those who are his patrons
and chiefs. There are also people who have
dedication to the foreign policy. Thare are
some people who have spent a life time
studying foreign policies. There are also
people like me who may be humble who may
not have been born in a particular famity
they also have tried 1o understand Nehr:: ~
heritage. Nehru's heritage is not meari iur
onefamily norforone party andtherefore the
policy that we pursued was consistent with
that legacy. Mr. Akbar has been very keen to
know about all these things. | have a great
respect for him because he Is an intellectual
but unfortunately his political qualities are
somewhat different. Therefore, unfortunatsly
| would say, when he mixes his tact, he doed
not want to stick to truth because truth is a
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calamity in the policies that his party pre-
sents.

Shrimati Indira Gandhi-with whom | had
the privilege of working as a junior Minister-
was a very remarkable lady in may ways.
She gave all hgr time and attention to the
foreign affairs. She has added some new

dimensions to it and one such dimension

was to try to improve relations with-China.
She also tried to improve relations with
America. She also tried to improve relations
with all those countries which were not on
our side in the part and I must say, to a large
extent, she succeeded. Her policies also
initiated some processes. One of the deci-
sions that she took to let alien ships and
aeroplanes pass across the skies and the
seas. They were also provided facilities rest,
recreation and re-fuelling. This was done in
80s. Mr. Akbar’s Leader pursued same poli-
cies. | agree with those policies as well.

| did not agree with the polices of his
Leader regarding neighbours. it was in the
neighbourhood, that much harm was done.
ltinthis are athat wetried to apply correctives.
Now, much is being talked about the over-
flying. Mr. Akbar might have known that
August itself that was coming. | was trying
upto the last moment to see that War was
averted. That was also effort of the United
Nations, | went to all corners of the world,
everywhere in that pursuit. We activated the
in several ways. We went to the United
Nations. | went to Moscow and to various
couniries of Europe and elsewhere in quest
or only one objective and that was to keep
war at bay. Therefore, when you view a
policy of the over-flying or anything else we
“did not assume that war was inevitable,
therefore, we took all steps in this direction.
May 1 tell )}ou one thing more? He is very
keen to hear my views that continuity or the
foreign policy being a major asset of India’s
diplomacy. We were allthe time alsokeento
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see that, our anti-warism does not mean
anti-Americanism. We were not anti-America
and we are not anti-America, even today.
We were anti-war then and we are anti-war
even today and will be so tomorrow. That
has been a good policy that { want to pursue.
It was not in August........ {Interruptions)

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): Mr. Deputy
Speaker, Sir, | agree with my hon. friend Mr.
Gujralthat India’s foreign policy has been on
the basis of national consensus. I shalilike to
say that we do not rake up the past because
it will give a very bad name to this
country.{Interruptions)

DR. BIPLAB DASGUPTA (Calcutta
South): You had also done it. -

SHRI CHANDRA SHEKHAR: Every-
body is doing. All right, if one has one it, the
others should not follow it. I think we should
restrain somewhere. Criticise the present
Governmentas much as you like; but why do
you go into the past? Otherwise, it will not
present a very happy picture. This much 1
can say, (Interruptions)

SHRIM. J. AKBAR: Thereply has come.
How does this allowing of the military planes
help the cause of peace, is something that |
cannot understand. (Interruptions)

PROF.MADHU DANDAVATE: Sir: tam
very sorry that when our friend Mr. Akbar
was referring to the past and-—according to
us he was making some distortions—the
Prime Minister did not get up and give the
advice to Mr. Akbar; the advice is coming
only when Mr. Gujral is trying to remove the
misunderstanding. And | am sure Mr. Guijral
will say nothing that will actually harm the
past. On the contrary, we will draw upon the
glorious past, for a glorious future. {Inter-
ruptions) | said, ‘according to us’.

SHRI M. J. AKBAR: | stand by that,
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because Mr. Gujral has just confirmed that
he allowed air flights. He also said he did not
believe in anti—Americanism. He said so.
He allowed air flights, because he did not
believe in anti-Amricanism, He said that al-
lowing them, according to him, helped the
cause of peace; and he was trying to bring
peace to the Middle East and the Gulf by
allowing American military planes and air
corridor. He said it just now. | would like
some comments from my friend. | would like
to have some comments. How long are you
going to defend it? How long can he go on
defending this? | would like him to comment
on this policy: How long can he carry on this
Policy of pro-Americanism? He has admit-
ted it on the floor of the House. Let him
answer. (Interruptions)

MR. DEPUTY SPEAKER: The time is
very very short. Please help us, because if
there is cross talk going on, it will be very
difficult. The present subject is also very big.
To the extent is is necessary, you can refer
to the past policy also, and you have to.
Otherwise, you will be totally without any
roots; but the time is very limited, and the
subject is very vast. May | request all of you
to cooperate? (Interruptions)

SHRI I. K. GUJRAL: Sir, | have a great
deal of respect for what you have said.

MR. DEPUTY SPEAKER: | am not pre-
cluding your referring to the past.

SHRI I. K. GUJRAL: | have great re-
spect to what the Prime Minister has said.
Particulady becausa | have great regard for
the views of Mr. Chandra Shekhar, nottoday,
not yesterday, but all these years. If he says
that | should not go into the past, | shall
refrain, except to put the record straight.
Since Mr. Akbar is very keen to find an talic
for his own policies, | will only try to correct
that. Therefore, | am not in any way trying to
defy what the Prime Minister wants me todo.
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| will definitely talk about the present, but |
would prefer to go even to the future.

But so far as over-flights were con-
cerned, one aspect must be kept in mind:
and that is that overllights did not start in
India in 1990. They started in 1984, and the
overtlights were going onduring all the peace-
times. That was the policy which continued.
The only regret that | have-—and that is what
| submitted personally to the Prime Minister }
also-relates to my feeling that all policies in
foreign affairs, in peace time, should be
reviewed when even a war comes. There-
fore, when war came, it should have been
reviewed. If at all | have a grievance about B
refuelling, it is on that account. If Govern-
ment, in its wisdom which they will possibly
tell us, thought that they were serving India’s
interests by permitting refuelling, | will be
glad to hear that¥But so far as we are
concerned, | can only telly you that a request
for refuelling came to us also which we
rejected for reasons that we have already
give n./ (Interruptions)

| have said that, and | resume my own
trail viz. that the policies we were following
had four prongs: (1) Kuwait must be evacu-
ated; (2) The issues must be settled peace-
fully; (3) the West Asia crisis must be looked
into; the occupation of the Arab lands; Golan
Heights and elsewhere should not be con-
doned either. At the same time, Palestinian
people’s cause must be kept in the fore.

Fourthly, another policy prong was how
to get our people out from that difficult area.
| hope this House will recall and | would like
again to say with gatitude that the way nearly
50,000 people came out was something
which very few countries have achieved. |do
not want to claim any personal glory for it; It
was India's effort; it was Indian Government’s
effort; it was the effort of those who worked
for the Government of India that we suc-
ceeded and | think in that context India
should take pride in that.
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The bombing of Irag has been going on
for more than & month now. | will not take
yourtime to tel'you what havoc it has played.
Our media has told us how many people
have died, how many houses have been
dastroyed and how many lives have been
lost.

Unfortunately, from the every begin-
ning, we saw that wheres the United Nations
was all the time were talking in terms of
evacuation of Kuwait, the United States had
different policy objectives, and if you kindly
recall. President Bush's first speech, after
the waron January 17, youwould see thathe
was changing the war aims and conveyed
that destruction of Iragi power had come to
be a very important part of the American
Policy. Neither the United Nations nor any of
the United Nations' resolutions ever endorsed
I also learnt it during my visitto U, S. Capital.
But since | need not go in detail, | can only
say this that we are feeling very much wor-
ried that the war aims should be this chang-
ing. When we talk of refuelling, we have to
keep this aspect in mind as well. If the war
objectives were this changing, and if the
diplomats in our Ministry has noticed that the
objectives were the dastruction of the llag
power then this dimension would acquire far
more aifficult position 1l. | would like to say
what some of the Media has said that the
refuelling facility given because of the IMF
loan and what not. | do not go with that. |
hope, when the Prima Minister or his any
other Minister replies 1¢ the debate, he will
clarify it.

When the Americans were bombing
Vietnam and Hon. Mrs. Gandhiknew full well
the its condemnation could mean a lot. It was
at that time, you will kindly recall, that we
were facing a famine and PL-480 was the
issue. But MRs. Gandhitook the risk and this
had brought pride to India. She condemned
the bombing of Vietnam and Hanoi. this is
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the tradition of India’s Foreign Policy that we
have tried to work out.

Mr. meeting with Saddam Husseingave
me an impression. You will kindly recall that
| met him twice last year. | had met him in
June on bilateral visit and again during the
crisis | met him. If | recall correcitly, | think on
the 20th August or so, about 18 days after
the crisis began, | had met him. | did not get
an impression that his stand was inflexible; |
did not get an impression that given an
opportunity, issue could not be sorted out
peacefully and that was why | was trying to
persuade NAM to take the initiative; it was
because of this that | was trying to approach
other Powers to persuade them to see that it
could be sorted out peacefully and eftec-
tively. When | went to the United Nations, |
met the Secretary-General of the United
Nations also. When | spoke in the United
Nations, | emphasised the same point again.
Unfortunately, the powers that were, were
trying to push things in a different direction.

I mentioned a while ago about the U.N
Secretary General's repont after meeting
President Saddam Hussamn. Why was that
report not circulated? What was circulated
was keep to secret. Why was it not made an
open document? Why were the verbatim
records, of the talks between the Secretary-
General and Mr. Saddam Hussein nat circu-
lated us U. N. documents? Thers are some
questions which still remain unreplied.

When the war began, we saw that the
Government's drift here began. Whereas all
of us, including Mr. Akbar's party and our-
selves-we all-demanded straightaway a
cease-fire, because that again has been a
tradition of India’s foreign policy that when-
ever a war breaks out we try first to have a
cease-fire and then only think of other things
but on the 18th the Government of india’s
policy was evacuate Kuwait first and every-
thing else would follow. There was a shift on
the 20th the Government of India,s policy
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was evacuate Kuwait first and everything
else would follow. There was a shift on the
20th, again a shift on the 21st, and again
another shift on the 22nd, and yet again a
shift when the Foreign Minister went to the
NAM group meeting in Belgrade. This cre-
ated different impressions. | am not asking
them to condemn, nor am | asking them to
denigrate anybody. But | think this drift has
done a great deal of harm. H, from the very
beginning the united voice of India would
have been in favour of a cease-fire, then
perhaps the result would have been different.
The NAM's voice could have been different.
Unfortunately, the NAM,s voice was not heard
for several reasons. May be for reasons
historical. The fact is that the NAM powers
themselves were divided in the Arab lands
and due to the fact that all of us were func-
tioning thupugh the United Nations. | am one
of those®¥ho believe firmly and strongly that
the NongAligned Movement has agreat deal
of relm/‘#ce and a great deal of force. And |
think particularly today when there is a great
pressure coming on allof us, the Non-Aligned
Movement provides an umbrella for all of us
to come together. Therefore, nobody should
be under the impression that because the
cold war has ended the role of NAM has
ended. What is under attack today ’ When
the NAM was formulated in Mr. Nehru'stime,
at that time our political sovereigntic«, were
under attack. Now our economic soveatcign-
ties are under attack. And, therefore, only
collactively we can sareguard oursclves.
Otherwise, we see the new scene emerging
in Europe. We see the new condominiums
emerging to pressurise us, sometimes in the
name of Uruguay rounds and sometimes in
the name of protection and what not. The
NAM is a protection, a collective protection
for all of us and therefore | think we must not
let anybody make us believe that NAM has
becomae irrelevant or something that can be

disposed of.

Now, | come to a new situation that is
emerging. lf the news given this morning by
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the Radio is correct that the initiative taken
by the Soviet Union is getling some results
and there is a Possibility of sorting this out,
this would be a new situation helpful for us.

A few days ago Mr. Baker gave a testi-
mony before the Forelgn Affairs Committee
of the Congress of the United States. And he
tried to spell out his security perceptions for
the West Asia. | hope this House and particu-
larly the Government will read it carefully,
becausae it is very ominous for us. The way it
is begin spilt out, it is going to affect our
security very adversely andthis is something
which we have to sort out. That also spells
out the possibility of the foreign powers not
withdrawing from this area.

This morning | saw in the Times of India
a statement by the Kuwait Crown Prince in
which he has said and | qguote,  “

“H t believe that the security of yﬁy coun-
try needs to ha-e some troops {rom foreign
countries | wo.id not hesitate to use them
s0.”

Well, from Kuwait's point of view, one
may say it may be right or wrong, From the
point of view of the region it means that now
a methodology is being discovered whereby
these forcas, both naval and air may not be
withdrawn. And if they do not withdraw we
should in that situation particularly, try to
understand sacurity implications for India,
should try to work out responses. | hope that
the Government will try 1o build up an all
party consensus on that basis. This adds to
our anxiety. | think the time has come when
India must clearly and categorically re-state
and loudly India’s Arab policy. We must re-
state where we stand. We stand for the Arab
unity. We stand for the sovereignties of those
nations. We stand for the rights of the Pales-
tinian people. We stand for the evacuation of
the occupied lands. We also at the same
time say that lraq's state structure, its Army,
its integrily, its unity must not be disturbed.
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And I think that is something which we must
state categorically. We must state categori-
cally also that if any forces are needed to see
to it that Kuwait is peacefully evacuated then
these forces should be UN forces and these
forces should not be supplied by one power
ortheother. If one supper power stays there,
then the entire region will see a new situa-
tion, which we cannot possibly tolerate. Also
we must see to it that no punitive actions are
taken against Iraq because in the name of
punitive actions, we have seen as to how the
countries have been destroyed. We must
also see to it that the monitoring of the future
West Asian security is the responsibility of
the region itself. And if non-regional powers
are to be invited. then India has an interest.
India’s interest must be safeguarded this
time not because we wantto go in another’s
land. But if any other countries with whom
our security interests do not coincide are
brought and sucked into this thing, then India
has to seeto itthat the issuss are settled not
by outside powers. They are not impused
from elsewhere. All security arrangements
for the region must be voluntary. They must
not be imposed from outside and they must
be with him is the region itself, without any
exceptions. No country should be kept out.
Irag should not be kept out of it. Iran should
notbe kept of it. These are the issues which
are not receiving our attention.

Much 1s being talked about the nuclear
weapons and the poisonous gas weapons.
India has beencorrectly and, Ithink, continu-
ously opposing the nuclear weapons. India
is also opposed to all those weapons who
have prospects of mass alienation. Then,
when we decide that the lraq should abstain
from this, we must also look and see that
Israel does it. If Israels nuclear weaponry is
kept in tact and that fact remains, that adds
a new dimension for us. In these issues, |
think, India can play a role. India should play
arole. | believe that India has a capacity to
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play a role on these issues. | think, one thing
is to be decided. | do not mean any disre-
spect. | hope the decision must be known as
to who is taking the decision—the Govern-
ment or some extra constitutional authorities
who would dictate from outside. Those extra
constitutional authorities should not dictate
and let the Government function on its own.
(Interruptions) | am not blaming you. Why
are you worried?....(Interruptions)

PROF. MADHU DANDAVATE: The
guilty conscious is always vocal.... (Inter-
ruptions)

SHRI M. J. AKBAR: In your case, it was
silent.

SHRI I. K. GUJRAL: The perception of
Indian interests should not be viewed in
terms of petty contracts. The perception of
the lhdian interests is far more vital and far
bigger. We have security interast. We have
interests forthe future of peace in this region
and those interests have to be safeguarded.
We must help and assistthe Arabs to get out
of their psychological injuries » We must
help in securing peace in the Arab land and
we must help in consolidating our relations
with the Arab world. We must see to it that
the new economic order that we are thinking
of does not spell doom for any country. The
Secretary-General of the United Nations is
on record having said that he could have
done it. But he did not do it. Therefore, now
a time has come. We must formally and
clearly state our policy. | do hope that the
Government of India will get out of this slum-
ber and will not do what it did in the last one
month.

SHRIJASWANT SINGH (Jodhpur): Mr.
Deputy-Speaker, Sir, | have heard with rapt
attention the intervention of my friend, the
former Minister of External Affairs. He at-
tempted ‘o0 corract a wrong that had taken
place.
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Sir, | believe, a much wider subject of
profound importance to us has unfortunately
been reduced to an issue of adversarial
contention of approval or disapproval of cen-
sure of this Government. We sit in Opposi-
tion to this Government. The leader of my
Party is the leader of the Opposition.

15.00 hrs.

| am, therefore, struck by the sense of
irony that participants in this governance
ought to be attempting to censure the Gov-
ernment. In effect what has happened is that
a major international development, a devel-
opment that effects India’'s economy and
hence our domestic policy, a development
which has very close nexus with our national
security both short and long-term, has been
limited in focus. Because we have limited it
in focus instead of examining the much
broader convas of our total foreign policy
perception, then in the context of the Gulf or
of the conceptualisation of examining and
re-examining the relevance of that concept,
we as Parliament will limit ourselves to a
view of just one aspect and that too not of the
totality of policy perceptions but merely of
the conduct of policy in just one regard.

Il had before the beginning of the discus-
sion when the motion for adjournment was
taken up, suggestedtothe hon. Speakerthat
instead of taking up this particular subject as
amotion of adjournment it would be far more
beneficial if we engage ourselves in an ex-
amination of the totality of the Gulf policy, of
the totality of the situation as exists in the
Gulftoday. That is why, we cannotgo entirely
or totally with the Movaer of this adjournment
motion or the subsaguem hon. Members
fromthe Congress party who have supported
this motion for adjournment.

Since the whole aspect has been fo-
cussed only on the question of refuelling let
me make it clear where the BJP stands on
this particular point. But before making it
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clear let me very briefly try to draw the
attention of this House to what happened in
1962, | then had the hohour of wearing the
uniform. And what happened in 1962 need
not be recounted lesg. What happened in
1972 is also relevant. What happenad in
1972 because of the developing relations
between the People’s Republic of China and
the United States of America and what it
amounted to us as India also need not be
recounted. In the contest of 1979-80 Af-
ghanistan, | need not remind this House as
to what happened thereafter. But | would
lend support to what my previous speaker
had said.

Itis in 1984 when the Soviet occupation
of Afghanistan was still continuing and when
late Mrs. Gandhi was the Prime Minister, if |
am not mistaken, in August, 1984 that re-
berthing facility, the facility for refuelling,
overllight elc. were extended yet again to the
United States of America. Of course, that
has been existing on the basis of non align-
ment. But non-alignment, as my previous
speaker mentioned, cannot be reduced
merely and blindly to anti-Americanism or
anti-Sovietism.

The present phase starts really-and
there | share the hon. Member from
Kishanganj talking of 2nd of August as the
decisive date. Though | hold him invery high
regard and as a personal friend, if 2nd of
August was the date on which there was
aggression caused on Kuwait, then 2nd, 3rd
or 4th of August was also the date when re-
examination or review of the refuelling facili-
ties ought to have taken place. It is all very
well for my good friend, hon. Mr. Inder Guijral
to say that once hostilities broke out, a re-
view ought 1o have been conducted on that
particular facility. | believe tvat in the situa-
tion that emerged-after 2nd of August when
Government knew that refuelling facilities
existed then such a review must have been
gonducted. | wish to put it to you that the one
overriding impression is that the Central
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persuasion in whatever we wish to do in
terms of foreign policy or in examining or re-
examining the conduct of one or another
Government, must be a rational examina-
tion, clinical and objective, of national inter-
ests, our national interests and only our
national interests, and those national inter-
estsin arapidly changing world. In the context
of changes, it perceptions remain static,
then we will have to pay a price as a nation.
that is why in the context of refuelling, BJP
stated clearly on 19th January and subse-
quently on the 1st of February in Jaipur that:

(i) Refuelling, berthing, hospitality
is a routine courtesy shared be-
tween and extended to sover-
eign nations.

(i) If refuelling was granted to the
United States of America, that
was an act in consonance with
all earlier practices and also an
extension of India's national in-
terests.

(iii) India enjoys and benefits from
such reciprocal courtesy from at
leastfiftean countries. Routinely,
Indian Air Force/Indian Navy has
anopportunity to berthin various
countries of the world and |AF
aircrafts have a facility to refuel
at least in fifteen other countries
of the world.

(iv) The first review of this refuelling
facility ought to have been made
by the Government on or soon
after 2nd of August, 1990.

We have further stated, and explicitly,
that such a teview should have included a
procass of consullations with all politicai
leade » and i political parties in Padiament.
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BJP has further and explicitly stated
thatit stands for strengthening of U.N. efforts
in regard to the Gulf conflict. | am somewhat
intrigued by the intervention of my good
friend hon. Inder Gujral when he was refer-
ringto UNSCR 678, or perhaps UNSCR 660
to 678. Of course, the stated war aims of
United States of America- to which | will
come in a moment- and the stated Resolu-
tion of the United Nations Security Council
do not harmonious and | share this percep-
tion. But the entire process of UNSCR 660 to
678is, if lam not mistaken, under Chapter 51
of the United Nations Charter, and that
Chapter in relation to Kuwatt gives the total-
ity of these Resolutions a much wider cover-
age. So, the BJP has stated clearly that we
stand for {ull implementation of all U. N.
Resolutions tor the entire West Asia. We
have stated clearly that to this purpose, we
recommend an early convening of a com-
prehensive conlerence on West Asia; that
we beleve and stand for the inalienable
rights of the Palestinian people, just as we
believe that Israel has its right too to co-exist
in a comity of nations. We havae further said
that we are opposed to the extansion of this
conflict, either geographically or conceptu-
ally, in other dimensions, whether atomic,
chemicalor biological, whether by Iraq or by
Vice-President Quayle when ha talks of the
possibility of the use of tactical nuclear
weapons. The BJP has also explicitly stated
that we do not subscribe to a division of the
globeinblocs, either of super power or of just
one powers. We do not believe or accept
regional security systems imposed from
outside, of one or the other varisty. That is
why the BJP stated that we stand for and
wish1o encourage all efforts that are directed
towards peace.

All this the BJP has stated clearly and |
just reiterate. It is necessary for me to make’
clear our perception on the strategic under-
pinnings of this conflict-the respective war
aims of the two principal combatants. | be-
lieve, Sir, that the underpinning of this is
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control over a strategic raw material-oil-and
the control over a strategic raw material, oil,
is a desire pursued by not just the United
States, but also Irag. That is the aim. There
were subsidiary aims and those subsidiary
aims of lraq are the hegemony or primacy in
the Abab world and just as the subsidiary
war aims stated by President Bush, gotothe
extent of talking of the destruction of Iraq war
machine, of the industrial capacity of Iraq or
of its nuclear capacity. We are unable to
convince ourselves that tfese subsidiary
aims are the aims that were moved in the
United Nations in the resolutions which it has
passed, from Resolutions 660 to 678. Out
before | come to the specifics of what ought
to be done now, | do wish to share with you,
Sir, and this House, and take a minute to say
what ought to have been or what are our
nationalinterests, hence aims, in the context
of this present conflict. | believe, Sir, that in

the debate that has taken place, in the often -

stated protest that we saw of the Congress
Party on this Limited aspect of refuelling,
what have gone as acasualty and what have
been put aside are national interests and
national aims. lwould like to very briefly state
about this. We must primarily protect and
preserve Indian economic interests flowing
from the Gulf War. Secondly, we must try
and ensure the presence of our voice as a
nation in the Gulf. Thirdly, we must shield
against adverse impact on our national se-
curity during the continuation of this conflict
and after this conflict. Fourthly, we must, at
all costs, prevent the importation of this
conflict on Indian soil, particularly as a factor
in our domestic polity. These three or four
very briefly stated national aims or national
goals could be subscribed to. Then it will be
for us to assess whether this re-fuelling was
a correct step or was not a correct step. It is
in that context that we have to examine our
policy and then only we can examine initia-
tion of the Gulf policy and after that, the
conduct of our diplomacy in the context of
the Gul.
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A very brief word, Sir, about non-align-
ment. | do wishto make It very clear, Sir, that
the BJP stands for a re-examination of what
is commonly undearstood by non-alignment.
We have got into the habit of paying lip
service to a parception merely because it is
40 years old. | would happily engage in a
debate with my friend, Inder Gujral, to exam-
ing the role and relevance and continued
importance of non-alignment as a concept
that we are practising and as a concept that
can be applied relevantly to India’s national
interests. Sir, | do wish to, and in saying that
Iknow that perhaps | will earn the ire of many
many in this House. The BJP does not sub-
scribe to the continuance of Nehruvian non-
alignment. It would hurt a great many, but |
dobelieve, Sir, that what was held as relevant
40 years ago need not automatically be
treated as continuing to hold relevanca for
perpetuity. Unless we examine the dogma,
the doctrine, purely outside the sentiment,
we will be committing very grave error not
just for today, but for coming years. | do not
have time to elaborate this. But | want to
make it clear where we stand. So far as the
moves for restoration of peace are con-
cemed, we welcome the initiative taken by
the Soviet Union and President Gorbachev.,
| would like to share with the House and with
you that | have just been informed had-an-
hourback that the United States has rejacted
the Soviet initiative. | believe that in the
rejection of the initiative taken by President
Gorbachev, India should obtain an opportu-
nity to make its presence felt. | did not believe
that the Gorbachev initiative was a final
document. What Mr. Gorbachev has set in
motion is a process and its acceptance
precisely at this moment by President Bush
would have surprised me and indeed the fact
that the United States of America has not
found it convenient to accept that initiative
need not discourage the process of peace. |
believe that in the eight point formulation that
President Gorbachev has put across, there
is a useful blueprint for continuance of nego-
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tiations, for continuance of talks. That is
where | believe the present Government
ought to play a positive and meaningful role.
I do not again have time to elaborate this in
details. But | would like to leave that thought
with the present Government.

On the question of Indo-Arab relation-
ship, a great deal is spoken in sentimental
terms of traditional Indo-Arab friendship.
When my good friend Mr. Gujral was refer-
ring to Indo-Arab traditional friendship, | do
not know to which historical period he was
going. But during the First World War, Indian
troops have fought in Mesopatomia and de-
feated the forces of the Ottoman Empire. We
have fought in West Asia in the Second
World War. So, when he talks of the tradi-
tional Indo-Arab relationship, perhaps he
means Non-Alignment, thatthe initiative that
was taken after the Non-Alignment concept
camae into being and he is talking of traditional
Indo-Arab relationship, the post-Nehruvian
or Non-Alignment period. Even then, the
centre point of that was Indo-Egypt friend-
ship and you cannot forget it. if you do it, you
cause grievous injury to our long-term inter-
ests by merely making it an Indo-Iraq equa-
tion. Yet again, Sir, | do not have time to
enaborate all the points. | will conclude after
leaving two or three thoughts.

Firstly, the mistakes of foreign policy-
unlike mistakes in domestic policy which can
be corrected quickly-afflict successive gen-
erations and the consequences of mistakes
in foreign policy have to be paid by many
generations to coma. | need only Jammu
and Kashmir and our China policy to point
outthe mistakes in foreign policy which have
left us with the legacy. Therefore, whatever
we decidetoday, let us refiect on the factthat
mistakes on foreign policy, particularly when
you take them with sentiments uppermost in
your mind will afflict succeeding generations
of Indians to come. The second thought is
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that yesterday's idols cannot continue to be
validated for ever. (Interruptions) | wish to
reiterate that mistakes of foreign policy will
continue to afflict succeeding generations.
Therefore, when you thing of foreign policy,
think of it outside of the sentimentality. We
cannot continue to worship yesterday's idols
for ever and perpetuating them in our
temples’ of South Block.

A great deal is being spoken of consen-
sus on the issue of foreign policy. Try and
build that consensus Mr. Prime Minister, not
on sentimentality but on the reality of na-
tional interests.

That is all that | would like to say.

SHRI EDUARDO FALEIRO
(Marmugao): Ibelieve that allowing refuselling
of the American aircraft at this point of time
when they were going to Gulf region and
participating in the Gulf war, what does it
indicate? There has been a statement of the
American Embassy in Delhi where the
American Embassy has come out clearly
saying that these aircrafts were carrying
spareparts for their military hardware. It is
clear, whatever the nature of these aircraft,
it in some manner, they were involved in the
war efforts, then we should not have allowed
them to refuel because the international law
is very clear. This type of facilities, whatever
designation they may go, can only be given
to allies and we are not allies of the coalition
forces. We are not allies of the United States
at this point of time. Therefore, this refuelling
is not a very correct step. It goes without
saying, while these aircrafts would be there
in the airport for one or two hours, inspection
of what type of materials they were carrying
actually could not take place less than 24
hours. That is what the experts say. There-,
fore, there is no weight in saying that these
aircrafts were not carrying military hardware.

It is true that our approach to this whole
question has not been within the tradition of
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Indian foreign policy or within the tradition of
Non-alinged policy. There may be many
reasons for this. There might be the fact that
this Government took over quite recently
and they are concerned with so many major
issues. it may also be, as has been said, that
wae are in the deep economic crisis which is
not the creation of this Government. Now
those who can help us in this crisis may be
putting pressure. They are doing to all other
countries which are much more powerful
than our own country. They are exerting
pressure for changing the foreign policy. But
then, whatever difficulties may be there, but
the message from this House, the message
from this Government has got to go loud and
clear that India is not for sale; that Indian
foreign policy is not for sale on dollars or
otherwise. Indian foreign policy is not for
sales and whatever difficulties we are facing,
let us face them bravely let us face them on
principles. Therefore, this should be our ap-
proach.

| would like to say, | would not support
the adjournment-motion. do not see ground
for this House supporting this adjournment-
motion. It is because, compared to what the
previous Government policy on the very Gult
crisis has been, the performance of this
Government has in any manner be less
creditable. | have the highest regard for Mr.
Gujaral as a very capable, intelligent and
pleasant person. Now that he has thought it
fit to make some reference to the past and
has waxed more eloquence on the suc-
cesses of his own policy, let me use his own
words to set the record straight.

I along with my colleague here, Mr.
Basheer—we have been the only two Indian
citizens, including all citizens, politicians and
officials-who had the opportunity to go to
Kuwait afterthe take-over by Iraq, apart from
Mr. Gujral himself. | must inform this House
what transpired in our meeting with the
Deputy Prime Minister of Kuwait, Mr.
Ramadan. He was very unhappy with our
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Government because when Mr. Gujral had a
meeting with Mr. Gujral, he has repeatedly
mentioned to us in our meeting with him in
Baghkdad. Mr. Gujral has promised that India
would supply food stuff and medicines in the
planes that would come to take back our
citizens in Kuwait mainly and to some axtent
in Iraq. The Deputy prime Minister of Kuwait
has made it very clear: “We never asked for
foodstuffs and medicines. It was your For-
eign Minister who offered this facility.” And
having offered, we are very sad and very
surprised and, infact, certainly disillusioned,
by the factthat though the UN embargo does
not and cannot be against supply of medi-
cine and foodstufts, Indian planes are com-
ing without the see essential things for our
men, women and children.

This reflected down the line in the Iraqi
administration with the result that thers was
an unpleasant feeling towards Indians that
while, | a Member of Parliament and my
colleague, another member of Parliament
were allowsd into Baghdad, notonly Baghdad
but even Kuwait, a Union Minister like Shri
Unnikrishnan and other Ministers ofthe State
Governments of Kerala and Goa were not
aliowed, in fact, even anywhere in side Iraq.
They were not given visas.

This shows that the previous Govern-
ment foreign policy antagonised Irag and
what was unprecedented achievement-with
utmost respect | am saying this, but this is
what transpired the foreign policy of the
previous Government managed this unprec-
edented achievement of antagonising both
the parties, both lraq and Kuwait.

1 will tell you what happened when Mr.
Gujral went to Kuwait. We went to Kuwait
and we had a meeting with the Indian citi-
zens there. They were wholly disappointed
by the performance of our own Government
when Ministers went there. That related par-
ticularly to the public meeting that Mr. Gujral
had in Kuwait. At this public meeting, Mr.
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Gujral was sloquent again on our friendship
with Iraq, with the Iraqis and justified all sorts
of things. This was a public meeting. Lakhs
of people were there, not only Indians but
also Kuwaitis and the result was that a
backlash of the Kuwaitis against Indians
started. At that time, the slogan on the walls
of Kuwait was “ One Dinar for a Palestinian
killed." After that day, a slogan was added to
that * One fil for every Indian killed.” A fil is a
hundredth partof aDinar. Thatwas really the
humiliation and the trouble that Mr. Gujral, in
his enthusiasm, has created for the people.

SHRI I. K. GUJRAL: | wish he had
spoken before | did. Then | would have had
adequate time to reply. But since he has
made some allegations, | hope he will kindly
let me respond to them. Of course, he has
one advantage and, that is he can say any-
thing because he does not have to back it up.
Therefore, all the takk that he is talking of two
or three months after coming from lIraq,
absolutely loses its relevance. At no stage
during my visit to Baghdad, did | meet the
Deputy Prime Minister he is referring to. The
question of my talking to him did not arise.|
did not talk.

SHRIEDUARDOFALEIRO: The Deputy
Prime Minister in charge of Kuwait.

SHRI . K. GUJRAL.: | did not talk to him.
President Saddam Hussein neither asked
me nor did | promise supply of food and
medicinaes. All the same, as a humanitarian
nation, we did send medicines later on. Also,
you willkindly recally that both for our nation-
als and also for the psople of other nationali-
ties who were stuck there, we sent a food
ship and India was the only country which
succeaded ingetting UN approvalforsending
food ship. Even after the food had been
distributed some 5,000 tonnes were left un-
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used, at that time again, Iraq was asking us
to give itto them. We told them that we could
do it only after UN approves and UN did
approve it and the food was left there. | am
very sorry he hasflung allthe Fithon my talks
in Kuwait. He is a friend of mine, But it Is
untrue and | totally and strongly contradict it.

SHRIEDUARDO FALEIRO: Mr. Gujral,
it is very easy to say that it is untrue. | was
there. Mr. Basheer was there. My talk with
Mr. Ramadan is already there. There is a
record of it and there are all the Indian
citizens on the Committee. Who will say
what actually happened?

I mention this only to say that this is not
merely a fault of this Government. The dis-
tortion of foreign policy began by the previ-
ous Government and that is my submission
based on my personal knowledge and per-
sonal experience of my going to that part of
the world, that very few people, hardly a
dozen, have been aliowed to go. It remains
a matter which is really not very good but it is
almost a regret for the Government of India
that while private members of Parliament
were allowed by the Government of Iraq to
go to Baghdad not merely, but to Kuwait,
Union Minister like Mr. Unnikrishnan of that
Government to which you belong, Mr. Gujral
and, Ministers of the State Government that
accompanied him, were not allowed. Would
you explain why this unpleasant and such an
unfortunate situation arose? | will just make
apointthat we must correctthose distortions
on the ground. It has been mentioned here
by Shri Gujral that about 150000 Indian
citizens who have come from there went
through a lot of troubles, they went through
enormous troubles in the desert, Whilst the
Americans, whilst the Britons, whilst the
Germans who are the coalition forces were
allowed to go straight from Kuwait to Frank-
furt, to New York, to London but the Indian
friends of Iraq who were aillowed to go were
made to go through the desert suffering so
many indignities.
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SHRI I. K. GUJRAL: How many ware
thera?

SHRIEDUARDOFALEIRO: tisalarge
number. There is not talk about that. The
point is this. | have mentioned that the Em-
bassy in Baghdad at that point of time was
not merely effective. It is a matter of great
sadness and shock which this Government
must corract that. Even at this point of time,
our Ambassador in Baghdad has deserted
his post, he is not there while so many other
Ambassadors are there. The Ambassadorof
Cuba-Cuba is a small country-is not only
there but he is also reporting to the outside
world, he is reporting to his own Govern-
ment. Further, itis not merely the Ambassador
of Cubawho is there but doctors, nurses and
other people of Cuba are there to help the
civilians there. But our people, the leader of
Non-Aligned Movement, leader of the third
world have deserted and the responsibility
goes to the Head of the Mission in Baghdad
about whom | have already in a letter to Shri
Gujral at that point of time pointed out that he
was not really doing what was required of
him.

Sir, lwould, therefore, like to submitthat
our policies on that region have to be cor-
rected. The Coalition Forces are undoubt-
ediy violating the mandate given to them by
the Resolution of the Sacurity Council, No.
678. The Resolution of the Security Council
is to liberate Kuwait. But what the Coalition
Forces are doing is they are destroying Iraq.
They are not merely destroying the military
installations but also destroying and killing
civilians and that is what is actually happen-
ing at this point of time. What is happening 1s
not liberation of Kuwait but it is the destruc-
tion of lraq. This is against all canons of
international law and this is ugainst the
Resolution No. 878 specitically which permit,
them to engage in a contlict with Iraq.

In this context, | cannot get in better
witness than one of the most eminent citi-
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zens of the United States, a former Attorney-
General of the United States, a leading light
of the World Peace Movement Justice
Ramsey Clark. He has written a letter to the
Secretary-General of the United Nations on
12th of this Month reporting his visit of
Baghdad during the period from February 2
to February 8, 1991. | will just quote the
points that he made.

Sir, permit me to quote this. This has
come from a very impartial source, a man
who is not an India, who is a citizen of the
United States, who is a legal mind, a judicial
ming highly respected all over the world. | will
quote from Mr. Ramsey Clark’s letter to the
Secretary-General of U. N. dated 12th of this
month:

*.....No UN resolution authorizes any
military assault on Iraq, except as is
necessary to drive Iragi forces from
Kuwait. The bombing that has occurred
throughout Iraq is the clearest violation
of internationallaw and norms for armed
conflict, including the Hague and Geneva
Conventions and the Nuremberg Char-
ter. It is uncivilised, brutal and racist any
moral standard. With few if any excep-
tions we witnessed, the destruction is
not conceivably within the language or
contemplation of Security Council
Resolution 678/44,

| urge you to immediately notify the
Member States of the General Assem-
bly and the Security Council of the infor-
mation herein provided. | urge you to
ask for the creation of an investigative
body to examine the effect of U. S.
bombing of Iraq on the civilian life of the
country. Most urgent, | ask you to do
everything within your power to stop the
bombing of cities, civilian population,
public utilities, public highways, bridges
and allothercivilians areas andfacilities
in Iraq, and elsewhere. If there is no
cease fire, bombing must be limited to
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military targets in Kuwait, concentra-
tions of military forces in Iraq near the
borderof Kuwait, operational military air
fields or identified Scud launching.....”

MR. DEPUTY-SPEAKER: There is no
time for alithese things. You have made your

point.

SHRI EDUARDO FALEIRO: Should |
lay it on the Table of the House?

MR. DEPUTY-SPEAKER: It is not nec-
essary. It is not allowed according to the
rules also.

SHRI EDUARDO FALEIRO: Right, Sir.
I am making this point that it is a violation of
international law the way the destruction of
Iraq is being conducted. And, therefore, our
Deputy Minister now, who goes to join the
Non-aligned Ministerial Team, he should be
requested and he is required to go to Iraq to
call and urge the United Nations to form an
investigative team to investigate into these
violations of the United Nations mandate.
Also, our approach should be that Iraqg must
undoubtedly withdraw from Kuwait. Use of
force in international relations and take over
of another sovereign State is not permis-
sible. But at the same time, the Resolutions
that had been violated, are not merely the
Resolutions concarning the Kuwait but other
Resolutions of the Security Council have
also been violated. Peace itis said is indivis-
ible so in international legitimacy. It is nec-
essary, at this point of time immediately to go
infor ceasefire. Whatis immediately required
is cease fire. ltis also necessary at this point
of time to have atime-bound programme for
convening international conference so that
there is stable peace in the Middle East and
Palestine State is created.

| would just take one minute to mention
something which is crucial and will be shock-
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ing and unfair to our people if this is not
referred to today, namely, the plight of the
Indian citizens who have come from that
area. It is most unfortunate that our national
committee for the rehabilitation of these
people, which was an assurance given by
the Government in this House, has not be yet
been constituted. The national relief fund for
these people is also an assurance given to
this House. But after six months, it has not
yet been constituted. An important point of
concern to them is, there has been a stop-
page cf passport service. There was a bond
entered into by them for their repatriation,
that bond was cancelled by the previous
Government. Now having been cancelled,
the Government now is asking for the refund
of that mongy. This is a humanitarian point.
| feel very strongly about it.

MR. DEPUTY-SPEAKER: Please be
brief.

SHRI EDUARDO FALEIRO: This bond
which has been cancelled is most unfair to
our people who have contributed their money
to our reserves. NRI deposits of the gulf
people are more than the reserves of the
Government of India at this point of time.
They have been stopped from getting any
passport service. So they cannot get ab-
sorbed in India. They cannot go abroad
because the passport services have been
stopped for them. Bond should be truly can-
celled and passport services to returnees
from Kuwait and the gulf should be immedi-
ately restored.

Secondly, NRI status of these people
and alithe attached privileges mustbe main-
tained until normalisation of the situation in
that area.

Thirdly, their children must be allowed
to have their births registered in India be-
cause the Indian registration authorities are
asking them to register their births in Kuwait.
Canyouimaginethe insanity of the situation?
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These things must be done immediately.
These are the difficult times for the South.
East-Waest confrontation is over. North-South
confrontation may begin. (Interruptions)

Let us once again courageously and
bravely assert the leadership of non-aligned
movement, assert our right and our duty to
workto maintainthe sovereignty ofthe smaller
countries of the poorer countries and the
integrity of the third world withthe world. With
these words of greater and greater needs of
South-South cooperation inthis difficulttimes
of confrontation, | end my speech.

SHRI I. K. GUJRAL: On the 9th of Feb-
ruary a meeting of the Consultative Commit-
tee of the Foreign Affairs Ministry was held.
It was a very well attended meeting. The
meeting put on record the good services
rendered by the ambassador and the officials
in Baghdad. Therefore it is highly unfair on
his part to try to attack those people who
worked under very difficult circumstances
and therefore put themselves in a very ad-
mirable and remarkable position.

SHRI EDUARDO FALEIRO: | have a
right for personal explanation.

MR. DEPUTY SPEAKER: There is no
allegation against you.

SHRIEDUARDO FALEIRO: lhave pro-
duced the evidence tothe Member. How can
he raise this issue in this manner? (Inter-
ruptions)

SHRISRIKANTAJENA (Cuttack): About
the refuelling issue the Congress spokes-
man is silent. Why is he silent about it?

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): We also know
what you did. (/nterruptions)

SHRI SRIKANTA JENA: Mr. Swamy
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and Mr. Khashoggi both are responsible for
that. '

SHRISUBRAMANIAM SWAMY: About
Mr. Khashoggi, BJP knows more.

MR. DEPUTY SPEAKER: This is really
going out of control. Please Let Mr. Indraijit
Gupta to speak.

SHRI INDRAJIT GUPTA (Midnapors):
Mr. Deputy Speaker Sir, |don'tknow why Mr.
Subramaniam Swamy is getting so agitated.
There is nodoubt of the factthaton this issue
of refuelling of the American aircrafts this
Government was totally isolated from public
opinion is this country. There was not a
single party or a single section of the Ptess
which supported it. Baecause it was so bla-
tantly and crudely a violation by this Govern-
ment of the entire traditional foreign policy
which is wedded to non-alignment, peace
and against war. It was an effort and a
behind-the-scene attempt to make this
country involved inthe war efforts onthe side
of the Americans-something which cannot
be tolerated.

Therefore, as Mr., Akbar said, some
alleged air corridor at the time of Mr. Gujral's
Governmentwaskept asecret, this refuelling
also was kept a secret until he learnt about it
from the Times of India. How this refuelling
was stopped is also being kept a secret! It
was not declared by this Government. First
it came from Washington. It was the United
States Government which | think has good
information as to whatis the atmospherethis
country, what is the public opinion, how
people are reacting, how embarrassed or
not this Government is getting, which has
announced that it has decided to make alter-
native arrangement for fuel, to bail these
people out from the difficulty into which they
have got.

Therefore there is no doubt of the fact
that this refuelling incident that has taken
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place has sullied the image of India through-
out the world. Our reputation, our record of
the past, our ties with the Arab countries, our
ties with the non-aligned movement, every-
thing have been jeopardised and endangered
by this refuelling. So it is a good thing it is
over now.

Now | want to know only one thing. | am
not going to make a long speech. What is
going to be the outcome of this debate in this
House? The Press report everywhere says
that more and more countries are supporting
President Gorbachev’'s proposal which
Saddam Hussain is supposed to have ac-
cepted. | don't know what the exact position
is. More and more Governments are wel-
coming it, supporting it and pressurising
everybody concerned that this Gorbachev's
proposal should be made the basis for bring-
ing about a cease-fire and an end to the
hostilities and for a peacefully negotiated
solution. But what is over Government's
attitude towards this Garbachev's proposal,
| don't know upto now.

They may say that we do notknow as to
what is the content of it. We were told a little
while ago that a month ortwo ago, President
Gorbachev had made a proposal to our
Government that we should have a day-to-
day contact and day-to-day consultation in
this situation. Now, we are supposed to
believe that they do not know; that the Gov-
ernment of India has not been informed; we
have not got an Emissary in Moscow; our
relations with the Soviet Union no longer
exist; we do not know as to what are the
contents of that Resolution. | do not believe
it for a single moment. But we are keeping
quiet. Governments which are on the side of
the so-called coalition, the United States led
coalition have reported in the
Press-Government of ltaly, Government of
Egypt, Governmentof Belgium, Government
of Iran, so many Governments and some
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more of them. Even the authorities of the
Federal Republic of Germany, Chancslior
Helmut Kohl is reported to have said that this
is the only chance that you will get; get hold
of the Gorbachev proposal and use it in order
to bring about an end to the hostilities, be-
cause the war has been going on for a
month. We must note the fact that this is for
thefirsttime that Saddam Hussein has agreed
to talk directly to a Government which is a
member of the Security Council. His attitude
was that all the members of the Security
Council who have voted for the Resolution
678 are the enemies of Iraq; they passed
that Resolution in order to destory lraq. But,
here atime has come, whatever the reasons
may be; we need not have to go into all that
now when he has agreed to send his emis-
sary directly to Moscowto talk with the Soviet
Government which was very much a sup-
porter of Resolution 678 and it was perma-
nent of the Security Council. This shows a
big shift. 1 think it shows a big shift in Saddam
Hussein's position. Maybe some people may
say it is because of his weakness now;
because his country has been bombarded
for one month, and therefore he is felling
shaky. It may not be that. We know what the
UN Secretary-General has said. He has
gone on record as saying that Saddam
Hussein told him that what | have been
demanding-thatthe Kuwait is part of Iraq and
Iwill not leave Kuwait-is not something which
is irreversible. This is what UN Secretary-
General was quoted as saying. He was told
by Saddam Hussein that his insistence on
holding on to Kuwait is not an irreversible
decision. Even though he was saying that.
Of course, the bombers were up in the sky
already and Saddam Hussein a part from
the aggression he committed against Kuwait
for which the whole world is condemning and
there is no doubt about it. Kuwait was an
independent country; amemberofthe United
Nation in its own right; a sovereign States
with its own Government. He sent troops
there and took over Kuwait and | would
blame him more for the fact that because of
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the action of his-indefensible action- hegave
an opportunity, he gave an excuse to Presi-
dent Bush to mobilise its huge concentration
of military power in the middle-east region.
They wanted such an excuse; they got it
because of Saddam Hussein. Now we can
see what is going on. Americans have not
defined clearly their war aims. President
Bush should be asked by our Government
also 1o define his war aims. Is it limited to the
question of the liberation of Kuwait? Or does
it go beyond that? Does he want-as some of
the American spokesmen are asking—that
we should have a new order; and a new
world order has to be created? British Gov-
ernment has said it more openly that the war
should be followed by a new order to be set
up in the middie-east which means that they
wantto have apermanent presence there, to
dominate that whole region, to dominate the
Arab countries of that region, to dominate
the oil resources of that region. That is their
was aim; not simply the liberation of Kuwait,
for which they are saying that they are
shedding tears whichthey never shed before,
in case of Panama or Granada or Nicaragua
or anyone else. They never shed any tear at
that time.

So, we have to understand this. We
have to work seriously as a major country of
the third-world for bringing about a speedy
end to the war and for a peaceful solution.
Otherwise, if the war continues, if the war is
allowed to continue, we will be faced with a
pax-Americana. The war will end with a pax-
American a in that whole region and it will be
a threat, a standing threat not only to the
middle-east; it will be a threat to India. It will
be a treat to the Soviet Union. It will be a
threat to all the countries round-about in this
area. Therefors, it is a country which now
feels that it is the only super power left in this
world. The other super powers for various
reasons have become weakened and one
super power exists, They are showing it
every day In this huge concentration of
armies, of new technology in weapons, of
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planes and thanks, of everything, that they
are capable of doing whatever they like.
Everybody will have to kneel down before
them. The continuation of the war of hostili-
ties will be disastrous not only for all this
region but for us also. Therefore, | would like
to state clearly here whether they will add
their voice hare and now to that comity of
nations which is saying that Gorbachev
proposal must be taken hold of and made the
immediate instrument for bringing about a
cease-fire and an opening to a negotiated
settlement. Mr. Chandra Shekhar should not
keep quist on it. What is his attitude towards
this Gorbachev proposal, we want to know.
if the Governments of the FRG, of Italy, of
Egypt, of Belgium can speak out, why the
Government of India can't speak out? (/n-
terruptions) It is too late in the day to try to
indulge in jokes. The country has already
beentakenfor aride by your policy. Kindly do
not try to leave it off now. It is too serious a
matter.

SHRICHANDRA SHEKHAR: 1am quito
serious about it.

SHRI INDRAJIT GUPTA: Aliright, very
good.

SHRI CHANDRA SHEKHAR: If you
want my response on that, | shall give it.

SHRIINDRAJITGUPTA: The response
has, of course, to come at the end of this
debate. ( Interruptions) | only want to say is
that Resolution 678 never sanctions the use
of force. It said that if he does not vacate
Kuwait by the 15th of January, any means
that are required or considered necessary to
make him vacate will be undertaken. It does
not say that as soon as the deadline of 15th
January is over, from the 16th or 17th, you
should begin an all-out military assault on
Iraq. This is what they did. Therefore, ev-
erybody is now understanding thatthey were
very eager to carry on this war until, as they
say, they can destroy lraq, perhaps dis-
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member Iraq as a country, finish off Saddam
Hussein, finish off all his militar\y strength.
They have said. They are saying it every day
in different ways. But that was not the war
objective. That was not the objective of the
United Nations Security Council resolution.
Therefore, we must not allow people to run
amuck. This whole war has gone absolutely
contrary to the world developments of the
last two or three years. It is a tragic fact. The
whole world was moving in a different di-
rection for the last two to three years. The
people had bagun to think that there will be
no more wars perhaps-a world free from
wars. All kinds of declarations were signed
and announced in different parts of the world-
Gorbachev-Rajiv Gandhi, somebody and
somebody and all that- based on this hope
that a new era has opened of disarmament
of reduction of troops, all kinds of security
arrangements, N0 More wars, No more wars,
Here something has happened which has
run contrary completsly to the whole devel-
opment of these last two or three years. lt is
a serious matter which we should talk about.

Even in a country like Pakistan now
demonstrations are taking place every day
in every town and city. Those 10,000 Paki-
stan troops there, who have been sent, they
say, should not fight on the side of the
Americans but to defend the holy shrines of
Mecca and Medina. Now Mr. Nawaz Sharif's
problem has begun: How to bring back those
troops? People are demanding it and saying
why have they been sent. Demonstrations
are taking place all over American cities and
towns because the bodies of the dead
American soldiers have not yet begun to
arrive in America as they used to arrive from
Vietnam inthose wooden coffins and created
so much trouble in the USA. They willcome
if the land war begins, if President Bush is
determined to Laucnh the land war. Up to
now, he has had one-way traffic raining
bombs from the skies when there is no lraqgi
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gotsome land army, we believe. Every military
expart has said it, written about it. They have
experienced troops who have fought for eight
to nine years inthe war against Iran whereas
the majority of the US troops in lraq are
people who have never seen active combat
or wartare in their lives.

Air Force to counter it. Suddam Hussein has
h;s

Itis not going to be a joke. And then the
casualties will come. The American casual-
ties will mount up. Mr. Bush may not care
about it but the American people do care.
They do not want to see their brother, sons
and fathers butchered inthe sands of Arabia
in order to defend a country called Kuwait.
So Sir, we must see which way the wind is
blowing in the world. Nobody wants war
except afew mad men. What is required now
is that the voice of India should be heard loud
and strong. This Parliament of India, if pos-
sible, should speak out. Ido notknow whether
it is possible or not. You consider it. | am told
that in the other House they are trying to do
something. You better find out as to what is
going on. | do not know whether it can be
done or not. You people are running the
Government. You should decide what to do.
You find out whether anything more can be
done from here in favour of a cease-fire and
a settlement inthis regard...(/nterruptions)...
Sir, you are in the Chair. You can also
consider it. But why the Parliament of India,
only after one month of this barbarous
bombing Is coming out on this issue? Sir, the
city of Baghdad is going without water,
electricity andfood. People are beingbombed
round the clock. | doubt whether any other
Arab country could have stood upto this kind
of athing. 1 doubt whether any country of the
third world could have stood up to this kind of
a situation. Do not talk about vietnam. That
was different case. They had Ho-chi-minth}
and they had fought against the French and-
the Americans before that. But which are the
countries of the third world which can stand
this situation? | am really surprised at the
way the Iragis are standing up to this thing.
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Theirchildren have no milk. Water is polluted
in the city of Baghdad and epidemics will
break out any day. Perhaps, they have al-
ready broken out. There is no electricity.
Houses are being destroyed everyday and
they are standing up to it. Merciless bowling
is going on. Therefore, it is high time to act.

SHRI VASANT SATHE (Wardha): |
agree with you. Let the entire House adopt
an identical resolution as in Rajya Sabha.
Let us pass a resolution unanimously here
and show our total support and solidarity for
secession of this war. Why not we do that?
Woe support you....(Interruptions)... We will
ask the Government to do it. Let us all ask
together. (Interruptions)

SHRI INDRAJIT GUPTA: We ask you
to do it.... (Interruptions)... This is a Gov-
ernment about which Mr. Akbar has said that
it has abdicated its responsibility and even
then, you are supporting this Government. It
is existing only because of you. You cannet

get them have a resolution. (/nterruptions) ‘

SHRIVASANT SATHE: Le* us convert
the Adjournment Motion into an unanimous
resolution. (Interruptions)

SHRI INDRAJIT GUPTA: The worst
thing of all is that by this action of the Gov-
ernment, the United States for the first time
got an opportunity to tell the whole world.
‘Look! a great champion of peace and non—
alignment like the Republic of India is sup-
porting us inthiswar."... (Interruptions).... ltis
a matter of shame. Our self-respect is lost....
(Interruptions)..... You always are worried
about August and January. (/nterruptions)

SHRIM.J. AKBAR: It has been accepted
by Mr. Gujaral (Interruptions)

SHRI INDRAJIT GUPTA: We have
heard Mr. Akbar's hair—splitting distinction
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between Operation Desert Storm and the
other Operation. In any case, once the war
broke out openly, why did not you come out
with your stand and stop it?

SHRI M.J. Akbar: It is because you
were in power. You might have stopped it.
(Interruptions)

SHRI INDRAJIT GUPTA: When the
war broke out on the 17th January, you were
inpowerand notourselves... (Interruptions)...
If we go harping only on what happened
before the war, then | withdraw my sugges-
tion. | do not think that any agreed resolution
will be brought out.... (Interruptions)...

| think you are more interested in that
and not in what you should do now to stop
the war. | do not know the Government's
intention or purpose. They will have to con-
sult with their friends. Letthem doit. There is
no Minister of External Affairs and there is no

- Minister of Defence here. Mr. Subramaniam

Swamy is holding the fort. (Interruptions)
16.00 hrs

In spite of what Shri Gujral said, he goes
on saying no, no...... (Interruptions). The
whole thing started with Shrimati Indira
Gandhi...... (Interruptions)

SHRI LK. GUJRAL. Shri Akbar, true to
his style, as his party’s spokesman, thinks
that repetition of lies makes it atruth. He has
been repeating......(Interruptions)

SHRI M.J. AKBAR: Shri Gujral can
check up the text of his own speech. He has
admitted that he could not afford to be anti-
America...... (Interruptions)

Sir, he has used the word**. | object to
it. He must withdraw it right away. He has
said that** ...... (Interruptions)

**Expunged as ordered by the Chair.
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some unparfiamentary words have been
used. All the unparliamentary words which
have been used will not form part of the
record. It will be examined and such words
will be removed from the record.

SHRIM.J. AKBAR: What is there to be
examined. He has admitted himself during
the course of his speech....(Interruptions)

PROFMADHUDANDAVATE: The word
**isunparliamentary, but** is parliamentary.
There is a distinction between the two.....
(Interruptions)

MR. DEPUTY-SPEAKER: | will exam-
ine that. | have already said that it will not
form partofthe record, if itisunparliamentary.
There is no point in saying anything further.
it is not only the words which have been said
against you, bet against any othar Member
also.

Now, Shri Sudarsan Raychaudhuri.

SHR!I SUDARSAN RAYCHAUDHURI
(Serampore): Mr. Deputy-Speaker, Sir, at
the outset, | must say one thing that today we
are discussing a very serious matter, the
Gulf war and the India's role in it, from a
particular angle. We should have discussed
it much earlier in this House, so that we could
have arnved at some at some sort of of a
decision for ending the war, maybe some
consensus also. May be, be because Now,
the Congress (1) Members aretrying to delink
the refuelling issue from the adjournment
motion, and | am afraid, when the time of
voting comes, they would delink themssives
from supporting the adjournment motion also.
In fact, all the Left parties had asked for
convening an emergency session of Parlia-
ment 1o voice the demand of our people for
an immediate end to this war, but the Gov-
arnment did not care to listen to our sug-
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gestion. Maybe this Government does not
want even a regular, normal session to be
held, notto speak of any emergency session.
Wae cannot expect anything otherwise from
this minority government.

Since the 17th of January, when the
United States started war against lraq; what
was this Government doing? Is this Gov-
ernment observing silence most of time as if
to mourn the death of our foreign policy of
non-alignment? But when our Prime Minis-
ter, who most of the times speaks in a
sermonising tone as if he commands two-
thirds majority in the House, has declared
that the issue of Kuwait cannot be linked with
the Palestinian issue, in fact it was George
Bush speaking through our Prime Minister.
The US imperialists want Israel to continus
to occupy the Arab Territories, West Bank,
Gaza, Golan Heithts and the South of
Lebanon. Nobody can step them. lsrael
knows that its regime would continue its acts
of aggression in the antire West Asia with
impunity, because it is backed by the US
imperialists. “nce it is representing the in-
terests of the US not only in West Asia but
throughout the world, even in Central
America, no one can condemn lIsrael. ft
would be a sacrilege to say that unless Israel
withdraws from the Arabterritories, no peacs,
on order and no stability is possible in the
Middle East.

Our Prime Minister being a man of
principles declared therefore that the Pal-
estinian question should be delinked from
that of Kuwait. But Sir, is this the way of
upholding our policy of non-alignment? Al-
lowing the US warplanes refuelling facilities
is just a manifestation of the distinct policy of
this Government. This is policy of abject
surrender to US imperialism. This is the
policy of naked of make appeasement of US
imperialism, of destroying our policy of non-
alignment.

“*Expunged as ordered by the Chair.
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Mr. Deputy Speaker Sir, historically,
ideologically and even realistically, non-
alignment is basically anti-imperialist in
character! It has developed that way since
Independence, since the time of Freedom
Struggle. Nobody can distort it because this
is the policy of people, not of a particular
party, nor that of a particular leader and nor
thatof a particular family. Butthis Government
which had its birth in political expediency,
which thrives ans survives in politics expe-

diency thinks otherwise. This Government

thinks that the days of non-alignment are
over in this so called unit-polar world. Is this
the reality? Has imperialism changed its
character as some gullible people foundry
believe? Dont you find the contradictions
between the impernialists and the people of
third world countries accentuating day by
day? Are you not able to recognise the
predatory nature ot US impaerialism? Then,
why did this Government do nothing against
this country? Why did they feel shy of
speaking against the US? Do you think that
liberation of Kuwait is the real objective of
US? Is it not a fact that the US really wants
to destroy liaq, tokilleven Saddam Hussain?
And Saddam Hussein was not inflexible as
was pointed out by Shri Gujaral.

The United States always tries to thrust
its word on West Asia. | must say that noone
can support Irag’s action against Kuwait. It is
indefensible and it cannot be condoned. But
who is this United States to work as the
world’s policeman? Is itknown for its respect
forinternationallaw? Can we forgetthe case
of Vietnam, Panama, Granda, Nicaragua
and Chile? Sir, the ultimate objective of the
United States is to subjugate the entire world,
particularly the Third World countries. It wants
to subjugate their people andtheirresources.
This is the American concept of new inter-
national order-Pax Americana! What is the
intarest of the United States in the Gulf? It
wants to control the oil of the entire region, to
have puppet government in those Gulf
countries who would allow the US and its oil
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companies to amass huge profits atthe cost
of the poer Arab people. Ourown Government
find fault in it but Iraq has stood against it for
morethan a month. The US and its allies are
pulverising Iraq. Thousands of civilians have
been killed. Hospitals, water works, power
projects, places of worship, places that
reprasentancient Mesopotamian Civilisation
and everything has been destroyed. Even
people, including women and children in
underground shelter are not being spared.
But lraq has not surrendered. It is fighting
valiantly. The Iragi people are not alone, the
entire pecple of the third world countries,
even of the Wastern countries, in America an
in every other places are with them. Rallies
are being held, demonstrations are being
held againstthese war machinations, against
this war game of the US. In Bonn, in Berlin,
in Tokyo, in Spain, in ltaly, in America and in
cities after cities, we are seeing that rallies
are being held because people know that
this is not an UN War. The Resolution-678
calls for using all necessary means but it did
not mean, use of force only. All peaceful
means should have been exhausted before
going in for war. The Resolution neither
permitsdestruction of Iraq. Americais clearly
violating the UN mandate. Let me refer to
Para 4 of the Resolution-678.

MR. DEPUTY SPEAKER: No. For this
quotation, there is no time. There are many
othar hon. Members who want speak.

SHRI SUDRASAN RAYCHAUDHURI:
It says: “Requests the States concerned to
keep the Security Council regularly informed
on the progress of actions.” What did the US
and its allied forces do to inform the U.N?

What about Resolutions of UN against
Israel? The Resolution 242 asks Israel to
leave occupied Arab territorigs, to stop
atrocities there. America did nothing 1o re-
atrain Israel. In fact, it abetted Israel. This is
the true picture of American justice. Our
Government too is following that canon of
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justice, i.e. the Palestine issue should be
delinked. This is our newly interpreted Non-
Alignment. Therefore, it was just natural that
this Government allowed re-fuelling facilities
to US warplanes, even though, the domastic
consumption had been curtailed, domestic
flights had been cancelled, Kisans were not
getting diesel, trains had been cancaelled.
These US warplanes could have this
refuelling facility in Karachi or in Singapore,
but they preferred India just to show the
world that NAM country is also supporting it.
By doing so, our Government had offered
credibility 1o this war, a justification to US
war. In spite of demonstrations and appeals
from all the major parties, this Government
went on giving such facilities. The Prime
Minister had told that this action was based
on humanitarian grounds. What is this hu
manitarian ground? The US had destroy
even the only one babyfood factory that was
there in Irag. This Government has brought
absolute unmitigated disgrace to our nation,
to our foreign policy. Mr. Rajiv Gandhi tells
that this Government had acted as ahapless
spectator in the course of thiswar. It1s not a
fact. This Government has actually acted as
anbetter, a coliaborator to this US war. Now,
the Government of US has come forward to
save this Government by telling that it will
have some other alternative arrangement
and it does not need refuelling facility from
India. Mr. Chandra Shekhar did not stop this
refuelling. Mr. Bush did it. At least this pup-
peteer is sensible. Here, the domestic
puppeteer directs the Government to topple
an elected Government in Tamil Nadu and
then to suspend the presentation of the
Budget.

MR. DEPUTY SPEAKER: | want that,
you should be a little more discreet in using
the words and phrases.

SHRI SUDARSAN RAYCHAUDHURI:
Freshloansfromthe IMF are inpipeline. The
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puppet Government is grateful and perhaps
fromthis sense of gratituds, it appears today-
evenintoday’s Paper, | do not know whether
it is Indian Express or The Hindu- that it is
going to allow South Korean warplanes to
overfly to Gulf. What is South Korea? They
are the collaborator of the US. They would
hold one joint military exercise this year,
1991. This Government is allowing South
Korea, though appeasing South Korea to
appeate United States.

Thanks to a great ruling of the hon.
Speaker we have got rid of the defector
Foreign Minister. Now, we shouldfind means
for getting rid of this Government. This
Government should go lock, stock and bar-
rel.

SHRI IBRAHIM SULAIMAN SAIT
(Manjeri): Mr. Deputy Speaker, Sir: | thank
you for giving permission to participate in the
discussion on the adjournment motion. All of
us know that India is the biggest democracy
in the East. Together with this, India is the
biggest democracy in the East. Together
with this, India is the leader of NAM and also
amember ofthe Security Council at present.
But India, | must say, and has addicated its
responsibility, under the Chandra Shekhar
Government by nat darking initiative to stop
war. India must have taken a strong stand to
see that this war is stopped, and the entire
humanity is was saved from misery and
destruction. This was not done. This was the
biggest failure.

The bloody war is going un now, in the
Gulf for more than a month. It has got a
potential for great catastrophae for the entire
mankind. Therefore itis, that all of us desire
that the war should end, and there should be
a cease-fire, so the concerned parties can
settle the dispute around a table, through
peaceful negotiations.

As far as invasion of Kuwait by lraq is
concerned, all have condemned it. We do
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not condone invasion and occasion of Ku-
wait by Iraq. But one thing must be under-
stood, about the situation today. With the
linkage of evacuation of Kuwait, with the
evacuationof the occupied areasof Palestine
by Israel, the entire situation has changed. It
is here, we support the attitude of Iraq,
because we cannot aliow aggression from
any quarter, and in any part of the world. As
you all know, the Amaerican policy has been
very partisan. It has been an imperiaiist
policy, a policy which treated different
countries of the world according to America's
own whims and fancies. Zionist Israel oc-
cupied certain areas through aggression
Israel occupied various areas of Palestine. It
occupied the West Bank, Golan Heights and
also the Gaza strip. No doubt, at thattime the
Security Council had passed resolutions
condemning the aggregation of Zionist Israel
accepting certain patps. if Palestineg but
those resolution were always vetoed by the
USA. Therefore whatsay isthatthe USA has
always adopted double standards. There
has been complate discrimination. Therefore,
we cannot accept the policy adopted by
USA, where USA is out do destroy lraq and
not liberate Kuwait. Further have to say that
the bombardment is going on day and night
against Iraq while talks are going on for
cease-fire, to seitle matters. At the same
time, barbaric bombardment is going on,
cruel bombardment is going on. By whom?
By the imperialistic USA and European
couniries, all put together against one
country, viz. Iraq. What sort of bombardment
is it? All of us know it full well: bombing of civil
areas, hospitals, schools and along with it,
places of worship and civilian safety shelters
are also being bombardment where thou-
sands and thousands of people died and
suffered grievous injuries . Therefore in this
background | welsome the initiative taken by
President Gorbachev of USSR do and the
war where. The initiative of NAM was very
late NAM delegation is now thinking of going
to Washington, and of going to Baghdad for
negotiating a cease-fire. They must have
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taken the initiative much earlier. India, a
great country, as the leader of NAM, as a
member of the Security Council must have
takentheleadinthe matter. Butindiaf ailed;
and, therefore, we have lost the initiative,
and we have abdicated our responsibility. |
demand that the Prime Minister should now
come out clearly on what is is stand, with
regard to the peace proposals of Mr.
Gorbachev, the President of U.S.S.R.

As regards refuelling facilities, it is said
that we wete giving refuelling facilities during
peace time. But during war time, you cannot
have the same yardstick: you cannot have
the same perceptions as during peace time.
We must understandthatthere is difference
between wartime and peace time. Therefore,
| say thatthe refuelling facilities givento U.S.
warplaner were completely unjustified and
they were partisan. These facilities should
have been stopped much earlier. They were
against all principles of non-alignment. | am
very happy that refuelling has been stopped
now.

The talks are going on for a ceasefire.
We are told that Iraq has accepted the pro-
posal presented by Gorbachev, President
of U.S.S.R. feua cease-fire and evacuation
of Kuwait. Mr. Bush President of U.S.A.
rejected proposal and is adamant in co:'\l-
tinuing the war. He has gone mad being an
imperialist power. It is highly essential now
to spell out clearly our attitude towards ini-
tiative taken by the President of USSR. |
must say very clearly that we must take a
stand for Arab unity; we must stand {or the
integrity and the sovereignty of the Arab
world and we must stand for the integrity of
lraq.

if we now demand vacation of aggres-
sion from Kuwait and Iraq, then why not say
that simultaneously the American troope also
should be withdrawn from the solil of Saudi
Arabia Shri Gujral our former Minister of
External Affairs has said, there shouild be a
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tJ.N. force to supervise alt withdrawale and
to see that peace is established and the
security and integrity of Arab land is main-
tained. Togettrer with this, we should also
see that our friendship with our Arab broth-
ers is established on more firm basis and |
wish that all of them kive in peace in decades
to come .

SHRI CHITTA BASU (Barasat): riseto
demand fromz the Government that there
should be a forthright condemnation of the
United States’ aggression aon lraq. } don't
think it is necessary for me torecapitulate the
events which have ultimately led to the war.
R has always been the obstinate attitude of
the United States of America which has
foiled ail attempts for averting this war.
Therefore, tis necessary for us, as acountry,
whose foreign policy is based on peace and
NAM, who wants 1o see that the third workd
should rot be assaulted upon, should have
taken a positive measure to avert the war. in
this case, the Government of india has
miserably failed. The Government of India
has also miserably faded to understand the
imentions of the United States of America for
unleashing such kind of a war in that region,
the Guif region.

Far the benefit of the House, | want to
quote a small paragraph from the speech of
the U.S. Defence Secretary, just to make it
known to the House what have been thelr
war aims, what has been their global strat-
egy, etc. He said, as follows:

"The [nited States has enduring re-
quirements. We have the need to
maintain our capacity to control the
world’s aceans and keep our commut-
ments both in Europe and Pacific, in
South West Asia, and Panama, to
continue to protect American lives and
interests.”
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Again on February 4, Mr. Bush made it
clear as follows:

“There would be no need tofight another
one because of the new world order.”

Now the question is what is the new
world order? This new world order, which
they want to impose upon the people, par-
ticularly the third world countries, Arab
countries, is to exploit the ol wells, to per-
manently perpetuate their political, economic
and cultural hold over these areas and to
control the entire world.

Their idea or their imention is to perform
the role of international pokice. K this is the
injention behind the war, if this is the am, #
this is the global strategy of the United States
of America, India which is committed to the
policy of peace ang non-alignment, to the
policy of prosperity of the advancement of
the third world countries, and which is com-
mitted always 0 take a stand against impe-
rialism, shouid have taken a policy decision
0 combat this kind of attitude and intentional
war efforts of the United States of America.
On the other hand, we have allowed the
Amaerican aircraft to be fuelled in our airports.
By these acts we have not only departed
from our traditional foreign policy, but wily-
milly we have made ourselves a pany to this
war. We are no longer non-aligned. We have
become aligned with the United States of
America and the multi-national forces. And,
therefore, this is a great mistake committed
by the Government of India.

Our Prime Minister at the very initial
stage of the war made a very damaging
statement. The statement was that there
cannot be any linkage between this issue of
Kuwait and other West Asian peace issue. .
As it is known, we cannot conceive of the
West Asian problem without the question of
Palestinian liberation movement and other
ipportant issues which are very much apan
of the West Asian problem.
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Lastly, | want to say that as we have
seen i, it has been all along the obstinate
atlitude of the United States'of America
which has unleashed the war. Even when
Mr. Saddam Hussein was agreeing 10 a
proposal for withdrawal trom Kuwait, the
United States President characterised itas a
cruet hoax. Look at the language! What an
obstinate attitude!

MER. DEPUTY-SPEAKER: Pointswhrch
have been already made may not be re-

peated.

SHRICHITTA BASU: That means theve
will be no negotiations, there wil be no
corcessions, and there is nathing © give.
What can you expect? theard today as some
of my predecessors were saying, the Unrted
States of America has also rejected the
Gorbachev peace plan. Therefore, it would
beinthe fitness ofthings that this Parfament
winch is committed to uphold the prnciple of
nor-alignment and peace, should candemn
the attitude of the United States of Amerca
andtake an immediate iitiative 50 far as the
cessaton of the war is concemed

We also want the Prime Menister to tell
the Hobuse and the nation what the
Government's attitude is towards Mr.
Gorbachev, peace Plans, which is now
being discussed all over the world. if we fail
this tirme | think that the country will not
forgive us. | think that the Governmert wilt

male its position clear on this aspect also.

MR. DEPUTY-SPEAKER: Alithe points
which have been made may please be not

repeated.

DA. THAMBI DURAI (Karur): My name
has already been given.

MR. DEPUTY-SPEAKER: K you want
o make any fresh points, | will give you time.

DR. THAMBI DURA!: My name has
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already been given, as | have said.

MR. DEPUTY-SPEAKER: Okay. | will
give you time. But please do not repeat. We
have continued for a such a Long time.

Prof. Soz.

PROF. SAIF-UD-DIN SOZ (Baramulla):
Although } am not in support of this Ad-
purnment Motion, my feelings on refuelling
of the American war planes have been very
strong. $ voiced my feelings outside the House
through a staterment and now in the House |
feel that the refuelling of the American war
pianes has been a mistake.

I am happy that the Prime Minister has

already taken measures to stopthe refuelling

of the American planes. But, of course, Shri
indrajt Gupta has said that the American
Government tself had decided to stop get-
ting their planes refuelled in India.

Now, on the very question of the situa-
tion in the Gulf, inttially the Prime Minister
came very close o our perception. The Prime
Miruster's perception was that kaq shouid
witndiaw from Kuwait and he also wanted
cessation of hostilities. But the war has
continued. We have yet take a position on
the guestion of Palestine. Sir, rightly or
wrongly am impression has been created
that there was some pressure from the
United States on our Government. So, when
the Prime Minister rises 10 answer to this
debate, be wifl kindly dispell those fears and
remove that misunderstanding.

We have no quarrel with the people of
America. We must hold friendship, further
friendship with the people of America. But
we must take notice of one thing. The feel-
ings of the American people on the situation
in the Guif are the same as we have. In
America, there is apowerful movement which
says that America should not involve in the
Gul¥ confrontation because it is no holy war
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for them. Sir, we must be conscious of one
thing Indja has very rich past. India gave
leadarship to the NAM countries. India was
the fiist founder of the Non-aligned Move-
ment itlies ‘nindia's mouthto inform America
that it is notin its interest to perform a policing
role in the Gulf because in this age it is not
possibie to do so. No country in the Gult
wanrts a school master to teach them as to
how they should behave. They do not want
to ses Amarica, a policeman, around them.

Now, Mr. George Bush has not even
mentionad Saddam Hussein's name prop-
erly. An ariogant memsahib, who is no more
onthe U.K. scene asthe Prime Minister, Mrs.
Margaret Thatcher was referring Saddam as
tha bully. What about the bullies in America?
What about the bullies in Europe? Forget
about the past in ltaly, Germany and France.
But in present day world, we see many more
bulliesin Europe and America. That arrogant
memsahib had gone.

So. Mt. George Bush will hava to came
forward to understand the perceptions of the
peopla of his great country on the situation in
the Guli.

Sir, as the Prime Minister has initially
said, | am for the withdrawal of lraq from
Kuwait because the sovereignty of Kuwait
mustbe respected. But indiahas yet tocome
torward with a pian, for a consolidated effort.
It is a painful for me 10 say that on the
question of Palestine, India at this moment is
not performing well according to its tradition
of supporting the Arab cause and supporting
the Palestinians.

Now, America is 8o much exercised on
the U.N. Resolution No. 678. What about
numaerous resolutions that were passed by
U.N. and particularly the resolution on the
question of Palestine? So now at this moment,
India has very excelient chance of coming
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forward to perform its rola. Of course, | am
happy that India's Foreign Minister went
abroad so many times. So our Ministry of
External Affairs did try to find a solution of
this problem. But | feel that we have not put
in substantial effort commensurate with the
status of India. But now we have a very
brilliant chance. And that will be a friendship
with Amaricans also. India must give total
suppont to Gorbachev formula for peacs.
The House must not be told by the Prime
Minister that Government of india has yet to
see the peace plan. The Prime Minister
should assure this House that Gorbachev's
peace proposal willbe accepted. Government
of India must try and plead with the US
Government and With Mr. George Bush that
he should see the reason in not destroying
Iraq. So Ifeelthat if the Governmaent will try,
Mr. Bush will see the reason in accepting
Gorbachev's plan. Otherwise, | am confident
that Arnerica will be totally isociated on the
quaestion of the situation in the Gu¥.

SHRIMAT! J. JAMUNA (Rajamundry):
Iraq has offered to withdraw its troops un-
conditionally from Kuwait. That was thanews
at 1 O cioek.

SHRI INDER JIT (Darjeeling). | would
like to make two brief comments and ask
some clarifications from the Prime Minister.

Firstly, we seem 1o be indulging once
again in our national pastime of self-con-
demnation of a policy of our own policies.

Secondly, | get the feeling that we are
making a mountain of a mole-hill. And | say
this with good reason. | would like to ask the
Prime Minister : Is it or is it not afact that Iraq
and President Saddam after the refuelling
was being done and notwithstanding the"
criticism and attack of the lraqi Ambassador
against our policy, approached us and re-
quested us to look after their embassies in
Egypt and in Turkey? Therefore, it seems to
me that when a routine facility has been
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provided to which lraq has no objection, we
seem to be unnecessirily going all out to
condemn-refulling.

| would also like to ask the Prime Min-
ister in the light of his recent contact with the
leader of the PLLO Movement, Col. Gadafti
and other leaders and also President
Gorbachev, whether any Arab nation has
objected to the provision of this tacility. My
own information is that no such protest has
been received.... (Interruptions)

Secondly, | want to ask tha Prime Min-
ister: Are we supporting the UN Security
Council's resolutions or are we not support-
ing? Do we have any mental reservation?
Resolution 678 specifically requesis all
member-nations to extend help in the op-
eration. if we are not supporting them, we
can 1ake a zarticular tine. But it we are
supporting the UN Sscurity Council resoiu-
ten, then §cannot see how we can object to
ths facilny

Thirdly, 1 would like to ask the Prime
Minister: Is non-alignment neutralty? | do
nottnk, itis neutrality  Tnerelore, we have
tojudge every issua onmerit. Non-algnment
only means exlention of ourindependence
athomelo independence abroad. Tharsetore,
the issuni1s: Was it done inthe best national
interest or was it not dore in the best
nationalinterest? Earlierin the day, we heard
Mr. Inder Gujral tell us that during Mra
Gandhi's time it had besn decided that wa
should try and build Iriendly relation with the
Americans. Now 1want 1o know whether this
is still a part of the policy or not?

Every one has been talking in terms of
the codition exceeding forces ths U.N.
mandate. As far as | know, the U.N. mandate
is vary clear and authorises all necessary
means. Therefore, |1 also want to know
whether thera is any magic formula by which
Kuwait could be liberated without attacking
the Iraq bases. All 1 say is we are lor iraq but
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what is the point? The point simple is are we
going to stand up for some principles or are
wa going to aliow everycne to turn populist
and allow our own judgementto be confused
and clouded by political considerations at
home?

DR. THAMBIDURAI (Karur): Mr. Deputy
Speakaer, Sir, we ara loday discussing about
the Gulf situation. Wa are discussing this
subject not only now but we have discussed
itinprevious sessions also on different occa-
sions. At that time we discussed about the
problems of Indians held up there and about
how to evacuate them tfrom that country. We
evacuated all Indians from Kuwait and Iraq
anticipating the war, but our friend Mr. Gujral
saidin his speech thathe cocuid not anticipate
such kind of a war. That is why he could not
say whether the USA planes were getting
refuelied for their military operations. | want
to know {rom our Prime Minister-because he
may be wall-informed-whether the US Air
Force, during the period when they used the
refuelling facilities in India, misused the
parmission which they got for refuelling
purpose | also differ from Mr. inder Jit on
wha! he taid just now. It i8 not the matter
whelhat It aq objected or not, what matters is
what ars welor-are we forlor givirg rafuelling
taciitias to U S. pianes here srnot Secondly,
the prima Minister only hasto axpla‘n whether
we ditfer from our Arab cause | think still we
ara for Arab cause. We have naver devialed
from that. \WWe have always oaar tighting for
the Paiestimans. We have alwavs been
against the isras! for what they have bean
doing. ,

Most of the Membaers have srid about
the U.A. Rasolution Wa alsp do not spprove
of the irag s action of octupying Kuwvar. We
are also apains! thai. Bu! whethe we wan!
this kind of a war or we wirn, ib solve
everytmng :n a peacelul maane!, 1hat &
imponant. india's slort has slwave baen to
seo that this Kind of prablems ar¢ solvedina
peacelul manner. Ws know zbout the U.8,
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imperialist attitude. We need not necessarily
discuss that. We have suffered a lot from the
U.S. imperialism every body knows that.
Therefore, if at all they are trying to use the
U.N. Resolution, it is only for their own ends.
Inthat case we have to see whether we have
to allow the U.S. Air Foroa planas to get
refuelling facilities at the indian airports. We
have read in the newspapars that so many
planes came at Madras Airport also and
they have got some facilities there. We are
also annoyed on that. After seeing the
newspaper reports that the Congress Party
and others passed Resolutions intheir Party,
objecting this kind of refueling facilities, we
also felt it because the whole nation in feel-
ing that this kind of facilty must not be
allowed. Butthe Prime Ministercame forward
at that time and explained that this was a
continuation of the policy which the previous
Government alsofollowed. Therefore, | want
to know whether is said is cormect or not
because the nation expects it. Even though
the Prime Minister said we cannot open the
past events but sometimes it is essential to
know our Indian policy. Therefore, once again
Iwould request out Prime Ministerto see that
these refuelling facilities must be stopped.
Already he has announcedthat it his already
been stopped. Whether USA announces it
first or our Government announces it fist,
the is immaterial..... (!nterruptions).

AN HON. MEMBER: Why?

DR. THAMBI DURAI: | am telling. Be-
cause we saw it in the Press also that before
the USA announced its decision, our Prime
Minister had already announced that it has
been stopped.... {Interruptions).

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): When the Prime Minister made
the statement, it was not stopped.

DR. THAMBI DURAL: Therefore, even
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though we also respect the sentiments ofthe
L eft Parties and others who raised this issus,
yet | am not this Adjoumment Motion. (-
temuptions). Whatever itis, | request that fat
the Prime Minister come forward and answaer
all the points raised.

{ Translation)

SHRI YADVENDRE DATT (Jaunpur):
Mr. Deputy Speaker, Sir, | am gratsful toyou
for giving me time to speak, but { am dis-
tressed to sae that the Prime Minister is not
present in the House.

MR. DEPUTY SPEAKER: You have to
make your submission within a short time as
others from your party are also on tha list of
speakers.

SHRIYADVENDRADATT: tshallabide
by your orders and shall not take much of
your time. The first question is whethe:
government have made a thorough study of
the United Nation's resolution No. 6-7-8 »r
the one that was adopted earlier and tried to
get to the bottom? If such an attempt was
made, was any reservation expressed at the
U.N. toine points which went contrary to the
declared policies ofthe Governmentof india?
It not, we should take it that you accepted
that measure in its totafity. Will the prime
Minister kindly clarify whether he took the
nation and the leaders of various poiitical
parties into confidence before accepting that
measure? Much hue and cry is being raised
today on the question of refueling, etc. Let
me say that Government should also keep in
mind the stand taken by India during the
Korean war. Without going into the past, |
would like to say that our policy should be
based on immutable law of the of the needs
and it should be flexible so as to change
according to the conditions, time and needs.
Can it be said with certainty, that the policy
which we pursued between fifties and sev-
enties and which was correct policy judging
the conditions obtaining during that period,
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is correct in today's context? The world at
that was bi-polar but today's international
politics has become mutti-polar. Much has
been said about Non-Aligned, but as the
events hava turned in the Gulf war, the entire
conceptof non-aligned has been demolished.
Arab nations are a divided lot. Non aligned
countries including Yugoslavia are also di-
vided on the issue . if we attach that much
importance to non-aligned movement,  want
to know whether India gave consideration to
the peace proposal put forward Algeria? | do
not think, Government of India even gave a
thought to it. Did India know what the peace
initiative was; did our Minister of Foreign
Affairs, Shri Gujral know about the Algerian
peace proposal? The Government of India
should have supported the peace initiative,
especially when India had friendly relations
with both lraq and U.S.A. Shri Gujral had
given a clear hint:

{English)

Saddam was flexible. What was the
flexibility ?

[ Transiation)

Why did not Shri Gujral take initiative on
the basis of that flexibility, why did he wait for
others to take such an initiative. What was
the flexibility? iIs it not a fact that Saddam
wantad to have lraqi control over Rumillia Qil
Fislds and Buaniyan islands? If that was the
flexibility, Kuwait would have been laft with
nothing but desert. Is it not a fact that Kuwait
hasbeeninvaded. Today when we raise hue
and cry over the invasion, why do we farget
that Chinatooinvaded India andthe Chinese
continue to occupy our land? QOur Govern-
ment convenient by fargot that invasion.
Since all your declarations are against in-
vasion, you will have to adopt one yardstick.
What is most urgently needed today is that
war should come to an end. If this region
remains peaceful, it will have good eftect on
us. Atthe sametime, it is also necessary that
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power equation should not ba imbalanced in
that retain. Therefore, iraq too shouid notbe
aliowed to go unpunished. There is need to
destroy the aggressive tendency of raq. The
same treatment needs to be given to Israel
also. After the Gulf war comes to an end, the
Israel- Pelestine problem should also be
solved. India should think in terms of creat-
ing strategicfrontiers with a view to providing
security to both Israeland Pelestine and take
initiative accordingly. India should take ini-
tiative to restore peace and a resolution to
this effect should be moved because it will be
in our interest. It will be detrimental to our
interests it a foreign power establishes its
supremacy in the gulf and tries to usurp
smaller couptries of the region. Since Saddam
Hussein committed aggression against Ku-
wait and annexed it, he must quit Kuwait. At
the sama time, Ira-gi should be asked to pay
compensation to Kuwait for the damage it
caused to that country. Both sides should
agree to release prisoners of war. Kuwaiti
prisoners should also be released forthwith
lest they should be entangled in cases of
treason. It should be ensured that U.S.A.
does not estalish its military base in the gulf.
There is yet another impending danger to
which | must point out. A new axis is de-
veloping in that part of the world. Turkey, Iran
and Pakistan are trying to project themselves
as the saviours. This is not in our interest.
Therefore, the Government of India must
think in this direction.

In the end, | would like to reiterate one
point. My colleague ShriJaswant Singh has
said that the policy should be integrated. |
would say that we should formulate our
policy by giving due consideration to strategic
and economic security of the country. There
is need to make an intensive study of the
changes taking place in Europe, America,
Japan and Chinabefore we frame our foreign
policy. Our old policy has become ineffective
in view of the changed environment and , as
such, there are no takers; Hence there is a
needto formulate a new policy as that would
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be inthe national interest. We can express a
clear cut view in favour or against it only after
the Hon. Prime Minister clarifies all these

points.
(English)

SHRIM.J. AKBAR: Mr. Deputy Speaker,
Sir, l want to make a submission. | think all
sections of the House willbe pleasedtolearn
that our leader, the Congress President Shri
Rajiv Gandhi is going to Tehran tomorrow at
the invitation to Iranto participate and to help
in the peace prcass. | hope that all sections
of the House will help in what is a serious
peace effort and | am sure it will reflect the
consensus apart from may be the extreme
options. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Is he the new External Affairs Minister of the
present Government? (/nterruptions)

SHRI M.J. AKBAR: Sir, for our Leftist
friends, | would like to correct it. He will be
going via Moscow where hs is likely to meet
President Gorbachev. (interruptions)

SHRIA K. ROY: | wantto know on what
authority he is going? Is he extra-Constitu-
tional authority? (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
They should also know that Mr. Rajiv Gandhi
and Mr. Bush are quite intimate friends?
(Interruptions)

MR DEPUTY-SPEAKER: MR. Roy,
you will have a right to reply and you can the
point which you want to make.

if anybody is going to any place, he can
go as a citizen of the world, as a citizen of
India and if he is able to contribute towards
peace, it should be welcome.

FEBRUARY 22, 1991
stoppage of refuelling of U.S. Planes

timely decision about 552

SHRI SOMNATH CHATTERJEE: Is it
the place to make announcement? Is it the
Congress offica? Why is he announcing it
here?

SHRI AMAR ROYPRADHAN (Cooch
Behar): Is he going there as a Member of
Parliament or he is going s Congress-| Chief?
(Interruptions)

SHRI SAIUDDIN CHOWDHURY
(Katwa): If the lranian Government has
invited him, then he must go! (Interruptions)

MR. DEPUTY-SPEAKER: Shri
Samarendra Kundu.

SHRI SAMARENDRA KUNDU
(Balasore): Mr. Deputy-Speaker, 1thank you
at the tag end of the debatse, you have been
kind enoughto look at me and give me some
time. | am filled with anguish and anger that
Indla is taking a back seat in the peace
negotiation to stop the Gulf war which isone
of the worst disasters that has been wrought
on lraq. When | open TV, the peace nego-
tiation is either at Tehertan or Moscow and
not New Delhi. 1 feel very sadtokind thatthe
Congress-l and J.D.(S) has brought this
country this sorry pass.

If yau look into the whole matter, the
important thrust of the Non-aligned move-
ment is not neutrality but dynamic neutrality
to work for peace, to work for treedom, to
work for development and to work for disar-
mament. Now when the negotiation for peace
is going on, we are taking a back seat. This
is too much a sorry state of aftairs to bear
with.

How do we retrieve from this situation?
Is there any chance? It was said here in this
House that the foreign policy should be based
onconsensus. We have seen how theforiegn
policy has been made a Party policy re-
peatedly by the Congress regime and the
presant Government is following that. The
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present Prime Minister has further diluted
this policy. Otherwise, Mr. Akbar would not
have dared to announce here a Party deci-
sional about Mr. Rajiv Gandhi's visit to Te-
heran.

PROF. MADHU DANDVATE: It is pan
of the daily briefings.

SHRI SAMARENDRA KUNDU: It is
urged here that the Security Council Reso-
lution gave full mandate to America and
alliedforcas towage a war against Iraq. That
is nottrue. To go to war is at the bottom of the
meaning of the Security Council resolution.
Inthe Security Council meeting, why didn't
our country’s representative work and fight
to the last to have peace in Iraq and Kuwait?
| am told sanctions which were operating
against lraq earlier were giving the resuit.
So, they could have waited for six months,
another one or two years. It is a ghastly act
to see poor children are being killed in
Baghdad; there is no milk. Water is polluted.
Mahatma Gandhineverthoughtof this, when
at the Asian relations, conference in 1946,
Non-aligned movement got a new direction.
This is a situation to which our representa-
tives who are in the UN Security Council
have brought this country.

17.00 hrs

It is not corrected to say that Security
Council has given a mandate to go and finish
Saddam. | was shocked the other day when
| heard Mr. Bush saying that Mr. Saddam
must go. Has the Security Council resolution
authorised it? No.

Coming back to the refuelling question,
it is really shocking. It is a very sad thing that
India being a champion of non-aligned
mavement and peace, warplanes arg allowed
to be fuslled in India when war has broken
out and they are going to be used in the war.

Iwas at Kanpurand | read in a newspaper
that Mr. Akbar said that V.P. Singh Govern-
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ment was responsible for allowing refuselling
of American planes. | was shocked. The next
day | found that Mr. Akbar said it was a joke.

Some press man asked what would
have happened to India if Akbar would have
been anotherJehangir. [paused foramoment
and said “Look, come to Lok Sabha and see
for yourself what would have happened to
India.”

This sort of cliches do not pay. Playing
to the gallery and gimmicks frustrate the
hopes of millions of people of India where
non-alignment is their faith. We should be
very serious. We should not start having
politickingon matters which we all agree and
which is own faith and on which our image
is likely to be furnished.

I will just make a proposal. Now an hon.
lady member said that lrag has agreed to
withdraw unconditionally. | am very happy if
Saddam Hussein has really done it. But that
is not an end of the matter.

Post-war reconstruction of lraq and
Kuwait must be planned and the Palestinian
question and tha Arabs question must be
solved. Hon. Members must know that after
World War Il 122 wars have been fought in
the developing counties alone and not a
single war was fought in Americe Canada,
Europe or any other developed country. We
must aiso seriously think how to chack
future wars in the developing countries

| have a sugygestion to offer. Tv .
ment the ideas of peace and deveiopms...
let this Parliament unanimously elect & .ody
of persons who will go 1o Kuwait and Irag ane
Amaerica and Moscow and work out the post-
war recontiuction programme and see that
war never comes to this country.

Since you are pressed with time and
are pressing the bell, | do not what to spaak
more.
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SHR{ GUMAN MAL LODHA (Pali): Mr.
Deputy Speaker, Sir, | am grateful to you for
giving me an opportunity to speak. My senior
colleague, Shri Jaswant Singh has already
touched the basic points, but | would like to
put afew question to the hon. Prime Minister,
because it is not simply a question of
refuelling. | would like to point out that as per
newspapers report five thousand tonnes of
mutton including 500 tonnes of beef s
shipped daily for U.S. armed forces from
Bombay port with the permission of the Gov-
ernment of India. This decision was taken by
the Prime Minister in consultation with Shri
Rajiv Gandhi and Sharad Pawar. Not only
that, shipments of eatables are also sent
daily from thereto the U.S. armed forces.
Such items have been detected in the ships
which come to the port for docking. This has
resulted in a great resentment among the
people. | would ike the Prime Minister to
clarify this point when the replies 1o the
debate andcommentonthe veracity ofthese
news reports. | would also like to say that the
Government of India should endeavour to
fully implement the U.N. resolution on this
question. When we ialk about Palestine or
any other nations, we should not forget that
our Parliament has unanimously adopied a
Resolution that we have to liberate the area
G our country which has been unauthorisedly
acmupied by the China. Today whan we talk
¢! the liberation of other natiors we should
also try 1o liberate our areas which have
b¢r v occupied by other countries. {Inter-

14

Wik DEPUTY SPEAKER: Mr. Yadav,
please sit down. If you speak on all the
subjects, other Members of big political par-
ties will not get opportunity to speak. Why
are you rising again and again. Best efforts
are made to give opportunity to all Members
to speak but that would be of no use if you go
on repeating the same points.
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SHRI RAM KRISHAN YADAV
{Azamgarh): Mr. Deputy-Speaker, Sir, on
behalf of my party { would like to make my
submission within two minutes.

MR. DEPUTY-SPEAKER: When big
political parties are not getting time, how |
can allot time to small parties.

[English)

This is not correct. | am allowing you this
time. Next time, don't repeat it.

[ Translation)

SHR!I RAM KRISHAN YADAV: Mr.
Deputy-Speaker, Sir, we had attained our
freedom from imperialism and colonialism
through ‘Ahimsa’ and that is why our foreign
policy is also based on peace and it is anti
imperialism and anti colonfalism. We have
strongly opposed alithose imperialisticforces
who have tried to capture other countries.

So far as | know we have friendly rela-
tions with Iraq. Qur friendship was notonly to
get oil from Iraq but lakhs of Indians are also
workingthere and earning foreign exchange.
If we had not to stand by the iraq we should
have atieast criticisad US action. USA wants
to interfere not only in the internal matters of
india but in the matters of whole world and
intend to trap the entire world in its economic
imperialism. The present Government pro-
vided fueling facility to US planes which
according to me was a wrong step. Instead
of remaining neutral and non-aligned we
have created a suspicion that India is not a
non-aligned country and India has inclined
towards U.S.A. Inthisregard | would say that
India should have remained neutral and
raised her voice but India obliged USA. USA
never stood for us and contrary to that Iraq
and socialist countries always stood by us.
Therefore, the Government should explain
whether its foreign policy have any inclina-
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tion tToward USA or not. With these words {
concluds.

{English]

SHRIP.V.NARASIMHA RAD (Ramtek):
Wr. Deputy-Speaker, Sir, it was my under-
standing that this Adjournment Motion is
spacifically on a single issue of refuelling
facilities. But we have seen that the debate
has gone far afield and it has more or less
covered all the aspects of the Gulf crisis and
perhapsthe decision to have another debate
on the Gulf crisis generally is almost obvi-
ated. So, | would first specifically refer to the
subject matter of the Adjournment Motion
andthengoonto make afew comments very
briefly on the Gulf situation on which com-
mentary has been very elaborate from all
sactions of the House and 1 don’t have 10
repeat what all these friends have sawd.

Sir, the debate has become a little acri-
monious because of the fact that we concen-
trated on who did what, which decision was
taken i, which regime. This, according to
mae, is subsidiary—in fact not quite relevant
to what we are discussing today. | would
concentrate my attention on what you. Mr.
Prime Minister, are landed withtoday. Never
mind who took the decisions, whan they
were taken and how they were taken. The
first point is about the question of refuelling.
Peace time, as everyone has said, is totally
ditferent and in normal times, landing faciii-
ties, refuelling facilities—these arethe oider
of the day. We get them, we give them to
others. There is no dispute about that at all.

Now there is another question of over-
flights. Over-flights are also, in normal times,
very common. We have been given permis-
sion to over-fly several countries when we
were going to a far off destination. We give
similar facilties to other countries. in fact,
when a VVIPisover-flying, a Presidentofthe
country or the Prime Minister of a country
over-tlying India, we do not even take the
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matter to the Secretary concerned or the
Minister concerned. A Deputy Secretary in
the Ministry of External Affairs or whatever
Ministry is the nodal Ministry, is authorisedto
automatically give parmission. But the fact
remains thatpermissionis given whather itis
given by the Prime Minister of india or by a
Deputy Secretary. Every over-flight is per-
mitted individually. That is a part of our
sovereignty.

But Mr. Prime Minister, you are {anded
with a decision today that any over-flight
made by a particular country from a particu-
larareatothe gulf, needs nopermission at all
from you, needs no permission from the
Government of India. Is this zorrect or not
correct? If permissionon a permanent basis,
permission on a cumulative basis, not an
individual basis, for an indefinite number of
flights, night or day, has been given, a blan-
ket permission, an omnibus permission like
this has been given, tow is the Goveinment
of Indiageing tocope with this ? {s the decision
going to continue, Is it going to be moddied?
How are we going to deal with this? Or is
there nc such permission? We would cer-
tainly like to know because this is important.
Where there is a landing facility, if an aircraft
lands, according to out sovereignty, at least
in thecry, we are empowered 1o search the
awcraft f we have any suspicion. This has
not happened. | agree. This has not hap-
pened for 15 years, 20 years and 25 years.
Our aircraft has notbeen searched. We have
not searched other's aircraft. But it is a pant
of our sovereignty that we can search if we
wish to. But if someone is over-flying, over-
flying without permission, over-flying at any
time, day or night, taking anything he wants
along with him, is this not even a more
serious matter to deal with than landing,
searching or not searching, deliberately not
choosing to search and giving them the
permission {o refuel and go? It is not a
question of posing one against the another.
Letus be very clearabout it. itis one plus the
other. There are two kinds of situation you
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are facing. It is not that one situation cancels
the other out. So, we would like to know
whether this permission which was granted
earlier—no matterby whom-—uwill stand. Even
Inpeace tima if you had granted a permission
like this that: “You do not have to land, you
can go straight across, here is a corridor”. |
would say that that would not be in confor-
mity with national soversignty. It does not
matter which time. If each over-flight was
being technically permitted, there was no
question at all, there was no delay at all and
it was being done as a matter of course, why
was the permission on an omnibus basis
asked for? it was not for nothing that it was
askad for. It was asked for a particular area;
#t was asked for a paricular destination.
Now, why was it asked for? Did we examine
why it was asked for when there was no
need? If there are a hundred flights, a hun-
dred permissions can be given. Within min-
utes it is given. Has this aspect been ex-
amined and if it has been examined has 1t
bean found eminently in the interest of the
country or in conformity with the sovereignty
of tha country to have permitied that? We
wouid certainly fike to know and would be
grateful for any response from the Prime
Minister on this point.

So far as refuslling is concerned, yes,
there has been some wobbling in between.
There have been different signals coming;
but finally | am glad that the Prime Minister
has decided, the Government has decided
to fail in line with the national consensus. |
taka it as the triumph of the national consen-
sus, after all the wobbling. | look at 1t that
way. | don't look at it as who did what, who
said what, why this was done and why that
was not done. | say that ultimately the con-
sensus that has inhered in our foreign policy,
has asserted itself. That is the triumph of
India’s foreign policy and we should con-
tinue this. There is no quastion of changing
it, there is no question of going back on it.
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Foreign policy is a very big basket. #
consists of lots of things. We have to go into
it, into the fine print as to what is to be done
in a particular situation, What is to be done in
the non-aligned movement for instance? As
Mr. Gujral pointed out, the non-aligned
movement is even more relevant today than
ever before. But it cannot be doing the same
as it was doing before. It has to do something
different becausa the context is diftarent, the
forces are ditferent, the requirements are
different and the aspirations of the people
are different. Therefore the non-aligned
movement, while it is still very very relevant,
has 1o change ils tactics, it has to change the
immeadiate destination, immediate empha-
sis, methodologies and lots of things.

Well, successive Governments have
beentrying to do whateverthey could. f 1say
) did whatevsr L could, it only meansthat i am
admitting my owr: imiled capacity. That s all
there 15 to it. There s nothing mara te com-
meni on that. So { am sure that any Gowvern-
ment, one Govarnment succesded by the
next, will have to do the same thing. The
results will be different according to the ca-
pacities of the persons or the Governments
concernad. That is a fact of life which every-
one has o agrea and admit.

Today we have to concentrate on a
cease-fire. Withdrawal has been agreed to,
thattoo unconditional withdrawal. This word,
unconditional can be interpreted differently
by different pecple in dfferent contexts. What
real'y has to be brought about is a package.
if thute i= one wsua, thers 18 another issue
and there s a thud i,sue. Wea don't say that
we qo in for one issue being solved while
othar 1ssues are still simmering or still con-
tinue to ssmmer Thatis not a package. That
15 an isolated solution. We are not for an
1solated solution. We have beentalking about
linkages. Someone says there should be
linkages, someone else says there should
be no linkages. This linkage has again be-
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come a word being played with different
interpretations.

There has been a resolution of today,
there has been a resolution of 20 years back.
The same Security Council has passed both
resolutions. Why shall one resolution be
more sacrosanctthan the other? Why should
one resolution be implemented to the hilt
forthwith while the 20 year old standing reso-
lution has to go on standing there on the
records of the Security Council for alitime to
coma? Itis not ciear. Now, today a situation
has arisen where-—whether you call it a
linkage or not, whether you call it a quid pro
quo or not, whether you call it a precedent or
not—the fact remains that the criticality of
the Palestinian question, the centrality of the
Palestinian question in the entire gamut of
Waest-Asian relations cannot be denied. The
time has come when the realisation of this
criticality, of this centrality has to be given a
shape, as a pant of the peace process in
Woest-Asia. This is how we have to look at it.
There is no use of making statements which
only trade charges against one another,
particularly where we are concerned with a
national consensus. This would be my ap-
peal to all the sections of the House. The
Prime Minister will have to look into this kind
of a consensus; he will have to create it and
in that, any party can certainly do its best,
whatever it can, in order to exen its influ-
ence, exer its old relationships, exert its old
friendships. All this should be done. There is
no question of someone feeling bad about
someone else doing some good. It is a
contradiction in terms. | some good is done,
everyone should feel good about it and that
is how, | think, the good of all this effort will
come about.

Sir, there is one question which has
been nagging me for some time. for which |
have not got really a satisfactory answer so
tar. There has been a bilateral understand-
ing between India and the United States.
Why should it be bilateral? | have not been
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able to understand why the United States
Government as a part of a 28 nation-force,
should call it bilateral, if they ask for some
permission from the Government of India
and the Government of India gives it. To me,
it does not look bilateral at all. it looks as if in
persuance of Resolution 678 or in anticipa-
tion of something going to happen in the
Gulf, we gave them some permission. They
were not going somewhere else; they were
not going to the North Pole; or they were not
over-flying our country to go to some other
destination. They have to go to a particular
place which, they knew, we knew and every-
one knew, was going to be a scene of con-
flict, unless the conflict was resolved earlier.
When they ask for the permission, the pos-
sibility of conflict was there; and when we
gave permission it was there. So, that con-
tingency was at the back of their mind, our
mind and everyone's mind. in that view,
there was no need for us to make it a purely
and simply hilateral issue. Today, we do not
have to rasort t¢ the rhatoric of our being
anti-this or anti-tt...., anti-this country or anti-
that country. Nz, if it is in pursuance of a
Resolution. We }:ave avery right tocomment
on the Resoluirsn and co-operate with it
accordingly. Thuse who are paries to the
Resolution are commenting on the Resolu-
tion. Thay are suying that what is betng done
loday in haq is, far in excess of that Reso-
lution. They are saying that the Resolution in
turn did not irtend this result, intend this
action. That is good encugh for us to say that
if this is so, than, we do not think that we
should give fac:ities in order to do something
which 15 not in line with the spirit of the
Resolution. We could have done that. Why
should we make 1t an Indo-US matter? |
really do not know. United States is friendly
to us; we are friendly tothe United States; we
are {riendly to the Soviet Union. India itselt
being a non-aligned country, for ages and
ages, we have never considered any coun-
try as enemy. We wanted friendly relations
with all countries; wetried to establishiriendly
relations, maintain friendly relations,
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strengthen friendly relations with all coun-
wies. That being our case, may be it was not
quite in arder o make this a bilaterat issue.
Nover mind. You made it a bilateral iesue.
But | interpret it as something between India
and US. | am entitled 1o interpret this ar-
rangemaent or agreement or understanding,
as something cormected with what is hap-
pening: in the Gulf today. In that view, the
moment the Guif war ends, the Gulf situation
calms down, & comes back o nomal, all
these arangemsnts beCcome WNNeCcessary.
F you want 1o conclude something with U.S.
on the basis of national interest, that is a
ditferent story, that s a different chapter. But
that need not be confused with this present
Gult situation. This is what would ke to say.
Soplease make this distinction. Having made
this distimction, treat them differently. What
US and India do in order to help each other
is bilataral. But this 15 not strictly bikateral as
I see it. As | have said U2 matter has ended
and alt is well that ends « o4. But the guestion
of over-flights, omnibus permission for over-
Hights wauicd rermam and you wit have to deal
with thus.

W ith these words, | say that the adjourn-
ment mation has lost ¢s punch. X is jus? like
fiogging a dead horse, not even a horse. So,
& s totally out of place and ! oppose it.

7.27 hes.
[MR. SPEAKER i1 the Chais]

THE PRIME INISTER (SHRI
CHANEIRA SHEKHAR)Y: Mr. Speaker, Sir,
we had a long debate. The mratter concems
the whole nation. Not anly the whole nation,
the whole world is Jooking to our nation on
this issue.

[ alsa know that some of our Hon. Mem-
bers are exercised over this problem. | can
well understand their sentiments and emo-
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tions. | shall not like 1o go into alt the details
of the questions that have been raised. }
shall try to refrain myself from going into the
past. | shali notlike to apportion bianre &> any
other persan or any other regime. | think that
what ras happened is the responsibitity of
this Government. The only thing is that kshalt
ke to clarify certain points that have been
raised by important Members. Otherwise, it
wilt be considered as if F am trying to conceal
something.

First, b shall take the speech made by
Hoe. Shei Narasimha Rao. About the free
corridor given to US planes in this country, |
telt thes House that since this Government
came, there is no free cormidor to any Gov-
emmment anywhere. Why this free comdor
was given at that time, } cannot answers. And
} am not entitled to say about the past

i shall like to tell my fnend, Shri Gujral.
He knows that it is customary i the irterna-
tional norms that every over-fght has to
have a ransit landing. Some Hon. Members
said, transit landing gives the facily o the
country concerned to check what is gaing in
this particular aeroplane. This point was
emphasised by Hon. Shri Narasimha Rao. k
you gwe & free corridor and transit landing is
not compulsory, in my opinion, that is not a
very happy situation. Free cormidor is given
only 1o the VIPs, Heads of State, Haads of
Government or very importamt military per-
sommel whose movement is notified before-
hand. This is the custom. | am not very much
corversart with the traditions and nuances
of diplomacy but this has been the routine
practice alfl over the worid. And this is bemg
done not only in relation to US but to marny
other countnes. We have been allowimg such
facifities to aimost every country——whether
of one bioc or the other bioc. k has nothing 1o
do with our non-alignmert. R is the tradition
which this country has been following for

" quite sametime. Mr. Speaker, Sir, whemever

we afiow a plane to go on cur 2 space, we
make it compuisory 10 land at one place,
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what we call as ‘transit landing’. It becomes
compulsory also to give them the refuelling
facility because if a plane lands, refuelling is
amustand every country gives it. Our planes
and Airforce planes are perhaps tlying, even
at this moment, over 24 or 20 countries and
we are gettingthat facility. There arebilateral
arrangements with some of the countries
that we do not ask them for having this transit
landing but not with the USA. | want to make
R clear. Mr. Speaker, Sit, & is true that a
situation was developing in the Gulf and
everybody knew that a war-like situation was
there. We also knew that the situation may
deteriorate and war may take place. Andthis
is why when we gave them the issiag.-~
lethal weapon will go. It is for the first time
that the Government of India has insisted for
this type of guarantee. | do not want to make
tall claims. But this was done and the Gov-

emmem of the United States of America
agreed to this.

The other question which is very rel-
evant and } agree with Mr. Narsimha Rao
that it was in the normal times and times of
peace. Whenthe war started, at that time, &
should have been stopped. Mr. Speaker, |
may very frankly say that | did not see any
serious depariure fram our old policies; | did
not see even any deparniure from the old
traditions or the old practices which have
been followed during the last 40 years. | also
did not see any threat to our non-alignment
nor we got from any guarter any whispering
doult about our tilting to one side or the
other. k has nothing 10 do with our policy of
non-alignment. [ say that the Government of
india, as of the old, is sticking to non-align-
ment, of cowse, with certain amount aof
flexibility depending on 0w national ierests
and that has been the practice again from
the very begirming. My friend, Mr. Jaswamt
Singh toid what happened in 1862 and 1971.
He was in the war theaire. He knows more
aboutit. ) do nothknow. That is why, Ishall not
like 10 talk about . My. Dinesh Singh was at
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the helm of affairs in those days. He mightbe
knowing about it. So, it will not be proper to
say that at that time there were not certain
adjustability or adjustment in our policy in
aliowing peopie to fiy or to rejuel or to do
things. But there was no agreement with any
Government at any time. It was just a tradi-
tionthat was being maintained and has been
maintained. Mr. Speaker, when | saw the
opinion developing in this country that this
refueiling facility should not be given, | con-
vened a meeting of the Oppasition parties
immediately. And | told them, "W you want, |
can ask them to stop it today itsel.” But this
is again not done in international dealings.
My friend, Mr. LK. Gujral knows, Mr.
Narasimha Rao knows and Mr. Dinesh Singh
knows. it 1s just not ke saying “| allow you”,
“I do not allow you”, because national inter-
est is again invoived. The only thing we can
say is that “the situation is such that if this
tacility cannot be used by you, it will be
better”. immediately, when | came to know
about the opinion, not of ak sections of the
House but important sections of the House,
I immediately conveyed to the US Govemn-
ment that they should discontinue it. Rtakes
some time. if } am at fault or that, you can
blame me. But some of my friends have
been trying to poimt am accusing finger and f
feel sad, Mr. Speaker, when Mr. Gujral said
whether the decision is being taken by this
Gavernment orby some extra-Constitutionat
authorities directing tins Government. Me.
Gujral and myself have been friends for a
long time. Mr. Speaker, you know that Mr.
Gugal might have been getting directions
from extra-Constitutional authorities at one
tme or the other. Rever in my be | have
tahken any instructions from any extra Consti-
tutional authority. | shall not kike to bring
personal matters in this Housse...... (Inter-
ruptions} | woultt not have taken up this
personal matter i it would not have come
trom Shri LK. Gujral. b would have ignored
any other comment, but not from Shri LK.
Guiral, whom § know for a long time and for
whom | have got great regard and respect,
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and he at least knows me for quite some
time. | may be lacking in anything, may not
have his wisdom, or his nuances of foreign
policy, but one th: .g | do not lack is courage
and that is why when somebody asked
whether we have given this facility, | said,
yes. Mr. Speaker, Sir, | shall leave that
matter there.

The other question was raised, and a
very important question, by my friend, Shri
Indrajit Gupta. He said whether the Govern-
mentof India was doing something about the
Gorbachev formula or whether they were
sleeping over it. Shri Gujral also said that—
he was very much awake and we were
sleeping. But | do not know that. During the
last one month, | have exchanged views with
Mr. Gorbachev five times. Eventoday, atthis
moment, we are in constant touch with him.
It does not mean him personally, but with the
Government of USSR. Our permanent rep-
resentative in the United Nations since yes-
terday or day before yesterday has been
contacting all the members of the Security
Council and of the nations of the non-aligned
movement to see that we are able to restore
the authority of the Security Council and the
peace proposal is not left to certain people.
We have said it clearly and categorically that
we support the move made by the President
of USSR. Not only this, we have been taking
all measures, all initiatives; | shall not go into
the details of that. During the last one month,
envoys from all impartant countries who are
supponrting Saddam Hussein have visited
Delhi and had discussions with me. None of
them was as exercised as my friend, Shri
Guijral is exercised.

AN HON. MEMBER:
Khashoggi also.

You maet

SHRI CHANDRA SHEKHAR: Yes,
Khashoggi also. He is a diplomat in your
eyes, not in my eyes. | meet so many
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Khashoggis. But | am not talking of
Khashoggis, | am talking of Arafat, | am
talking of Algerian President's envoy, | am
talking of the Chinese Prime Minister, | am
talking of the Iranian President and | am
talking of the people who are concerned
about the matter and who matter in this
problem.

Mr. Speaker, Sir, everybody says that
we have gone against Saddam Hussein and
we have destroyed our relations with Saddam
Hussein. | categorically want to say that our
stand on the Palestinian question remains
the same and | told everybody that on the
Palestinian question there cannot be any
compromise. We also said that our friend-
ship with Iraq is there. Mr. Speaker, Sir, you
will be pleased to know that in Egypt when
the lrag Embassy was closed, the President
of Iraq, Saddam Hussein, chose none else
but India, the inimical country, to look after
lraq’s interest! This is the situation. But if
people think that giving statements or trying
tofind bold words or pointing accusingfingers
is part of the international politics, | do not
know that.

AN HON. MEMBER: What about Shri
Rajiv Gandhi?

SHRI CHANDRA SHEKHAR: | do not
know what you mean by Bhri Rajiv Gandhi.
Shri Rajiv Gandhi has been helping infinding
a solution to this problem and | have been in
constant touch and dialogue and consulta-
tion with Shri Rajiv Gandhi. Even today | say
that while the Government is making efforts,
| was talking of our permanent representa-
tive and | was taking of our Deputy Foreign
Minister who is going to Tehran and Baghdad.
Shri Rajiv Gandhi, along with Shri
Narsimharao and others, is going tomorrow
1o Moscow enroute to Tehran in order to find
a solution to this problem. it is not only Shri
Rajiv Gandhi, | shall request Shri Gujral also,
because he seems to have cordial relations
with Saddam Hussein and others. | shall be



869 Motion for Adjoumment PHALGUNA 3, 1912 (SA o) ;im
refuel

Fallure of Gowt. to take

ready to get his support. The efforts of any-
body who is ready to contribute to establish
peace inthat area will be appreciated. When
| said that | did not want to divide this nation
on this issue, | sincerely meant it. We have
many problems... (Interruptions)

Sir, i 1cannot make myself intelligible to
them, | cannot help it because | can give
arguments and | can give facts, but | cannot
givethe brains to understand. (Interruptions)

Mr. Speaker, Sir, Shri Narasimha Rao
asked a question. And the same question
was asked, in a different language, by my
friend Shri Indrajit Gupta. | assure youonthe
questions of policy, non-alignment is still
relevant. It is relevant because we do not
want that any power, whether one or the
other, should take the responsibllity of re-
storing peace in a particular region. Hf it is
allowed in one region, it will affect us also.
We are conscious of our interests.

Shri Chitta Basu said that we should
condemn the United States. | have not run
the politics of condemnation. ltis his govern-
ment which does it. | do notcondemn people.
| condemn the action of particular people
and of particular nations. He would know it if
he has tried to read the newspapers. The
day when there was a statement by the U.S.
Vice-President that he would have to keep
his options open to use nuclear weapons, |
said that it was a crime against humanity. |
said any talk of using nuclear weapons and
any talk of chemical war would be a crime
against humanity. Mr. Speaker, Sir, we op-
pose it. But there are certain methods in
dealing with the situation. Some people feel
that they should tak very boldly against
some people. And some peopie have the
instinct of self-condemnation and seflf-pity.
They say that India has not been able to do
anything and that india has been relegated
to background. What has happened to
France? What has happenedto China? What
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has happonad to Iran? What has happened

to USSR?

SHRI BASUDEB ACHARIA (Bankura);
Shri Rajiv Gandhi said sol (interruptions)

SHRI CHANDRA SHEKHAR; If Shri
Rajiv Gandhi has said so, he has also been
doing something... (Interruptions) But some
people are only saying all these things and
doing nothing. That is the diiference. If you
do something, then you can say somathing.
(Interruptions)

Mr. Speaker, Sir, my friend Shri Indraijit
Gupta wanted to know whether the Govern-
mant of India has any knowledge about the
Soviet move or not. We have some knowl-
edge. But there are limitations. If the Gov-
ernment concerned say that this is a secret
thing, a confidential thing, then the Prime
Minister of another country howsoever in-
significant he may be, has not got the liberty
to express it to the press. This is the limita-
tion. But now, the Soviets themselves have
come out through Tass today.

SHRIBASUDEB ACHARIA: Nottoday,
it was yestarday.

SHRI CHANDRA SHEKHAR: Yester-
day? The details of their proposais are with
me. | shall just read out the points

1. Iraqannounces afull and uncondi-
tional withdrawal of its forces from
Kuwalt,

2. Withdrawal begins on the second
day after the cessation of hostili-
ties.

3. Withdrawal of forces will take place
in a fixed time fru.me.

4, After withdrawal of two-thirds of all
raqi forces from Kuwait, the eco-
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nomic sanctions imposed by the
UN will cease to apply to Iraq.

§. Atthe end of the withdrawal of Iragi
forces from Kuwalt, the causes
would cease to exist, as also the
causes for the corresponding reso-
lutions, so those resolutions would
cease to be in effect.

6. Right after the cease-fire, all the
prisoners of war would be immedi-
ately released.

7. Withdrawal of forces would be
monitored by countries not directly
involved in the conflict, being so
entrusted by the Security Council.

8. The work on determining the de-
tails and specifications continues.
The final outcome of this work will
be made public today to member
countries of the UN Security Coun-
cil.

This is what has come.

Mr. Speaker, it may be just a coinci-
dence. | do not want to claim any credit. Out
of these eight points, four points have been
taken up by our U.N. Representative from
the very beginning for the consensus in the
Security Council and outsids. It must be just
acoincidence or it must be just a luck for the
Governmentof India... (Interruptions)... That
is what you may be saying.

DR. BIPLAB DASGUPTA (Calcutta
South): Certainly.

SHRI CHANDRA SHEKHAR: So, this
is what you have been doing.

If you want our reactions, we are for
supporting this move. | have been told that
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the President of the United States of America
has certain reservations on this. Though |
am told that at one stage, they said that they
will be discussing with their allles and they
will come to some decision but at the lower
level, somebody has said that they would
reject this formula for this proposal by the
Soviet Union. It willbe agrave mistake. Imay
make an appeal from this House that Mr.
George Bush should take this opportunity—
should not miss this opportunity—in order to
establish peace in that area. It provides a
beginning for a meaningtul dialogue, for a
talk, to come to some conclusions. | have got
certain information about his reservations
but | do not think it will be prudent to talk
about reservations of the President of the
Unite States of America. | hope and trustthat
he will be able to discuss with allies and
come to some understanding because in
war nobody triumphs. In war only humanity
is defeated. It is the agony, it is the suffering
of the people that makes us think about it.
We are more concerned about it. Mr. Faleiro
told perhaps that we have special concern
because our citizens are involved in it. More
than 5,000 of our people even today are in
Kuwait and we feelconcerned aboutit. These
were the people who refused to come out of
Kuwait even till this last moment. | shall not
like to gointothe details, asto what initiatives
we have taken; how we tried to see that the
deadline should be postponed, something
should be done. Repeatedly, we tried but
when the stubbornness comes in the minds
of certain people, not only the voice of India
was not heard, the voice of USSR, the voice
of China, the voice of Iran, the voice of even
very friendly persons like Mr. Yasser Arafat
and others and eventhe French voice did not
carry any conviction withthem. | do hope and
trust that now the atmosphere has changed
and | agree that India has to play a very
important role because we are concerned
with the developments in the Arabworld. We
have our relations for a long time. | shall not
like to go into the history, otherwise, again |
shall jump into the controversy raised by Mr.
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Jaswant Singh and Mr. Guijral. | am not that
good a student of history but our recent
history with the Arab world and especially
with lraq has been that of cordiality and
friendship. We shall never like to see that
dismemberment of Iraq. We want that their
political unity and integrity should be main-
tained. My friend Mr. Indrajit Gupta wanted
to know whether we stand by the U.N. Reso-
lution or not. If we have to remain in U.N.,
then we willhave to stand by U.N. Resolution
but the question is that of interpretation, that
of its area, how long it can be stretched in
orderto find convenience to have your move.
It is & delicate issue. | shall appeal to Mem-
bers that they should give some concession
to the Prime Minister who has never been in
the Government and has never been in the
international affairs.

All other Members seem to be more
knowledgeable about the international af-
fairs and the happenings in the world. But
what little I know through the good offices of
our Ambassador, our Foreign Office and
brilliant statements, sometimes issued by all
of you, | have tried to take them into con-
sideration and | have tried to live upto your
expectations. If there any faults why do you
divide the country on this issue? Are there
not enough problems? | shall appeal to the
Members—I am told that in the other House,
there has been a unanimous Resolution—
through you, Mr. Speaker, that let us remain
united on this problem, in the interest of
world peace, in the interest of the rights of
humanity, especially of the down-trodden, of
the exploited, of the developing worlid, of the
poor nations of the world, because they look
towards us with expectations and hope.

SHRI A.K. ROY: Mr. Speaker, Sir: The
Government's action has already demoral-
ized the country; and the Prime Minister’s
speech will demoralize Parliament. (Inter-
ruptions)

Sir: Nobody would be convinced by the
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Prime Minister's argument, which clarifies
noné of the points raised in the House. It is
aimed at confusing the confused, (Interrup-
tions) and expecting that there shouid not be
any person having a clear thinking on the
issue.

There are two basic points. It is not
simply a question of technicalities. Two ba-
sic points have been raised on which a
country like India should react, and react
with conviction. The tirst point is whether
USA would be permitted to act as the inter-
national policeman; the second: whether the
Monroe Doctrine should be applicable on
this side of the Atlantic. These two basic
points are there. Thirdly, his explanation on
the question of refuelling will equal all the
arguments against it. It has been said that it
was continued. The point was made, that it
was there as an old practice, during peace-
times. Aquestion was asked whetheritshould
continue during times of war also. There, no
answer was given. The Government did not
show guts to stop it, but it only appealed to
that Government to discontinue this. Be-
cause of this spineless attitude of the Gov-
ermment of the biggest democracy in the
world, and one of the staunchest supporiers
and a friend of the Arab world, India would
cut a very sorry figure outside.

I would also like to say this: what my
friend from the BJP said, also deserves
some comment. He said that we have some
special reasons for backing Saddam Hussain.
Only a few days back, | was listening to the
speech of the Prime Minister of Pakistan, as
broadcast by the Pakistan Radio. It was
justifying his taking sides with America, and
said that Saddam Hussain had, onimportant
issues like Babri Masjid and Kashmir, sided
with India. So, he cannot be on Pakistan's
side.

We are now finding a peculiar spec-
tacle, wherein the fundamentalists of the
Hindu variety and of the Muslim variety are in
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one boat, and are acting as approvers of the
most heinous crime on the Arab world. It is
very peculiar. They are sailing in the same
boat. It is Saudi Arabia, it is Pakistan which
exported communal politics. In India, itis this
honourable party which is practising com-
munal politics within the country.

They are now one. They are birds of the
same feather flying together. This is the
point. Many members have raised a ques-
tion whether bombing of Kuwait was under
the jurisdiction of the U.N. vague Resolution
No. 678. Similarly, many members have
raised a question whether anything speak-
ing outside the question of refuelling is within
the ambit of this Adjournment Motion. llike to
say it is definitely within the ambit of this
Adjppumment Motion, After refusiling, the
Adjournment Motion says: “And proper Ini-
tiatives in regard to the Gulf war compatible
with the longstanding natianalforeign policy.”
$o, the Adjournment Motion itself contains
the scope of dealing with and viewing the
issue in a wider perspective.

Rtis true that the Prime Minister has said
something about that particular Resolution
of the U.N. But what | emphasised in the
beginning, | would like to repeat it here
again: Iraq’s annexation of Kuwaitis alegacy
of history. When Kuwait was created in 1961,
at that time also, iraq objected to that be-
cause it was a part of district Basra and was
having the same culture, everything of that
area. After the Ottoman Empire, in 1920, the
Imperialists tried to divide the Arab countries,
to balkanise the Arab countries and to get
controloverthe oil pockets like Kuwait, which
would boost their oil reserves, which would
last for more than 100 years; while the
Amaerican oil reserves would last only for 10
years if they use therr own oll reserves.
Today, in order to control all these oil re-
serves, they have created so many small
States headed by Sultans, headed by Amirs,
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headed by Sheikhs and headed by Kings.
Butthat does not meanthatit canbe annexed
in that way; that argument may be there. But
it is Arabs’ affair; it is an internal affair which
canbe settled by themselves. But aggressing
across the Atlantic with all sort of sophisti-
cated weapons to test their accuracy is
treating it as guinea-pig. This is how the
bombings are going on there. They are also
taking some photographs for all sorts of
enjoyment. Itis a naked aggression; it should
be condemned lock, stock and barrel. Are
we to approve the American policemanship
of the world and jump over the Arab world?
This sort of spirit must not be there But here
inthe speech of the Prime Minister nothing is
there.

NAM is just not a neutral point; it has a
purposae: it has a political purpose; and NAM
IS tied, was tied and has always been tied
with the constant struggle against imperial-
ism and colonialism. Some people have
tried to make it equi-distant between USA
and USSR. Should that be a policy? During
our entire freedom struggle, USA did not
back us; USSR backed us. (Interruptions)
And even today the sacessionists of Kash-
mir and Punjab are getting shelter in the
USA, not in USSR. One of the extremist
leaders, Mr. Mann offered to send his
Khalistani commando to fight on the side of
Amarica. So, America presents all sorts of
subversive elements whether in India or in
the Arab world. The Muslim fundamentalists
are trying to subjugate the Arab world. (/n-
terruptions) We must know their politics and
their politics must be kept in mind. Those
who are fighting against Iraq are enemies of
India, basically the enemies of India.

18.00 hrs.

So, India's sympathy, even keeping
neutrality apart,—neutrality is a flexible thing
which can be twisted in favour of even the
imperialist countries as it has been twisted
today—should be twisted always in favour of



§77 Motion for Adjournment PHALGUNA 3, 1912 (SAKA) time.
stoppage o

Fallure of Gowt. to take

the subjugated people and the suffering
people. So, our nautrality and non-alignment
should be twisted in such a way that it serves
positive neutrality and it serves the suffering
people of Baghdad and notthe United States

policy of imperialism.

histrue that Mr. Gorbachov has given a
proposal. it is not a final one. India cango a
step ahead of Mr. Gorbachov. But the pro-
posal of India should be that of peace. Here
we should come out with a proposal that first
there should be a cease-fire immediately.
Secondly America and the other multi-na-
tional forces must withdraw.

Next, the third point is lraq must stant
quitting Kuwait. At the same time Israel must
start quitting the Arab lands and fourthly,
with the help of Mr. Gorbachov we shouid
decide onthe future course of the entire Arab
world. That should be the approach. It is not
that iraq should withdraw and the U.S. Army
imposes its imperialist policy and spreads its
tentacles in the Third World.

At the end | would like to say that the
Gulf War has created a gulf between the
people and the governments in each country
and in India aiso it is very natural it will
increase the gulf between the people and the
Government. And, It is very surprising and
very unfortunate that it looks as though it has
become a part of the every day lifeto tolerate
the crimes that are being commitied in the
Gulf. The days of elder statesmen ruling the
country are gone and some preferred people
are ruling the country. in a sense India was
a land of Suns and galaxies and we can also
say that now it Is being governed by some
satellites.

MR. SPEAKER: The question is:
“That the House do now adjourn®.

Those in favour will please say ‘Aye’.
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SOME HON. MEMBERS: ‘Aye'.

MR. SPEAKER: Those against will
please say ‘No'.

SEVERAL HON. MEMBERS: ‘No'.

MR. SPEAKER: 1 think the 'Noes’ have
it. The ‘Noes’ have it.

SOME HON. MEMBERS: The ‘Ayes’
have .

MR. SPEAKER: Let the Lobbies be
cleared-—

MR. SPEAKER: Now the Lobbles have
been cleared.

The question is:
*That the House do now adjourn”.
The Lok Sabha divided
18.07 hrs.
Division No.-1
AYES

Acharia, Shri Basudeb

Ahmed, Shri Anwar

Ali, Shrimati Subhashini

Baitha, Shri Mahendra

Bala, Dr. Asim

Barman, Shri Palas

Basu, Shri Anll

Basu, Shri Chitta

Beg, Shrl Yusuf
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Bhartiya, Shri Santosh

Bhattacharya, Shrimati Malini
Brahmbhatt, Shri Prakash Koko
Chakravorty, Shri Susanta
Chatterjee, Shri Nirmal Kanti
Chatterji, Shri Somnath
Choudhury, Shri Lokanath
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Das, Shri Anadi Charan
Dasgupta, Dr. Biplab

Datta, Shri Amal

Dome, Dr. Ram Chandra
Giri, Shri Sudhir

Gujral, Shri LK.

Gupta, Shri Indraijit

Hannan Mollah, Shri
Hansda, Shri Matilal

Heera Bhai, Shri

Hota, Shri Bhabani Shankar
Jena, Shri Srikanta

Kabde, Dr. Venkatesh
Kaushik, Shri Purushottam

Khan, Shri Sukhendu
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Kundu, Shri Samarendra
Mabhata, Shri Chitta
Mahato, Shri Shailendra
Malik, Shri Purna Chandra
Malik, Shri Satya Pal
Manijay Lal, Shri

Masudal Hossain, Shri Syed
Mirdha, Shri Nathu Ram
Misra, Shri Satyagopal
Mukhopadhyay, Shri Ajoy
Negi, Shri C.M.

Nitish Kumar, Shri
Pacherwal, Shri Gopal
Pal, Shri Rupchand

Pani, Shri Ravi Narayan
Panwar, Shri Harpal Singh
Paraste, Shri Dalpat Singh
Paswan, Shri Ram Vilas
Paswan, Shri Sukdeo
Patel, Shri Ram Pujan
Patnaik, Shri Sivaiji
Pramanik, Shri Radhika Ranjan
Prem Pradeep, Shri

Rai, Shri Lalbaboo
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Rai, Shr, M. Ramanna

Ray, Dr. Sudhir
Raychaudhuri, Shri Sudarsan
Routray, Shri Nilamani
Roy, Shri AK.

Roy, Shri Haradhan
Roypradhan, Shri Amar
Sanyal, Shri Manik

Sayeed, Shri Mufti Mohammad
Selvarasu, Shri M.

Shastri, Shri Yamuna Prasad
Singh, Shri Har Govind

Singh, Shri Mandhata

Singh, Shri Pratap

Singh, Shri Ram Prasad

Singh, Shri Ramashray Prasad
Sur, Shri Monoranjan

Tyagi, Shri K.C.
Vijayaraghavan, Shri A.

Yadav, Shri Chun Chun Prasad
Yadav, Shri Devendra Prasad
Yadav, Shri Mitra Sen

Yadav, Shri Ramendra Kumar Ravi
Yadav, Dr. S.P.

Yadav, Shri Surya Narayan
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Adaikalaraj, Shri L.
Agarwal, Shri J.P.
Akbar, Shri M.J.
Anbarasu Era, Shri
Antony, Shri P.A.
Antulay, Shri A.R.
Arunachalam, Shri M.
Asokaraj, Shri A.
Atinder Pal Singh, S.
Bajpai, Dr. Rajendra Kumari
Bala Goud, Shri T.
Balaraman, Shri L.
Bali, Shrimati Vyjayantimala
Bansi Lal, Shri
Basavaraj, Shri G.S.
Basheer, Shri T.
Bega Ram, Shri
Benjamin, Shn S.
Bhagat, Shri HK.L.
Bhajan Lal, Shri
Bhakata, Shri Manoranjan

¢

Bhardwaj, Shri Parasram
é
Bhatia, Shri Ram Sewak
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Bhoye, Shri Reshma Motiram
Bhuria, Shri Dileep Singh
Birender Singh, Rao

Chand Ram, Shri,

Chandrasekhar, Shrimati M.

Chandrashekharapa, Shri T.V.

Charles, Shri A.
Chaudhary, Shri Kamal
Chennithala, Shri Ramesh
Chennupati, Shrimati Vidya
Chidambaram, Shri P.
Chinta Mohan, Dr.
Chowdhary, Shri Dasai
Das, Shri Bhakia Charan
Deb Burman, Shri K.B.K.
Dennis, Shri N.

Deora, Shri Murll

Dev, Shri Sontosh Mohan
Devarajan, Shri B.

Devi Lal, Shrl

Dhakane, Shri Babanrao
Dhankhar, Ch. Jagdeep
Dhawan, Shri Harmohan

Dinesh Singh, Shri

Faleiro, Shri Eduardo
Femandes, Shri Oscar
Gadgil, Shri V.N.

Gakwad, Shri Udaysingrao
Gajapathi, Shri Gopl Nath
Gandhi, Shrimati Maneka
Gandhi, Shri Rajiv
Girlyappa, Shri C.P. Mudala
Gomango, Shri Giridhar
Gudadinni, Shri B.K.
Gupta, Shri Janak Raj
Handoo, Shri Piyare Lal
Het Ram, Shri

Inder Jit, Shri

Jag Pal Singh, Shri

Jai Prakash, Shri

Jamuna, Shrimati J.

Janardhanan, Shri Kadambur M.R.

Jayamohan, Shri A.
Jeevarathinam, Shri R.
Jhikram, Shrl Mohanlal
Kalvi, Shri Kalyan Singh
Kamal Nath, Shri

Kamble, Shri Arvind Tulshiram
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Kareddula, Kumari Kamalaji

Kaul, Shrimati Shella

Khan, Shri Zulfiquar All
Kodikkunnil, Shri Suresh
Konthala, Shri Rama Krishna
Kotadia, Shri Manubhai
Krishna Kumar, Shri S.
Kumaramangalam, Shri P.R.
Kuppuswamy, Shri C.K.
Kurien, Prof. P.J.

Kushwaha, Shri Jagdish Singh
Lakshmanan, Prot. Savithri
Mahabir Prasad, Shri
Mahadik, Shri Vamanrao
Mahajan, Shri Y.8.

Mallik, Shri Mangaraj
Maliikarjun, Shri
Marbaniang, Shri Peter G.
Mathew, Shri Palai K.M.
Mishra, Shri Baigopal
Mighra, Shri Janeshwar
Mishra, Shri Rej Mangal
Mohammad Shafi, Shri

Muraleedharan, Shri K.

886 Motion for Adjournment PHALGUNA3.1912(SAKA') timely decision about 586
stoppage of reluelling of U.S. Planes

Murthy, Shri Kusuma Krishna
Muthiah, Shri R.

Naikar, Shri D.K.
Narayanan, Shri K.R.
Narayanan, Shrl P.G.
Nayak, Shri Nakul

Netam, Shri Arvind

Nikam, Shri Govindrao
Odeyar, Shri Channaiah
Oraon, Shrimati Sumati
Palanisamy, Shri K.C.
Pande, Shri Rajmangal
Pandian, Shri D.

Panja, Shri Ajit

Patel, Shri Arjunbhal

Patel, Shri Shantilal Purushottam Das
Patil, Shri Balasaheb Vikhe
Patil, Shri S.T.

Patit, Shri Shankarrao
Patil, Shri Uttamrao
Penchalliah, Shri P.
Peruman, Dr. P. Vallal
Poojary, Shri Janardhana

Pradhani, Shri K.
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Prasad, Shrl V. Sreenivasa

Purohit, Shri Banwarilal
Purushothaman, Shri Vakkom
Rahi, Shri Ramlal

Rai, Shri Kalp Nath
Rajeshwaran, Dr. V.
Rajeswari, Shrimati Basava
Raju, Shri M.M. Pallam

Raju, Shrimati Uma Gajapathi
Ram Babu, Shri A.G.S.

Ram Sagar, Shri (Bara Banki)
Ramachandran, Shri Mullappally
Ramamurthy, Shri K.

Ranga, Prof. N.G.

Rao, Shri J. Chokka

Rao, Shri J. Vengala

Rao, Shri K.S.

Rao, Shri P.V. Narasimha
Rao, Shri R. Gundu

Rao, Shri Srinivas

Rathva, Shri Narayanbhai Jamlabhai

Rathor, Dr. Bhagwan Dass
Reddy, Shri A. Venkata
Reddy, Shri B.N.

Reddy, Shri Bojja Venkata
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Reddy, Shri Kotla Vijaya Bhaskara
Reddy, Shri M.G.

Reddy, Shri P, Narsa

Reddy, Shri R. Surender

Reddy, Shri Rajamohan

Reddy, Shri Y.S. Rajasekhar
Sadul, Shri Dharmanna Mondayya
Sahay, Shri Subodh Kant

Sait, Shri Ibrahim Sulaiman
Saran, Shri Daulat Ram

Sathe, Shri Vasant

Save, Shri Moreshwar

Sayeed, Shri P.M.

Sekhar, Shri M.G,

Selvam, Shri Kanci Panner

Sema, Shri Shikiho

Shah, Shri Jayantilal Virchandbhai
Shakya, Shri Ram Singh
Shankaranand, Shri B.
Shanmugam, Shri P.

Sharma, Shri Chiranji Lal

Sharma, Shri Dharm Pal
Shekhada, Shri Govindbhai Kanjibhai
Shingada, Shri D.B.

-

Sidnal, Shri S.B.
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allure of Gowvt. to take
Sitvera, Dr. C.

Singaravadivel, Shri S.
Singh, Shri Anand
Singh, Shri Dhanraj
Singh, Shri K. Manvendra
Singh, Shri, Lalit Vijoy
Singh, Prof. N. Tombi
Singh, Shri Uday Pratap
Singh Deo, Shri A.N.
Sinha, Shrimati Usha
Solanki, Shri Sura;jbhanu
Sonkar, Shri Kalpnath
Soz, Prof. Saif-ud-din
Sukhbuns Kaur, Shrimati
Sultanpuri, Shri K.D.
Suman, Shri Ramji lal
Sumbrui, Shri Bagun
Sundararaj, Shri N.
Thambi Durai, Dr.

Thomas, Prof. K.V.

stoppage o

mfuellmg of U.S. Planes
Thomas, Shri P.C.

Thorat, Shri S.B.

Thungon, Shri P.K. .

Tiwari, Shri Brij Bhushan
Topdar, Shri Tarit Baran
Umbrey, Shri Laeta

Varma, Shri B. Rajaravi
Varma, Shri Dharmesh Prasad
Venkatesan, Shri P.R.S.
Viswanatham, Dr.

Yadav, Shri Chhotey Singh
Yadav, Shri Hukumdeo Narayan
Yadava, Shri Ramijilal
Yazdani, Dr. Golam

Yuvraj, Shri

590

MR. SPEAKER: Subject to corection, *

the result of the Division is:

Ayes
Noes

The motion was negatived

83

206

* The following Members also recorded their votes.
Ayes : Sarvashree ShopatSinghMakkasar, Ajay Singh, Satyapal Singh Yadav, Taslimudin

Noes : Shri Chandra Shekhar, Shri Kapil Dev Shastri, Shri Kamaluddin Ahmed, Shri
Nandi Yellaiah, Smt. T. Manemma, Shri Manku Ram Sodhi.
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18.10 hrs.

BUSINESS ADVISORY COMMITTEE
Ninsteenth Report

[English)

SHRI P.R. KUMARAMANGALAM (Sa-
lem): 1 beg to present the Nineteenth Report
of the Business Advisory committese.

MR. SPEAKER: Since the reportistobe

FEBRUARY 22, 1991

B.A.C. Report 592

adopted today, Shri Kumaramangalam may
read it out so that Members may know its
contents.

SHRIP.R. KUMARAMANGALAM: The
Business Advisory Committee held sitting
on Thursday, the 21st February, 1991,

The Committee recommend the alloca-
tion of time to the following items of business
as shown against each:-

(1)  Discussion on the Resolution
regarding Presidents Rule in
the state of Tamil Nadu

(2) Discussion on the Resolution
regarding continuance of
President’s Rule in the State
of Jammu & Kashmir.

(3) Discussion on the Motion of
Thanks on the President’s
Address.

(4)  The Rehabilitation Council of
India Bill, 1990.

(Consideration and passing)

4 hours

3 hours

12 hours

2 hours

The Committee also recommend that
the discussions under rule 193 on the follow-
ing subjects may be taken up on a date and
time to be decided later:-

() Gulf war

(i) Price rise

The Committee further recommend that
in order to provide sutficient time for comple-
tion of essential items of Government and
other business, the House may sit during
lunch hour except on Fridays.

THE MINISTEROF PETROLEUMAND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): | beg to move:

“That this House do agree with the
Nineteenth Report of the Business
Advisory Committee presented to the
House on the 22nd February, 1991."

MR. SPEAKER: The question is:
“That this House do agree with the

Nineteenth Report of the Business
Advisory Committee presented to the
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House on the 22nd February, 1991."

The motion was adopted

18.13 hrs.
RE. SITUATION IN GULF
[English)

SHRI VASANT SATHE (Wardha): May
| request you that after all this debate let a
massage of solidarity go from this Parlia-
ment, largest Parliament in the werld | re-
quest you that you youself suggest that the
proposal of President Gorbachev should be
welcomsad by this House and supported. If it
comes from your side, | think, the entire
House will support it.

SHRI SOMNATH CHATTERJEE
(Boipur): It should come from the Chair.

SHRI JASWANT SINGH (Jaipur): This
proposal came up during the discussion
itself. In principle there can possible be no
two opinions about the two Houses of Parlia-
ment speaking with one voice hera. Sec-
ondly also in principle, if at all a unanimous
resolution ofthe House is to be adopted,then,
of course, that resollution muset be moved by
you from the Speaker's Chair and from any
other part of this House. But we have one
particular ditficulty which is only a procedural
difficulty, that the text of the resolution which
is to be moved and adopted, has only just
reached. |, therefore, request you that this
very thing af unanimously adopting a resolu-
tion may be done on Monday. (/nterruptions)

SHRI VASANT SATHE: | am not taking
of the resolution. | know the difficulty. We
have gotthe text just now. it would really look
odd if one House passes it today and we
were to do it two days after. All | am suggest-
ing is that there should be one line resolution
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from the Chair that we support the initiative
of Gorbachev for bringing peace in the Gulf.
I think, they shouid have no objection to
this.(Interruptions)

SHRIJASWANT SINGH: | am just agk-
ing what is the difficulty in adopting It on
Monday? There will be two days and we will
use these two days...{/Interruptions)

HON. MEMBERS: No, no.

SHRI VASANT SATHE: Advaniji, it will
lose its effect if we do not do it today. We are
the larger House, the House of the People. If
Rajya Sabha passes it today and we were to
kaep quiet, it will really lose the
significance...(/nterruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, today is the crucial time. Iraq
has also accepted the
proposal...(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur): | have one request to make to
you, Sir. 1do not think there is any division on
this

MR. SPEAKER: No division.

PROF. MADHU DANDAVATE: | wil
only make a request to the BJP that in the
other House their representatives have also
approved that and, therefore, without loss of
time, a proper signal will go. So, if it is
adopted today from the Chair, it will carry a
bigger weight. Since their Members have
accepted in the other House, | will earnestly
request the Leader of the Opposition to go
with the entire House and let us try to have
unanimity...(Interruptions)

SHRIJASWANT SINGH: Mr. Speaker,
Sir, | am persuaded by the desire to bring
unanimity. Certainly. All that | suggested
was that if unanimity is to be achieved and #
consensus is to be achieved, consensus is
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[Sh. Jaswant Singh]

not mere conformity, consensus is arriving at
a viewpoint after consultation. Because we
have receivedthis document...(Interruptions)

PROF. P.J. KURIEN (Mavelikana): We
are not insisting on that Resolution. We are
only suggesting that let there be a one-line
Resolution, one-sentance
Resolution... (Interruptions)

SHRI JASWANT SINGH: It is a simple
point. It is" not one line or two pages that
matters. it is a question of unanimity and
unanimity being arrived at after consultation.
That was the point. However, if the entire A
House feels...(Interruptions)

SHRI VASANT SATHE: Sir, | have a
request to make to Jaswant
Singhiji. .(Interruptions) . If he has agreed to
the Resolution, well and good.

SHRIJASWANT SINGH: If unanimity is
to be achieved, it has to be there through
consultation. Certainly. | bow to the greater
wisdom of the totality of the House and the
request made by everyone and certainly |
will not stand in the way of that unanimity. |
have only made a submission.

18.20 hrs.

RESOLUTION
[English]

MR. SPEAKER: | am placing the follow-
ing Resolution before the House.

“This House,
Aware of the incalculable human suffer-
ing caused by war in the Gulf, the danger it
posestothe environmentinthe region andto

international peace and security.

Distressed atthedevastation unleashed
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by the war because of which many innocent
lives have been lost and civilian properties,
including thousands of dwellinghomes, have
been destroyed and millions of civiliane are
without shelter or protection and are facing
health hazards due to the absence of elec-
tricity and increasing shortage of drinking
water.

Convinced that the implementation of
the Security Council resolutions constitutes
the basis for restoring peace in the Gulf.

Convinced also of the central role of the
United Nations, when appropriate through
the Security Council,”in bringing about a
cessation of hostilities and restoring and
promoting durable peace and sacurity in the
region.

Stressing thatthe objective of the Secu-
rity Council resolutions is to liberate Kuwait
and not to subdye Iraq or to dismantie its
technological and physical infrastructure or
to cripple its social and economic life.

Gravely concerned by the possibility of
the commencement of an even more de-
strugtive phase in the contlict that can result
from a ground war.

Noting the statemenis made by some
parties engaged in the Gulf War about the
possible use of nuclear and chemical weap-
ons.

Recognizing the role of the Non. alignad
Movement in promoting a peaceful solution
and the need for affirmative and prompt
action in this regard.

Heartened by the reports that an eight
Point Peace Plan proposed by President
Gorbachov has been acceptaed by President
Saddam Hussain.

Gratified to note that it is very much in
line with India's own peace proposal submit-
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. ted at the NAM meeting in Belgrade.

Convinced thatthe war must be stopped
immediately and peace restored in West
Asia.

(1) Urges the Government of India to
exert all efforts in the Security Council to
mobilise global support for the acceptance
of the Gorbachov Proposals to bring an end
in West Asian War and work for sustained
peace in the region.

(2) Further urges the multinational
forces to desist from launching a land often-
sive pending efforts and negotiations being
currently undertaken in regard to the
Gorbachov proposals.

(3) Affirms that:

(a) The Security Council shall
monitor the situation in the light of the objec-
tives specified in its relevant resolutions and
keep it under constant revicew; and

(b) the Security Council shall
play the primary role in the re-establishment
of peace and security in the area, in consul-
tation with all the parties concerned;

(4) Urges that agreement should also
be reached in the Security Council, to ad-
dress, in a comprehensive manner, after the
completion of the process of withdrawal, the
Arab-israeli contlict, particularly the Pales-
tinian question, through the convening of an
international conterence, based on the rel-
evant U.N. Security Council resolutions on
this subject and with the participation of the
PLO; and

(5) Considers that any regional secu-
rity arrangement in the area should emerge
from the initiative of the regional countrie
themselves, should be worked out under the
overall aegis of the United Nations, guaran-
teed by the Security Council and UN Peace

Keeping Force and underpinned by disar-
mament measures which are universal in
character.”

Ihope the House adopts this Resolution
unanimously.

HON. MEMBERS: Yes.

MR. SPEAKER:The Resolution is
unanimously adopted.

The Resolution was adopted

SHRI SAIFUDDIN CHOUDHURY
(Katwa): It should be circulated.

MR. SPEAKER:Yes.

18.25 hrs.

BUSINESS OF THE HOUSE
[English]

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): With your permis-
sion, Sir, I rise to announce that Government
Business during the week commencing 25th
February, 1991, will consist of:

1. Presentation ofthe Interim Railway
Budget for 1991-92 immediately
after disposal of Questions on 25th
February, 1991 for obtaining vote
on account.

2. @ensideration of any item of Gov-
ernment Business carnedover from
today's Order Paper.

3. Discussiononthe Motionof Thanks
on the President’s Address.



809 Business of the House

SHRIVAMANRAO MAHADIK (Bombay
South Central): Sir, the following item may
please be included In next week's agenda:-

More than century old Carnac Bridge/
Bundsr Raiway Goods depot in Mumbai
was abruptly closed due to the self-moti-
vated interest of some railway officials.

Camacbunder railway goods depot was
closed in last October by stopping the arrival
and departure of the goods wagon and from
last January, 1991, the area is closed for the
entry and all commercial transactions put-
ting railways in the daily loss of 12 laksh
rupees as revenue. This closure had also
diractly affected more than 8000 families
whase daily earning was on the transactions
of the Railway depot. Due to ciosure of the
depotthereis rise in the prices of the assential
commodities for the local purchasers as
road transportation is costlier than railways.

| herawith request the hon. Minister of
Railways to re-open the Cartnac Bridge/
Bunder Railway Goods Depot immediately
keeping the interest of the 8000 families and
millions of Mumbaikars (Bombayites) who
are facing price rises due to closure of the
Carnac Depot.

DR. VENKATESH KABDE (Nanded):
Sir, the foliowing item may please be in-
cluded in next week's agenda.-

Statutory Development Boards are to
be granted to Marathwada, Vidharbha and
Konkan as per declaration of previous Gov-
emment. An officlal amendment to article
371 (2) of the Constitution may be brought
up to include Konkan for grant of Statutory
Development Board alongwith Marathwada
and Vidharbha. '

[ Transtation)

PROF. RASA SINGH RAWAT (Ajmer):
The following items may be included in the
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next week's agenda:
1. The 3 up-4 down trains running

between Delhi-Ahmedabad, which
were cancelled earlier due to Gulf

crisis, should be reintroduced.

2. Theconstructionof Airstrip at Ajmer
should be expedited and Ajmer may
be connected with air service.

[English]

SHRIPRAKASH KOKO BRAHMBHATT
(Baroda): Sir, the following item may please
be included n next week's agenda:-

That this House expresses its concern
over the increasing terrorist activities in the
country and urges upon the Government to
take effective administrative and political
steps to curb these activities.

This matter should be discussed
separatwly,as the terrorist activities are
spreading “om Jammu and Kashmir, Punjab
to Uttar Pradesh and other States alsc.
Hence, | urge the hon. Minister to find a
suitable date and time to discuss this issue
separately during the current week of the
Session.

[Translation)

SHRISATYNARAYAN JATIYA (Ujjain):
The following tems may be included in the
next week's agenda.

1. Adequate measures shouldbetaken
to check the rising prices and
foodgrains, edible oil, sugarand other
essential commodities should be
made avallable to the consumers at
fair prices.

2. Atrocities committed on Scheduled
Castes, Scheduled Tribes and other
weaker sactions should be checked
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and protection should be provided to
them.

18.29 hrs.
[DR. THAMB! DURA}—iIn the Chair
[English)

SHRI EDUARDO FALEIRO
(Mormugao): Sir, the following item may
please be included in next week’s agenda:

We should specifically discuss the plight
of Indian citizens who have returned from
Kuwait and other countries in that region in
the wake of Gulf crisis. About six months
have passed since their return but Govern-
ment have not taken any step for their reha-
bilitation. Assurances given in this regard
have not been implem¢ ‘ed. Furthermore,
the following just demands from the return-
ees from Kuwait should be immediately met:

(a) restoration of passport services 10
them,

(b) extension of their NRI status until
normalisation of the situation in the
Gulf, and

(c) registration of the births of the Indian
children born in Kuwait.

[ Translation)

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Chairman, Sir, the following
item may be included in the next week’s
agenda:

Eight hilldistricts of Uttar Pradesh, where
forty lakh people are living, have been de-
manding a separate hill State “Uttranchal’ for
quite a long time. in such a vast state like
Uttar Pradesh, justice is not being done with
‘the hill area from development, political and

administrative point of view. This area is
alongwith the international border and has
its separate identity. Due to the economical
backwardness, people are migrating from
there which is dangerous to the national
security also.

Therefore, | would suggest that the
Government should propose a creation of
‘Uttranchal’ State for this area.

[English]

DR. CHINTA MOHAN (Tirupati): Sir,
the following items may please be included
in the next week's agenda:-

1. Unitorm wages for agriculture
labourers may ba brought in the
next week's agenda.

2. Regarding nuclear policy of Gov-
ernment.

SHRISATYAPRAKASHMALVIYA: Mr.
Chairman, Sir, the Government will pay full
attention towards the items towards which
the hon. Members have drawn the attention
and whatever is possible will be done.

[Translation)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman, Sir, some school chil-
dren of New Delhi Municipal Corporation
School fell ill after taking inferior quality milk
yesterday...(Interruptions)

[English)
MR. CHAIRMAN: Wa are taking Private
Members' Bills now. Please sit down.
Now Bills for introduction.

Shri P.R. Kumaramangalam-not
present.
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Shri Harish Rawat-not present.
Shri Kusuma Krishna Murthy.
18.31 hrs.
CONSTITUTION (AMENDMENT) BILL®

(Amendment of Fifth Schedule)
[English)

SHR!I KUSUMA KRISHNA MURTHY
(Amalapuram): | beg to move for leave to
introduce a Bill further to amend the Consti-
tution of India.

MR. CHAIRMAN: The question is:
“That leave be granted to introduce a
Billfurther to amend the Constitution of
India.”

The motion was adopted

SHRI KUSUMA KRISHNA MURTHY: |
introduce the Bill.

18.31 1/2 hrs.

CONSUMER ASSOCIATIONS (REGIS-
TRATION) BILL®

(English)

PROF. RAMGANESH KAPSE (Thane):
| beg to move for leave to introduce a Bilito
provide for the registration of consumer as-
sociations and for matters connecied there-
with or incidental thereto.

MR. CHAIRMAN: The question is:

*That leave be granied 10 introduce a
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Bill 1o provide for the registration of
consumer associations and for mat-
ters connected therewith or incidental
thereto.”

The motion was adopted

PROF. RAM GANESH KAPSE: | intro-
duce the Bill.

18.32 hrs.
CONSTITUTION (AMENDMENT) BILL®
(Amendment of Article 371)
{English)

DR. VENKATESH KABDE (Nanded): |
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill further to amend the constitution of
india.”

The motion was adopted

DR. VENKATESH KABDE: | introduce
the Bill,
18.33 hrs.

CONSTITUTION (AMENTMENT) BILL®
(Amendment of Article 316, etc.)
[English)
SHRI K. RAMAMURTHY (Krishnagiri):

*Published in Gazette of india Extraordinary, Part Il, Section 2, Dated 22-2-91.
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| beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN: The question is:
“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted

SHRI K. RAMAMURTHY: | introduce
the Bill.

18.32 1/2 hrs.
CONSTITUTION (AMENDMENT) BiLL*

(Amendment of Article 324, etc.)
[English]

SHRI K. RAMAMURTHY (Krishnagiri):
| beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN: The question is:

‘That leave be granted to introduce a
Billfurther to amend the Constitution of
India.”

The motion was adopted

SHRI K. RAMAMURTHY: | introduce
the Bill.

18.33 1/2 hra.
BAN ON CHILD LABOUR BIiLL"
[English)

SHRIPRAKASH KOKO BRAHMBHATT

PHALGUNA 3, 1912 (SAKA)

Bills Introduced 606

(Baroda): | beg to move for leave to intro-
duce a Bill to provide for ban on child labour
and for matters connected therewith.

MR. CHAIRMAN: The question is:
“That leave be granted to introduce a
Bill to provide for ban on child labour
and for matters connected therewith.”

The motion was adopted

SHRI PRAKASH KOKO

BRAHMBHATT: | introduce the Bill.

18.34 hrs.

SALARY, ALLOWANCES AND PENSION
OF MEMBERS OF PARLIAMENT

(AMENDMENT) BILL
(Amendment of Section 8 A)
[English]

SHRIVAMANRAO MAHADIK (Bombay
South Central): | beg to move for leave to
introduce a Bill further to amend the Salary,
Allowances and Pension of Members of
Parliament Act, 1954.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill further to amend the Salary, allow-
ances and pension of Members of
Parliament Act, 1954.”

The motion was adopted

SHRIVAMANRAO MAHADIK (Bombay
South Central): | introduce the Bill.

*Published in Gazette of india Extraordinary, Part |I, Section 2, Dated 22-2-91.
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18.34 1/2 hrs.

SPECIAL-TAX ON EMPLOYEES IN THE
ORGANISED SECTORBILL®

[English)

SHRI K. RAMAMURTHY (Krishnagiri):
| beg to move for leave to introduce a Bill to
levy a special-tax on employees in the
organised sector for the welfare of unem-
ployed and employees in the unorganised
sector.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to levy a special-tax on employees
in the organised sector for the welfare
of unemployed and employees in the
unorganised sector.”

The motion was adopted

SHRI K. RAMAMURTHY: | introduce
the Bill.

18.35 hrs.

CONSTITUTION (SCHEDULED TRIBES)
ORDER (AMENDMENT) BILL"

(Amendment of the Schedule)
[ Translation)

PROF. MAHADEO SHIVANKAR
(Chimur): Mr. Chairman, Sir, | beg to move
for leave to introduce a Bill further to amend
the constitution (Scheduled Tribes) Order,
1950.

[English)

MR. CHAIRMAN:The question is:
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(Amend, of Arts. 341 & 342)
by Shri Ram Lal Rahi

“That the leave be grantedto introduce

a Bill further to amend the constitution
(Scheduled Tribes) Order, 1950.

The motion was adopted
[Translation)

PROF. MAHADEO SHIVANKAR: Mr.
Chairman, Sir, | introduce the Bill.

18.35 1/2 hrs.
CONSTITUTION (AMENDMENT) BILL
(Amandment of Articles 341 and 342)
[English)

MR. CHAIRMAN: By Shri Ram Lal Rahi
now the House will take up further consider-
ation of the following motion moved by Shri
Ramlal Rahi on the 28th December, 1990,
namely:-

“That the Bill further to amend the
constitution of India be taken into con-
sideration.”

Shri Ram Lal Raht was on his legs.
[Translation)

SHRI RAM LAL RAHI (Misrikh): Mr.
Chairman, Sir, | would like to express my
views regarding the Bill further to amend
Anticles 341 and 342 of the Constitution
moved in the House. In this context, | would
like to submit that | have got with me the
State-wise list of the members of the Sched-
uled Castes and Scheduled Tribes. | would
ke to give you the State-wise number of
Scheduled Castes and Scheduled Tribas. In
Andhra Pradesh there are 59 Scheduled
Castes and 33 Scheduled Tribes and in

*Published in Gazette of India Extraordinary, Part |I, Section 2, Dated 22-2-91.
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Assam the number of Scheduled Castes in
16 and the number of Scheduled Tribes is
14. In Bihar, there are 23 Scheduled Castes
and 30 Scheduled Tribes and Gujarat has 30
Scheduled Castes and 29 Scheduled Tribes.
Similarly, in Haryana the number of them is
37. There are 56 Scheduled Castes and 8
Scheduled Tribes in Himachal Pradesh.
Similarly in other states also, there are people
of both communities, and if | read out the
complete list of every state, it will take a lot of
time. What | mean to say is that there are in
all 1643 Scheduled Castes and Scheduled
Tribes in our country, out of which only 5 to
7 communities are such which are found in
the neighbouring states also, otherwisethese
are found in the original state alone. Sir, if
you go through the complete list, though it is
prepared State-wise , you will find that there
are certain states like Gujarat, Madhya
Pradesh, Kerala where certain persons are
classified as Scheduled Castes in a limited
region only. If | go further into the details, |
find that in Madhya Pradesh there are some
people who have been classified as “Dhobi”
but it has been mentioned in the list that the
people of Dhobi caste are found only in
Bhopal, Raisen and Sihore districts. The
member of “Dhobi’caste are recognised as
Members of Scheduled Caste, only in thase
districts and not in the rest of the State. The
members of "Dhobi”caste are notrecognised
as members of Scheduled Caste in the en-
tire state, even though they are the original
residents of that State. Similarly, you will see
that in Tamil Nadu there is a caste known as
Ayyanwar. The People of this caste are
recognised as scheduled caste only in dis-
tricts of Kanya Kumari and Tirunelvelli, and
they are not recognised as scheduled castes
in the rest of Tamil Nadu. Similarly, in Tamil
Nadu State there are many other castes like
Bakkalan, Kabra, Kuran, Mannau Pannayan,
pathian and Khandan which are included in
the list of scheduled castes. The castes that
| have mentioned are considered as sched-
uled castes only within the limited area of the
State, but if the same people migrate toother
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districts or other parts of the same State,
They do not get the facilities available cther-
wise to these people as scheduled castes
and scheduled tribes. Similarly, you will see
that in all the States and Union Territories,
the list of these communities prepared sepa-
rately whether district-wise or region-wise
are covered under the lists of scheduled
castes and scheduled tribes.

Sir, in this context, | would like to say
that after 42 years of Independencs, the
people of the Scheduled Castes and Sched-
uled Tribes have got a chance at least ta live
freely in any corner of the country. They can
now reside and settle anywhera in India and
they are now residing and are doing their
own job anywhere in India. Why had they to
move to other places, is a different question.
The reason behind their migration is that
they don't get employment at their native
places, so in search of job, they migrated to
other places. Secondly, there have been
people of exploiting nature, who started ex-
ploiting them at local level. In order to save
themselves from such exploitation, these
people migrated from one district tothe other
and settled there in search of jobs and since
then they have been living there and they
have settled there. These people have been
living atthese places forthe last 20-25 years:
They married there and their children were
bornthere. Now, whenthey are sendingtheir
children to schools for education, they re-
quire help in the form of text books etc., and
neither the State Government, nor the Cen-
tral Government provides them the facilities
admissible to the people belonging to the
scheduled castes and tribes. If a boy com-
pletes his education and sends an applica-
tion for a job, he won't get the facility of
raservation in that State. Why is it so?

Sir, |, therefore, request the Govern-
mentthroughyouthat the amendment moved
by me may be accepted. In this Bill, | have
mentioned two communities Pasi and Dhobi.
These are such communities which live in
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almost all the divisions of all the states In
India and they are doing their own jobs. |
have mentioned communities like Khateek,
Kori,Kanjad in the bill. These communities
are living In almost all the regions of the
country. Irrespective of thefact whetherthese
people are employed in the service of some
person or they are working as labourer or
they are in the Government service or they
have started their own business, they should
be considered as members of scheduled
castes everywherse. | would like to give you
an example. Pasi, Kori, Dhobi, Khateek and
Kanjad castes are included in the list of Uttar
Pradesh, but not in the List of Andhra
Pradesh. Similarly, Kori, Khateek and Kanjad
castes are not included in Assam List. Like-
wise Dhobi, Kori and Kanjad Castes are not
included in the list of Gujarat. In Haryana list
Dhobi caste is not included, when every one
is aware of the fact that there is no metro-
politan city or any town in the country now-a-
days where you won't find people of these
castes. These people migrated from one
placeto the other in search of job and settled
there and in a way became the original
residents of that place. |, therefore, request
the Government through you that the gov-
ernment should seriously consider the
amendment brought by me, and make an
amendment in the definition given in the
Article 341 and 342 of the Constitution, and
include all the scheduled castes and sched-
uled tribes and all such people, in all the
states and all the divisions, under the list. |
would like the Central Government to issue
such a directive, and bring forward such an
amendment so that all the scheduled castes
and scheduled tribes are included in the list
and a single national list should be pub-
lished. This is also necessary. | am saying
this because in states like Punjab, Kashmir
and Assam problems of separatism, casteism
or Bodos have arisen there is Khalistan
problem in Punjab Similarly people of other
castes, who have lither 1o been ignored by
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the Government, are developing separatist
tendencies. | would like the people belong-
ing to Scheduled castes and Scheduled
Tribes to have faith in this country and that is
possible only when the Government gives
then their due.

There have been many discussions in
the House regarding reservation in Govern-
ment jobs. States have shown laxity in this
matter and whenever an explanation was
asked for, it was said that suitable candi-
dates were not available. Even if at some
point of time no sultable candidate is avail-
able inastate such candidates can be sought
from other states where they are bound to be
available. The need of the hour is to consider
the issue of separatism from the broaded
perspective of unity and integrity of the coun-
try. For this purpose the Government should
accord recognition not people belonging to
Scheduled Castes and Scheduled Tribes so
that they are not excluded from the devel-
opmental programmes of the Government.
That is why | have brought this amendment.
It is difficult to estimate the number of
Scheduled Caste people who have settled in
Uttar Pradesh, Rajasthan, Biharand Madhya
Pradesh. | have visited these states to speak
to the people. The average person is em-
ployed as a daily wage worker in private
industry and their children have got proper
education. A committee was appointed to
conduct a survey. When the topic of reser-
vation was brought up it was found thatthere
was nobody even to put up an application.
When the names of the local Scheduled
Caste and Scheduled Tribe people have not
been included in the list, how can the res-
ervation quota be filed? Regarding the
constitution (Amendment) Bill brought by
me, | request the Government to include the
Scheduled Casted and Scheduled Tribes in
the Central list sothat. They get an opportunity
to come into the national mainstream. Not
only this, they should also have the liberty to
live any where in the country thus inculcating
a sense of belonging to the country. It is with
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these things in mind, | have brought this Bill.
Irequest all hon. Members to whole-heatedly
support this Bill. Only then can people be-
longing to the backward classes and weaker
sections feel that the Government is doing
something for them.

Sir, when Shrl Ram Vilas Paswan was
M inister of Walfare in the previous Govern-
ment he had brought a Bill to include certain
castes in the list of Scheduled Castes and
Scheduled Tribes. That Bill included those
castes which had become neo-Buddhists
Participating in that discussion he had said
that convarsion of religion does not change
that social nd economic status of a person. }
am in agreement with him in this matter. In
this context | would like to submit that the
social and economic status of a washerman,
potter or cobbler does not change if he
moves from one placs to ancther. Why is it
thai a person belonging to a Scheduled
Caste or Scheduled Tribe is not recognised
assuch if hemoves from one statetoanother?
Sointhe national interest it is necessary that
one Central list be prepared so that people
belonging to Scheduied Castes and Sched-
uled Castes and get due facilities wherever
they choose to settla. | shall not take much
time as | must obey the order of Choudhary
Saheb. So | have expressed my views with
regard to this Bill. | have said that the castes
which | have mainly touched upon in the Bill
are not included in the Scheduled Caste and
Scheduled Tribe list in many states. The
castes that have been mentioned should be
included in the list. | shall once again em-
phasize that hon. Choudhary Saheb should
bring a more comprehensive Bill if my Bill is
not acceptable so that alithe castes included
in the list of Scheduled Castes and Sched-
uled Tribes get national-level recognition in
case they were from one state to another
then they should get all those facilities
available to the Peopel belonging 1o which
are these castes already settled there. with
these words | conclude.
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): Mr.
Chairman, Sir, | think Shri Ram Lal Rahi has
got some misunderstanding that the work
relabing to Scheduled Castes and Scheduled
Tribes is dealt with by Agriculture Ministry
because | he has been referring to Shri Devi
Lal

SHRI RAM LAL RAHI: | have been
referring to Shri Devi Lal in his capacity of
Deputy Prime Minister and not because he
heads the Agriculture Ministry.

PROF. RASA SINGH RAWAT (Ajmer):
Hon. Mr. Chairman Sir, | support the consti-
tution (Amendment) Bill brought by Shri Ram
LalRahito introduce a proviso in Articles 341
and 342 of the constitution. This Amend-
ment Bill has been brought because
Scheduled Castes and Scheduled Tribes
have been suffering from educational, eco-
nomic and social depravity for centuries. &
was with the intention of afleviating the suf-
fering of these people that a provision for
reservation was made in the Constitufion
and a list of Scheduled Castes and Sched-
uled Tribes was inciuded in Anticies 341 and
342 of the constution.

Unfortunately, some places at only some
of the Castes were included in the kst of
Scheduled Cestes and Scheduled Tribes
when the Constitution was being framed in
1847. Soma of tha better known cagtes were
included but many of the lesse known sub-
castes were not included belonging to such
sub-castes are looked down upon ireated as
untouchables but are not inclucied in (he hat
of Scheduled Castes and Tribes the pecple
of these castes are socially and ecortir
cally backward but arp denied the imedinis
due, tothem. Actording 1o a st of Suerhicy
Castes angd Sthreitod Tribss iscwed Oy
Governors of various Siates ¥ &  Satsen
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belonging to a Scheduled caste goes to
another State to look for employment he
would be denied the facilities available to
him in his home state if his castes is not
included in the list of the state to which he
migrates. Such people, who are education-
ally socially and economically backward,
have to face a lot of problems.

|am sorry to say thatthe people who talk
of upliftment of the backward classes are not
present in the House. If they were truly
sympathetic to the problems of the back-
ward classes in their respective constituen-
cies, they would have certainly put forward
their views today...

19.00 hrs.

Ewen,though | don't belong to a back-
wardgclass, where ever | visit my constituency,
people of the ‘Bhand’ caste complain that
some groups belonging to their castes like
‘Dholis’ , ‘Nachaks' and ‘Bhanus’ have been
included in the list but not ‘Bhats’ so 1 would
like to say that the names lither to excluded
should be included. Also, a person belong-
ingto a Scheduled Caste or Scheduled Tribe
should be eligible for similar facilities all over
the country. They should not be deprived of
facilities like bank loans or scholarships in
whichever state they go to. On behalf of my
party | want to submit that various Castes
should be appended in the Constitution
(Amendment) Bill brought by Shri Rahi.

Iwould like to cite an example related to
Rajasthan. There is a caste called ‘Meena'in
Rajasthan and this caste has been included
in the list of Scheduled Tribe. But people
belonging to ‘Meena’ caste and living in
Delhi, U.P. Madhya Pradesh or Maharashtra
are nottreated as Scheduled Tribe. Similarly
people belonging to the ‘Ravat Meepe' caste
of Udaipur's adivasi area who are living here
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have been included as a Scheduled Tribe.
But people living in the ‘Mekhara' area of
Udaipur and in Ajmer and Paliare nottreated
as Scheduled Tribe. There for such anoma-
lies should be removed and alist prepared in
any state should be applicable all over the
country. The purpose of reservation should
be removal of untouchalility and casteism
trom society. Swami Dayananda Saraswati
and Swami Shradhanand raised the slogan
of “Ajyeshta as and Aknishtas” meaning that
nobody is of upper caste or lower caste in
society. Sages in ancient times introduced a
system of ‘Varnashram’ for the all-round
development of mankind. Unfortunately, this
system was not based on division of labour.
When this division of labour took the form of
classes it bacame a curse for society. There
are 3600 castes and sub castes. Indian
sociaty. In conclusion | would say that this
Amendment Bili should be passed ansd
various anomalies should be removed.

SHRI YUVRAJ (Katihar): Sir, | support
the Bill' brought by Shri Rahi seeking
amendments in Articles 341 and 342 of the
constitution. There is no legic in one state
classifying one caste as a Scheduled Caste
and another State not doing so Preparation
of such lists calls for co-ordination batween
states. The castes which are educationally
and economically backward should be in-
cluded in the list of Scheduled Castes and
Scheduled Tribes. Sir, as you know that
raservation facility for SC/ST is not available
to the fullest extent for lack of uniformity. In
my state, there is one labour class called
‘Chator’ The people belonging this caste,
speak Bengali, and have come from waest
Bengal and settled on the banks of the river
from Rajmahal to Kishanganj in Bihar. Simi-
larly, the ‘Desiya-Poliya’ people are a back-
ward class whose status has been recog-
nized in Bengal but not in Bihar. Similarly,
there is no gazetted officer among the
‘Muriyari’ caste, which is a backward class,
So | suggest that these neglected classes
should be given special facilities.
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Sir, according to Articles 341-342 of the
Constitution the President can, in consulta-
tion with a State’s Governor, issue a notifica-
tion to include various castes and tribes in
the list of SC/ST. Last month the Central
Government issueddireetives to some states
and Union Territories to include certain op-
pressed castes inthe SC/ST listbut ‘Chator;,
Desia-Polia’ and 'Muriyari’ castes were left
out. Recently the Minister of State in the
Ministry of welfare visited Bihar. | don’t know
whetherheis aware or notbutthereis atribal
sub-plan in Bihar which is run with Central
assistance. This is a programme for tribal
welfare but the Bihar Chief Minister sum-
moned a meeting of his cabinet and diverted
3.5 crores of funds meant for this programme
towards purchare of Maruti vehicles. The
Regional Development commissioner Shri
Suverno, who is of the rank of chief Secre-
tary, said that the State Government had no
aulthority to act as it did. This happended 20
days ago. Serious note should be taken of
this and the state Government shouid be
asked to explain its action.

Secondly, the castes which | have men-
tioned must get a better deal. Between 1951
to 1978, Presidential Ordinances have been
issued 14times in case of Scheduled Castes
and 6 times in case of Scheduled Tribes
regarding provision of faeilities to these
classes. A survey should be conducted in
respect of the ‘Chator’, ‘Desia-Polia’ and
‘Muriyari' castes so as to include them in the
list of Scheduled Tribes at the earliest.

With these words. | support the Bill to
amend Articles 341-342 of the Constitution.

{English]

DR. CHINTA MOHAN (Tirupatli): Mr.
Chairman Sir, my friend Mr. Ram Lal Rahi
has brought forward this discussion on the
amendment of tha constitution. Article 341 of
the Constitution is to give additional protec-
tion for certain groups in certain parts of the
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country. He wanted to say that his main
objective of bringing this Bill is to generalise
everything. The thrust of Articles 341 and
342 of the Constitution and his objective
does not tally at all. Shri Rahi should have
brought forward amendments to some there
Articles of the Constitution. | also do not
know why this Bill was not sent for legal or
constitutional opinion by the experts. The
idea of Articles 341 and 342 of the Constitu-
tion is very specific and these Anicles are
intended to give additional protection to
certain groups in some parts of the country.
In the Statement of Objects and Reasons,
the hon. Member has stated that Dhobis and
Passis are recognised as Scheduled Castes
and Scheduled Tribesin U.P and Bihar States
and, therefore, they should be brought inthis
list in other parts of the country also. When
comparedto Andhra Pradesh and Karnataka
with other areas of north, a lot of difference
is there. Among the Dhobis there are two
types of Dhobis in Andhra Pradesh, the
scheduled caste Dhobis and the forward
class Dhobis. If that type of class is there
among the Dhobis, | do not know how these
amendments can bring additional support to
all these Dhobis and Passis.

Then, in Karnataka, while Vaderas are
recognised as scheduled castes, in Andhra
Pradesh, they are recognised as backward
classes. | have all sympathies for Dhobis
and Vaderss in other parts of the country.
But if you want to get them included in tha
Scheduled Castes, there are a number of
other poor people in different parts of the
country also. There are so many Brahmins
who are below the poverty line. They also
need sympathy and support from the Gov-
ernment. This Article 341 as also Article 342
do not help much for the Dhobis and Passis.
Christians in Andhra Pradesh and different
parts of the country also wanted to get them-
selves included in the Scheduled Castes.
Recently, we had an amendment in the
parliament to include neo-Buddhists also in
this category. A number of people want
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recognition as scheduled Caste. It is a
Pandora’s Box. If you go on opening it under
political or some other pressure, we will not
be doing justice to the nation.

|, therefore, submit that Shri Rahi, in-
stead of bringing amendment inthis manner,
should have brought an amendment seek-
ing special protection for the Dhobis and
other backward classes. These people should
have been provided some other protection
form the Government. |, think, Shri Rahi is
totally confused in bringing forward this
amendment. With these words, | conclude
my submission.

[ Translation)

SHRI PREM PRADEEP (Nawada): Mr.
Chairman, Sir, first of all, | would lke 10
express my thanks to Shri Ram Lal Rahiwho
has introduced Bili to make an amendment
in the Articles 341 and 342 of the Constitu-
tion. Through this amendment seems to be
a trivial one, but it is actually very effective.

It is a well known tact that in this
country we can settle in any state and earn
our livelihood. in our Constitution provision
hasbeen made forthe scheduled castes and
scheduled tribes. But | am unable to under-
siand as to why a person considered to be of
scheduled caste in Uttar Pradesh is not
racognised a scheduled castewhen hegoes
to Bengal to earn his livelihood. Which spe-
cial change does occurs in him that he is
excluded form the category of schedule
castes. Harijans, scheduled castes and
scheduled tribes are there throughout the
country-in all the states including union ter-
ritories. The point to be considered is as to
what arethe reasonsthatthey are considered
as scheduled castes and scheduled tribes in
those particular states. This clearly reveals
thatthey are socially backward, due to which
thay have been deprived of social justics,
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and thus they have lagged behind economi-
cally and educationally. Keeping this fact in
view, wa will have to treat the people of these
castes settled in other states also. Similar
facilities which are provided to scheduled
castes and scheduled tribes should be pro-
vided to them in other states also. | hail from
Bihar. Majority of the scheduled caste people
in Bihar are agricultural labourers. They
migrate to Punjab and Haryana only because
locallandlords exploitthem and very meagre
wages are paid to them with which they
cannot make theirboth ends meet. inHaryana
and Punjab and even in Bengal, wages are
a little better. But that does not mean that
they are backward only in Bihar. By eaming
a little better wages in other States, the
agricultural labourers have not become
capitalists like Tatas, Birlas and Goenkas.
Recently, riote took place between Jatavs
and Jats in Uttar Pradesh. Jatavs are con-
sidered Harijans, while Jats are notincluded
among Scheduled Castes. Ths point of dis-
pote was whether a Jatav could ride the
horse in a Barat or not. Jats consider them-
setves to be of upper caste and only they can
pass through their villages on an elephant or
a horse. Even after forty three years of
independance, social system is the same
even today. Backward and economically
woaker sections which have not yet been
recognised as scheduled castes will have to
be taken into consideration. Their inclusion
in the scheduled castes will lead 1o social
justice and widening of opportunities forthem.
This would be a good step by any Govern-
ment. Theretore, the Government should
adopt abroad outlook and amendthe articles
341 and 342 so that people of scheduled
castes and scheduled tribes get a social
security and they move ahead. In the con-
stitution special reference has been madeto
the scheduled castes and scheduled tribes.
As it has been painted out that people of only
those castes have their say and make
progress whose leaders are influencial
whaereas the people of those castes remain
backward, whose leaders are not influencial.
Hence, leaders should not be involved in
such matters. They should be provided due
social status in the society. Unless this is
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done, our efforts to show concern about
them will be nothing more than shedding
crocodile tears. The hon. Deputy Prime
Minister is present here, and | hope that
under his leadership same criteria will be
adopted to prepare the list for all the States.
Afterwards scheduled castes and scheduled
tribes be included without any discrimination
in any state. This is my last appeal to him.
With these words | concluds.

SHRI THAN SINGH JATAV (Bayana):
Mr. Chairman, Sir, | thank Shri Rahi for
introducing the constitution (Amendment)
Bill and also agree with what he has argued
in favour of the inclusion of provision in that
Bill. At the time of drafting of the constitution,
Baba Saheb Ambedkar was asked as to
what facilities would be provided to the so-
cially and economically backward people. It
was proposed that list of those who are
socially and economically backward and also
of those who are economically backward
and also of those who are economically
weak, but not socially backward should be
prepared. In this manner, schedule were
attached to the constitution and scheduled
castes and scheduled tribas were identified.
Besides, there are certain nomadic tribes
which wander throughout the country,
whereas some communities are called
criminal tribes. All these tribes were enlisted
intwo lists, which was really astonishing. For
instance, some castes in Ajmer in Rajasthan
are considered scheduled castes, but in the
other districts of the same state the same
castes are not included in that list. In this
manner, those communities which shift to
some other part are not given any recogni-
tion as scheduled castes. In 1956 an
amendment was made as a result of which
Scheduled castes and Scheduledtribes were
separated. Stillthere are a number of castes
which are not considered as scheduled
castes. | would like to cite an example. At
places like Keshwrai Patan, Nainva,
Mangron, Kota and Bundi, communities
which earn their livelihood as Nat, Bhand,
Bhungi, Dom and Kanjar are categorised as
Bhaktan, Bhakt and Jogi, but their social
condition is very bad, they are considered as
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untouchables and they are not allowed to
draw water from wells and enterthe temples.
They can sing or perform their dance only on
the road in front of thetemple. But as they are
not enlisted in any list, they are deprived of
social and economic benetfits. Therefore, |
would urge upon the Government to
recognise the castes like Bhagat, Bhangin
and Devdasias scheduled castes, otherwise
their children will also remain backward and
will be deprived of the facilities. In regard to
their economic condition | would like to sub-
mit that at the time of prayer in the temple
cooked rice are spread on the floor, the
people of kolicaste who are consideredtobe
people of scheduled caste are allowed to
take those spread rice while the remaining
cooked rice are given to Bhagat, Jogin and
Devdasi. This shows that the financial con-
dition of these people is very bad. They
should be recognised as scheduled caste
people and included in the list of scheduled
castes. In Rajasthan Dhanak, Dhanuk and
Dhanakya castes are considered as
Scheduled Castes, whereas ‘Dhanaka’caste
Is considered as scheduled tribe. People of
Dhanuka Caste, though of scheduled caste,
are not given any scheduled caste certificate
even though their occupation is unclean.
They do the hereditary work of mid-wives
and nurses. Therefors, they should also be
included in the list of scheduled castes.

Similarly, ‘Kabadi' and ‘Sapera’ castes
are considerad as scheduled castes in
Madhya Pradesh, but not in Rajasthan.
Sapera roams everywhere. If he is consid-
ered to be a man of scheduled caste in one
region and not in the other region, he will be
deprived of the 1acilities which he deserves
Paople of 'Kabadi' caste are there i
Rajasthan as well as in Madhya Prads.ci
‘Guna’ area of Madhya Pradesh adjoins ths
border of Rajasthan where Chhabra is siiu-
ated. ‘Kabadi’ caste in that region has not
besen eniisted as the scheduled castes, due
to which they are being denied the facilities.
We support the amendment for this purpose.
Mr. Chairman, Sir, the amendment proposed
by Shri Ram Lal Rahi should be accepted
andthe proposalto include the proviso should
also be approved.



623 Constitution (Amend.
Bill (Amend. of Arts. 341 & 342)

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE AND
TOURISM(SHRIDEVILAL): Mr. Chairman,
Sir, our Minister Shri Ramiji Lal Suman will
reply to this question, but the amendment
moved by Shri Ram Lal Rahi in justified. Not
only it is justified, but | would like to bring it
also under his notice that for the last three
years, the Haryana Government is giving
Rs. 1 to every child everyday whether be-
longing to Scheduled Castes, Scheduled
Tribes or backward classes, for attending
the school and if the child attends regularly
his school for 6 months his parents are given
Rs. 5000 for purchasing a plot. | meanto say
that Jats are considered to be high in the
society. Butthe real position is that there are
261 L.A.S. officers in Rajasthan, out of which
4 belong to Jat community, 3 belong to
Gujars and 27 belong to Rajputs. From the
upper categories, there are 67, Banias 46
Brahmins and 17 cultivators. They malign us
by calling us A~J-G-R. In fact, we haven't
coined the word A-J-G-R. We didn't mean to
say this. “H” means Harijan and “M" means
minority. “R”means Rajput, “G" means Gujar
and “J” means Jat. These communities ac-
tually work in the villages and they should be
provided the status of backward classes. |
am giving the examples of U.P., Haryana
and Rajasthan |.A.S. Cadre Haryana is the
most politically forward State. There are 200
LA.S., out of which 6 belong to jats, no
Rajput, no Gujar and only 1 belongs to the
Ahir community. Other backward castes do
not count and from the upper castes, 51
belong to Banias, 46 to Khatris, 6 to
Kayasthas and 16to Brahmins. So, there are
129 officers from upper castes and only 15
t.~long to our communities. You can under-

dwhois“AJGR"weorthey. t U.P.there
wie 501 |LLA.S. pfficers from those
~mmunities,who are known as ruling com-
munity in the State, there are only 3 Ahir 2 Jat
and 48 Rajput l.A.S. officers. There are only
56 trom the entire State. There are 4 other
communities and 278 L.A.S. officers belong
to these 4 communities. | mean to say that
the backward classes should be brought
forward. A list of the Scheduled Castes and
Scheduled Tribes should be prepared in
every State and they should be given all the
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facllities as provided in the Constitution.
Because | was particularly pointed out, so |
rose to speak the truth, Our Minister Shri
Ramiji Lal Suman will reply to his question.

SHRI RAMJI LAL SUMAN: Mr. Chair-
man, Sir, | am grateful to Shri Ram Lal Rahi
for presenting a very important suggestion
before this House. It is notonly today thatthis
question is being discussed in this august
House but it has been discussed in and
outside the House earlier also. Some of our
friends became very agitated on these
questions which relate to the atrocities on
harijans and the extending of lists of sched-
uled castes and scheduled tribes and so on.
It does not mean much. This particular topic
should have been confinedtothe Scheduled
Castes and Scheduled Tribes only, because
some of our friends belongingtothese castes,
do not get the facilities provided to these
people, when they go to another State.

Mr. Chairman, Sir, it is true that every
State in our country has its own social and
geographical structure. Every state has a
different social set-up, language, educational
level and cultural activities. | think that these
standards are kept in view while a list of
Scheduled Castes and Scheduled Tribes is
prepared in any State. It is also true as Shri
Ram Lal Rahi and others said here that the
people belonging to the Scheduled Castes
and Scheduled Tribes remain unemploysd
and had to migrate from one place to another
in search of livelihood. It is also a fact that
even after 42 years of independence, there
is social tension and people are still burnt.
Our socisty is not ready to compromise with
its feudalistic mentality even today. When
socialtension creates, these people have to
migrate from there. The poverty situation of
some States also force these people to mi-
grate to those States where there are pos-
sibilities of employment and where situation
is somewhat better. If people continue to
migrate like this, the poverty stricken States
will continue to be poor and | think this is not
proper in view of the regional balance of our
country. Shri Yuvraj also raised a lot of
questions today. | have visited his constitu-
ency. Shri Yuvraj, there is a prescribed
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procedure to include the Scheduled Castes
and Scheduled Tribes in the list. The State
Government forward the names of the
communities. We direct them to clarify their
point of view regarding those castes, then
the Central Governmenttakes positive action
in this regard. That process is totally differ-
ent. ltis true that some castes have been left
over. | would like to assure him that we have
no intention of leaving out any caste. Instead
the Government wants toinclude them in the
list. So far as the question ot providing pro-
tection and facilities to the scheduled castes
and scheduled tribes by the Central Gov-
ernment is concerned, ail the facilities
available to Scheduled Castes and Sched-
uled Tribes are provided to all the officers
belonging to ‘A’ and ‘B’ class services
throughout the country and for ‘C’ and 'D’
class services, figures, with regard to per-
centage of members of Scheduled Castes
and Scheduled Tribes in various states are
available with me and they are selected by
the State Governments according to that
percentage. Sofar as the quastion of centrally
run educational institutions is concerned,
people belonging to these castes get all the
facilities. This is being done by the Central
Government. | would like to mention here a
case decided by the Supreme Count—Shri
Chandra Shekhar Rao verses the head of
the Institution Shri G.S. Medical College:
This is a civil writ petition No. 989/89. The
stand taken by the High Court in this regard
was that a particular caste has different
social conditions in different States, it will not
be proper to include that particular caste or
tribe in the list of Scheduled Castes and
Scheduled Tribes for the entire Country.
Despite all these things, we are making
contacts with our Law Minister Shri Swamy
as to what can be done on these issues. |
fully understand the feelings of Shri Rahi. |
associate my feelings with his feelings. Be-
fore becoming the Minister, | have said a lot
of things onthese issues and | am fully aware
of my duty but whenever we will discuss
these issues, we will take the decision keeping
in view the suggestions given by Shri Rahi
and others. | again thank Shri Rahi forcalling
the attention of this august House on this
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issue and | request him to withdraw the
.motion.

SHRI RAM LAL RAHI: Mr. Chairman,
Sir, first of all, | would like to express my
thanks to the hon. Minister and especially to
our Deputy Prime Minister who has welcomed
this Bill as well as the spirit behind this Bill. As
far as | know him, | can say that he tries his
bestto implementthe idea which he supports.
Hon. Sumaniiin his reply has pointed outtwo
things. One is about adding certain castes in
the lists of the Scheduled Castes and the
Scheduled Tribes, which had not been in-
cluded earlier. | have no objection to it,
becausae it is true that some castes, whose
social and economic condition is as poor as
that of the castes included in the lists of
Scheduled Castes and Scheduled Tribes,
have notbeen included inthe said list. Rather
| would be very glad if such castes after a
thorough verification are included in this list.
But Sir, my Amendment Bill is aimed at
additing a simple proviso only in the Articles
341 and 342 of the Constitution. | do not
understand as to how he has said that the
soclal conditions of these castes vary from
place to place. | admit myself that their
condition vary from place to place. | do not
say that it is not different, but at the same
time this fact should not be overlooked that
despite this difference from place to place,
the social and economic condition of these
castes is almost the same at all places inthe
country and on this very basis the lists of the
Scheduled Castes and Scheduled Tribes
have been prepared. So, | think that there
should not be any difficulty in implementing
the provisions regarding these castes sat
the nation level. A for example, if a person
belonging to the Scheduled Castes or Tribe,
residing in chamoli district of Uttar Pradesh
goes to Kerala or Tamil Nadu or Andhra
Pradesh or in Kachhar of Gujarat to settle
there and adapting himself to the very at-
mosphere, food habits, dress and life style of
the concerned place, will he be excluded
from the list of Scheduled Castes or
Scheduled Tribes on the basis of difference
in various region? Will simifarty one not be
considered any longer a member of Sched-



627 Constitution (Amend.
Bil (Amend. of Arts. 841 & 342)
[Sh. Ram Lal Rahi]

uled Castes if one hailing from Tamil Nadu,
Kerala, Gujarat or Andhra Pradesh migrates
to Kanpur or Lucknow?

SHRIRAMJILAL SUMAN: Rahiji, kindly
yield for a minute. Let me say something.
Leave aside the matter of other places for
the time being and see the major difference
of Iife style and food habits between the
Scheduled Castes living in the Eastern U.P.
from where you come and those living in the
Western U.P. from where | come.

SHRIRAMLAL RAHI: Kitis so, exclude
them from the lists through an Amendment.
But | do ndt see any such difference between
them.

SHRI RAMJI LAL SUMAN: The condi-
tions of the Scheduled Castes living in these
two regions differ from each other as much
as my face and your face differ from each
other.

SHRI RAM LAL RAHI: | do not agree
with you. | have represented in the Uttar
Pradesh Legislative Assembly also and have
seen in each session that whenever any
discussion regarding the social and economic
upliftment of these castes was heip in U.P.
Assembly, the most of issues which were
raised in the Assembly were related to the
suppression of the Scheduled Castes living
in the Western U.P. at the hands of the
forward castes. Had their economic condition
beenstrong in Western U.P., they, instead of
being the victims of the suppression, might
have faced their oppressor effectively. Why
is their condition discussed inthe Legislative
Assembly, if itis strong one. Do not give such
arguments and listen attentively to what | am

saying.

The list of these castes has been pre-
pared on one basis. And since the basis is
same, 30 a Harijan will continue to be a
Harijan only at every place wherever he
goes for eaming his livelihood—whetherone
goes from Uttar Pradesh to Kerala or from
Kerala to Lucknow or Kanpur of Uttar Pradesh
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or from Bihar to Punjab or Haryana or from
Haryana or Punjab to Bombay or any other
place of Maharashtra and 8o on. There will
be no change in his social status. Hence
preparation of a national list applicable
throughout the country wouid in my opinion,
provide justice to this class of peopls.

| had submitted to you that the issue
which | have raised, makes a hint to an
important point. If state-wise lists are done
away with and lists are prepared on a national
level, there would be rise of neo-con-
sclousness and nationalism after ending all
sorts of parochialism among the Scheduled
Castes and Tribes.

Mr. Speaker, Sir, through you | would
like to submit that after 42 years of inde-
pendence, the Members of the Scheduled
Castes and Tribes community, irrespective
of their districts and provinces possess at
leastthe rightto go and to earntheirlivelihood
in any part of the country. The also have
rights to breathe in the open air like others.
Though they might go to any part of the
country, there is not any change in their
social status and economic condition. Then
the question arises as to why they should be
debarred from getting the facilities at new
places, which they used to avail of earlier at
their original places? Would you not like to
end the fealing of regionalism among them
and to inculcate the spirit of nationalism and
consciousness among them?

Sir, aimost in every session of the Lok
Sabha and that of the dilferent Legislative
Assemblies of the country, the issus of res-
ervation of jobs for the members of Sched-
uled Caste and Scheduled Tribés does arise
and it is often during the dis-
cussions that their jobs-quotas are lying
vacant. i'my proposal {8 accepted, such
complairt mt! no longer exist, because
their » will be completely filled up then,

Sk, thirdly | want 1o say in this context
that they would find better opportunities to
develop at the new places, as there they
would be beyond the reach of their exploit-
ers. it wouid be a step forward for their social
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and economic emancipation. They would
work hard at other places and they would try
to educate their children. And thus, there
would be a qualitative change in their lives.
So this is the demand of the time that you
should accept this Amendment. | do not
know the reason of your insisting upon me to
withdraw my Bill. | may withdraw it provided
you assure me of doing some positive things
in this regard. You have a appreciated the
spirit of this Bill and have said that you agree
with its provisions. f you agree with the
provisions of the Bill, you should assure us of
bringing comprehensive Amendment Bill in
this regard after discussing it in the council of
Ministers. If you assure as such, | will with-
draw this Bill.

SHRI RAMJI LAL SUMAN: | would like
to submit that all of us are aware of the
dignity of the courts. As | have already said
that the Supreme Court has given its verdict
on this issue. As far as our taking any step
regarding this is concerned, we shall do it
after we get the advice of the Ministry of
Finance.| assure you that your suggestions
and feelings would be kept in mind. You are
my old colleague. We shall do all the best
from our side if any positive result comes out
through the discussion between us. | would
like to assure you furtherthat our Government
is equally concerned for the welfare of the
scheduled castes and scheduled tribes and
we shall do all the possible things for them.
Hence, | request you to withdraw your Bill.

SHRI RAM LAL RAHI: | think that the
hon. Minister's assurance of protecting the
interests of the weaker sections ofthe society,
included in the concerned lists is in the
interest of national weltare. As he has said
that the High Court in its judgement has said
that the High Court in its judgement has said
that the varied conditions of dilferent places
have been considered in preparing those
lists, in this context | would like to say that
despite these varying conditions the said
lists are based on the equal conditions. The
High Court and the Supreme Court cannot
ignore these facts. With the above words |
withdraw this Bill.

icine (Recognition) Bill
by Shri Jagannath Singh

[English]

MR. CHAIRMAN: Has the hon. Mem-
ber leave of the House to withdraw his Bill?

SEVERAL HON. MEMBERS: Yes.

The Bill was by leave, withdrawn

19.49 hrs.

ELECTROPATHY SYSTEM OF MEDI-
CINE (RECOGNITION) BILL

By Shri Jagannath Singh
[English)

SHRI JAGANNATH SINGH (Sidhi): |
beg to move:

“That the Bill'to provide for the recog-
nition of elactropathy system of medi-
cine and for matters connected there-
with or incidental thereto, be taken into
consideration.”

[ Translation)

Mr. Chairman, Sir, many years ago
doctors’ prospects seemed to be very dark
but now with the advent of new system of
medicine i.e. electropathy it appears to be
very bright. Electropathy is a new system of
medicine. In our country there are four sys-
tems of medicine namely Allopathy,
Ayurvedic, Yunani and Homeopathy which
have recognition at the national lavel.
Allopathy system has come from foreign
countries and is also known as Wastern
Medical Science. Only Ayurved and Unani
systems are our indigenous systems. But
the Government of our country did not
recognise these systems despite the demand
made by thousands and lakhs of Ayurved
doctors in this connection. First of all, the
German Government recognised the
Ayurvedic system in view of its properties.
When our Govemmentiound that the system
evolved in India has been recognised by the
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German Government then they realised it
and recognised the Ayurvedic and Unani
Systems.

Homeopathy system has come from
Germany. lts founder was Dr. Samuael
Hannemanwho came from a Kumharfamily.
He had obtained a degree of Doctor of
Medicine in alleopathy and was working as a
Deputy C.M.O. On seeing the side effects
and reactionof Allopathy medicines, he burnt
all his degrees and started looking for a new
system of medicine. Then he invented the
Homeopathy system of medicine. The Ma-
haraja of Lahore Maharaja Ranjit Singh,
brought this system of medicine to India in
the year 1839 with the help of Dr. Honi
Burger. In India, various organisations
propagated and patronised the Homeopathic
system of medicine from 1839 to 1948. Fi-
nally, when many State Governments put
pressure on Health Ministry, the Central
Government constituted a Homeopathy en-
quiry committee in the year 1948. This
committee submitted its report to the Health
Ministry in 1950 and on the basis this report
the government of India recognised this
system of medicine.

Our country is the second largest
populated country in the world. With the
increase in population our country is facing
many adverse circumstances. The main
problems are that of poverty and lack of good
heaith. Because of poverty the conditionof a
common man is so pitiable that he does not
even has a piece clothe to cover his body
and one square meal to eat. He can not get
quality food. He is unable to get all the
nutritious elements required to maintain
sound health. If a man is not healthy he is
likely to be afflicted by various diseases.

Today, medical science has developed
wonderful equipments and medicines. But
all these wonderful medicines are of no use
for a common man. The medicines and the
equipments are so costly that the common
man is not in a position to afford them. The
people living in the villages are very poor.
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Food, clothing and Housing are their main
problems. As they are very poor they should
have such a system of medicine which is
cheaper. Medicines are costly and are be-
yond their reach. So we need such system of
medicine which helps common man in cur-
ing their ailments at a very low cost.

The Government of Indiahad recognised
Homeopathy in the year 1953. After that no
other system of medicine could be propa-
gated in this country. Apart from the existing
four system of medicines, there is another
system of medicine which is totally different
from them and is known as Electropathy. |
fesl that this system of medicine should be
adopted and propagated in our country.
Government should patronise and recog-
nize it. It would be better to recognise a
system of medicine which is cheaper. As a
matter of fact an ltallian Dr. Count Ceaser
Matty of Germany was the founder of
Electropathy. He was also Member of Par-
liament of Rome and while working as
Government servant he discovered this
system. This was a new system in the field of
medical science which is widely known as
Electropathy in Germany. Dr. Matty made a
thorough study of Homeopathy and found
that all other systems were incomplete. He
started looking for a cheaper and more ef-
fective system. The Electropathy theory of
Dr. Count Matty is based on the principles of
fluid.-Substance and blood. According to
fiuid-substance and blood are such con-
stituents of human body that if they are pure
and healthy human body would remain free
from all diseases. In case fluid-substance in
the body or blood or both get infected then
man would fall sick. Keeping this basic
principle in mind, Dr. Count Matty prepared
two groups of medicines. One to purify the
blood and the other to purify the fluid-sub-
stance and cough. These medicines purify
the fluid-substance and the blood in human
body and keep the human body free from all
diseases. Dr. Matty combined a number of
effective medicinesto preparethe medicines
underthis system. Inthis waythese medicines
proved exiremely effective and useful. These
medicine work on human body at an electric
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speed as such this system has been named

as electropathy.

20.00 hrs.

According to Dr. Matty, human body is
not made up of a single constituent. The
constitution of human body is complex. As
such to keep the body tit, a system of com-
plex medicines have been evolved. A refer-
ence has also been made in our old text
“Ayurved” about the complex constitution of
our body. According to it human body is
made up of five constituents viz Earth (soil),
Sky, Air, fire and water. Even medical science
racognizes the above complex constitution
of our body. Despite this, other systems
have not accepted the idea of using complex
medicines for curing diseases. For example,
in Homeopathy fortreatment of one ailment,
the principal of one medicine at a time has
been adopted, whereas it has been proved
that the entire human body gets infected
once a disease is there. To overcome this
deficiency Dr. Count Matty discovered
electropathy which is based on a scientific
and complex theory and prepared medicines
o treat the human body having complex
constitution.

Mr. Chairman, Sir, the medicines under
this system are prepared purely from veg-
etation. In electropathy there are only sixty
medicines which are enough to treat all the
ailments of human body. In all 114 types of
plants are used for preparing the entire lot of
medicines. All these plants are easily avail-
able in our country. Dr. Matty had read the
philosophy of an international scientist Dr,
Paraselses who had siated that in every
plantthere is an electric force which is known
as Odd-Force. If its full force’ or power is
derived without any damage to it and if it is
effectively used on human body, it can root
out the disease itself within a very short
period. ltis true that the scientists throughout
the world have by and large categorized
particular herbs to be effective for certain
diseases. On this very basis, Allopathic and
Ayurvedic systems of medicine have been
manufacturing medicines out ofthese herbs.
Dr. Matty collected the roots and buds ot the
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herb of which he wanted to extract the es-

[English)

MR. CHAIRMAN: Say only what you
want to say, please do not describe the
whole system.

[ Translation]

SHRI JAGANNATH SINGH: Mr.
Chairman, Sir, | would like to submit that this
new system of medicine which is called
electropathy is most useful for apoor country
like ours. In this scientific age of today, four
systems of medicine are prevalent in our
country. If this new system of medicine is
popularised and recognised, the masses in
our country would be definitely benefited.

Here | would like to point out that Dr.
Narendra Kumar Awasthi is the founder of
electropathy system of medicine in India.
There are 60 medical colleges of this system
of medicine throughout the country. Presently
a free-of-cost Hospital of this system is
running in Janakpuri, New Delbi | have
personally seen it. 60 colleagues are being
run under Naturo Electro Homeo Medicos of
India (N.E H.M. of India) and its head oftice
is located at C-2C/1123, Pocket-12,
Janakpuri, New Delhi. Infact nominalcharges
are taken from the patients for equipments
that are used In this system of medicine. The
poor are particularly benelited. Therefore |
want that this system of medicine must be
recognised sothatthe masses are benefited.
Those wio take up mediczal courses in this
system are awarded BEMS and DEHM De-
grees and Diplecmas. A committee was
constituted by the Health Ministry to look into
the question of giving recognition to this
system of medicine. The committee found
out that the institutions which are running
under this system aie functioning satisfac-
torily. The committee had reviewed the
working of 4 institutions which was found 1o
be satisfactory. The report of the committee
in regard lo recognition should suffice. | think
that keeping in view the merits of these
institutions, there is nothing which goes
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against granting recognition to these institu-
tions. This new system of medicine was
discovered by Dr. Count Matty of Germany.
It should be provided protection and recog-
nition in our country also. The present sys-
tems of medicine are not available in remote
rural areas particularly inhabited by Harijans
and backward classes. With a view to pro-
vide health care facilities to them, granting of
recognition to this system of medicine is very
essential...... (Interruptions) The masses in
rural areas do not get adequate health care
facilities. Therefore, this new system of
medicine is the need of the hour for the poor
masses of this country and it should be given
recognition by the Government.

With these words, | conclude.
[English)
MR. CHAIRMAN: .Motion moved:

*That the Bill to provide for the recog-
nition of electropathy system of medi-
cines and for matters connected
therewith orincidental thereto be taken
into consideration ”

Now, Mr. Kabde.

DR. VENKATESH KABDE (Nanded):
Mr. Chairman, Sir, | wish lo raise certain
points in connection with this Bill.

As you know, In our country, we have
different systems of medicine and predomi-
nantly, it is the Allopathic system, that is
being followed by a large number of people.
In fact, it 1s now a universal system with
largest number of people inthe world following
Allopathic system. The Allopathic system
has become most acceptable in the world
because of certain qualities inherent init and
because of its effectiveness and reproduc-
ibility.

In our country, the other systems of
medicine which have been mentioned,
namely Unani, Homeopathic and Ayurvedic
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systems of medicine have been granted
recognition by the Government. A certain
number of people have been following this
system of medicine. However, as compared
to Allopathy, the other system forms a very
small percentage.

| would like to mention here that it is a
sad reflection on some of these pathys that
Government s spending large sums of money
for Ayurvedic Unani and homeopathic edu-
cation. But, the doctors who are turned out
from these institutions do not practise what
they have been taught. For example, | would
like to tell you that after getting about seven
years of Ayurvedic education, the doctors
come out of the Ayurvedic institutions. But, it
is common knowledge that they mostly use
only Allopathic medicine. This may result in
lot of problems for the patients in the sense
of wrong use of medications and other com-
plications.

With the introduction of this Bill, we are
now trying to promote another pathy in our
country | would say that it is a very new
introduction because most of the people ir
our countty are not aware of electropathy. It
came into existence in 1865. It is based on
certain assumptions that there is electrical
energy inthe body. In this treatment, certain
active principles from the vegetable plants
are used for during different diseases.

Ido notclaimthatone system of medicine
couldbe called superiortothe othersbecause
their argument can go on and it is endless.
Howevaer, there have bean certain methods
of verifying whether ascertain medicine is
useful or not or, a certain modality of treat-
ment is useful or not. This kind of hard acid
test has to be applied to all systems of
medicine. | think it would be appropriate to
see that scme kind of test has applied to see
the effectiveness of electropathy system of
medicine regarding certain diseases. If it is
found that the diseases are not cured in a
controllec {ashion or in a random fashion;!
thenthe ar jountof emphasisthe Government
has to give will decrease.

Iwould like to mentionthat in our country,
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by and large, it is quite right, as the hon.
Member has mentioned, that people from
the rural areas do not have any means of
getting proper medical care. We do not have
the sympathy from the doctors, let alone all
those different pathys. That sympathy also
we do not get from the doctors at the time of
need. So, people are victimised by different
quacks and different superstitions. They fall
a prey to different superstitions. We do not
want to have another pathy which will create
problems for our patients because in the
rural areas anything can be sold in a very
improper fashion and people can be very
easily heated.

: have already seen many sign-boards
in the name of electropathy in different cities
now. Many colleges are coming up. They are
mushrooming. Now, in our country a stags
has come where medical and enginearing
education is being commercialised to a very
great extent. Many private medical colleges
are coming up without getting proper rec-
ognition from tne Medica! Courcil and they
are giving deyrees of MBBS. They are giving

admicsions to candidates on the basis of
" monay.

My question is, are we again introducing
anothei system by in which we are going to
mushroom institutions of corruption in our
country. it has been mentioned in this Bill
that there is no authority or sanction, and
there is no Council, but a large number of
institutions of electropathy have been set up
all over the country. This is something which
the Government hastotake into consideration
because | am sure that this will promote lot of
confusion. It will mislead lots of students and
it will alse lead to a lot of malpractices. So,
due care has to be taken. | might say that |
have nothing against electropathy system of
medicine. To me its utility is yet o be proven.
| would like to say what this Bill may be
referred to an Expert Committee orthe whole
- qmatter of formation of this system, the Council
or Authority may againbae critically evaluated
by the Government before according any
kind of recognition to this systém of medicine.
Electropathy will add one mare item to the
plethora of many non-effective systems which
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endanger the lives of millions of people in our
country. Although | have already stated that
| have nothing against electropathy, but at
this stage, 1 oppose this Bill.

[ Translation)

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE AND DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRY (SHRI
DASAI CHOWDHARY): Mr. Chairman, Sir,
the hon. Member said just now that four
systems of medicine are already working in
ourcountry and the hon. member has brought
this Bill which seeks to provide recognitionto
this fifth system of medicine viz. Electro-
Homeopathy. At the outset | would like to
submit that there are many requirements for
giving recognition to a particular system of
medicine and lot of deliberations are done
before giving recognition. The criteria is the
history of the system, health care, concept of
the system of medicine, scientific achieve-
ment in respect of diseases, logical and
scientific conclusions. Just now my friend
Shri Jagannath Singh pointed out that this
system of medicine was discovered by Count
Matty of Germany. | would like to inform him
that Electro-Homeopathy is not practiced
anywhere in the world. We have made a lot
of enquiry about it, but it could not be proved
that Electro-Homeopathy system of medicine
is a recognised form of treatment in any part
of the world. The doctors of Electro-Home-
opathy claim that their system of medicine is
similar to Homeopathy. In Homeopathy,
medicine is formulated in a particular mea-
sure, whereas in Electro-Homeopathy
medicines are manufactured with the help of
a number of mixtures. Therefore, Electro-
Homeopathy cannot be compared with Ho-
meopathy in any respect. The Ministry has
received requests from several Ministers,
social workers, MPs and MLAs that Electro-
Homeopathy should be recognised as fifth
systemof medicine. In view of these requests,
Government had set up a committee in
September 1988 under the Chairmanship of
Dr. Paintal who was Diractor-General of
ICMR to eriquire into Electro-Homeopathy
system of medicine. The committee collected
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information from a number of places where
Electro-Homeopathy System of medicine
was being practiced. The Committee did not
find enough reason to recognise Electro-
Homeopathy as fifth system of medicine
when we already had four systems of medi-
cine working effectively. | would like to quote
tha recommendation of the committee and |
hope you would bear with me as it would take
atew more minutes. It would be evident from
it as to what is the opinion of the committee
regarding this system of medicine and why
we do not want to recognise it. At the outset
the report mentions that this system of
medicine, which is being claimed by Indian
Doctors as fifth system of madicine is plant
based system of medicine. Instead of curing
the symptoms, this system of medicine lays
emphasis on rooting out the disease itself.
Under this system, there are 36 basic for-
mulations derived from 115 piants Sec-
ondly, the committee stated that the-o are
many boot s .roi2a 0y Indian authors on
<luctrn-Homedopathy and after going through
them, it has ber - founc that this system has
becn developed only in 19th century. The
Committee could not find enough evidence
that Electro-Homeopathy has been
racognised in any part of the world. The
medicines used by the doctors of this system
are manuwactured and exportedto developing
countries like Indiaby Germany alone. It has
been said that this system of medicine is
being prachzed as a syster: of medicine, but
claims are made on the basis of some books
that it is very effective. No information is
available on pathological tests that are
conducted in this system of medicine. The
committes suggested that in order to cure
and check cerlain peculiar diseases, research
should ba conducted cn a long term basis in
the field of Elcctro-Homeopathy and patho-
logical tests should also be included in it.
According to the information available there,
there does not appear to be much similarity
between Electropathy or Electro-Home-
opathy and other modern systems of medi-
cine or Ayurveda, Homeopathy or Unani
System of medicine. All these systems of
medicine are based on different concepts,
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principles and opinions. Electro-Homeopa-
thy seems to be based completely on the
opinion of Court Matty, which he propagated
in 1865 and all the available literature is
based on his comments and observations.
There is no authentic medical literature
available on this system of medicine. There
are many colleges of Electro-Homeopathy
which areimparting education inthis system.
Thereis no recognised State level or National
Counciltowhichthese colleges are affiliated.
Many of these Institutions are registered
under the Societies Registration Act. Even
the degrees that are awarded by these in-
stitutions are not uniform. The teachers in
many of these institution are Homeopathic
or allopathic doctors. In some of them, they
are even part-time teachers of modern sys-
tem of medicine.

In 1970 when Homeopathy was nat a
recognised system of medici.2, there were
many Homenyza hic instiutions in the coun-
ty and a large nunioer ¢f Homeopathic
doctors ware practising without recogniticn
from the Government. Aimost same is true of
Electro-Homeopathy. Inspite of the comm:t-
tees’ report, the experts of Health Min'stry
constituted another committee to ex;lare
the possibilities of the action that could os
taken on the repori. We think that granting of
recognition to fifth system of medicine is not
practicable. Therefore, | would request the
hon. Member to withdraw this Bill.

SHRIJAGANNATH SINGH (Sidhi): Mr.
Chairman, Sir, the Committee was consti-
{utedto dacide whether Electro-Homeopathy
system of medicine should be recognised or
notonthe basis of its merits and demerits but
the Government should have included doc-
tors and specialists in the field of Electro-
Homeopathy in that committee. The Mem-
bers of the Committee were related to
Allopathy Homeopathy and other system of
madicines. It is fact that the specialists who
are related to other systems of medicine
which are flourishing in our country would’
not like the expansion, publicity and intro-
duction of new system of medicine. There-
fore, at the time of constitution of the Com-
mittee it should have been ensured that the
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spacialists in Electropathy were alsoincluded
in the committee.

The hon. Minister said that it hardly
made any difference. The Government
should have collected necessary information
about it whether it is appropriate for our
country or not, where Electropathy is being
practised in the country and how many medi-
cal colleges are being run in the country.
Under this system of medicine, about 62
medical colleges are being runin the country
and definitely some people are misusing it by
giving false names to this system at different
places and in different cities in the country.
And if the Government intend to recognise
this new sysiem, it should conduct an ex-
tensive survey and the concerned Ministry
should associate the specialists of this sys-
.em of medicine so that they may make the
Ministry aware of the merits and demerits of
the system. The other system of medicines
have the possibilities of side-effects whereas
thereis no possibility of any side-effect in this
system. So in the circumstancas, it is more
appropriate to recognise this system which
would benefit the poor people of this country.

As the hon. Minister stated that thare is
no mention of any institution of this system in
the report of the committee constituted for
this system, so | would reiterate that 62
medical colleges are being run under this
system. Under this system a free hospital is
being run at Janakpuri, New Delhi where
poor people are availing medical facilities.
Thus system of medicine has been registered
under Society Act and in this way the ex-
pansion and publicity of the Electropathy is
being done.

I would, therefore, request if the poor
people in our country are not able to get
medicalfacilities and ifthis system can benefit
the poor people of our country, Ithink it would
be appropriate to recognise this system of
medicine. So far as the merits and demerits
of the system are concerned, the Health
Ministry of the Government of India will in-
vastigate into it whether it so infact beneficial
for the people of the country or not, Any
Conclusion can be drawn on the basis of
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merits and demerits of the system. There-
fore, Sir, Iwould like to say that this conclusion
cannot be drawn from the report of the
committee that this system of medicine is not
useful. So far as the question of foreign
countries are concerned, different systems
of medicines are flourishing there after get-
ting them registered but only in India,
Bangladesh and Pakistan, Government pro-
tection is necessary and institutions of dif-
ferent systems of medicines are run accord-
ingly and through them the provision have
been made ta provide health facilities to the
people.

Mr. Chairman, Sir, | think if a system of
medicine with which the future of thousands
of students is linked and its medicines also
are useful, cheap and with no possibility of
any side-effect, this system of medicine
should be recognised in the interest of the
people of the country.

SHRI DASAI CHOWDHARY: Mr.
Chairman, Sir, as the hon. Member has said
that no person related to the Electro-Ho-
meopathy was included in the committee
constituted for the purpose, so, for the in-
formation of the hon. Membear | would like to
tell that Dr. Narendra Kumar, Secretary of
the Medica! Council ot the Indian Electro
national Homeopathy, was invited to the
committee and after that report of the com-
mittee was finalised. Secondly, i have to say
that since the hon. Member has no authentic
knowledge or authority over the subject so it
was not possible to include him in the official
committees. Thirdly, relating to students and
colleges, | would say that as per the infor-
mation received by the Ministry it is true that
such colleges are being run in some States
in the name of trust which are related to the
State Governments and it is purely a matter
relatad to the States. We have nothing to do
with it but we would make consultation ir the
Ministry and we wantthat directions be issued
to the State Governments that they would
recognise the Electro-Homeopathy study and
it will be the sole responsibility of the State
Governments to take care of the colleges
which are being opened and the Centre has
nothing to do with it. Therefore, | would
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request the hon. Mambar to withdraw the
Bill. Our Ministry would make further inves-
tigation into the report of the committee and
the Government would take further steps
accordingly.

SHRt JAGANNATH SINGH: Mr.
Chairman, Sir, Iwould say that Dr. Narendra
Kumar Awasthi was included in the commit-
tee constituted for the purpose but he was
not invited to the meetings of the said com-
mittee held from time to time and that is why
hedisassociated himself fromthe committee.
Tharefore, | once again would like to say that
62 medical colleges relating to Electro-Ho-
meopathy are running in the country and
theirheadquarters is at Janakptri, New Delhi.
| would request the Government that when
those institutions are being run properiy,
they should be recognizad. lifthe Government
desires, it can make investigation whether
there is any Central headguarters of the
organisations or not. The Government shouid
constitute a committes tc find out whether
institutions based on this system of madic.na
are going on in tha country or not. The
Committee should submii its report to the
Government and on the basis of such report,
the Government can draw conclusion
whather this system of medicine should be
recognised or not. if | get such assurance
from the Government | can withdraw the Bill.
i want a clear cut assurance from the Gov-
ernment.

[English]
MR. CHAIRMAN: [think, he has given

some assurance.
[ Translation)

SHRI DASAlI CHOWDHARY: M.
Chairman, Sir, | have told it very clearly that
the report of the committee which we have
raceived...

[English]
MR. CHAIRMAN: You are not giving

by Shri Jagannath Singh 644

assurance. The Hon. Member has a differ-
ance of opinion. If you can rectify thing, he is
ready to withdraw. If you are giving some
assurance, he is ready to withdraw. Other-
wise, ha says that on what basis he should
do that.

DR. VENKATESH KABDE- | want to
have a clarification. It is & very important
item.

MR. CHAIRMAN: No clarification atthis
stage. Mr. Jagannath Singh, are you with-
drawing this thing?

[ Translation)

SHRI JAGANNATH SINGH: At least
the Government do give some assurance.

SHR! DASAlI CHOWDHARY: Mr.
Chairman, | have told the hon. Member very
clearly that the committee which was con-
stituted for the purpose had submitted its
report. The Committee has given some
suggestions about the recognition that an
inquiry van be made in this regard We shall
ask the expert committes of the Ministry ofto
make fresh enquiry intoit anc the ventiments
expressed by the hon. Member would also
be placed before the comm.ittee. After that,
whatever the committee recommends, we
would take further actions accord:ngly.

{English)

MR. CHAIRMAN: Are you vithdrawing
it or not?

[ Translatron]

SHRI JAGANNATH SINGFi: | would
submit that a Slear cul assurance should
come from the hon. Minister, which is not
coming. Only after that | can decide about
the withdrawal of the Bill. The Government
should constitute a committee to find out as
to how many medical colleges based on this
system of medicine are there in the country
and it should be ensured that specialists and
experts if the field of Electropathy should be
included in the committes. The commities
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should find out whether there is any proper
central headquarters of these institutions or
not and after making inquiry into it, some
decision on the recognition should be taken.
Thecommittea should also consider whether
it will be proper to recognise it or it is just a
paper exercise only. It is a new system of
medicine. At first | want an assurance from
the Government.

{English)

MR. CHAIRMAN: That is not the point
now.

I shall now put the consideration motion
to the vote of the House. The question is:

“That the Bill to provide for the recog-
nition of electropathy system of medi-
cine and for matters connected there-

with or incidental thereto, be taken into
consideration.”

The Motion was negatived

MR. CHAIRMAN: Now, we go to the
next item 17. Shri V.N. Gadgil is not thers.

ltem No. 18. Shri Harish Rawat. He is
also not there.

So, the House stands adjourned to
reassemble on Monday, the 25th Febru-
ary,1991 at 11 A.M.

20.40 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Monday, February 25,
1991/Phalguna 6, 1912 (Saka)
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